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N° 2601.

~ AFGHANISTAN
ET FINLANDE .
Traité d’amitié. Signé a Helsinki, le

17 juillet 1928.

-AFGHANISTAN
AND FINLAND

Tr.eatyﬂof Friendship. Signed at
Helsinki, July 17, 1928.
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TEXTE FINNOIS. — FINNISH TEXT.
No. 2601. — YSTAVYYSSOPIMUS1
SUOMEN JA AFGANISTANIN
VALILLA, ALLEKIR]JOITETTU
HELSINGISSA, 17
HEINAKUUTA 1928.

Finnish, Swedish and Persian official texts,
communicated by the Finnish Minister for
Foreign Affairs. Theregistration of this Treaty
took place January 19, 1931.

Suomen TASAVALLAN HALLITUS ja AFGA-
NISTANIN KUNINKAALLINEN HaLLItus, kumpi-
kin haluten lujittaa molempien maiden viliset
vilpittémit ystivyyssuhteet, ovat piittineet
tehdd ystdvyyssopimuksen ja tissd tarkoituk-
sessa midrinneet valtuutetuikseen :

SUOMEN TASAVALLAN PRESIDENTTI :
Ulkoasiainministeri Hj. J. PrRocoP£'n ;

HANEN MAJESTEETTINSA AFGANISTANIN Ku-
NINGAS :

Erikoislihettildin ja Taysivaltaisen Mi-
nisterin Mirza MOHAMMED KHAN’in,

Jotka, esitettyain toisilleen hyviksi ja asian-
mukaisiksi havaitut valtakirjansa, ovat so-
pineet seuraavista miirayksista :

I artikla.

Rikkomaton rauha seka vilpitén ja pysyvi
ystivyys on vallitseva Suomen Tasavallan ja
Afganistanin vililldi samoinkuin molempien
valtioiden kansalaisten valilld.

PAIVANA"

TEXTE PERSAN. — PERsIAN TEXT.

4
No. 260r. ,JL-/,)AWL'

. uq,"./.ﬁ-’.’:)ﬂ;_"d.‘

Textes officiels finnots, suédois et persan, commu-
niqués par le ministre des Affaires étrangéres
de Finlande. L’enregistrement de ce traité a
ew liew le 19 janvier 1931.
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1 L'échange des ratifications a eu lieu & Helsinki,
le 1er décembre 1930.

1 The exchange of ratifications took place at
Helsinki, December 1, 1930.
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2 artikla.

Korkeat sopimuspuolet ovat yhti mieltd
siitd, ettd molempien valtioiden kesken jar-
]estetaan diplomaattiset suhteet kansainvilisen
oikeuden periaatteiden mukaisesti ; molemmilla
sopimuspuolilla on oikeus lihettdd asianmu-
kaisesti akreditoituja diplomaattisia edustajia,
joilla vastavuoroisuuden ehdolla on kummankin
valtion padkaupungissa ne etuoikeudet, erikois-
vapaudet ja vapautukset, jotka kansainvalisen
oikeuden periaatteiden mukaisesti on myonnetty
tallaisille edustajille. Sopimuspuolilla on my&s-
kin oikeus lihettii paikonsuleita ja konsuleita,
joilla niinikd4in vastavuoroisuuden perusteella
on pidkonsuleille ja konsuleille kansainvilisen
oikeuden mukaan myénnetyt etuoikeudet, eri-
koisvapaudet ja vapautukset.

3 artikia.

Korkeat sopimuspuolet ovat yhti mieltd
siitd, ettd niin pian kuin mahdollista ryhdy-
tdan kauppasopimuksen aikaansaamista tar-
koittaviin neuvotteluihin. ©

4 artikla.

Tama sopimus on ratifioitava ja ratifioi-
misasiakirjat vaihdettava Helsingissa niin pian
kuin mahdollista. Sopimus tulee voimaan
viidentenitoista pidivind ratifioimisasiakirjain
vaihdon tapahduttua.

5 artikla.

Tama sopimus on laadittu kahtena kappa-
leena suomen-, ruotsin- ja persiankielella ja
ovat kaikki tekstit todistusvoimaisia.

Vakuudeksi valtuutetut ovat allekirjoitta-
neet tamédn sopimuksen ja varustaneet sen
sineteilladn.

Tehty Helsingissd, 17 paivand heindkuuta
1928.

(L. S.) Hj. J. PrROCOPE.

No. 2601
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TEXTE SUEDOIS. — SWEDISH TEXT.

Ne 2601, — VANSKAPSFORDRAG MELLAN FINLAND OCH AFGA-
NISTAN, UNDERTECHNAT I HELSINGFORS DEN 17 JULI 1928.

REPUBLIKEN FINLANDS REGERING och AFGANISTANS KUNGLIGA REGERING hava; 6msesidigt
besjdlade av 6nskan att befista de uppriktiga vanskapliga forbindelserna de bida linderna emellan,
beslutat att avsluta ett vinskapsférdrag och fér sddant dndamal till sina befullmiktigade ombud
utsett : . :

REPUBLIKEN FINLANDS PRESIDENT :
Ministern for utrikesirendena Hj. J. PROCOPE ;

HaNs MAJESTAT KONUNGEN AV AFGANISTAN :
Utomordentliga sindebudet och befullmiktigade ministern Mirza MoHAMMED Khan,

Vilka, efter att hava for varandra féretett sina fullmakter, som befunnits i god och behérig
form, tverenskommit om foljande bestimmelser :

Artikel 1.

Orubblig fred och uppriktig och stindig vdnskap skall rada mellan Republiken Finland och
Afganistan dvensom mellan de tva staternas medborgare.

Artikel 2.

De hoga fordragsslutande parterna 4ro ense om att mellan de bida staterna ordnas diplomatiska
férbindelser enligt folkréttens principer ; de bada férdragsslutande parterna 4ga ritt att utnimma
behorigen ackrediterade diplomatiska representanter, som i vartdera landets huvudstad skola
under villkor av 6msesidighet &tnjuta de privilegier, littnader och befrielser, som enligt folkrittens
principer medgivas sidana representanter. De fordragsslutande parterna dga ock ritt att utnimna
generalkonsuler och konsuler, som jimvil under villkor av 6msesidighet skola atnjuta de privilegier,
lattnader och befrielser, som enligt folkratten medgivas generalkonsuler och konsuler.

Artikel 3.

De hoga foérdragsslutande parterna dro ense om att si snart som mojligt skrida till under-
handlingar um avslutande av ett handelsférdrag. '

Artikel 4.
Detta férdrag skall ratificeras och ratifikationsurkunderna si snart som moéjligt utvixlas i

Helsingfors. Foérdraget trider i kraft 4 femtonde dagen efter det utvixlingen av ratifikations-
urkunderna igt rom.
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Artikel 5.

Detta fordrag dr upprittat i tvd exemiplar pd finska, svenska och persiska Jspriken, och 4ga

samtliga texter samma giltighet.

Till bekriftelse hirav hava vederbsrande befullmiktigade ombud undertecknat detta foérdrag

och forsett detsamma med sina sigill.

Som skedde i Helsingfors, den 17 juli 1928,

(L. S.) Hj. J. Procork.

1 TRADUCTION.

No 2601. — TRAITE D’AMITIE
ENTRE L’AFGHANISTAN ET LA
FINLANDE. SIGNE A HELSINKI,
LE 17 JUILLET 1928.

LE GOUVERNEMENT DE LA REPUBLIQUE
DE FINLANDE et LE GOUVERNEMENT ROYAL
P'AFGHANISTAN; animés d’un méme désir de
consolider les liens de sincére amitié qui existent
entre les deux pays, ont résolu de conclure
un traité d’amitié et ont désigné i cet effet
pour leurs plénipotentiaires :

LE PRESIDENT DE LA REPUBLIQUE DE Fin-
LANDE :
M. Hj. J. ProcopPE, ministre des Affaires
étrangéres ;
Sa MAJESTE LE RoI D’AFGHANISTAN :

M. MirzA Mohammed Khan, envoyé extra-
ordinaire et ministre plénipotentiaire ;

Lesquels, aprés s’étre communiqué leurs
pleins pouvoirs, trouvés en bonne et due forme,
sont convenus des dispositions suivantes :

Article premier.

Il y aura paix inviolable et amitié sincére et
perpétuelle entre la République de Finlande et

1 TRANSLATION.

No. 2601. — TREATY OF FRIEND-
SHIP BETWEEN AFGHANISTAN
AND FINLAND. SIGNED AT
HELSINKI, JULY 17, 1928.

THE GOVERNMENT OF THE FINNISH REPUBLIC
and THE RoYAL GOVERNMENT OF AFGHANISTAN,
being equally desirous of strengthening the
ties of sincere friendship existing between the
two countries, have decided to conclude a

‘treaty of friendship and have for this purpose

appointed as their Plenipotentiaries :

THE PRESIDENT OF THE FINNISH REPUBLIC :

M. Hj. J. ProcorE, Minister for Foreign
Affairs ;

His MajeEstYy THE KING OF AFGHANISTAN :

M. Mirza Mohammed Khan, Envoy
Extraordinary and Minister Plenipo-
tentiary,

Who, having communicated their full powers,
found in good and true form, have agreed upon
the following provisions :

Article 1.

There shall be inviolable peace and sincere
and perpetual friendship between the Republic

! Traduit par le Secrétariat de la Société des
Nations, 4 titre d’information.

No. 2601

! Translated by the Secretariat of the League
of Nations, for information.
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I'Afghanistan, ainsi qu’entre les ressortissants
des deux Etats.

Article 2.

Les Hautes Parties contractantes conviennent
de régler les relations diplomatiques entre les
deux Etats conformément aux principes du
droit international ; chacune des Parties con-
tractantes pourra nommer des représentants
diplomatiques accrédités qui résideront dans
la capitale de l'autre pays et y jouiront, sous
condition de réciprocité, des priviléges, facilités
et immunités reconnus A ces représentants en
vertu des principes du droit international.
Les Parties contractantes pourront également
nommer des consuls généraux et des consuls
qui, également sous condition de réciprocité,
jouiront des priviléges, facilités et immunités
reconnus aux consuls généraux et aux consuls
en vertu du droit international.

Article 3.

Les Hautes Parties contractantes conviennent
d’entrer en pourparlers aussitdt que possible au
sujet de la conclusion d'un traité de commerce.

Article 4.

Le présent traité devra étre ratifié et les
instruments de ratification seront échangés
aussitdt que possible 4 Helsingfors. Il entrera
en vigueur le quinziéme jour aprés I'échange
des instruments de ratification.

Article 5.

Le présent traité est établi en deux exem-
plaires, rédigés en finnois, en suédois et en
persan, tous les textes faisant également foi.

En foi de quoi les plénipotentiaires respectifs
ont signé le présent traité et y ont apposé

leurs cachets.

Fait a Helsingfors, le 17 juillet 1928.

of Finland and Afghanistan and between the
nationals of the two States.

Article 2.

The High Contracting Parties agree to regulate
diplomatic relations between the two States in
conformity with the principles of international
law ; each of the Contracting Parties may
appoint accredited diplomatic representatives
who shall reside in the capital of the other
country and enjoy therein subject to reciprocity,
the privileges, facilities and immunities granted
to these representatives in virtue of the principles
of international law. The Contracting Parties
may also appoint consuls-general and consuls,
who, also subject to reciprocity, shall enjoy
the privileges, facilities and immunities granted
to consuls-general and consuls by international
law.

Article 3.

The High Contracting Parties agree to enter
into negotiations as soon as possible with a
view to the conclusion of a commercial treaty,

Article 4.

The present Treaty shall be ratified and the
instruments of ratification shall be exchanged
at Helsingfors as soon as possible. It shall enter
into force on the fifteenth day after the exchange
of the instruments of ratification.

Article 5.

The present Treaty is drawn up in duplicate
in Finnish, Swedish and Persian; all three
texts shall be equally authentic.

In faith whereof the respective Plenipoten-
tiaries have signed the present Treaty and
have thereto fixed their seals.

Done at Helsingfors, July 17, 1928.

(L.S.) Hj. J. Procopt.
(L.S.) Mirza Mohammed.
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JAPON ET ROUMANIE

Echange de notes comportant un
arrangement commercial. Bucarest,
le 22 octobre 1930.

JAPAN AND ROUMANIA

Exchange of Notes constituting a
Commercial Agreement. Bucharest,
October 22, 1930.
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No 2602. — ECHANGE DE NOTES ENTRE LES GOUVERNEMENTS
JAPONAIS ET ROUMAIN, COMPORTANT UN ARRANGEMENT
COMMERCIAL. BUCAREST, LE 22 OCTOBRE 1930.

Texte officiel frangars comminiqué par le directeur du Bureaw impérial du Japon a la Société des
Nations et I'envoyé extraordinaire et ministre plénipotentiaire de Roumanie auprés de la Société
des Nations. L’envegistrement de cet échange de notes a eu liew le 20 janvier 1931.

BUCAREST, le 22 octobre, 5 Showa (1930).
MONSIEUR LE MINISTRE,

J’ai I’honneur de communiquer 4 Votre Excellence que, dans le but de régler les rapports
commerciaux réciproques entre le Japon et la Roumanie, le Gouvernement impérial du Japon
approuve l'accord suivant :

1. Les Gouvernements du Japon et de la Roumanie s’engagent & s’accorder
mutuellement le traitement de la nation la plus favorisée en ce qui concerne le commerce,
les droits de douane et la navigation, ainsi que la liberté d’entrer et de séjourner, I'exercice
des métiers, professions, commerces et industries et le traitement national ou le traitement
de la nation la plus favorisée en ce qui concerne les charges, taxes et imp6ts directs ou
indirects.

2. Cet accord entrera en vigueur huit jours aprés la date de la présente communication.
Aprés la duréde de trois mois & partir de son entrée en vigueur, chacun des deux
gouvernements aura la faculté de le dénoncer moyennant un avis préalable de trois
mois.

Je saisis cette occasion pour renouveler & Votre Excellence 'assurance de ma haute
considération.

(Signé) Eisuke FujriTa.

Envoyé extraordinaire et Ministre
plénipotentiaire du Japon.
A Son Excellence
Monsieur E. A. G. George Mironescu,
Ministre des Affaires étrangéres de Roumanie,
a Bucarest.
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1 TRADUCTION. — TRANSLATION.

No. 2602. — EXCHANGE OF NOTES BETWEEN THE JAPANESE AND
ROUMANIAN GOVERNMENTS CONSTITUTING A COMMERCIAL
AGREEMENT. BUCHAREST, OCTOBER 22, 1930.

French official text communicated by the Director of the Imperial Japanese League of Nations’ Office
and the Roumanian Envoy Extraordinary and Minister Plenipotentiary accredited fo the League
of Nations. The registration of this Exchange of Notes took place January 20, 1931.

BuUCHAREST, October 22, 5 Showa (1930).
Your EXCELLENCY,

I have the honour to inform your Excellency that for the purpose of regulating the commercial
relations between Japan and Roumania, the Japanese Government approves the following
agreement :

1. The Governments of Japan and Roumania undertake to grant each other
most-favoured-nation treatment as regards commerce, Customs duties and navigation,
freedom of entry and sojourn, and the exercise of trades, professions, commerce and
industry, and the same treatment as nationals or most-favoured-nation treatment as
regards all dues, charges and taxes, whether direct or indirect.

2. This agreement shall come into force eight days after the date of the present
communication, After it has been in force three months, either Government may
denounce it subject to three months’ notice.

I have the honour to be, etc.

(Signed) Eisuke FUJITA.

Japanese Envoy Extraordinary
and Minister Plenipotentiary.
To His Excellency
Monsieur E. A. G. George Mironescu,
Roumanian Minister for Foreign Affairs,
Bucharest.

! Traduit par le Secrétariat de la Société des 1 Translated by the Secretariat of the League
Nations, a titre d’information. of Nations, for information.

2
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BucaRresT, le 22 octobre 1930.
MONSIEUR LE MINISTRE, .

J'ai 'honneur de communiquer 3 Votre Excellence que, dans le but de régler les rapports
commerciaux réciproques entre la Roumanie et le Japon, le Gouvernement royal de Roumanie
approuve l'accord suivant :

1. Les Gouvernements de la Roumanie et du Japon s’engagent i s’accorder
mutuellement le traitement de la nation la plus favorisée en ce qui concerne le commerce,
les droits de douane et la navigation, ainsi que la liberté d’entrer et de séjourner, 1’exercice
des métiers, professions, commerces et industries et le traitement national ou le traitement
de la nation la plus favorisée en ce qui concerne les charges, taxes et impéts directs ou
indirects.

2. Cet accord entrera en vigueur huit jours aprés la date de la présente communication.
Apres la durée de trois mois A partir de son entrée en vigueur, chacun des deux
gouvernements aura la faculté de le dénoncer moyennant un avis préalable de trois
mois.

Je saisis cette occasion pour renouveler & Votre Excellence I'assurance de ma haute
considération.

(Signé) George E. A. G. MIRONESCU,
Président du Conseil et ministre
des Affaires étrangéres de Roumante,

A Son Excellence
Monsieur Eisuke Fujita,
Envoyé extraordinaire
et Ministre plénipotentiaire du Japon,
3 Bucarest.

Pour copie conforme :
Le ministre des Affaires étrangéres.
D. J. Ghika.

No 2602
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BucnaAREsT, October 22, 1930.
MONSIEUR LE MINISTRE,

I have the honour to inform your-Excellency that for the purpose of regulating the commercial
relations between Roumania and Japan, the Royal Government of Roumania approves the
following agreement :

1. The Governments of Roumania and Japan undertake to grant each other most-
favoured-nation treatment as regards commerce, Customs duties and navigation, freedom
of entry and sojourn, and the exercise of trades, professions, commerce and industry,
and the same treatment as nationals or most-favoured-nation treatment as regards all
dues, charges and taxes, whether direct or indirect.

2. This agreement shall come into force eight days after the date of the present
communication. After it has been in force three months, either Government may denounce
it subject to three months’ notice.

I have the honour to be, etc.

(Signed) George E. A. G. MIRONESCU,

Roumanian Prime Minister and Minister
for Foreign Affairs.
To His Excellency,
Monsieur Eisuke Fujita, |
Japanese Envoy Extraordinary
and Minister Plenipotentiary,
Bucharest.
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ALLEMAGNE, BELGIQUE,
GRANDE-BRETAGNE
ET IRLANDE DU NORD,
ainsi que toutes parties de
I’Empire britannique non membres

séparés de la Société des Nations,
INDE, CHINE, etc.

Accord sur les bateaux-feux gardés
se trouvant hors de leur poste
normal, signé a Lisbonne, le 23
octobre 1930 et reglement y relatif.

GERMANY, BELGIUM,
GREAT BRITAIN
AND NORTHERN IRELAND,
and all Parts of the
British Empire which are not separate

Members of the League of Nations,
INDIA, CHINA, etc.

Agreement  concerning  Manned
Lightships not on their Stations,
signed at Lisbon, October 23, 1930
and Regulations relating thereto.
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No 2603. — ACCORD SUR LES
BATEAUX-FEU GARDES SE
TROUVANT HORS DE LEUR
POSTE NORMAL. SIGNE A LIS-
BONNE, LE 23 OCTOBRE 1g30.

Textes officiels en franfais et en anglais. Cet
accord a élé envegistré par le Secrétariat, con-
formément & son article 10, le 21 janvier 1931,
jour de son entrée en vigueur.

Les Gouvernements contractants, représentés
par les soussignés, ayant décidé d’unifier les
signaux des bateaux-feu gardés se trouvant
hors . de leur poste normal, sont convenus des
dispJsitions suivantes :

Article premier.

Les Gouvernements contractants s’engagent
A mettre en application les dispositions du
réglement ci-annexé, relatives aux bateaux-feu
hors de leur poste normal. Les mesures d’exé-
cution nécessaires a cette fin devront étre prises
dans un délai d'un an A compter de la mise en
vigueur du présent accord.

Article 2.

Le présent accord ne doit pas é&tre entendu
comme modifiant en quoi que ce soit la situation
de droit existant dans les divers pays en ce
qui concerne les relations entre les usagers et
les autorités chargées du service des bateaux-
feu.

Avrticle 3.

Le présent accord, dont les textes frangais

et anglais feront également foi, portera la date
de ce jour; il pourra, jusqu'au 30 avril 1931
inclus, étre signé au nom de tout gouvernement
ayant été représenté A la Conférence qui a

No. 2603. — AGREEMENT CON-
CERNING MANNED LIGHT-
SHIPS NOT ON THEIR STA-
TIONS. SIGNED AT LISBON,
OCTOBER 23, 1930.

Official texts in French and English. This
Agreement was registeved with the Secretariat,
in accordance with ils Article 10, January 21,
1031, the date of its entry into force.

The Contracting Governments, represented by
the undersigned, having decided to unify certain
rules concerning manned lightships which are
not on their stations, have agreed to the follow-
ing provisions :

Article 1.

The Contracting Governments undertake to
put into force the provisions of the Regulations
annexed hereto concerning lightships which are
not on their stations. The necessary measures
to that effect should be taken within one year
from the coming into force of the present
Agreement.

Article 2.

The present Agreement should not be con-
sidered as in any way modifying the legal
situation in the different countries as regards
the relations between the public and the
authorities responsible for the lightship services.

Article 3.

The present Agreement, of which the English
and French texts are both authentic, shall bear
to-day’s date. Until and including April 30,
1931, it shall be open for signature on behalf
of any Government represented at or invited



1931

League of Nations — Treaty Series. 23

élaboré le présent accord ou ayant été invité
A s’y faire représenter.

Articlz 4.

L’acceptation du présent- accord de la part
d’un gouvernement peut s’effectuer par simple
signature, dans le cas ot celle-ci est donnée
sans réserve de ratification, par ratification ou
par adhésion.

Les instruments de ratification seront transmis
au Secrétaire général de la Société des Nations,
qui en notifiera la réception aux gouvernements
intéressés.

La date de I'entrée en vigueur de l’accord
sera le quatre-vingt-dixiéme jour qui suivra
I’acceptation de I'accord par cing gouvernements

Article 5.

A partir du 1°f mai 1931, il pourra étre
adhéré au présent accord au nom de tout
gouvernement visé & l'article 3.

Les instruments d’adhésion seront transmis
au Secrétaire général de la Société des Nations
qui en notifiera la réception aux gouvernements
intéressés.

Article 6.

Chaque signtature, ratification ou adhésion
qui interviendra aprés l'entrée en vigueur de
I'accord, conformément & I'article 4, produira
ses effets dés le quatre-vingt-dixiéme jour qui
suivra la date de la signature ou de la réception,
par le Secrétaire général de la Société des
Nations, des instruments de ratification ou de
la notification d’adhésion.

Article 7.

Le présent accord pourra étre dénoncé, au
nom de tout gouvernement contractant, aprés
I'expiration d'un délai de sept ans 3 partir de
la date de son entrée en vigueur pour ce gou-
vernement, par notification écrite adressée au
Secrétaire général de la Société des Nations,
qui en informera tous les gouvernements visés
a4 larticle 3. La dénonciation produira ses
effets un an aprés la date A laquelle elle aura
€été regue par le Secrétaire général de la Société

No. 2603

to the Conference which elaborated the present
Agreement.

Article 4.

‘Governments may accept the present Agree-
ment by signature only, when the latter is not
made subject to ratification, by ratification or
accession.

The instruments of ratification shall be
transmitted to the Secretary-General of the
League of Nations, who will notify their receipt
to all the Governments concerned.

The Agreement shall enter into force on the
ninetieth day following its acceptance by five
Governments.

Article s,

As from May 1st, 1931, the present Agreement
shall be open to accession on behalf of any
Government referred to in Article 3.

The instruments of accession shall be trans-
mitted to the Secretary-General of the League
of Nations, who will notify their receipt to all
the Governments concerned.

Article 6.

After the coming into force of the Agreement
in accordance with Article 4, each subsequent
signature, ratification or accession shall take
effect on the ninetieth day from the date of
signature, or of the receipt by the Secretary-
General of the League of Nations of the instru-
ments of ratification, or of the notification of
accession.

Article 7.

The present Agreement may be denounced
on behalf of any Contracting Government after
a period of seven years from the date when
it came into force in respect of that Government.
Denunciation shall be effected by a notification
in writing addressed to the Secretary-General
of the League of Nations, who will inform all
the Governments referred to in Article 3. Such
denunciation shall take effect one year after
the date of its receipt by the Secretary-General
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des Nations ; elle ne sera opérante qu’au regard
du gouvernement pour lequel elle aura été
effectuée.

A l'expiration de chaque période de sept ans
aprés la mise en vigueur du présent accord,
sa revision pourra étre demandée par un des
gouvernements contractants. A toute autre
époque, Ja revision du présent accord pourra
étre demandée par un quart des Gouvernements
contractants.

Article 8.

Tout Gouvernement contractant peut décla-
rer, au moment de la signature, de ]a ratification
ou de I'adhésion, que, par son acceptation du
présent accord, il n’entend assumer aucune
obligation en ce qui concerne toute colonie,
tout protectorat ou territoire placé sous suze-
raineté ou mandat ; dans ce cas, le présent
accord ne sera pas applicable aux territoires
faisant 'objet de pareille déclaration. .

Tout Gouvernement contractant pourra, a
tout moment dans la suite, notifier au Secrétaire
général de la Société des Nations qu'il entend
rendre le présent accord applicable 4 toute partie
des territoires ayant fait I'objet de la déclaration
prévue A l'alinéa précédent. Dans ce cas,
I'arrangement s’appliquera aux territoires visés
dans la notification quatre-vingt-dix jours aprés
la réception de cette derniére par le Secrétaire
général de la Société des Nations.

Tout Gouvernement contractant peut, soit
A l'expiration d’'un délai de sept ans aprés la
notification prévue au précédent paragraphe,
soit Jors de la dénonciation prévue a l’article 7,
déclarer qu’il entend voir cesser l'application
du présent accord a toute colonie, tout protecto-
rat ou territoire placé sous suzeraineté ou
mandat ; dans ce cas, l'accord cessera d’étre
applicable aux territoires faisant 1’objet de
pareille déclaration une année aprés la réception
de cette déclaration par le Secrétaire général
de la Société des Nations. A défaut de telle
déclaration, la dénonciation prévue a l'article 7
ne comportera aucun effet a I'égard des terri-
toires mentionnés au présent article.

" Article 9.

Chacun des Gouvernements contractants peut
subordonner son acceptation du présent accord
3 la participation A celui-ci d'un ou de plusieurs
des gouvernements visés a 'article 3.

of the League of Nations, and shall operate
only in respect of the Government on whose
behalf it was notified.

On the expiration of each period of seven
years after the coming into force of the present
Agreement, its revision may be demanded by
any Contracting Government. At all other
times, revision of the present Agreement may
be demanded by one-fourth of the Contracting
Governments.

Article 8.

Any Contracting Government may, at the
time of signature, ratification or accession,
declare that, in accepting the present Agreement,
it does not assume any obligations in respect
of all or any colony, protectorate or territory
under suzerainty or mandate ; and the present
Agreement shall not apply to any territories
named in such declaration.

Any Contracting Government may give notice
to the Secretary-General of the League of
Nations at any time subsequently that it
desires that the Agreement shall apply to all
or any of the territories which have been made
the subject of a declaration under the preceding
paragraph, and the Agreement shall apply to
all the territories named in such notice ninety
days after its receipt by the Secretary-General
of the League of Nations.

Any Contracting Government may declare,
either after a period of seven years from the
date of the notification provided for in the
preceding paragraph or at the time of the
denunciation provided for in Article 7, that
it desires that the present Agreement shall cease
to apply to all or any colony, protectorate or
territory under suzerainty or mandate, and the
Agreement shall cease to apply to the territories
named in such declaration one year after its
receipt by the Secretary-General of the League
of Nations. In default -of such a declaration,
the denunciation of the Convention under
Article 7 will not affect the application of the
Convention to any territories referred to in the
present Article.

Article q.

Each Contracting Government may make
the acceptance of the present Agreement con-
ditional on its acceptance by one or several
of the Governments mentioned in Article 3.
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Article 10.

Le présent accord sera enregistré par le
Secrétaire général de la Société des Nations A
la date de son entrée en vigueur.

En foi de quoi le soussignés ont apposé
leur signature au présent accord.

Fait 4 Lisbonne, le vingt-trois octobre mil
neuf cent trente, en un seul exemplaire, qui
restera déposé dans les archives du Secrétariat
de la Société des Nations, et dont les copies
certifiées conformes seront délivrées A tous les
gouvernements visés a l’article 3.

ALLEMAGNE

Article 10.
The present Convention shall be registered
by the Secretary-General of the League of
Nations on the date of its coming into force.

In faith whereof the uhdersigned have
affixed their signature to the present Agreement.

Done at Lisbon, the twenty-third day of

‘October, one thousand nine hundred and thirty,

in a single copy, which will remain deposited in
the archives of the Secretariat of the League of
Nations, and of which certified copies will be
transmitted to all the Govemments referred
to in Article 3.

GERMANY

Gustav MEYER
Sous réserve de ratification 1

BELGIQUE

BELGIUM

F. UrBAIN
Sous réserve de ratification !

GRANDE-BRETAGNE
ET IRLANDE DU NORD

ainsi que toutes parties de 'Empire britannique
non membres séparés de la Société des Nations.

GREAT BRITAIN
AND NORTHERN IRELAND

and all parts of the British Empire which are
not separate Members of the League of Nations

I declare that my signature does not include any colonies,
protectorates or territories under suzerainty or mandate. 2

John Barpwin.

INDE INDIA
I declare that my signature does not include any of the Indian
States under British suzerainty. 3
Edward HEADLAM.
CHINE CHINA
Woo KaIsenG
Sous réserve de ratification !
CuBa CuBa

Arturo LoyNaz DEL CASTILLO
Sous réserve de ratification !

Traduction du Secrétariat de la Société des Nations. — Translation by the Secretariat of the League of Nations :

1 Subject to ratification.

? Je déclare que ma signature ne comprend pas les colonies, protectorats ou territoires sous suzeraineté.

ou mandat.

3 Je déclare que ma signature ne comprend aucun des Etatsde I'Inde sous la suzeraineté britannique.
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DANEMARK DENMARK
William BORBERG.

VILLE LIBRE DE DANTZIG : FrReg City or DaNzIG
SOESKI

Capitaine de frégate
Sous réserve de ratification !

EsPAGNE SPAIN
‘ José HERBELLA

Rafael EsTRADA
Sous réserve de ratification !

EstoNIE EsTtonia
T. GurMAN

Sous réserve de ratification !

FINLANDE FINLAND
Sakari TaINiO

Sous réserve de ratification !

FRANCE FRANCE
P. H. WATIER

MARoC . Morocco
A. DE RoOUVILLE

TUNISIE Tunis

A. DE RouviLLE

GRECE . GREECE
D. Rasi-Kortsicas

MonNaco MonNaco
Comte C. J. H. pE BoBONE

Pavs-Bas THE NETHERLANDS
P. vaAN BRAAM VAN VLOTEN.

La présente signature n’inclut pas les Indes orientales néerlan-
daises, Surinam et Curagao ?
LANGELER .

Understanding that this signature does not assume any obligations
of the Netherlands Government in respect of the Netherlands Colonial
Territories in the East and West Indies 3

Traduction du Secyétariat de la Société des Nations. — Translation by the Secretariat of the League of Nations :
1 Subject to ratification.
? The present signature does not include the Netherlands East Indies, Surinam and Curagao.
* Etant entendu que cette signature n’entraine aucune obligation pour le Gouvernement des Pays-Bas
en ce qui concerne les territoires coloniaux néerlandais dans les Indes orientales et occidentales.
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PoLOGNE PoLAND
SOLSKI

Capitaine de frégate
Sous réserve de ratification?
PORTUGAL PORTUGAL
. Ernesto DE VASCONCELLOS
Manoel NORTON
RouMANIE Roumanta
C. ANTONIADE
Sous réserve de ratification *
SUEDE SWEDEN
Erik Hice
Sous réserve de ratification 1
YouGosLAVIE YucosLavia

I. CHOUMENKOVITCH
Sous réserve de ratification 1

UNION DES REPUBLIQUES
SOVIETISTES SOCIALISTES

UNION OF SOVIET
SociALIST REPUBLICS

S. J. BraTMAN BRODOWSKY.

REGLEMENT

RELATIF AUX SIGNAUX DES BATEAUX-FEU
GARDES SE TROUVANT HORS DE LEUR POSTE
NORMAL.

1. Quand un bateau-feu n’est pas a son poste
normal, soit qu’il ait déradé, soit qu’il fasse
route vers son poste ou vers un port, il n’émet
pas ses signaux caractéristiques de nuit ou de
brume.

2. Le bateau-feu déradé hisse un signal
spécial qui sera, de préférence :

De jour, deux grosses sphéres noires,
l'une & 'avant, 'autre A l'arriére ;

De nuit, deux feux rouges, I’'un 4 l’avant,
l'autre A l'arriére.

En outre, il améne ses voyants caractéristi-
ques, si ceux-ci sont amovibles.

REGULATIONS

RELATING TO SIGNALS FOR MANNED LIGHTSHIPS
NOT ON THEIR STATIONS.

1. When a lightship is not on its station,
whether it has dragged or broken adrift from
its moorings or is proceeding towards its station
or towards a port, it should not show its charac-
teristic light nor make its characteristic fog-

signals.

2. A lightship which has dragged or broken
adrift from its moorings should hoist a special
signal, which preferably should be :

By day: Two large black spheres, one
forward and one aft ;

By night : Two red lights, one forward
and one aft.

It should, furthermore, strike its characte-
ristic topmarks, if they are fitted to permit of
this.

1Subject to ratification.

* La signature par la Roumanie a été rendue définitive & partir du 1°r juin 1931. — The signature
by Roumania was made definitive as from June 1, 1931.

No. 2603



28 Société des Nations — Recueil des Traités.

1931

Lorsque les circonstances ne permettent pas
I'emploi des signaux visés au premier alinéa du
présent paragraphe, ou lorsque ceux-ci sont
déja employés comme caractéristiques normales
du bateau-feu, on utilise des pavillons rouges
au lieu de sphéres noires.

3. En outre, comme mesure de précaution
supplémentaire, le bateau-feu déradé :

a) De jour, arbore le signal par pavillons
signifiant :

« Je ne suis pas dans ma position
normale »,

selon les prescriptions du Code international
de signaux ;

b) De nuit, enflamme chaque quart
d’heure au moins et simultanément deux
feux de bengale, I'un rouge et 'autre blanc.

Lorsque les circonstances ne permettent pas
I’emploi de feux de bengale, on montre simulta-
nément un feu rouge et un feu blanc.

4. Enfin, le bateau-feu faisant route doit
porter les feux et effectuer les appels sonores
des navires en route, et ¢'il navigue par ses
propres moyens, porter de jour le signal prévu
au paragraphe 2.

When circumstances do not permit of the
use of the foregoing day signals, or when these
are employed as the normal characteristics of
the lightship, red flags should be used instead
of black spheres.

3. In addition, as a supplementary measure
of precaution, a lightship which has dragged or
broken adrift from its moorings should :

(a) By day, fly a flag signal signifying :
“T am not in my correct position ”’,

as laid down in the International Code of
Signals.

(b) By night, show at least every quarter
of an hour and simultaneously two f{lares,
one red and the other white.

When circumstances render it impraticable
to use flares, a red and a white light shall be

displayed simultaneously.

4. Lastly, a lightship under way must carry
the same lights and make the same sound
signals as other vessels under way and if self-
propelled, should hoist by day the signal provi-
ded for in paragraph 2.

N° 2603
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No 2604. — NOTEUDVEKSLING No 2604. — NOTEVAXLING MEL-
ANGAAENDE EN MELLEM DAN- LAN DANMARK OCH FINLAND
MARK OGFINLAND AFSLUTTET JAMTE OVERENSKOMMELSE

OVERENSKOMST OM GENSIDIG
FRITAGELSEIVISSE TILFALDE
FOR SKAT AF INDTAGTER HI-
DRORENDE FRA REDERIVIRK-
SOMHED. HELSINGFORS, DEN
12TH JANUAR 1931.

OM OMSESIDIG BEFRIELSE,
I VISSA FALL, FRAN SKATT_A
INKOMST HARRORANDE FRAN

"REDERIRORELSE MED FAR-

TYC. HELSINGFORS, DEN 12
JANUARI 1931.

Textes officiels danois et suédois communiqués
par le délégué permanent du Danemark awprés
de la Société des Nations. L'enregistrement de
cet échange de notes a e lien le 3 février 1931.

Danish and Swedish official texts communicated

by the Permanent Delegate of Denmark accre-
dited to the League of Nations. The registration
of this Exchange of Notes took place February 3,

1931.

TEXTE DANOIS. — DANIsH TEXT.

KaGL. DANSK GESANDTSKAB.

HELSINGFORS, den 12. Januar 1931.
HERR UDENRIGSMINISTER,

Da det er vore Regeringers @nske at tilvejebringe en Overenskomst om gensidig Fritagelse
for Skat af Indteegt, som indenfor det ene af de respektive Lande hidrgrer fra Rederivirksomhed
med Skibe, som ejes eller med hvilke der drives Sgfart af Personer eller Foretagender, som hgrer
hjemme i det andet Land, har jeg den Zre at meddele, at den danske Regering er enig i fglgende :

1. Rederivirksomheder hjemmehgrende i Finland, hvis Skibe anlgber danske Havne
for der at indtage eller udskibe Gods eller Passagerer, skal for Fremtiden veare fritaget
fSor gt betale Skat i Danmark af Indtagter eller Udbytte hidrgrende fra Driften af saadanne

kibe.

Ligeledes skal for Fremtiden Rederivirksomheder hjemmehgrende i Danmark,
hvis Skibe anlgber finske Havne for der at indtage eller udskibe Gods eller Passagerer,
vere fritaget for at betale Skat i Finland af Indtegter eller Udbytte hidrgrende fra
Driften af saadanne Skibe.

2. Indtegter og Udbytte af Skibe omfatter ogsaa Indtegter og Udbytte ved Salg
af Personbefordringsbilletter i det Land, i hvilket det udstedende Foretagende ikke er
hjemmehgrende.
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3. Fritagelsen for Skat af de ovenfor navnte Indtagter vedvarer, indtil den ophaves
ved Opsigelse fra en af Parterne med 6 Maaneders forudgaaende Varsel.

Modtag, Herr Minister, Forsikringen om min mest udmarkede Hgjagtelse.

(Signé) F. LERCHE.

Herr Udenrigsminister Hj. J. Procopé,

etc.

etc. etc.
Det finske Udenrigsministerium.

Pour copie conforme :

E. Reventlow,
Secrétaire général du Ministére

des

Affaires étrangéres.

TEXTE SUEDOIS. — SWEDISH TEXT.

MINISTERN FOR UTRIKESARENDENA

HELSINGFORS, den 12 januari 1931.

~

HERR MINISTER,

Jémlikt véra regeringars énskan att dvigabringa en Sverenskommelse om dmsesidig befrielse
frin skatt 4 inkomst, som inom ettdera landet harrér fran rederirérelse med fartyg, vilka Zigas
eller med vilka sjofart idkas av personer eller foretag, som iro hemmahérande i det andra landet,

har jag

dran meddela, att Finlands Regering 4r ense om féljande :

1. I Danmark hemmahdrande rederiféretag, vilkas fartyg anlépa finska hamnar
for att dirstides mottaga eller avlimna gods eller passagerare, skola framdeles vara
befriade frin erliggande av skatt i Finland pa inkomst eller vinst hirrérande fran driften
av sddana fartyg. :

Likaledes skola i Finland hemmahérande rederiféretag, vilkas fartyg anlépa danska
hamnar, for att dirstides mottaga eller avlimna gods eller passagerare, framdeles vara
befriade frin erliggande av skatt i Danmark pa inkomst eller vinst hirrérande fran
driften av sddana fartyg.

2. Inkomst och vinst av fartyg omfattar jimvil inkomst och vinst vid férsiljning
av personbefordringsbiljetter i det land, i vilket det utstillande féretaget icke ar
hemmahérande.

3. Befrielsen frdn skatt pi ovannimnda inkomster giller intill dess den upphives
genom uppsdgning av ndgondera parten med férutgiende 6 manaders uppsigningstid

Mottag, Herr Minister, forsikran om min utmérkta hogaktning.

(Signe’)_ Hj. J. ProcorE.

Hans Excellence
Kammerherre Flemming Lerche,

Kungl. Dansk Minister,
Helsingfors.

o4
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1 TRADUCTION.

No 2604. — ECHANGE DE NOTES ENTRE LES GOUVERNEMENTS
DANOIS ET FINLANDAIS, COMPORTANT UN ACCORD RELATIF
A L’EXEMPTION RECIPROQUE DE L’'IMPOT SUR LE REVENU
DANS CERTAINS CAS DE BENEFICES REALISES DANS LES
AFFAIRES D’ARMEMENT MARITIME. HELSINGFORS, LE 12
- JANVIER 1931.

LEGATION ROYALE DE DANEMARK.

AN
HELSINGFORS, le 12 janvier 1931.
MONSIEUR LE MINISTRE DES AFFAIRES ETRANGERES,

Nos gouvernements ayant le désir de conclure un accord concernant l’exemption réciproque
d’impbts sur les revenus réalisés dans I'un des deux pays par I'exploitation de navires appartenant
a des personnes ou entreprises établies dans I'autre pays, ou bien naviguant pour le compte de
celles-ci, j'ai 'honneur de vous faire connaitre que le Gouvernement danois donne son agrément
aux dlsposmons ci-aprés : '

1° Les entreprises de navigation, établies en Finlande, dont les navires relichent
dans des ports danois, pour y embarquer ou y débarquer des marchandises ou des passagers,
seront désormais exemptées de 1'impdt danois sur les revenus ou bénéfices provenant de
1exp101tat10n de ces navires.

De méme, les entreprises de navigation établies au Danemark, dont les navires
relachent dans des ports finlandais, pour y embarquer ou y débarquer des marchandises
ou des passagers, seront désormais exemptées de I'impdt finlandais sur les revenus ou
bénéfices provenant de l'exploitation de ces navires.

2° Les revenus et bénéfices des navires comprendront également les revenus et
bénéfices résultant de la vente de billets pour le transport des personnes, effectuée dans
celui des deux pays ou n’est pas établie I'entreprise qui délivre ces billets.

3° L’exemption d’impdts sur les revenus susmentionnés restera en vigueur jusqu’a
ce qu’elle se trouve abolie du fait de sa dénonciation par l'une des Parties, notifiée
moyennant préavis de six mois.

Veuillez agréer, Monsieur le Ministre, etc.
(Signé) F. LERCHE.

Monsieur Hj. J. Procopé,
Ministre des Affaires étrangeéres,
etc., etc., etc.
Ministére des Affaires étrangéres de Finlande,

1 Traduit par le Secrétariat de la Société des Nations, 3 titre d’information.
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1 TRANSLATTON.

No. 2604. — EXCHANGE OF NOTES BETWEEN THE DANISH AND
FINNISH GOVERNMENTS CONSTITUTING AN AGREEMENT RE-
LATING TO RECIPROCAL EXEMPTION FROM INCOME TAX IN
CERTAIN CASES OF PROFITS ACCRUING FROM THE BUSINESS
OF SHIPPING. HELSINGFORS, JANUARY 12, 1931.

RovaL DaANisH LEGATION.

HELSINGFORS, January 12, 1931.
Your EXCELLENCY,

Our Governments being desirous of concluding an agreement for the reciprocal exemption
from taxation of income derived from shipping undertakings in either of the respective countries
by means of ships owned or navigated by persons or companies domiciled in the other country,
I have the honour to inform you that the Danish Government agrees to the following provisions :

() Shipping undertakings domiciled in Finland, the vessels of which call at Danish
ports to load or unload cargo or to take on board or land passengers there shall in future
be exempt in Denmark from the payment of the tax on income or profits accruing from
the operation of such vessels.

Similarly, shipping undertakings domiciled in Denmark the vessels of which call
at Finnish ports to load or unload cargo or to take on board or land passengers there
shall in future be exempt in Finland from the payment of the tax on income or profits
accruing from the operation of such vessels.

(2) Income or profits from the vessels shall also include income or profits derived
from the sale of passenger tickets in the country in which the company issuing them is
not domiciled.

(3) The exemption from taxation of the above-mentioned income shall remain
in force until cancelled by denunciation by either of the parties at six months’ notice.

I have, etc.
(Signed) F.LERCHE.

M. Hj. J. Procopé,
Minister for Foreign Affairs,
etc. etc. etc.
Finnish Ministry for Foreign Affairs.

! Translated by the Secretariat of the League of Nations, for information.
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1I1.
MINISTERE
DES AFFAIRES ETRANGERES.

HELSINGFORS, le 12 janvier 1931.
MONSIEUR LE MINISTRE,

Nos gouvernements ayant le désir de conclure un accord concernant ’exemption réciproque
d’impbts sur les revenus réalisés dans 1'un des deux pays par l'exploitation de navires appartenant
A des personnes ou entreprises établies dans 'autre pays ou bien naviguant pour le compte de
celles-ci, j’ai I’honneur de vous faire connaitre que le Gouvernement finlandais donne son agrément
aux dispositions ci-aprés :

1° Les entreprises de navigation, établies au Danemark, dont les navires relachent
dans des ports finlandais, pour y embarquer ou y débarquer des marchandises ou des
passagers, seront désormais exemptées de 1'imp6t finlandais sur les revenus ou bénéfices
provenant de l'exploitation de ces navires.

De méme, les entreprises de navigation établies en Finlande, dont les navires relichent
dans des ports danois, pour y embarquer ou y débarquer des marchandises ou des passagers,
seront désormais exemptées de l'impdt danois sur les revenus ou bénéfices provenant
de l'exploitation de ces navires.

20 Les revenus et bénéfices des navires comprendront également les revenus et
bénéfices résultant de la vente de billets pour le transport des personnes, effectuée dans
celui des deux pays oul n’est pas établie I'entreprise qui délivre ces billets.

39 L’exemption d'impdts sur les revenus susmentionnés restera en vigueur jusqu’a
ce qu'elle se trouve abolie du fait de sa dénonciation par l'une des Parties, notifiée
moyennant préavis de six mois.

Veuillez agréer, Monsieur le Ministre, etc.
(Signé) Hj. J. PROCOPE.

Monsieur le Chambellan Flemming Lerche,
Ministre de Danemark,
Helsingfors.

Neo 2604
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1I.
MINISTER
FOR FOREIGN AFFAIRS.

HELSINGFORS, January 12, 1931.
Your EXCELLENCY,

Our Governments being desirous of concluding an agreement for the reciprocal exemption
from taxation of income derived from shipping undertakings in either of the respective countries
by means of ships owned or navigated by persons or companies domiciled in the other country.
T have the honour to inform you that the Finnish Government agrees to the following provisions :

(x) Shipping undertakings domiciled in Denmark, the vessels of which call at Finnish
ports to load or unload cargo or to take on board or land passengers there shall in future
be exempt in Finland from the payment of the tax on income or profits accruing from the
operation of such vessels. .

Similarly, shipping undertakings domiciled in Finland the vessels of which call at
Danish ports to load or unload cargo or to take on board or land passengers there shall
in future be exempt in Denmark from the payment of the tax on income or profits accruing
from the operation of such vessels.

(2) Income or profits from the vessels shall also include income or profits derived
from the sale of passenger tickets in the country in which the company issuing them is
not domiciled.

(3) The exemption from taxation of the above-mentioned income shall remain
in force until cancelled by denunciation by either of the parties at six months’ notice.

T have, etc.
(Signed) Hj. J. PROCOPE.

His Excellency M. Flemming Lerche, Chamberlain,
Royal Danish Minister,
Helsingfors.

No. 2604
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No 2605. — DECLARATION ! ADDITIONNELLE A LA CONVENTION
D’EXTRADITION? DU 12 JANVIER 1881 ENTRE L’AUTRICHE ET
LA BELGIQUE. SIGNEE A VIENNE, LE rer DECEMBRE 1930. '

Texte officiel frangais commdni"qﬁé par le manistre des A ﬁai?es étrangéres dé Belgique. L enregistrement
de celte déclaration a eu liew le 4 février 1931.

LE GOUVERNEMENT DE SA MAJESTE LE Rol DES BELGES et LE GOUVERNEMENT FEDERAL DE
LA REPUBLIQUE D’AUTRICHE, ayant jugé utile d’étendre le domaine de 'aide judiciaire réciproque
au moyen d'une déclaration additionnelle & la Convention d’extradition belgo-autrichienne, du
12 janvier 1881, sont convenues des dispositions suivantes : :

Avrticle premier.

En matiére pénale non politique, lorsque le gouvernement de 1'un des deux pays jugera néces-
saire la notification d'un acte de procédure ou d’un jugement & un individu résidant sur le territoire
de l'autre pays, la piéce transmise directement au ministre de la Justice de ce dernier Etat, soit
par le Ministre de la Justice de I'autre Partie contractante, soit par I'agent diplomatique ou consu-
laire de cette Partie, sera signifiée & personne, d’aprés les régles en vigueur dans ’Etat requis, par
les soins d’un officier compétent et le document.constatant la notification sera envoyé par la méme
voie au Gouvernement requérant sans restitution des frais. -

Si la piéce a été transmise en double exemplaire, I'attestation de notification devra se trouver
sur I'un des doubles ou y étre annexée. :

Article z.

La disposition qui précéde ne s’oppose pas 4 ce que les actes judiciaires dont il s’agit soient
adressés par I'autorité requérante au destinataire par la voie de la poste.

Article 3.

Les commissions rogatoires prévues & l'article XIII de la convention d’extradition du
12 janvier 1881, de méme que les demandes de communication de piéces de conviction ou de
documents dont il s’agit & 'article XV de cette convention feront l'objet de correspondances
directes entre les ministres de la Justice des deux Etats contractants.

Toutefois, en cas d’urgence, les autorités judiciaires des deux pays seront autorisées a adresser
directement, au besoin par voie télégraphique, a 1'autorité compétence de I'autre partie, les demandes

1 Entrée en vigueur le 8 janvier 1931.
2 DE MARTENS, Nouveau Recueil général de Traités, deuxiéme série, tome VI, page 684.
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1 TRADUCTION. — TRANSLATION.

No. 2605. — ADDITIONAL DECLARATION: TO THE EXTRADITION
CONVENTION?® OF JANUARY 12, 1881, BETWEEN AUSTRIA AND
BELGIUM. SIGNED AT VIENNA, DECEMBER 1st, 1930.

French official text communicated by the Belgian Minister for Foreign Affairs. The registration of
this Declaration took place February 4, 1931.

THE.GOVERNMENT OF His MajEsTY THE KING OF THE BELGIANS and THE FEDERAL GOVERN-
MENT OF THE AUSTRIAN REPUBLIC, considering it desirable to extend the scope of reciprocal legal
assistance by an additional Declaration to the Extradition Convention between Belgium and
Austria of January 12, 1881, have agreed upon the following provisions :

Article 1.

In non-political criminal matters, should the Government of one of the two countries consider
it necessary to notify a person resident in the territory of the other State of a judicial act or of a
sentence, the document transmitted direct to the Minister of Justice of that State, either by the
Minister of Justice of the other Contracting Party or by the consular or diplomatic agent of that
Party, shall be served in person upon the recipient, in accordance with the regulations in force in
the State applied to, through the medium of a competent official, and the document proving notifi-
.cation shall be sent by the same means to the applicant Government without refund of expenses.

If a document is sent in duplicate the certificate of notification must appear on one of the
copies or be annexed thereto.

Article 2.

The foregoing provision does not preclude the sending of the legal documents referred to by
the applicant authority direct by post to the addressee. :

Article 3.

The Ministers of Justice of the two Contracting States shall communicate direct with one
another with regard to the letters of request mentioned in Article XIIT of the Extradition Convention
of January 12, 1881, and also with regard to requests for the communication of articles serving as
proof of the crime or the documents referred to in Article XV of the said Convention,

Nevertheless, in urgent cases the judicial authorities of the two countries shall be authorised
to make the requests for legal assistance referred to in the first paragraph of the present Article

1 Traduit par le Secrétariat de la Société des i Translated by the Secretariat of the League
Nations, a titre d’information. of Nations, for information.

¢ Came into force, January 8, 193f,
3 British and Foreign State Papers, Vol. 72, page 539.
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d’aide judiciaire dont il est question au premier alinéa du présent article. Ces demandes et les piéces
relatives 4 leur exécution seront toujours renvoyées par 'entremise des ministres de la Justice.

Article 4.

Les demandes d’aide judiciaire visées soit par la Convention d’extradition du 12 janvier 1881,
soit par le présent accord, les piéces y annexées, ainsi que celles constatant la suite qui y aura été
donnée, de méme que les documents & produire 4 ’appui des demandes d’extradition seront rédigées,
soit en langue allemande, soit en langue francaise ou accompagnées d'une traduction dans une de
ces langues.

Article 5.

La présente déclaration entrera en vigueur dix jours aprés sa publication dans les formes
prescrites par la législation des deux pays ; elle aura la méme durée que la convention d’extradition
du 12 janvier 1881 A laquelle elle se rapporte.

En foi de quoi les plénipotentiaires diiment autorisés A cet effet, ont signé le présent accord
et l'ont revétu de leur cachet.

Fait en double exemplaire, & Vienne, le 1eT décembre 1930.

(L.S.) (Signé) R.LEGHAIT. (L.S.) (Signé) SEIPEL.

Ne 2605
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direct to the competent authority of the other Party, if necessary by telegraph. These requests
and the documents relating to their execution shall always be returned through the medium of the
Ministers of Justice.

Article 4.

The requests for legal assistance referred to either in the Extradition Convention of January 12,
1881, or in the present Agreement, the documents annexed thereto, and also the documents stating
the action subsequently taken and those in support of the requisition for extradition, shall be
drawn up either in German or in French, or accompanied by a translation in one of these languages.

Article 5.

The present Declaration shall enter into force ten days after its publication in the manner

prescribed by the laws of the two countries. It shall have the same duration as the Extradition

Convention of January 12, 1881, to which it refers.

In faith whereof the Plenipotentiaries, duly authorised for the purpose, have signed the present
Agreement and have thereto affixed their seals.

Done in duplicate at Vienna, December 1, 1930.

(L.S.) (Signed) R. LEGHAIT. (L. S.) (Signed) SEIPEL.

No. 2605
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ciaire réciproque en matiere civile
et commerciale. Signée a Vienne,
le 1* décembre 1930.

AUSTRIA AND BELGIUM

Declaration  regarding reciprocal
Legal Assistance in Civil and
Commercial Matters. Signed at
Vienna, December 1, 1930.
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Ne 2606. — DECLARATION ENTRE L’AUTRICHE ET LA BELGIQUE,
CONCERNANT L’AIDE JUDICIAIRE RECIPROQUE EN MATIERE
CIVILE ET COMMERCIALE. SIGNEE A VIENNE, LE rer DECEMBRE

1930.

Texte officiel frangats communiqué par le ministre des Affaires éivangéres de Belgique. L'envegistrement
de cette déclaration a eu liew le 4 février 1031.

LE GOUVERNEMENT DE SA MAJESTE LE RoI DES BELGES et LE GOUVERNEMENT FEDERAL DE
LA REPUBLIQUE D’AUTRICHE, désireux de régler les mesures d’exécution de certaines dispositions
de la Convention! internationale sur la procédure civile conclue 4 La Haye le 17 juillet 1gos, dont
la Belgique et I'Autriche sont parties, sont convenus de ce qui suit :

Article premier.

Les demandes d’exequatur des condamnations aux frais et dépens du procés prévues aux
articles 18 et 19 de la Convention internationale sur la procédure civile conclue 4 La Haye le 17 juillet
1905 seront adressées, au ministre de la Justice de ’Etat ol 'exécution est poursuivie, soit par la
voie diplomatique, soit par le ministre de la Justice de I’autre Etat, soit directement par la partie
intéressée.

La méme régle s’applique aux décisions judiciaires par lesquelles le montant des frais du procés
est fixé ultérieurement.

Article 2.

Les actes judiciaires ou extrajudiciaires en matiére civile et commerciale 4 notifier ou 4 signifier
dans 'un des deux Etats contractants seront transmis au ministre de la Justice de cet Etat, soit
par le ministre de la Justice de I'autre Partie contractante, soit par I’agent diplomatique ou consu-
laire de cette Partie.

Les mémes autorités correspondront directement entre elles pour les communications ultérieures
relatives a ces notifications ou significations.

Lesdits actes pourront également étre adressés par l'autorité compétente au destinataire,
par la voie de la poste.

La signification des actes judiciaires et extrajudiciaires par voie de contrainte ne pourra donner
liew & remboursement de frais que si ce mode de signification a été réclamé expressément par
I’autorité requérante.

' DE MARTENS, Nowvean Recueil généval de Traités, troisidme série, tome II, page 243.
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1 TRADUCTION. -— TRANSLATION.

No. 2606. —-- DECLARATION BETWEEN AUSTRIA AND BELGIUM
REGARDING RECIPROCAL LEGAL ASSISTANCE IN CIVIL AND
COMMERCIAL MATTERS. SIGNED AT VIENNA, DECEMBER 1st,

1930.

French official text communicated by the Belgian Minister for Foreign Affairs. The registration of
this Declaration took place February 4, 193I.

THE GOVERNMENT OF His MajEsTY THE KING OF THE BELGIANS and THE FEDERAL GOVERN-
MENT OF THE AUSTRIAN REPUBLIC, desirous of determining the measures to give effect to certain
provisions of the International Convention 2 on Civil Procedure concluded at The Hague
on July 17, 1905, to which Belgium and Austria are Parties, have agreed as follows :

Article 1.

The requests for orders (exequatur) enforcing foreign condemnations in costs and legal expenses,
mentioned in Articles 18 and 19 of the International Convention on Civil Procedure concluded at
The Hague on July 17, 1905, shall be addressed to the Minister of Justice of the State wherein
enforcement is sought either through the diplomatic channel, or by the Minister of Justice of the
other State, or direct by the interested party.

The same rule shall apply to judicial decisions subsequently fixing the amount of legal costs.

Avrticle 2.

Judicial or extra-judicial documents in civil and commercial matters to be notified or served
in one of the two contracting States shall be transmitted to the Minister of Justice of that State
either by the Minister of Justice of the other Contracting Party or by the consular or diplomatic
agent of the said Party.

These authorities shall correspond direct with one another with regard to subsequent
communications relating to such notifications or services.

The said documents may also be sent by the competent authority direct by post to the addressee.

Repayment of expenses occasioned by the compulsory service of judicial and extra-judicial
documents may not be claimed, except where this form of service was expressly requested by the
applicant authority.

! Traduit par le Secrétariat de la Société des ! Translated by the Secretariat of the League
Nations, a titre d’information. of Nations, for information.

* British and Foreign Stale Papers, Vol. 99, page 990.
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Article 3.

Les commissions rogatoires en matiére civile et commerciale et les actes dressés en exécution
de ces délégations feront 1'objet de correspondances directes entre les ministres de la Justice des
deux Etats contractants.

Toutefois, en cas d'urgence, les autorités ]ud1c1a1res des deux pays seront autoriséeés a ‘adresser
directement, au besoin par voie télégraphique, a I'autorité compétente de I'autre Partie, les deman-
des d’aide ]ud1c1a1re dont il s’agit au premier alinéa du présent article. Ces demandes et les piéces
relatives & leur exécution seront toujours renvoyées par l'entremise des ministres de la Justice.

! Article 4.

Les documents ]ud1c1a1res et extra-judiciaires visés dans les articles premier-et 3 du présent
accord et les communications s’y rapportant, ainsi que celles visées a I'article 2 du présent accord
seront rédigés soit en langue allemande, soit en langue frangaise, ou accompagnés d'une traduction
dans une de ces langues.

Article 5. ‘

La Convention internationale sur la procedure civile conclue & La Haye, le 17 juillet 1905,
continuera, en tant que le présent accord n’y déroge pas, a régler les rapports des deux Etats
contractants sur les matiéres au sujet desquelles elle dispose.

Article 6.

La présente déclaration entrera-en vigueur dix jours aprés sa publication dans les formes
prescrites par la leglslatlon des deux pays ; elle cessera ses effets 4 I'expiration d’un délai de trois
mois & compter du jour ot 'une des Parties contractantes 1'aura dénoncée.

En foi de quoi les plénipotentiaires, diiment autorisés & cet effet, ont signé le présent accord -
et I'ont revétu de leur cachet.

Fait en double exemplaire & Vienne, le 1er décembre 1930.

(L.S.) (Signé) R. LEGHAIT. (L.S.) (Signé) SEIPEL.
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Article 3.

The Ministers of Justice of the two contracting States shall communicate direct with one
another with regard to letters of request in civil and commercial matters and the documents drawn
up in execution thereof. -

Nevertheless, in urgent cases the judicial authorities of the two countries shall be authorised
to submit the requests for legal assistance referred to in the first paragraph of the present Article
direct to the competent authority of the other Party, if necessary by telegraph. These requests and
the documents relating to their execution shall always be returned through the medium of the
Ministers of Justice.

Article 4.

The judicial and extra-judicial documents referred to in Articles 1 and 3 of the present Agreement
and the communications relating thereto as well as those mentioned in Article 2 of the present
Agreement shall be drawn up either in German or in French, or accompanied by a translation in
one of these Janguages. :

[Article 5.

The International Convention on Civil Procedure concluded at The Hague on July 17, 1905,
shall continue to govern the relations between the two contracting States in all matters which it
regulates, in so far as it is not affected by the present Agreement.

Article 6.

The present declaration shall enter into force ten days after its publication in the manner
prescribed by the laws of the two countries ; it shall cease to take effect on the expiry of a period
of three months from the date on which it shall be denounced by either of the Contracting Parties.

In faith whereof the Plenipotentiaries, duly authorised for this purpose, have signed the present
Agreement and have thereto affixed their seals.

Done in duplicate at Vienna, December 1, 1930.

(L.S.) (Signed) R. LEGHAIT. (L.S.) (Signed) SEIPEL.
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2607. — CONVENTION * BETWEEN HIS MAJESTY AND THE PRESIDENT
OF THE NATIONAL GOVERNMENT OF THE REPUBLIC OF CHINA
FOR THE RENDITION OF WEIHAIWEI AND AGREEMENT
REGARDING CERTAIN FACILITIES FOR HIS MAJESTY'S NAVY
AFTER RENDITION. SIGNED AT NANKING, APRIL 18, 1930.

Texte officiel anglais commumque par le secrétaire d’Etat aux Affaires étrangéres de Sa Majesté en
Grande-Bretagne. L'enregistrement de cette convention a e liew le 6 {dvrier 1031,

I.
CONVENTION FOR THE RENDITION OF WEIHAIWEI.

His MajEsTY THE KING OF GREAT BRITAIN, IRELAND AND THE BRITISH DOMINIONS BEYOND
THE SEAS, EMPEROR OF INDIA, and His EXCELLENCY, THE PRESIDENT OF THE NATIONAL
GOVERNMENT OF THE REPUBLIC OF CHINA, desiring that the territory of Weihaiwei leased by
China to His Britannic Majesty under the Convention? of the 1st July, 1898, should be restored
in full sovereignty to China, have resolved to conclude a Convention for that purpose and to
that end have appointed as their Plenipotentiaries :

His MajesTY THE KING OF GREAT BRITAIN, IRELAND AND THE BRITISH DOMINIONS BEYOND THE
SEAS, EMPEROR OF INDIA :

FOrR GREAT BRITAIN AND NORTHERN IRELAND :

Sir Miles Wedderburn Lampson, K.C.M. G., C.B.,, M.V.O., His Majesty’s anoy Extra-
ordinary and Minister Plenlpotentlary to the Repubhc of China ;

His EXCELLENCY THE PRESIDENT OF THE NATIONAL GOVERNMENT OF THE REPUBLIC OF CHINA :
Dr. Chengting T. WaNG, Minister for Foreign Affairs of the Republic of China ;

Who having communicated their full powers, found in good and due form, have agreed as
follows :

. Avrticle 1.

The territory of Weihaiwei, as delimited by the boundary stones fixed by the boundary
Commission of 1899-19o1, comprising a belt of land 10 English miles wide along the entire

! L’échange des ratifications a eu lieu a Nankin, le 1°r octobre 1930.
* DE MARTENS, Nowveaw Recueil général de Traités, deuxiéme série, tome XXXII, page go.
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1 TRADUCTION. — TRANSLATION.

No 2607. — CONVENTION 2 ENTRE SA MAJESTE ET LE PRESIDENT
DU GOUVERNEMENT NATIONAL DE LA REPUBLIQUE DE.
CHINE POUR LA RETROCESSION DE WEIHAIWEI, ET ACCORD
CONCERNANT CERTAINES FACILITES CONCEDEES A LA
MARINE DE SA MAJESTE APRES LA RETROCESSION. SIGNES
A NANKIN, LE 18 AVRIL 1930.

English official text communicated by His Majesty’s Secretary of State for Foreign Aflairs in
Great-Britain. The registration of this Convention took place February 6, 1931.

L
CONVENTION POUR LA RETROCESSION DE WEIHAIWEI

SA MAJESTE LE ROl DE GRANDE-BRETAGNE, D'IRLANDE ET DES TERRITOIRES BRITANNIQUES
AU DELA DES MERS, EMPEREUR DES INDES, et SON EXCELLENCE LE PRESIDENT DU GOUVERNEMENT
NATIONAL DE LA REPUBLIQUE DE CHINE, désireux que le territoire de Weihaiwei, donné a bail par
la Chine 4 Sa Majesté britannique, en vertu de la Convention3 du rer juillet 1898, soit restitué en
pleine souveraineté 4 la Chine, ont décidé de conclure une convention 2 cet effet et ont désigné,
A cette fin, pour leurs plénipotentiaires :

SA MAJESTE LE Rol DE GRANDE-BRETAGNE, D'IRLANDE ET DES TERRITOIRES BRITANNIQUES AU
" DELA DES MERS, EMPEREUR DES INDES :

Pour LA GRANDE-BRETAGNE ET L’IRLANDE DU NORD :

Sir Miles Wedderburn Lampson, K.C.M.G., C.B., M.V.0., envoyé extraordinaire et ministre
plénipotentiaire de Sa Majesté auprés de la République de Chine ;

SoN EXCELLENCE LE PRESIDENT DU GOUVERNEMENT NATIONAL DE LA REPUBLIQUE DE CHINE :
Dr Chengting T. WANG, ministre des Affaires étrangéres de la République de Chine ;

Qui, aprés s'étre communiqué leurs pleins pouvoirs, trouvés en bonne et due forme, sont
convenus de ce qui suit :

Article premier.

Le territoire de Weihaiwei, tel qu'il est délimité par les bornes posées par la Commission de
délimitation de 1899-1gox, comprenant une bande de terre d’une largeur de dix milles anglais

! Traduit par le Secrétariat de la Société des ! Translated by the Secretariat of the League
Nations, & titre d’information. of Nations, for information.

2 The exchange of ratifications took place at Nanking, October 1, 1930.
% British and Foreign State Papers, Vol. go, page 16.
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coastline of the Bay of Weihaiwei and including Liukungtao and all other islands in the Bay
of Weihaiwei, is hereby returned by His Britannic Majesty to the Republic of China.

Article 2.

The Convention for the lease of Weihaiwei, concluded on the 1st July, 1898, is hereby abrogated.

Article 3.

The British garrison now stationed in the territory of Weihaiwei, including Liukungtao, shall
be withdrawn within one month from the date of the coming into force of the present Convention.

Article 4.

The Government of the United Kingdom of Great Britain and Northern Ireland will hand over
to the National Government of the Republic of China such archives, register, title deeds and other
documenis in the possession of the British Administration in Weihaiwei as may be useful for the
transfer of the administration, as well as those that may be useful for the subsequent administration
of the territory by the National Government.

Article 5.

The Government of the United Kingdom will present to the Nattlonal Government of the
Republic of China all lands and buildings in the territory of Weihaiwei belonging to the
first-named Government. )

A»rticle 6.

The Government of the United Kingdom will hand over to the National Government of the
Republic of China, without compensation, all works and purchases, including the steam launch
“ Gallia, ”’ made under the special levy in respect of the Victory Pier and the Wukou Improvement
Scheme. .

Article 7.

The Government of the United Kingdom will present to the National Government of the
Republic of China the Chefoo-Weihaiwei cable and the Government stores, including those detailed
in Annex I.

Article 8.
The Government of the United Kingdom will hand over to the National Government of the

Republic of China, free of charge, the Civil Hospitals at Port Edward and Wenchuantang, including
land and building and present equipment.

Article q.

The Government of the United Kingdom will return to the National Government of the Republic
of China all land previously owned by the Chinese Government on Liukungtao, together with the
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tout le long de la cdte de la baie de Weihaiwei, ainsi que Liukungtao et toutes les autres iles de
ladite baie, est, par la présente convention, rétrocédé par Sa Majesté britannique a la République
de Chine.

Article 2.

La Convention relative au bail de Weihaiwei, conclue le 1er juillet 1898, est abrogée par Ja
présente convention.

Article 3.

La garnison britannique actuellement stationnée sur le territoire de Weihaiwei, y compris
Liukungtao, sera retirée dans un délai d'un mois & dater de l'entrée en vigueur de la présente
convention.

Article 4.

Le Gouvernement du Royaume-Uni de Grande-Bretagne et d’Irlande du Nord remettra au
Gouvernement national de la République de Chine les archives, registres, titres, et autres documents
en la possession de I’Administration britannique de Weihaiwei, qui peuvent étre utiles pour le trans-
fert de I'administration ou pour I'administration ultérieure du territoire par le Gouvernement
national.

Article 5.

Le Gouvernement du Royaume-Uni remettra au Gouvernement national de la République
de Chine tous les terrains et immeubles, sis dans le territoire de Weihaiwei, qui appartiennent au
premier de ces gouvernenients.

Avrticle 6.

Le Gouvernement du Royaume-Uni remettra, sans indemnité, au Gouvernement national de la
République de Chine, tous les travaux effectués avec les fonds provenant de 1'impdt spécial pergu
pour la construction de « Victory Pier » et 'exécution du Wukou Improvement Scheme, ainsi que
les biens achetés avec lesdits fonds, y compris la vedette & vapeur « Gallia ».

S

Avticle 7.

Le Gouvernement du Royaume-Uni remettra au Gouvernement national de la République
de Chine le cible Tchefou-Wethaiwei et les stocks du Gouvernement, y compris ceux spécifiés a
I'annexe I.

Article 8.
Le Gouvernement du Royaume-Uni remettra gratuitement au Gouvernement national de la
République de Chine les hopitaux civils de Port-Edward et Wentchuantang, y compris les terrains,
les immeubles et le matériel existant.

Article 9.

 Le Gouvernement du Royaume-Uni restituera au Gouvernement national de la République de
Chine toutes les terres dont le Gouvernement chinois était antérieurement possesseur a Liukungtao,
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buildings thereon, and will further hand over all the land subsequently acquired by purchase
and all Crown leases in respect of sites on that island with the reversionary interest in the
buildings on the land so leased. ‘

Article 10.

The transfer of the Administration of Weihaiwei and the transfer of public properties in the
said territory, as well as of other matters under the present Convention, shall take place on the day
of coming into force of the said Convention.

Article 11.

When the National Government of the Republic of China assumes the administration of the
territory of Weihaiwei after rendition, the existing regulations, including land and house tax, sanitary
and building regulations, and policing will as far as possible be maintained.

Article 12.

All documents of title to land, deeds of conveyance and mortgage and Chihchao under the
_British Weihaiwei Waste Land Ordinance No. 6 of 1919, issued to Chinese owners by the British
Administration of Weihaiwei in the form prescribed within the territory of Weihaiwei, shall, subject
to the terms contained therein, be recognised as being of the same validity as during the British
administration, unless the documents of title are contrary to Chinese law making revision or issue
of additional documents of title necessary.

Article 13.

All documents of title to land issued to persons other than Chinese by the British Administration
of Weihaiwei in the prescribed form shall be exchanged for Chinese deeds of perpetual lease in the
same form as those recently issued by the Chinese authorities to foreign lot holders in the former
British Concession at Chinkiang, a registration {ee of 81.00 per mow kbeing charged.

All leases issued by the British Administration of Weihaiwei will be recognised by the National
Government of the Republic of China.

1f the National Government of the Republic of China should decide to close the port of Weihaiwei
to foreign residence and trade, with a view to utilising it exclusively as a naval base, the interests
of the foreign property owners and lease-holders will be bought out at a fair compensation to be
agreed upon between the Governments of China and the United Kingdom, who will appoint a joint
commission for determining the amount of this compensation in each case.

Arlicle 14.

The National Government of the Republic of China will maintain the existing public services,
employing such staff as it may select, including particularly the telephone service on the mainland
and connection with the island and the telegraph service between Weihaiwei mainland and island
and Chefoo. , : : ' : ‘
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ainsi que les édifices construits sur ces terres; il Jui remettra, en outre, toutes les terres acquises
ultérieurement par voie d’achat, tous les baux de la Couronne relatifs & des lieux sis en ladite ile,
ainsi que le droit de reversion en ce qui concerne les édifices construits sur les terres ainsi données
A bail.

Article 10.

Le transfert de l’administration de Weihaiwei et des biens du domaine public sis dans ledit
territoire, ainsi que pour toutes autres matiéres prévues par la présente convention, aura lieu le
jour de I'entrée en vigueur de celle-ci.

Article 11.

Lorsqu’il assumera I'administration du territoire de Weihaiwei aprés la rétrocession, le Gouver-
nement national de la République de Chine maintiendra, autant que possible, les réglements en
vigueur, y compris I'imp6t sur la propriété bitie et non batie, les réglements en matiére d’hygi¢ne
et de constructions, ainsi que les mesures de police.

Ariicle 12.

Tous les titres ayant trait 4 la propriété du sol, actes translatifs de propriété et constitutifs
d’hypothéque et Chihchao, prévus par la British Weihaiwe: Waste Land Ordinance N° 6, de
1919, qui auront été délivrés 4 des propriétaires chinois par I'administration britannique de Wei-
haiwei en la forme prescrite dans le territoire de Weihaiwei, seront, sous réserve des dispositions
desdits actes, reconnus comme ayant la méme validité que pendant 'administration britannique,
A moins que les actes en question, en étant contraires & la législation chinoise, ne rendent nécessaire
une revision ou la délivrance de titres supplémentaires.

Article 13.

Tous les titres ayant trait & la propriété du sol, délivrés, en la forme prescrite, a des personnes
autres que les Chinois par I’Administration britannique de Weihaiwei seront échangés contre des
titres chinois de bail perpétuel en la méme forme que ceux récemment délivrés par les autorités
chinoises aux possesseurs étrangers de lots de terre dans l’ancienne concession britannique de
Chinkiang, moyennant perception d'un droit d’enregistrement de $1 par mow.

Tous les baux accordés par 1I’Administration britannique de Weihaiwei seront reconnus par le
Gouvernement national de la République de Chine. .

Au cas oi1 le Gouvernement national de ]la République de Chine déciderait de fermer le port de
‘Weihaiwei aux résidents et aux commercants étrangers, en vue de l'utiliser exclusivement comme
base navale, les droits des propriétaires et des preneurs A bail (« lease-holders ») étrangers seront
rachetés moyennant une juste indemnité & fixer d'un commun accord entre le Gouvernement
chinois et le Gouvernement du Royaume-Uni, qui désigneront une commission mixte pour déter-
miner le montant de ladite indemnité dans chaque cas.

Article 14.
Le Gouvernement national de la République de Chine maintiendra, avec un personnél de son

choix, les services publics existants, y compris notamment le service téléphonique sur le continent
et la liaison avec I'ile, ainsi que le service télégraphique entre Weihaiwei (continent et ile) et Tchefou.
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Article 15.

All decisions of the British Weihaiwei High Court or magistrates’ courts pronounced before
rendition shall be considered after rendition to have the same force and effect as if they were decisions
rendered by Chinese courts of justice.

Article 16.

The National Government of the Republic of China will, unless and until they decide to close the
port of Weihaiwei and reserve it exclusively as a naval base, maintain it as an area for international
residence and trade, including within such area all places in which foreign property owners and
lease-holders are at present located.

Article 17.

Pending the enactment and general application of the laws regulating the system of local
self-government in China, the Chinese local authorities will ascertain the views of the foreign residents
at Weihaiwei in such municipal matters as may directly affect their welfare and interests.

Article 18.

The National Government of the Republic of China will, unless and until they decide to close
the port of Weihaiwei and reserve it exclusively as a naval base, lease to the Government of the
United Kingdom free of charge for a period of 30 years, with option of renewal by the holders,
certain land and buildings in the territory of Weihaiwei, as detailed in Annex II, for the requirements
of the British Consulate and the public interests of the residents.

Article 1q.

Existing aids to navigation, i.e., light-houses, mark-buoys, storm-signals, &c., shall be
transferred to the National Government of the Republic of China free of charge, and shall be
maintained in the future by the competent Chinese authorities, who shall administer the harbour
in the same way as at the open ports of China.

Article 20.

The present Convention shall be ratified, and ratifications thereof shall be exchanged at Nanking
on or before the first day of October, 1930, which is the first day of the tenth month of the nineteenth
year of the Republic of China. ‘

It shall come into force from the date of the exchange of ratifications.

In faith whereof the above-named Plenipotentiaries have signed the present Convention in
duplicate and have affixed thereto their seals.

Done at Nanking this eighteenth day of April, nineteen hundred and thirty, corresponding
to the eighteenth day of the fourth month of the nineteenth year of the Republic of China.

(Seal.) Miles W. LAMPSON.
(Seal.) Chengting T. WAaNG.
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Article 15.

Toutes les décisions rendues, avant la rétrocession, par la Haute Cour britannique ou par les
tribunaux de magistrats britanniques de Weihaiwei auront, aprés la rétrocession, la méme force
et le méme effet que si elles avaient été rendues par des tribunaux chinois.

Article 16.

Le Gouvernement national de la République de Chine, 4 moins qu’il ne décide de fermer le
port de Weihaiwei pour en faire exclusivement une base navale, le laissera ouvert au commerce
international et aux-résidents étrangers, y compris tous les lieux actuellement occupés par des
propriétaires et preneurs a bail («lease-holders ») étrangers.

Article 17.

En attendant la promulgation et I'application générale de la législation réglementant le systéme
de I'autonomie locale en Chine, les autorités locales chinoises s’enquerront des vues des résidents
étrangers de Weihaiwei pour toutes les questions d’ordre municipal affectant directement les
intéréts de ceux-ci. )

Article 18.

Le Gouvernement national de la République de Chine, & moins qu’il ne décide de fermer le
port de Weihaiwei pour en faire exclusivement une base navale, donnera gratuitement a bail au
Gouvernement du Royaume-Uni, pour une période de trente ans, avec faculté de renouvellement au
gré des preneurs, certains terrains et immeubles sis dans le territoire de Weihaiwei, comme il est
spécifié & I’annexe 11, pour les besoins du consulat britannique et les intéréts publics des résidents.

Article 19.

Toutes les aides & la navigation existantes, telles que phares, balises, signaux de tempéte,
etc. seront transférées gratuitement au Gouvernement national de la République de Chine et seront
entretenues, & I'avenir, par les autorités chinoises compétentes, qui administreront le port de la
méme maniére que les ports ouverts de la Chine.

Article 20.

La présente convention sera ratifiée, et les ratifications seront échangées & Nankin au plus ta d
le premier octobre mil neuf cent trente, premier jour du dixi¢éme mois de la dix-neuviéme année
de la République de Chine.

La présente convention entrera en vigueur a4 date de 1’échange des ratifications.

En foi de quoi Jes plénipotentiaires susnommés ont signé la présente convention en double
expédition et y ont apposé leurs sceaux.

Fait & Nankin, le dix-huit avril mil neuf cent trente, correspondant au dix-huitiéme jour du
quatriéme mois de la dix-neuviéme année de la République de Chine.

(L. S.) Miles W. LaMPSON.
(L. S.} Chengting T. Wanc.

No. 2607



58 Société des Nations — Recueil des Traités. 1931

ANNEX I TO THE CONVENTION.

Stores to_be handed over to the Chinese Authorities, -

Include the following :

Part of furniture in offices and houses.

Telegraph cable (island and mainland).

S.L. ““Alexandra”, two boats.

All lamps and posts in streets and stores for lamps which belong to the "Administration of
Weihaiwei.

Sanitary carts and equipment.

Fire Engine.

Telephones, poles, insulators, wire and exchange.

Police uniforms (in use and in store).

Various police stores.

Cycles.

Rifles, etc. (in use by police), with animunition.

Telephone cable (island and mainland).

ANNEX IT TO THE CONVENTION.

List of the Land and Buildings in the Territory of Weihaiwei to be Leased by the National Government
of the Republic of China to the Government of the United Kingdom of Great Britain and Northern Ireland.

The senior district cfficer’s house, grounds and stables are to be leased for use as{a consular
residence and the non-commissioned officers’ mess and grounds for use as consular cffices.

The two foreign cemeteries, one in Port Edward and one in Liukungtao.

Block ‘* A” of the former barracks is to be loaned for use as a British Club, provided, however, that,
in case the said club should cease to exist, the building shall revert to the National Government of the
Republic of China without compensation.

As regards the piece of waste land known as the parade ground, it is agreed that it shall continue
to be used as at present as an international recreation ground and golf course unless it is required for
public purposes, including port development, in which case the Chinese Administration undertakes
first to provide in lieu an equally suitable recreation ground and golf course elsewhere.

A map! showing the land and buildings above referred to, with the exception of the civil cemetery
on Liukungtao, is attached.

II.
AGREEMENT.

The Undersigned having been duly authorised by their respective Governments have agreed
as follows : :

Article 1.

The National Government of the Republic of China will loan to the Government of the United
Kingdom of Great Britain and Northern Ireland as a sanatorium and summer resort for the use of
His Britannic Majesty’s Navy a certain number of buildings and facilities, as detailed in the Annex
attached hereto, on the island of Liukungtao in the Bay of Weihaiwei for a period of ten years,
with the option of renewal on the same terms by agreement or on such other terms as may be agreed
upon between the two Governments. Upon the termination of the period of the loan all the land
and buildings shall revert to the National Government.

1 Not reproduced in this Series.
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ANNEXE I DE LA CONVENTION

Stocks a remettre aux Autorités chinoises.

Ces stocks comprennent les éléments suivants :

Une partie de 'ameublement des bureaux et maisons.

Le cable télégraphique (ile et continent).

S. L. « Alexandra », deux bateaux.

Toutes les lampes et tous les réverberes des rues, ainsi que les magasins de lampes appartenant
a I’Administration de Weihaiwei.

Les fourgons sanitaires, mulets et équipements.

La pompe a incendie.

Les téléphones, poteaux, isolateurs, fils métalliques et la centrale,

Les uniformes de police (en service ou en magasin).

Divers approvisionnements de la police.

Les vélocipedes.

Les fusils, etc. (utilisés par la police) avec munitions.

Le cable téléphonique (ile et continent).

ANNEXE II DE LA CONVENTION

Liste des terrains et immeubles sis dans le territoire de Weihaiwei qui doivent étre donnés & bail -
par le Gouvernement national de la République de Chine au Gouvernement du Royaume-Uni de Grande-
Bretagne et d’Irlande du Nord.

L’habitation, les terrains et les écuries de 1'officier supérieur du district doivent étre donnés i bail
pour servir de résidence consulaire, et le mess et les terrains des sous-officiers, pour servir de bureaux
consulaires.

Les deux cimetiéres étrangers, 1'un & Port-Edward et ’autre & Liukungtao.

Le « bloc A » des anciennes casernes est destiné a étre prété pour &tre utilisé comme club britannique,
sous réserve toutefois qu’au cas ot ledit club cesserait d'exister, I’édifice ferait retour sans indemnité
au Gouvernement national de la République de Chine. )

En ce qui concerne le terrain nu, dénommé « parade ground », il est convenu qu’il continuera a
servir de terrain international de jeux et de golf, & moins qu’il ne soit nécessaire pour des fins publiques,
y compris le développement du port, auquel cas I’Administration chinoise s’engage 4 fournir, au préalable
en remplacement, un autre terrain également convenable de jeux et de golf. .

Ci-joint! une carte indiquant les terrains et immeubles visés, & l’exception du cimetiére civil de
Liukungtao.

IIL
ACCORD

Les soussignés, diment autorisés par leurs gouvernementsfrespectifs, sont convenus de ce
qui suit : '

Article premier.

Le Gouvernement national de la République de Chine prétera au Gouvernement du Royaume
Uni de Grande-Bretagne et d’Irlande du Nord, pour servir de sanatorium et de résidence d’été A
I'usage de la Marine de Sa Majesté britannique, un certain nombre d’édifices et d'installations,
décrits A ’annexe ci-jointe, situés sur I'lle de Liukugtao dans la baie de Weihaiwei; ce prét sera
effectué pour une période de dix ans avec faculté de renouvellement aux mémes conditions par
voie d’accord mutuel ou  toutes autres conditions dont il pourra étre convenu entre les deux gouver-
nements. A I'expiration de la période pour laquelle le prét aura été effectué, tous les terrains et
immeubles feront retour au Gouvernement national.

1 Non repr'oduite dans le présent recueil.
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Article 2.

The National Government of the Republic of China will as far as possible maintain efficiently
the existing system of municipal services on Liukungtao (7. e., roads, wharves, police, sanitation
and lighting), conserve the existing forest, permit no brothels, permit the sale of no liquors or
intoxicants except in licensed premises, and maintain the present regulations as regards cultivation,
The National Government undertakes that, in the event of the sale, or grant of leases, of Government
land or buildings on Linkungtao, such conveyances or leases shall contain a clause enforcing the
observance of the above-mentioned stipulations.

Article 3.

1. His Britannic Majesty’s ships and auxiliaries visiting Liukungtao and its waters during the
month of April to October, inclusive, will be accorded the use, after the Chinese Navy, of that
portion of the anchorage that has been dredged by His Britannic Majesty’s Navy. Nevertheless,
m the event of war involving either His Britannic Majesty or the Chinese Republic, His Britannic
Majesty’s ships or auxiliaries shall withdraw from Liukungtao water, in accordance with international
usage.

2. Ships of His Britannic Majesty’s Navy will be accorded the privilege of towing targets
from the aforementioned anchorage to the sea, reasonable care being taken to avoid damage to
fishing nets.

3. During the period of the loan to the Government of the United Kingdom of a certain
number of buildings and facilities on Liukungtao, as stated in Article 1 of the present Agreement,
His Britannic Majesty’s Navy will be accorded the privilege of landing men for drill or rifle practice
on Liukungtao after obtaining permission from the Chinese authorities, which will be given on
application, to be renewed yearly. In the event of local disturbances occurring, such privileges
may be temporarily foregone on representations being made by the local authorities.

Article 4.

The importing, storing, shipping and transhipping at Weihaiwei of stores of all kinds for the
purposes of His Britannic Majesty’s Navy will be permitted according to the usage of the ports
open to foreign trade. The Government of the United Kingdom will not store arms or ammunition
on Liukungtao.

Article 5. ‘

Existing buoys and moorings that have been laid by His Britannic Majesty’s Navy in Weihaiwei
waters shall be transferred, free of charge to, and maintained by, the National Government of the
Republic of China for the use of His Britannic Majesty’s Navy after the Chinese Navy. All these
buoys and moorings, however, may be removed from time to time as the Chinese naval or harbour
authorities may deem expedient.

Article 6.

The present Agreement shall be ratified, and ratifications thereof shall be exchanged at Nanking
on or before the first day of October, 1930, which is the first day of the tenth month of the ninetcenth
year of the Republic of China.

It shall come into force on the date of the exchange of ratifications.
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Article 2.

Le Gouvernement national de ]a République de Chine continuera 4 assurer autant que possible
le bon fonctionnement des services municipaux actuels de Liukungtao (routes, wharfs, police,
h.ygiéne et éclairage); il conservera les foréts existantes, interdira les maisons de prostitution,
a nsi que la vente des liqueurs et boissons alcooliques en dehors des locaux pour lesquels a été
délivrée une licence spéciale et maintiendra en vigueur les réglements concernant l’agriculture.
Le Gouvernement national s’engage, en cas de vente ou de dation & bail de terrain ou immeubles
du domaine public de Liukungtao, 4 faire figurer, dans les actes translatifs de propriété ou dans les
baux, une clause destinée i assurer I’observation des stipulations susmentionnées.

.

Article 3.

1. Les navires et les batiments auxiliaires de Sa Majesté britannique visitant Liukungtao et
ses eaux au cours des mois d’avril & octobre inclusivement, pourront utiliser, aprés la marine
chinoise, la partie du mouillage draguée par la Marine de Sa Majesté britannique. Toutefois, en cas
de guerre ol seraient impliquées Sa Majesté britannique ou la République chinoise, les navires et
batiments auxiliairs de Sa Majesté britannique se retireront des eaux de Liukungtao, conformément
aux usages internationaux.

2. Il sera loisible 4 la Marine de Sa Majesté britannique de remorquer des cibles depuis le
mouillage susmentionné jusqu’a la mer, en prenant les soins nécessaires pour éviter d’endommager
les filets de péche.

3. Pendant la période pour laquelle auront été prétés au Gouvernement du Royaume-Uni
un certain nombre d’édifices et d'installations de Liukungtao, comme il est spécifié 4 Iarticle 1 du
présent accord, il sera loisible & la Marine de Sa Majesté britannique de débarquer des hommes
a Liukungtao pour des manceuvres ou exercices de tir, aprés avoir obtenu I'autorisation des autorités
chinoises ; cette autorisation sera accordée 4 la suite d'une demande qui devra étre renouvelée chaque
année. En cas de troubles locaux, il pourra étre renoncé temporairement a ce privilége sur les
représentations des autorités locales.

Article 4.

L’importation, I’emmagasinage, 'expédition et le transbordement & Weihaiwei de stocks de
toute nature destinés a4 la Marine de Sa Majesté britannique seront autorisés conformément aux
usages des ports ouverts au commerce étranger. Le Gouvernement du Royaume-Uni ne stockera
A Liukungtao ni armes ni munitions.

Article 5.

Les bouées et les corps-morts mouillés par la Marine de Sa Majesté britannique dans les eaux
de Weihaiwei seront transférés gratuitement au Gouvernement national de la République de Chine
et entretenus par ses soins pour servir 4 I'usage de la Marine de Sa Majesté britannique, aprés
celui de la marine chinoise. Toutefois ces bouées et corps-morts pourront étre retirés de temps
4 autre, comme bon semblera aux autorités chinoises de la marine et de la direction du port.

Article 6.

Le présent accord sera ratifié. Les ratifications seront échangées 4 Nankin au plus tard le
premier octobre mil neuf cent trente, premier jour du dixiéme mois de la dix-neuviéme année de la
République de Chine.

Le présent accord entrera en vigueur A compter du jour de 1’échange des ratifications.
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In faith whereof the undersigned Plenipotentiaries, duly authorised thereto, have signed_the
present Agreement in duplicate and have affixed thereto their seals.

Done at Nanking this eighteenth day of April, nineteen hundred and thirty, corresponding to
the eighteenth day of the fourth month of the nineteenth year of the Republic of China.

(Seal) Miles W. LaMPSON,

For the Government of the United Kingdom
of Great Britain and Northern Ireland,

(Seal) Chengting T. Wang,

Forjthe Nationel Govermment of the
Repubdlic of China.

ANNEX TO THE AGREEMENT.

List of facilities to be granted and Land and Buildings on Liukungtao to be leased to the Government
of the United Kingdom of Great Britain and Northern Ireland by the National Government of the Republic
of China.

. Golf Club and goif club-house.

. Royal naval canteen teahouse.

. Naval cemetery.

. Admiralty village.

. Warrant officers’ club and tennis courts.

. Officers’ and men’s recreation grounds together with the buildings thereon and the hockey and
cricket grounds and tennis courts ; and the officers’ ** squash "’ courts.

S B W R

7. That portion of the ‘“ hospital site,”” with buildings, &c., thereon, situated southward to the
road traversing the site about its centre together with the Commander-in- Ch *ef’s tennis courts,
as shown on the accompanying plan (marked L AV).

8. Commander-in-Chief’s office 61 and house adjoining 62.

9. United Services Club and garden 57.

10. Residences Nos. 52, 54, 55, 58, 59, 60, 73 on plan with their gardens.
11. Hospital 53, hospital store 50, residence for sick berth staff 49, and dynamo house 51.

12. Store-houses Nos. 70, 30-40, including 75, 47, 48, 68, 29(a), and two bays of No. 29, 1. ¢., sufficient
for the storage of 6,000 tons of coal.

13. Royal Naval canteen (temporarily, pending the provision by the National Government of the
Republic of a suitable building in lieu)..

NoTe. — The numbers in brackets refer to the numbers on the plan (marked * B ") attached.
Joint use with the Chinese Navy of the following facilities, and land and buildings :

(r) Rifle ranges, including land and buildings.
(2) Two artesian wells.
(3) Iron pier.

Also accommodation in cambzr for naval coal lighters and facilities in respectPof coaling coolies,

As regards the quarries to be handed over under the provisions of the Convention for the Rendition
of Weihaiwei, the.-Government of the United Kingdom shall be permitted to obtain stone therefrom when
required free of cost.

" Two plans! (marked “A” and ‘““B’’) showing the land and buildings, &c., above referred to are
attached.

1 Not reproduced in this Series.
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En foi de quoi les plénipotentiaires soussignés, diiment autorisés 4 cet’effet, ont signé le présent
accord en double expédition et y ont apposé leurs sceaux.

Fait & Nankin, le dix-huit avril mil neuf cent trente, correspondant au dix-huitiéme jour du
quatriéme mois de la dix-neuviéme année de la République de Chine.

(L. S.) Miles W. LAMPSON,

Pour le Gowvernement du Royaume-Uni
de Grande-Bretagne et d'Irlande du Nord.

(L. S.) Chengting T. WANG,

Pour le Gouvernement national
de la République de Chine.

ANNEXE A L'ACCORD

Etat des facilités a accorder et des terrains et immeubles de Liukugtao destinés &4 étre donnés a bail
au Gouvernement du Royaume-Uni de Grande-Bretagne et d’Irlande du Nord par le Gouvernement
national de la République de Chine.

Le club de golf et « golf club-house ».

. La maison de thé-cantine de la Marine royale.

. Le cimetiére de la Marine.

. Le village de I’Amirauté.

. Le club et les courts de tennis des officiers non brevetés.

. Les terrains de jeux des officiers et des hommes, avec les édifices construits sur lesdits terrains,
les terrains de hockey et de cricket et les courts de tennis, ainsi que les « squash courts » des
officiers.

7. La partie de I’ hospital site », avec les édifices, etc., qui y ont été construits, sise au sud de la
route qui traverse cet emplacement vers le centre, ainsi que les courts de tennis du commandant
en chef, tels qu’ils figurent sur le plan y annexé (marqué « A »).

8. Le bureau du commandant en chef 61 et la maison attenante 62.

9. Le « United Services Club » et le jardin 57.

10. Les résidences numéros 52, 54, 55, 58, 59, 60, 73 du plan avec leurs jardins.

11. L’hopital 53, le magasin de I'hdpital 50, la résidence des infirmiers 49 et la centrale d’énergie

(dynamo house) 51.

12. Les magasins numéros 70, 30 & 40, y compris 75, 47, 48, 68, 29a et deux darses du numéro 29,

permettant de stocker 6.000 tonnes de charbon.

13. La cantine de la Marine royale (a titre provisoire en attendant que lc Gouvernement national de

la République fournisse, en remplacement, un édifice convenable).

b W N H

NoOTE. — Les numéros entre parenthéses se référent aux numéros du plan (marqué « B ») ci-annexé.
Usage en commun avec la marine chinoise des installations et des édifices ci-aprés spécifiés :

1° Stand de tir, y compris terrains et immeubles ;
20 Deux puits artésiens ;
30 Jetée de fer.

En outre, emplacement pour docker les chalands a charbon de la marine et facilités pour les coolies
préposés a la manipulation du charbon.

En ce qui concerne les carriéres qui doivent étre remises aux termes de la Convention pour la rétro-
cession de Weihaiwei, il sera loisible au Gouvernement du Royaume-Uni d’obtenir gratuitement, en
cas de besoin, des pierres provenant desdites carriéres.

Ci-joint deux plans! (marqués « A» et «B» indiquent les terrains et immeubles etc. susvisés).

1 Non reproduits dans le présent recueil.
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ETATS-UNIS D’AMERIQUE, FRANCE,
GRANDE-BRETAGNE ET IRLANDE DU NORD
ainsi que toutes parties de I'Empire britannique
non membres séparés de la Société des Nations,

CANADA, AUSTRALIE, etc.

Traité international pour la limitation et la réduction
des armements navals, signé 4 Londres, le 22 avril
1930, avec procés-verbal relatif au dépdt des ratifi-
cations, signé a Londres, le 27 octobre 1930, et
¢change de notes concernant linterprétation de
I'article 19 du traité. Tokio, les 21 et 24 mai 1930,
et Londres, le 5 juin 193o0.

UNITED STATES OF AMERICA, FRANCE,
GREAT BRITAIN AND NORTHERN JRELAND,
and all parts of the British Empire which are

not separate Members of the League of Nations,
CANADA, AUSTRALIA, etc.

International Treaty for the Limitation and Reduction
of Naval Armament, signed at London, April 22,
1930, with Proceés-verbal of Deposit of Ratifications,
signed at London, October 27, 1930, and Exchange
of Notes regarding the Interpretation of Article 19
of the Treaty; Tokio, May 21 and 24, 1930, and
London, June 5, 1930.
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No 2608. — TRAITE INTERNATIO- No. 2608. — INTERNATIONAL
NAL* POUR LA LIMITATION TREATY®* FOR THE LIMITA-

ET LA REDUCTION DES ARME-
MENTS NAVALS. SIGNE A LON-
DRES, LE 22 AVRIL 1g3o0.

Textes officiels frangais et anglais communiqués
par le secrétaive d’Etat aux Affaires élrangéres
de Sa Majesté en Grande-Bretagne L’enregis-
trement de ce traité a eu lieu le 6 février 1931.

Ce traité a été transmis auw Secrétariat par le
« Department of State » du Gouvernement des
Etats-Unis d’ Amérique, le 19 mars 1931

LE PrESIDENT DES ETATS-UNIS D'AMERIQUE,
LE PRESIDENT DE LA REPUBLIQUE FRANGAISE,
SA MaJESTE LE Rol DE GRANDE-BRETAGNE,
D'IRLANDE ET DES TERRITOIRES BRITANNIQUES
AU DELA DES MERS, EMPEREUR DES INDES, Sa
MajEsTE LE ROl D'ITALIE et SA MAJESTE
L’EMPEREUR DU JAPON,

Soucieux de prévenir les dangers et de réduire
les charges inhérents & une rivalité d’armements,

Désireux de faire progresser l'ceuvre com-
mencée par la Conférence navale de Washington
et de faciliter la réalisation progressive d’une
limitation et d’une réduction générales des
armements,

Ont résolu de conclure un traité pour Ila
limitation et la réduction des armements navals,
et ont A cet effet désigné pour leurs plémpoten-
tiaires :

TION AND REDUCTION OF NA-
VAL ARMAMENT. SIGNED AT
LONDON, APRIL 22, 1930..

French and English official texts communicated by
His Majesty’s Secretary of State for Foreign
Aflairs wn Great Britmin. The vegistration of
this Treaty took place February 6, 1931.
This Treaty was transmitted to the Secreta-
riat by the Department of State of the Govern-
ment of the United States of America, March 19,
1931.

THE PRESIDENT OF THE UNITED STATES OF
AMERICA, THE PRESIDENT OF THE FRENCH RE-
PUBLIC, His MAJESTY THE KING OF GREAT BRI-
TAIN, IRFLAND AND THE BRITISH DOMINIONS
BEYOND THE SEAS, EMPEROR OF INDIA, His
MajESTY THE KING OF ITALY, and H1s MAJESTY
THE EMPEROR OF JAPAN,

Desiring to prevent the dangers andreduce the
burdens inherent in competitive armaments,
and

Desiring to carry forward the work begun by
the Washington Naval Conference and to facili-
tate the progressive realization of general limi-
tation and reduction of armaments,

Have resolved to conclude a Treaty for the
limitation and reduction of naval armament,
and have accordingly appointed as their Plem—
potentiaries :

1 DEPOT DES RATIFICATIONS :

ETATS-UNIS D’ AMERIQUE
RovauME-UNI
CANADA
AUSTRALIE . . « .+ . + . .
NOUVELLE-ZELANDE . . . .
UNION SUD-AFRICAINE

INDE
JarOon . . ..o 0L

Londres, le
27 octobre 1930.

{ Londres, le

Etat LiBRE D’'IRLANDE . le 31 déc. 1930.

1DEPOSIT OF THE RATIFICATIONS :

UNITED STATES OF AMERICA
UniTED KIiNnGDOM

CANADA
AUSTRALIA . . . . . . . .
NEW ZEALAND . . . . . .
UNION OF SOUTH AFRICA .
INDIA . . . . . .
Japan . . . .. L

London, Octo-
ber 27, 1930.

nd -
Irisu FrRee StaTE . . . . { London, Decem

ber 31, 1930.
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LE PRESIDENT DES ETATS-UNIS D’AMERIQUE :

Henry L. STIMSON, secrétaire d’Etat ;

Charles G. DAWES, ambassadeur prés la
Cour de St-James ;

Charles Francis ADAMS, secrétaire pour la

Marine ;

Joseph T. RoBiNsON, Sénator de 1'Etat
d’Arkansas ;

David A. REED, Sénator de I'Etat de
Pennsylvanie :

Hugh GIBsoN, Ambassadeur en Belgique ;
Dwight W. Morrow, Ambassadeur au
Mexique ;

LE PRESIDENT DE LA REPUBLIQUE FRANGAISE :

M. André Tarbieu, député, président du
Conseil des ministres, ministre de I'Inté-
rieur ;

M. Aristide BrianD, député, ministre des
Affaires étrangéres ;

M. Jacques-Louis DUMESNIL, député, mi-
nistre de la Marine ;

M. Frangois PItTRrI, député, ministre des
Colonies ;

M. Aimé-Joseph DE FLEURIAU, ambassadeur
de la République francaise prés la Cour
de St-James ;

SA MAJESTE LE ROl DE GRANDE-BRETAGNE,
D'IRLANDE ET DES TERRITOIRES BRITANNI-
QUES AU DELA DES MERS, EMPEREUR DES
INDES :

Pour la GRANDE-BRETAGNE et I'IRLANDE
DU NORD et toutes les parties de I'EMPIRE
BRITANNIQUE qui ne sont pas individuelle-
ment Membres de la Société des Nations :

Le Trés-Honorable James Ramsay Mac-
DonaLD, M. P. Premier Lord de Sa
Trésorerie et Premier Ministre ;

Le Trés-Honorable Arthur HENDERSON,
M. P., son principal secrétaire d’Etat
pour les Affaires étrangéres ;

Le Trés-Honorable Albert Victor ALEXAN-
DER, M.P., Premier Lord de Son Ami-
rauté ;

Le Trés-Honorable William Wedgwood
Bexn, D.S.O,, D.F.C.,, M. P., son prin-
cipal secrétaire d'Etat pour 1'Inde ;

Pour LE DOMINION DU CANADA :

Le colonel Honorable James Layton RaLs-
ToN, C.M.G., D.S.0., K.C., membre de

No. 2608

THE PRESIDENT OF THE UNITED STATES OF
AMERICA :

Henry L. STiMsoN, Secretary of State ;

Charles G. Dawegs, Ambassador to the
Court of St. James ;

Charles Francis Adams, Secretary of the
Navy ; _

Joseph T. Robinson, Senator from the
State of Arkansas ;

David A. REED, Senator from the State of
Pennsylvania ;

Hugh GiBsoN, Ambassador to Belgium ;

Dwight W. Morrow, Ambassador to
Mexico ;

THE PRESIDENT OF THE FRENCH REPUBLIC :

Mr. André TARDIEU, Deputy, President of
the Council of Ministers, Minister of the
Interior ;

Mr. Aristide BrRiaxDp, Deputy, Minister for
Foreign Affairs ;

Mr. Jacques-Louis DumesNIiL, Deputy, Mi-
nister of Marine ;

Mr Frangois PIfTRI, Deputy, Minister of
the Colonies ;

Mr. Aimé-Joseph DE FLEURIAU, Ambassa-
dor of the French Republic at the Court
of St. James ;

His MaJeESTY THE KING OF GREAT BRITAIN,
IRELAND AND THE BRITISH DOMINIONS BEYOND
THE SEAS, EMPEROR OF INDIA :

For GREAT BRITAIN and NORTHERN IRE-
LAND and all parts of the BriTisH EMPIRE
which are not separate Members of the
League of Nations :

The Right Honourable James Ramsay
MacDoxaLDp, M.P., First Lord of His
Treasury and Prime Minister ;

The Right Honourable Arthur HENDERSON,
M.P., His Principal Secretary of State for
Foreign Affairs ;

The Right Honourable Albert Victor
ALEXANDER, M.P., First Lord of His
Admiralty ;

The Right Honourable William Wedgwood
Benn, D.S.O., D.F.C.,, M.P., His Prin-
cipal Secretary of State for India ;

For THE DOMINION OF CANADA :

Colonel The Honourable James Layton
Raiston, CM.G., D.S.O,, K.C., a Mem-
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.son Conseil privé du Canada, son ministre
de la Défense nationale ;

L’Honorable Philippe Roy, membre de son
Conseil privé du Canada, son envoyé
extraordinaire et ministre plénipoten-
tiaire en France pour le Dominion du
Canada ;

PourR LE COMMONWEALTH D’AUSTRALIE :

L'Honorable James Edward FENTON, son
mwinistre du Commerce et des Douanes ;

PoUR LE DOMINION DE LA NOUVELLE-ZELANDE ;

M. Thomas Mason WiLForp, K.C., Haut
Commissaire du Dominion de la Nouvelle-
Zélande A Londres ;

Pour L'UNION DE L’AFRIQUE DU SUD :

M. Charles Théodore TE WATER Haut
Commissaire de I'Union de 1'Afrique du
Sud A Londres ;

Pour L’ETAT LIBRE D’'IRLANDE :

M. Timothy Aloysius Smippy, Haut Com-
missaire de 1'Etat Libre d’Irlande a
Londres ;

Pour L'INDE :

Sir Atul Chandra CHATTERJEE, K.C.I.LE.,
Haut Commissaire de 1'Inde 4 Londres ;

SA MAJESTE LE Ro1 D’ITALIE :

L'Honorable Dino GRANDI, député, son
ministre secrétaire d’Etat pour les Affai-
res étrangeres ;

L’amiral de division Honorable Giuseppe
SIRIANNI, sénateur du Royaume, son
ministre secrétaire d’Etat pour la Ma-
rine ; :

M Antonio CHIARAMONTE-BORDONARO, son
ambassadeur extraordinaire et plénipo-
tentiaire prés la Cour de St-James ;

L’amiral Honorable Baron Alfredo ACTON,
Sénateur du Royaume ;

SA MAJESTE L’EMPEREUR DU JAPON :

M. Reijiro WAKATSUKI, membre de la
Chambre des Pairs ;

L’Amiral Takeshi TAKARABE, ministre de
la Marine ;

M. Tsuneo MATSUDAIRA, son ambassadeur
extraordinaire et plénipotentiaire présla
Cour de St-James ;

ber of His Privy Council for Canada, His
Minister for National Defence ;

The Honourable Philippe Roy, a Member
of His Privy Council for Canada, His
Envoy Extraordinary and Minister Ple-
nipotentiary in France for the Dominion
of Canada ;

. For THE COMMONWEALTH OF AUSTRALIA :

The Honourable James Edward FENTON,
His Minister for Trade and Customs ;

For THE DOMINION OF NEW ZEALAND :

Thomas Mason WILFoRD, Esquire, K.C,,
High Commissioner for the Dominion of
New Zealand in London ;

For THE UNION OF SOUTH AFRICA :

Charles Theodore TE WATER, Esquire, High
Commissioner for the Union of South
Africa in London ;

For THE IRISH FREE STATE :

" Timothy Aloysius SMIDDY, Esquire, High
Commissioner for the Irish Free State in
London ;

For INDIA :

Sir Atul Chandra CHATTERJEE, K.C.I.E,,
High Commissioner for India in London ;

His MAJESTY THE KING OF ITALY :

The Honourable Dino Granpi, Deputy,
His Minister Secretary of State for For-
eign Affairs ;

Admiral of Division The Honourable Giu-
seppe SIRIANNI, Senator of the Kingdom,
His Minister Secretary of State for
Marine ;

Mr Antonio CHIARAMONTE-BORDONARO,
His Ambassador Extraordinary and Ple-
nipotentiary at the Court of St James;

Admiral The Honourable Baron Alfredo
Acrton, Senator of the Kingdom ;

His MAJESTY THE EMPEROR 0Of JAPAN :

Mr Reijiro WAKATSUKI, Mcember of the
House of Peers ;

Admiral Takeshi TAKARABE, Minister for
the Navy ;

Mr. Tsuneo MATsuDpAIRA, His Ambassador
Extraordinary and Plenipotentiary at the
Court of St. James ;
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M. Matsuzo NacGai, son ambassadeur ex-
traordinaire et plénipotentiaire prés Sa
Majesté le Roi des Belges ;

Lesquels, aprés s’étre communiqué leurs
pleins pouvoirs, reconnus en bonne et due
forme, sont convenus des dispositions suivantes :

PREMIERE PARTIE

Article premier.

Les Hautes Parties contractantes conviennent
de ne pas exercer, de 1931 & 1936 inclusivement,
leur droit de mettre sur cale des batiments de
ligne de remplacement, prévu au Chapitre II,
Partie 3, du Traité?, pour lalimitation des arme-
ments navals, signé entre elles & Washington le
6 février 1922 et désigné dans le présent traité
sous le nom de Traité de Washington

Cette disposition n’affecte pas 1’application
de la clause relative au remplacement des bati-
ments perdus ou détruits accidentellement, énon-
cés au Chapitre II, Partie 3, Section I, para-
graphe (¢) dudit Traité.

La France et 1'Ttalie pourront cependant cons-
truire le tonnage de remplacement qu’elles
étaient autorisées & mettre sur cale en 1927 et en
1929, conformément aux dispositions dudit
Traité ’

Articie 2.
1. Les Etats-Unig, le Royaume-Uni de Grande
Bretagne et d’Irlande du Nord et le Japon dé-

classeront les batiments de ligne suvants, ainsi
qu’il est prescrit au présent article :

Etats-Unis :

« Florida ».
« Utah».
« Arkansas» ou « Wyoming ».

Royaume-Uni :
« Benbow ».
« Iron Duke ».
« Marlborough ».
« Emperor of India».
« Tiger ».

_ Japan :
« Hiyei».

Mr. Matsuzo NacGai, His Ambassador Ex-
traordinary and Plenipotentiary to His
Majesty the King of the Belgians ;

Who, having communicated to one another
their full powers, found in good and due form,
have agreed as follows :

PART 1.

Article 1.

The High Contracting Parties agree not to
exercise their rights to lay down the keels of
capital ship replacement tonnage during the
years 1931-1936 inclusive as provided in Chap-
ter II, Part 3, of the Treaty?! for the Limitation
of Naval Armament signed between them at
Washington on the 6th February, 1922, and
referred to in the present Treaty as the Washing-
ton Treaty.

This provision is without prejudice to the
disposition relating to the replacement of ships
accidentally lost or destroyed contained in
Chapter II, Part 3, Section I, paragraph ¢) of
the said Treaty.

France and Italy may, however, build the
replacement tonnage which they were entitled
to lay down in 1927 and 1929 in accordance with
the provisions of the said Treaty.

Article 2.

1. The United States, the United Kingdom
of Great Britain and Northern Ireland and
Japan shall dispose of the following capital
ships as provided in this Article :

United States :

* Florida ”’.
«Utah .
‘“ Arkansas or Wyoming ”’.

United Kingdom :
“ Benbow ”’.
“ Iron Duke .
“ Marlborough ”.
“ Emperor of India”’.
““ Tiger .
Japan :
“ Hiyei ”.

1 Vol. XXV, page 201, de ce recueil.
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1Vol. XXV, page 201, of this Series.
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(a) Sous réserve des dispositions du sous-
paragraphe b), ces batiments, & moins qu’ils
ne soient transformés pour servir exclusivement
de cibles, en application du Chapitre IT, Partie 2,
paragraphe Il¢),du Traité de Washington, se-
ront détruits de la maniére suivante :

L’un des batiments qui doivent étre détruits
par les Etats-Unis, et deux de ceux qui doivent
I’étre par le Royaume-Uni seront mis hors d’état
de remplir un service de combat conformément
au Chapitre II, Partie 2, paragraphe II14),du
Traité de Washington, dans les douze mois qui
suivront 'entrée en vigueur du présent traité.
Ces batiments seront définitivement détruits,
conformément au paragraphe II a) ou &) de la
méme Partie 2, dans les vingt-quatre mois qui
suivront ladite entrée en vigueur. A I'dgard du
deuxiéme bAtiment qui sera détruit par les
Etats-Unis et des troisiéme et quatriéme biti-
ments qui le seront par le Royaume-Uni, les
susdits délais seront de dix-huit et de trente
mois, respectivement, 3 compter de I'entrée en
vigueur du présent traité.

b) Parmi les batiments & déclasser conformé-
ment au présent article, les suivants pourront
étre conservés pour servir A l'instruction :

Par les Etats-Unis :
« Arkansas» ou « Wyoming ».

Par le Royaume-Uni :
« Iron Duke ».

Par le Japon :
« Hlyei »,

Ces navires seront mis dans 1’état prescrit
3 la section V du l'annexe II a la partie IT du
présent traité. Les travaux nécessaires pour
mettre ces bitiments dans cet état commen-
ceront, en ce qui concerne les Etats-Unis et le
Royaume-Uni, dans les douze mois & compter
de l'entrée en vigueur du présent traité, et, en
ce qui concerne le Japon, dans les dix-huit mois
a compter de la méme date ; les travaux seront
terminés dans les six mois qui suivront ’expi-
ration des délais mentionués ci-dessus.

Ceux de ces bitiments qui ne sont pas con-
servés pour servir i l'instruction seront, dans
les dix-huit mois, mis hors d’état de remplir un
service de combat, et définitivement détruits
dans les trente mois 4 compter de I'entrée en
vigueur du présent traité.

2. Sous réserve de tout déclassement de bati-
ments de ligne que pourrait rendre nécessaire,

(a) Subject to the provisions of sub-para-
graph (b), the above ships, unless converted to
target use exclusively in accordance with
Chapter II, Part 2, paragraph II (c¢) of the
Washington Treaty, shall be scrapped in the
following manner : ’

One of the ships to be scrapped by the
United States, and two of those to be scrapped
by the United Kingdom shall be rendered unfit
for warlike service, in accordance with Chapter
I1, Part 2, paragraph III (&) of the Washington
Treaty, within twelve months from the coming
into force of the present Treaty. These ships
shall be finally scrapped, in accordance with
paragraph II (a) or (&) of the said Part 2,
within twenty-four months from the said coming
into force. In the case of the second of the ships
to be scrapped by the United States, and of the
third and fourth of the ships to be scrapped by
the United Kingdom, the said periods shall be
eighteen and thirty months respectively from
the coming into force of the present Treaty.

b) Of the ships to be disposed of under this
Article, the following may be retained for train-
ing purposes :

By the United States :
“ Arkansas”’ or ““ Wyoming .

By the United Kingdom :
“Iron Duke”.

~By Japan :
“ Hiye ",

These ships shall be reduced to the condition
prescribed in Section V of Annex II to Part II
of the present Treaty. The work of reducing
these vessels to the required condition shall
begin, in the case of the United States and the
United Kingdom, within twelve months, and
in the case of Japan within eighteen months
from the coming into force of the present Treaty;
the work shall be completed within six months
of the expiration of the above-mentioned pe-
riods.

Any of these ships which are not retained for
training purposes shall be rendered unfit for
warlike service within eighteen months, and
finally scrapped within thirty months, of the
coming into force of the present Treaty.

2. Subject. to any disposal of capital ships
which might be necessitated, in accordance with
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conformément au Traité de Washington, la
construction par la France et I'Italie du tonnage
de remplacement visé a larticle premier du
présent traité, tous les bitiments de ligne exis-
tants mentionnés au chapitre II, partie 3,
section II du Traité de Washington, et non
désignés ci-dessus comme devant étre déclassés,
pourront étre conservés pendant la durée d’appli-
cation du présent traité.

3. Le droit A remplacement n’est pas perdu
du fait d’un retard dans la mise sur cale de
batiments constituant le tonnage de remplace-
ment, et 1’ancien batiment peut étre conservé
jusqu’a remplacement, méme si, aux termes du
Chapitre II, Partie 3, Section II, du Traité de
Washington, ce bitiment devait étre détruit.

Article 3.

1. Pour l'application du Traité de Washing-
ton, la définition du porte-aéronefs, donnée
au Chapitre II, Partie 4 dudit traité, est rem-
placée par la définition suivante :

L’expression « porte-aéronefs » comprend
tout batiment de guerre de surface, quel
qu'en soit le déplacement, spécifiquement
et exclusivement congu pour porter des
aéronefs et construit de telle fagon que des
aéronefs puissent y prendre leur vol et
s’y poser.

2. Le fait d’équiper d’une plateforme ou d’un
pont d’envol ou d’atterrissage un bAtiment
de ligne, un croiseur ou un destroyer, n’implique
pas qu'un batiment ainsi équipé doive étre
compris ou classé dans la classe des porte-aéro-
nefs, & moins que ce batiment ne soit congu ou
aménagé exclusivement pour servir de porte-
aéronefs.

3. Aucun batiment de ligne existant au
1er avril 1930 ne sera équipé d’une plateforme
ou d'un pont d’atterrissage.

Article 4.

I. Aucun porte-aéronefs d’'un déplacement
type de 10.000 tonnes (10.160 tonnes métriques)
ou moins, et portant un canon d’un calibre
supérieur a 155 millimétres (6,1 pouces), ne sera
acquis par I'une des Hautes Parties contrac-
tantes ou construit par elle ou pour elle,

2. A partir de l'entrée en vigueur du présent
traité pour toutes les Hautes Parties contrac-
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the Washington Treaty, by the building by
France or Italy of the replacement tonnage re-
ferred to in Article 1 of the present Treaty, all
existing capital ships mentioned in Chapter II,
Part 3, Section II of the Washington Treaty and
not designated above to be disposed of may be
retained during the term of the present Treaty.

3. The right of replacement is not lost by
delay in laying down replacement tonnage, and
the old vessel may be retained until replaced
even though due for scrapping under Chapter II,
Part 3, Section II of the Washington Treaty.

Article 3.

1. For the purposes of the Washington
Treaty, the definition of an aircraft carrier given
in Chapter II, Part 4, of the said Treaty is
hereby replaced by the following definition :

The expression ‘* aircraft carrier ” in-
cludes any surface vessel of war, whatever
its displacement, designed for the specific
and exclusive purpose of carrying aircraft
and so constructed that aircraft can be
launched therefrom and landed thereon.

2. The fitting of a landing-on or flying-off
platform or deck on a capital ship, cruiser or
destroyer, provided such vessel was not designed
or adapted exclusively as an aircraft carrier,
shall not cause any vessel so fitted to be charged
against or classified in the category of aircraft
carriers.

3. No capital ship in existence on the
1st April, 1930, shall be fitted with a landing-on
platform or deck

Article 4.

1. No aircraft carrier of 10,000 tons (10,160
metric tons) or less standard displacement
mounting a gun above 6.1 inch (155 mm.) calibre
shall be acquired by or constructed by or for
any of the High Contracting Parties.

2. As from the coming into force of the
present Treaty in respect of all the High Con-
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tantes, aucun porte-aéronefs d’un déplacement
type de 10.000 tonnes (10.160 tonnes métri-
ques) ou moins, et portant un canon d'un ca-
libre supérieur & 155 millimétres (6,1 pouces)
ne sera construit dans la juridiction.de l'une
des Hautes Parties contractantes.

Article 5,

Le plan et la construction d’un porte-aéro-
nefs ne doivent pas lui permettre de porter un
armement plus puissant que celui qui est au-
torisé pour lui par I'article IX ou l'article X
du Traité de Washington ou par l’article 4 du
présent traité, suivant le cas.

Lorsque le calibre de 152 millimétres (6 pou-
ces) est mentionné dans lesdits articles IX et X,
le calibre de 155 millimétres (6,1 pouces) doit
lui &tre substitue.

PARTIE II

Article 6.

1. Les régles énoncées au Chapitre 11, Partie 4,
du Traité de Washington pour la détermination
du déplacement type s’appliqueront a tous les
bAtiments de guerre de surface de chacune des
Hautes Parties contractantes.

2. Le déplacement type d’'un sous-marin est
le déplacement en surface du batiment achevé
(non compris l'eau des compartiments non
étanches) avec son équipage complet, son appa-
reil moteur, prét a prendre la mer, ayant tout
son armement et toutes ses munitions, ses instal-
lations, équipements, vivres pour l'équipage,
outillages divers et rechanges de toute nature
qu’il doit emporter en temps de guerre, mais
sans combustible, huile lubrifiante, eau douce
ou eau de ballast de toute sorte.

3. Le déplacement de chaque batiment com-
battant de la flotte militaire est évalué lorsque
ce bitiment se trouve dans les conditions type.
Le mot « tonne », sauf dans ’expression « tonnes
métriques », désigne une tonne de 1.016 kg.
(2.240 1bs.). »

Article 7.

1. Aucun sous-marin de déplacement type
supérieur 4 2.000 tonnes (2.032 tonnes métri-

tracting Parties, no aircraft carrier of 10,000 tons
(10,160 metric tons) or.less standard displace-
ment mounting a gun above 6.1-inch (155 mm.)
calibre shall be constructed within the jurisdic-
tion of any of the High Contracting Parties.

Article 5.

An aircraft carrier must not be designed and
constructed for carrying a more powerful arma-
ment than that authorised by Article IX or
Article X of the Washington Treaty, or by
Article 4 of the present Treaty, as the case may

“be.

Wherever in the said Articles IX and X the
calibre of inches (152 mm.) is mentioned, the
calibre oi 6.1~ inches (155 mm.) is substituted
therefor.

PART II.

Article 6.

1. The rules for determining standard dis-
placement prescribed in Chapter I1, Part 4 of the
Washington Treaty shall apply to all surface
vessels of war of each of the High Contracting
Parties.

2. The standard displacement of a submarine
is the surface displacement of the vessel complete
(exclusive of the water in non-watertight struc-
ture) fully manned, engined, and equipped ready
for sea, including all armament and ammunition,
equipment, outfit, provisions for crew, miscella-
neous stores, and implements of every descrip-
tion that are intended to be -carried in war,
but without fuel, lubricating oil, fresh water or
ballast water of any kind on board.

3 Each naval combatant vessel shall be rated
at its displacement tonnage when in the standard
condition. The word “ ton” except in the
expression ‘ metric tons ”’, shall be under-
stood to be the ton of 2,240 pounds (1,016 kg.).

Article 7.

1. No submarine the standard displacement
of which exceeds 2,000 tons (2,032 metric tons)
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ques) ou armé d’'un canon d’un calibre supérieur
a 130 millimétres (5,1 pouces) ne sera acquis
par 'une des Hautes Parties contractantes ou
construit par elle ou pour elle.

2. Chacune des Hautes Parties contractantes
peut, toutefois, conserver, construire ou acqué-
Tir un nombre maximum de trois sous-marins
d’un déplacement type n’excédant pas 2.800 ton-
nes (2.845 tonnes métriques) ; ces sous-marins
peuvent porter une artillerie d’'un calibre ne
dépassant pas 155 millimétres (6,1 pouces)
Dans ce nombre, la France peut conserver une
unité déja lancée de 2.880 tonnes (2.926 tonnes
métriques) portant une artillerie d'un calibre de
203 millimétres (8 pouces).

3. Les Hautes Parties contractantes peuvent
conserver les sous-marins qu’'elles possédaient
au 1°f avril 1930, dont le déplacement type
n’excéde pas 2.000 tonnes (2.032 tonnes mé-
triques) et dont le calibre de l’artillerie dépasse
130 millimétres (5,1 pouces).

4. A partir de l'entrée en vigueur du présent
trait¢ pour toutes les Hautes Parties con-
tractantes, aucun sous-marin de déplacement
type supérieur & 2.000 tonnes (2.032 tonnes
métriques) ou armé d'un canon d’un calibre
supérieur A 130 millimétres (5,1 pouces) ne sera
construit dans la juridiction de I'une des Hautes
Parties contractantes, sous réserve des disposi-
tions du paragraphe z du présent article.

Ariicle 8.

Sous réserve d’accords spéciaux qui les sou-
mettraient & une limitation, les bAtiments ci-
aprés n'y sont pas sujets :

a) Les batiments combattants de sur-
face de la flotte militaire dont le déplace-
ment type est égal ou inférieur A 600 tonnes
(610 tonnes métriques) ;

b) Les bAtiments combattants de sur-
face de la flotte militaire dont le déplace-
ment type dépasse 600 tonnes (610 tonnes
métriques), mais ne dépasse pas 2.000 ton-
nes (2.03z tonnes métriques), & conditon
qu’ils n’aient aucune des caractéristiques
suivantes :

1° Etre armé d’une piéce d’'un ca-
libre supérieur & 155 millimétres (6,1 pou-
ces) ;

2° Etre armé de plus de quatre piéces
d’un calibre supérieur A 76 millimétres
(3 pouces) ;
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or with a gun above 35.1-inch (130 mm.) calibre
shall be acquired by or constructed by
or for any of the High Contracting Parties.

2. Each of the High Contracting Parties may,
however, retain, build or acquire a maximum
number of three submarines of a standard dis-~
placement not exceeding 2,800 tons (2,845 me-
tric tons) ; these submarines may carry guns
not above 6.1-inch (155 mm.) calibre. Within
this number, France may retain one unit,
already launched, of 2,880 tons (2,026 metric
tons), with guns the calibre of which is 8 inches
(203 mm.)

3. The High Contracting Parties may retain
the submarines which they possessed on the
1st April, 1930, having a standard displacement
not in excess of 2,000 tons (2,032 metric tons)
and armed with guns above 5.1~ inch (130 mm.)
calibre.

4. As from the coming into force of the
present Treaty in respect of all the High Con-
tracting Parties, no submarine the standard
displacement of which exceeds 2.000 tons
52,032 metric tons) or with a gun avove 5.1- inch
130 mm.) calibre shall be constructed within
the jurisdiction of any of the High Contracting
Parties, except as provided in paragraph 2 of
this Article.

Article 8.

Subject to any special agreements which may
submit them to limitation, the following vessels
are exempt from limitation :

(a) Naval surface combatant vessels of
600 tons (610 metric tons) standard displa-
cement and under ;

(b) Naval surface combatant vessels
exceeding 600 tons (610 metric tons), but
not exceeding 2,000 tons (2,032 metric
tons) standard displacement, provided they
have none of the following characteristics :

(1) Mount a gun above 6.1-inch
(155 mm.) calibre ;

(2) Mount more than four guns above
3-inch (76 mm.) calibre ;
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3° Etre congu ou équipé pour lancer
des torpilles ;

4° Etre congu pour une vitesse supé-
rieure & vingt nceuds.

¢) Les bitiments de surface de la flotte
militaire qui, n’étant pas spécifiquement
construits comme navires combattants,
sont utilisés pour le service de la flotte,
ou comme transports de troupes, ou pour
tout emploi autre que celui de navire
combattant, 3 condition qu’ils n’aient
aucune des caractéristiques suivantes :

1° Etre armé d’une piéce d'un calibre
supérieur 3 155 millimétres (6,1 pouces) ;

20 Etre armé de plus de quatre piéces
d’un calibre supérieur & 76 millimétres
(3 pouces) ;

3° Etre congu ou équipé pour lancer
des torpilles ;

4° Etre congu pour une vitesse supé-
rieure A vingt nceuds ;

50 Etre protégé par des plaques de
blindage ;

6° Etre congu ou équipé pour mouiller
des mines ;

79 Etre équipé pour I'atterrissage d’aé-
ronefs A bord ;

89 Avoir 3 bord plus d’un appareil
pour lancer des aéronefs, si cet appareil
est placé dans 'axe du batiment, ou plus
de deux, si ces appareils sont placés un
de chaque bord ;

9° Etant équipé d'un moyen quel-
conque de lancement des aéronefs dans
I'air, étre congu ou aménagé pour mettre
en action en mer plus de trois aéronefs.

Article q.

Les régles de remplacement énoncées 2
Pannexe I de la présente partie II sont appli-
cables aux batiments de guerre dont le déplace-
ment type ne dépasse pas 10.000 tonnes
(10.160 tonnes métriques). Il est fait exception
pour les porte-aéronefs, leur remplacement étant
régi par le Traité de Washington.

Article 10.

Dans le mois qui suivra respectivement la
date de mise sur cale et la date d’achévement,

(3) Are designed or fitted to launch
torpedoes ;

(4) Are designed for a speed greater
than twenty knots.

(c) Naval surface vessels not specifically
built as fighting ships which are employed
on fleet duties or as troop transports or in
some other way than as fighting ships,
provided they have none of the following
characteristics. :

() Mount a gun above 6.1-inch
mm.) calibre ;
)

(2) Mount more than four guns above
3-inch (76 mm.) calibre ;

(155

(3) Are designed or fitted to launch
torpedoes ;

(4) Are designed for a speed greater
than twenty knots ;

(5) Are protected by armour plate ;

(6) Are designed or fitted to launch
mines ;

(7) Are fitted to receive aircraft on
board from the air ;

(8) Mount more than one aircraft-
launching apparatus on the centre line ;
or two, one on each broadside ;

(9) If fitted with any means of
launching aircraft into the air, are
designed or adapted to operate at sea
more than three aircraft.

Article q.

The rules as to replacement contained in
Annex I to this Part II are applicable to vessels
of war not exceeding 10,000 tons (10,160 metric
tons) standard displacement, with the exception
of aircraft carriers, whose replacement is go-
verned by the provisions of the Washington
Treaty.

Avrticle 10.

Within one month after the date of laying
down and the date of completion respectively
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les Hautes Parties contractantes se communi-
queront mutuellement tous les renseignements
indiqués ci-dessous au sujet de tous batiments
de guerre mis sur cale ou achevés par elles ou
- pour elles aprés l'entrée en vigueur du présent
traité, & l’exception des batiments de ligne, des
porte-aéronefs et des batiments qui sont exempts
de limitation conformément & l'article 8 :

a) La date de la mise sur cale avec les
indications suivantes : -

Classification du bitiment ;

Déplacement type en tonnes et en
tonnes métriques ;

Dimensions principales, a savoir : lon-
gueur A la ligne de flottaison, largeur
maximum & ou sous la ligne de flottaison ;

Tirant d’eau moyen correspondant au
déplacement type ;

Calibre du plus gros canon.

b) La date d’achévement, ainsi que les
indications qui précédent, relatives au bati-
ment A cette date.

Les renseignements & fournir pour les biti-
ments de ligne et les porte-aéronefs sont régis
par le Traité de Washington.

Avrticle 11.

Sous réserve des dispositions de I'article 2 du
présent traité, les régles de déclassement con-
tenues dans 'annexe II 4 la présente partie II
s’appliqueront A tous les batiments de guerre
a déclasser en vertu dudit traité, ainsi qu'aux
porte-aéronefs définis a l'article 3.

Article 12.

1. Sous réserve de tous accords supplémen-
taires qui pourraient modifier entre les Hautes
Parties contractantes intéressées les listes figu-
rant & I'annexe III & la présente partie 11, les
batiments spéciaux indiqués A ladite annexe
pourront étre conservés et leur tonnage ne sera
pas compris dans le tonnage limitable.

2. Tout autre batiment construit, transformé
ou acquis pour les fins en vue desquelles les
bitiments spéciaux sont conservés sera imputé
sur le tonnage de la classe combattante appro-
priée, suivant les caractéristiques du bitiment, &
moins que celui-ci ne soit conforme aux carac-
téristiques des batiments non sujets A limitation
en vertu de l'article 8.
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of each vessel of war, other than capital ships,
aircraft carriers and the vessels exempt from
limitation under Article 8, laid down or com-
pleted by or for them after the coming into force
of the present Treaty, the High Contracting
Parties shall communicate to each of the other
High Contracting Parties the information de-
tailed below :

(a) The date of laying the keel and the
following particulars :

Classification of the vessel ;

Standard displacement in tons and
metric tons ;

Principal dimensions, namely : length
at water-line, extreme beam at or below
water-line ;

Mean draft at standard displacement ;

Calibre of the largest gun.

(b) The date of completion together with
the foregoing particulars relating to the
vessel at that date.

The information to be given in the case of
capital ships and aircraft carriers is governed
by the Washington Treaty.

Article 11.

Subject to the provisions of Article 2 of the
present Treaty, the rules for disposal contained
in Annex II to this Part II shall be applied to
all vessels of war to be disposed of under the
said Treaty, and to aircraft carriers as defined
in Article 3.

Article 12.

I. Subject to any supplementary agreements
which may modify, as between the High Con-
tracting Parties concerned, the lists in Annex I11
to this Part II, the special vessels shown therein
may be retained and their tonnage shall not be
included in the tonnage subject to limitation.

2. Any other vessel constructed, adapted or
acquired to serve the purposes for which these
special vessels are retained shall be charged
against the tonnage of the appropriate comba-
tant category, according to the characteristics
of the wvessel, unless such vessel conforms to
the characteristics of vessels exempt from limi-
tation under Article 8.
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3. Le Japon peut toutefois remplacer les
mouilleurs de mines « Aso » et « Tokiwa » par
deux nouveaux mouilleurs de mines avant le
31 décembre 1936. Le déplacement type des
nouveaux batiments n’excédera pas 5.000 tonnes
(3.080 tonnes métriques) ; leur vitesse ne sera
pas supérieure &4 vingt nceuds, et leurs autres
caractéristiques seront conformes A celles qui
sont définies au paragraphe b) de l'article 8. Les
nouveaux batiments seront considérés comme
des bétiments spéciaux et leur tonnage ne sera
compris dans le tonnage d’aucune des catégories
combattantes. L'« Aso » et le « Tokiwa » seront
déclassés, conformément & la section I ou 2 la
section IT de I’annexe II A la présente partie 11,
lors de I'achévement des batiments de rempla-
cement.

4. Les bAtiments « Asama », « Yakumo »,
« Izumo », « Iwate» et « Kasuga» seront dé-
classés conformément 2 la section I ou 2 la
section II de I’annexe II a la présente partie IT,
quand les trois premiers bAtiments du type
« Kuma » auront été remplacés par des baiti-
ments nouveaux. Ces trois batiments du type
« Kuma » seront mis dans 1’état prescrit au
sous-paragraphe b) 2 de la section V de I'annexe
née 1I & la présente partie II ; ils seront em-
ployés comme batiments-écoles et, dans la suite,
leur tonnage ne sera pas compris dans le ton-
nage limitable.

Article 13.

Les batiments existants de différents types
qui, avant le 1°r avril 1930, étaient utilisés
comme établissements fixes d’instruction ou
comme pontons peuvent étre conservés dans un
. état qui ne leur permette pas de prendre la mer.

ANNEXE I

REGLES DE REMPLACEMENT.

Section I. — Sauf dans les cas prévus a la
Section III de la présente annexe et a la Partie I1I
du présent traité, un bAtiment ne doit pas étre
remplacé avant qu’il ne devienne « hors d’dge ».
Un batiment est considéré comme étant « hors
d’4ge » lorsque le nombre d’années indiqué ci-
dessous s’est écoulé depuis la date de son achéve-
ment : '

a) Batiment de surface de plus de 3.000 ton-
nes (3.048 tonnes métriques), mais n’excédant

3. Japan may, however, replace the mine-
layers “ Aso’’ and * Tokiwa ”’ by two new
minelayers before the 31st December, 1936. The
standard displacement of each of the new vessels
shall not exceed 5,000 tons (5,080 metric tons)
their speed shall not exceed twenty knots, and
their other characteristics shall conform to the
provisions of paragraph (b) of Article 8. The
new vessels shall be regarded as special vessels
and their tonnage shall not be chargeable to the
tonnage of any combatant category. The
“ Aso "’ and ** Tokiwa "’ shall be disposed of in
accordance with Section I or II of Annex II
to this Part II, on completion of the replace-
ment vessels.

. 4. The “ Asama ”, ¢ Yakumo ", ¢ Izumo ”,
« Iwate ”’ and “ Kasuga " shall be disposed
of in accordance with Section I or IT of Annex II
to this Part II when the first three vessels of
the «“ Kuma ' class have been replaced by new
vessels. These three vessels of the < Kuma ”
class shall be reduced to the condition prescribed
in Section V, sub-paragraph (b) 2 of Annex II
to this Part II, and are to be used for training
ships, and their tonnage shall not thereafter be
included in the torinage subject to limitation.

Article 13.

Existing ships of various types, which, prior
to the 1st April, 1930, have been used as station-
ary training establishments or hulks, may be
retained in a non-seagoing condition.

ANNEX L

RULES FOR REPLACEMENT.

Section I. — Except as provided in Section III
of this Annex and Part III of the present Treaty, a
vessel shall not be replaced before it becomes
“ over-age . A vessel shall be deemed to be
“ over-age '’ when the following number of years
have elapsed since the date of its completion :

(a) For a surface vessel exceeding
3,000 tons (3,048 metric tons) but not exceed-
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pas 10.000 tonnes (10.160 tonnes métriques)
de déplacement type :

(i) S’il a été mis sur cale avant le 1¢r jan-
vier 1920 : 16 ans ;

(ii) S’il a été mis sur cale aprés le 31 dé-
cembre 1919 : 20 ans.

b) Batiment de surface n’excédant pas
3.000 tonnes (3.048 tonnes métriques) de dé-
placement type :

(i) S’il a été mis sur cale avant le 1¢f jan-
vier 1921 : I2 ans ;

(ii) S’il a été mis sur cale aprés le 31 dé-
cembre 1920 : 16 ans.

¢) Sous-marin : 13 ans.

Les batiments constituant le tonnage de rem-
placement ne doivent pas étre mis sur cale plus de
trois ans avant l'année au cours de laquelle le
batiment a4 remplacer deviendra « hors d’age »;
mais ce délai est réduit & deux ans pour les bati-
ments de surface de remplacement ne dépassant
pas 3.000 tonnes (3.048 tonnes métriques) de dépla-
cement type.

Le droit & remplacement n’est pas perdu du fait
d’un retard dans la mise sur cale de batiments cons-
tituant le tonnage de remplacement.

Section II. — Sous réserve de dispositions con-
traires du présent traité, le ou les batiments dont
la conservation provoquerait un excédent par rap-
port au tonnage maximum autorisé pour leur classe
seront, lors de I’aché¢vement ou de 'acquisition du
ou des batiments constituant le tonnage de rempla-
cement, déclassés en application des dispositions
de 'annexe II a la présente partie II.

Section III. — Dans le cas de perte ou de des-
truction accidentelle, un batiment pourra é&tre
remplacé immédiatement.

ANNEXE II

REGLES DE DECLASSEMENT DES BATIMENTS DE
GUERRE.

Le présent traité prévoit pour le déclassement
des batiments de guerre les procédés suivants :

(i) Destruction (par submersion ou démo-
lition) ;

(ii) Transformation du bitiment en ponton ;

(ii1) Transformation du batiment pour 1'u-
sage exclusif de cible ;

(iv) Conservation du batiment pour le faire
servir exclusivement a4 des expériences ;

(v) Conservation du bitiment pour le faire
servir exclusivement a l'instruction.

Tout batiment de guerre a déclasser, autre
qu'un batiment de ligne, peut étre soit détruit,
soit transformé en ponton 2 la volonté de la Haute
Partie contractante intéressée.

No. 2608

ing 10,000 tons (10,160 metric tons) standard
displacement :
(i) If laid down before the 1st January,
1920 : 16 years ;
(ii) If laid down after the 3i1st De-
cember, 1919 : 20 years.
(b) For a surface vessel not exceeding
3,000 tons (3,048 metric tons) standard dis-

placement :
(i) If laid down before the 1st January,
1921 : I2 years ;
(iiy If laid down after the 31st Decem-
ber, 1920 : 16 years.

(¢) For a submarine :

The keels of replacement tonnage shall not be
laid down more than three years before the year
in Wthh the vessel to be replaced becomes * over-
age "’ ; but this period is reduced to two years in
the case of any replacement surface vessel not
exceeding 3,000 tons (3,048 metric tons) standard
displacement.

13 years,

The right of replacement is not lost by delay in
laying down replacement tonnage.

Section II. — Except as otherwise provided in
the present Treaty, the vessel or vessels, whose
retention would cause the maximum tonnage per-
mitted in the category to be exceeded, shall, on the
completion or acquisition of replacement tonnage,
be disposed of in accordance with Annex II to this
Part II.

Section ITI. — In the event of loss or accidental
destruction a vessel may be immediately replaced.

ANNEX II.

RULES FOR DISPOSAL OF VESSELS OF WAR,

The present Treaty provides for the disposal of
vessels of war in the following ways :

(i) By scrapping (sinking or breaking up) ;

(i1) By converting the vessel to a hulk ;

(ii1) By converting the vessel to target use
exclusively ;

(iv) By retaining the vessel exclusively for
experimental purposes ;

(v) By retaining the vessel exclusively for
training purposes.

Any vessel of war to be disposed of, other than
a capital ship, may either be scrapped or converted
to a hulk at the option of the High Contracting
Party concerned.



78 Société des Nations — Recueil des Traités.

1931

Tout batiment de guerre, autre qu’un batiment de
ligne, conservé comme cible, batiment d’expé-
rience ou biAtiment d’instruction, doit finalement
étre détruit ou transformé en ponton.

Section I. — Bdtiments a détruive.

a) Un batiment 4 détruire en raison de son
remplacement devra étre mis hors d’état de remplir
un service de combat dans les six mois qui suivront
la date d’achévement du bitiment de remplace-
ment, ou du premier des bitiments de remplace-
ment, s’il doit étre remplacé par plus d’'un biti-
ment. Si, cependant, I'achévement du nouveau ou
des nouveaux batiments est retardé, les opérations
nécessaires pour mettre le vieux bitiment hors d’é-
tat de remplir un service de combat devront néan-
moins &tre terminées dans les quatre ans et demi
qui suivront la date de la mise sur cale du nouveau
batiment ou du premier des nouveaux bitiments ;
mais, si le nouveau ou I’un des nouveauxbitiments
est un bitiment de surface dont le déplacement
type ne dépasse pas 3.000 tonnes (3.048 tonnes
métriques), ce délai sera réduit a trois ans et demi.

b) Un bitiment 4 détruire devra étre considéré
comme hors d’état de remplir un service de combat
lorsqu’on aura enlevé et mis a terre ou détruit a
bord :

1° Tous les canons et parties essentielles de
canons, les hunes de direction de tir et les
parties tournantes des tourelles barbettes et
fermées ;

2° Toute la machinerie hydraulique ou
électrique de manceuvre des tourelles ;

3% Tous les instruments et les télémetres de
direction de tir ;

4° Toutes les munitions, les explosifs, les
mines et les rails pour mines ;

59 Toutes les torpilles, les cones de charge,
les tubes lance-torpilles et les circulaires de
pointage ;

6° Toutes les installations de télégraphie
sans fil ;

70 Tout ’appareil moteur principal ou, si
I’on préfére, le blockhaus blindé et toute la
cuirasse de flanc ;

80 Toutes les grues, mats de charge, ascen-
seurs et appareils de lancement pour aéronefs,
Tous les ponts et plateformes d’atterrissage ou
d’envol, ou, si I’on préfére, tout I'appareil mo-
teur principal ;

9° En outre, dans le cas des sous-marins,
toutes batteries principales d’accumulateurs,
compresseurs d’air avec leurs installations et
pompes de ballast.

¢) La destruction devra étre définitivement ef-
fectuée de I'une ou l'autre des maniéres suivantes
dans les douze mois qui suivront la date 4 laquelle

Vessels, other than capital ships, which have
been retained for target, experimental or training
purposes, shall finally be scrapped or converted to
hulks.

Section I. — Vessels to be scrapped.

(a) A vessel to be disposed of by scrapping, by
reason of its replacement, must be rendered inca-
pable of warlike service within six months of the
date of the completion of its successor, or of the
first of its successors if there are more than one.
If, however, the completion of the new vessel or
vessels be delayed, the work of rendering the old
vessel incapable of warlike service shall, never-
theless, be completed within four and a half years
from the date of laying the keel of the new vessel,
or of the first of the new vessels ; but should the
new vessel, or any of the new vessels, be a surface
vessel not exceeding 3,000 tons (3,048 metric tons)
standard displacement, this period is reduced to
three and a half years.

(b) A vessel to be scrapped shall be considered
incapable of warlike service when there shall have
been removed and landed or else destroyed in the
ship :

(1) All guns and essential parts of guns,
fire control tops and revolving parts of all
barbettes and turrets ;

(2) All hydraulic or electric machinery for
operating turrets ;

(3) All fire control instruments and range-
finders ;

(4) All ammunition, explosives, mines and
mine rails ;

(5) All torpedoes, war heads, torpedo tubes
and training racks ;

(6) All wireless telegraphy installations ;

(7) All main propelling machinery, or alter-
natively the armoured conning tower and all
side armour plate ;

(8) All aircraft cranes, derricks, lifts and
launching apparatus. All landing-on or
flying-off platforms and decks, or alternati-
vely all main propelling machinery ;

(9) In addition, in the case of submarines,
all main storage batteries, air compressor
plants and ballast pumps.

(¢) Scrapping shall be finally ecffected in
either of the following ways within twelve months
of the date on which the work of rendering the
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le travail nécessaire pour mettre le bitiment hors
d’état de remplir un service de combat doit étre
terminé :

1° Submersion du batiment sans possibilité
de renflouement ;

20 Démolition ; cette opération devra tou-
jours comprendre la destruction ou l'enléve-
ment de toutes machines, chaudiéres, cuiras-
ses, ainsi que de tout le bordé de pont, de
flanc et de fond.

Section II. — Bdtiments d transformer en pontons.

Un baAtiment & déclasser par transformation en
ponton devra étre considéré comme définitivement
déclassé quand les conditions prescrites a la sec-
tion I), paragraphe b), auront été remplies, sauf
celles qui sont énoncées dans les sous-paragra-
phes 69, 7° et 80, et quand les opérations suivantes
auront été effectuées :

1° Mise hors d’usage définitive de tous les
arbres porte-hélices, paliers de butée, réduc-
teurs de turbines ou moteurs de propulsion
principaux et turbines ou cylindres des ma-
chines principales ;

2¢ Enlévement des chaises d’hélices ;

3° Enlévement et démolition de tous ascen-
seurs pour aéronefs et enlévement de toutes
grues, mats de charge et appareils de lance-
ment pour aéronefs,

¥ Le bitiment devra étre mis dans 1'état ci-dessus
dans les mémes limites de temps que celles qui
sont prévues a la section premiére pour mettre
un batiment hors d’état de remplir un service de
combat.

Section I11. — Bdtiments d transformer pour serviy
de cibles.

a) Un bitiment a déclasser par transformation
pour 'usage exclusif de cible sera considéré comme
hors d’état de remplir un service de combat quand
on aura enlevé et mis a terre, ou détruit 4 bord du
navire :

1° Tous les canons ;

20 Toutes les hunes de direction de tir,
les instruments et les principaux cébles des
transmissions de direction de tir ;

3% Toute la machinerie qui sert a actionner
les affiits ou les tourelles ;

4° Toutes les munitions, les explosifs, les
mines, les torpilles et tubes lance-torpilles ;

50 Toutes les installations d’aviation et
leurs accessoires de toutes sortes.

Le batiment devra étre mis dans I’état ci-dessus
dans les mémes limites de temps que celles qui
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vessel incapable of warlike service is due for
completion :

(1) Permanent sinking of the vessel ;b

(2) Breaking the vessel up; this shall always
include the destruction or removal of all machinery,
boilers and armour, and all deck, side and bottom
plating.

Section II. — Vessels to be converied to hulks.

A vessel to be disposed of by conversion to a
hulk shall be considered finally disposed of when
the conditions prescribed in Section I, paragraph
(b), have been complied with, omitting sub-para-
graphs (6), (7) and (8), and when the following
have been effected :

(1) Mutilation beyond repair of all pro-
peller, shafts, thrust blocks, turbine gearing or
main propelling motors, and turbines or cy-
linders of main engines ;

(z) Removal of propeller brackets ;

(3) Removal and breaking up of all aircraft
lifts, and the removal of all aircraft cranes,
derricks and launching apparatus.

The vessel must be put in the above condition
within the same limits of time as provided in
Section I for rendering a vessel incapable of
warlike service.

Section III. — Vessels to be converted to target use.

(a) A vessel to be disposed of by conversion
to target use exclusively shall be considered inca-
pable of warlike service when there have been
removed and landed, or rendered unserviceable on
board, the following :

(1) All guns ;

(2) All fire control tops and instruments
and main fire control communication wiring ;

(3) All machinery for operating gun mount-
ings or turrets ;

(4) All ammunition, explosives, mines, tor-
pedoes and torpedo tubes ;

(5) All aviation facilities and accessories.

The vessel must be put into the above condition
within the same limits of time as provided in
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sont prévues a la Section premiére pour mettre
un batiment hors d’état de remplir un service de
combat.

b) En plus des droits qu’elle posséde en vertu
du Traité de Washington, chacune des Hautes
Paries contractantes est autorisée a conserver
simultanément pour les utiliser exclusivement
comme cibles :

1° Au plus trois batiments (croiseurs ou
destroyers), mais, de ces trois batiments, un
seul pourra dépasser le déplacement type de
3.000 tonnes (3.048 tonnes métriques) ;

20 Un sous-marin.

¢) La Haute Partie contractante intéressée s’en-
gage a ne pas remettre en état de remplir un ser-
vice de combat un bitiment conservé pour étre
utilisé comme cible.

Section IV, ~— Bdtiments d conserver pour servir &
des expériences.

a) Un bitiment a déclasser en le transformant
pour servir exclusivement 4 des expériences subira
le traitement prévu a la section III a) de la pré-
sente annexe.

b) Sans préjudice des régles générales, et
pourvu que I’'avis en soit diment donné aux autres
Hautes Parties contractantes, des dérogations rai-
sonnables aux conditions prescrites a la section ITI
a) de la présente annexe, dans la mesure ou elles
seront nécessaires pour les besoins d’une expérience
spéciale, pourront étre admises a titre de mesure
temporaire.

Toute Haute Partie contractante qui voudra
bénéficier de cette disposition sera tenue de fournir
des détails complets sur toutes dérogations de ce
genre et d’indiquer la durée pour laquelle ces déro-
gations seront nécessaires.

¢) Chacune des Hautes Parties contractantes
est autorisée a conserver simultanément pour servir
exclusivement a des expériences :

1° Au plus deux béitiments (croiseurs ou
destroyers), mais, de ces deux batiments, un
seul pourra dépasser le déplacement type de
3.000 tonnes (3.048 tonnes métriques) ;

2¢ Un sous-marin.

d) Le Royaume-Uni est autorisé a conserver
dans leur état actuel le monitor « Roberts », dont
I’artillerie principale avec ses appareils de manceu-
vre a été définitivement mise hors d'usage, et le
transport d’hydravions ¢ Ark Royal », tant qu'ils
seront nécessaires pour servir a des expériences. La
conservation de ces deux bitiments n’affecte pas
la conservation des batiments que permet le para-
graphe ¢) ci-dessus.

e) La Haute Partie contractante intéressée s’en-
gage 4 ne pas remettre en état de remplir un service
de combat un batiment conservé pour ces usages.

Section I for rendering a vessel incapable of warlike
service,

(b) In addition to the rights already possessed
by each High Contracting Party under the Wash-
ington Treaty, each High Contracting Party is
permitted, to retain, for target use exclusively, at
any one time :

(1) Not more than three vessels (cruisers
“or destroyers), but of these three vessels only
one may exceed 3,000 tons (3,048 metric tons)
standard displacement ;

(2) One submarine.

(¢) On retaining a vessel for target use, the
High Contracting Party concerned undertakes not
to recondition it for warlike service.

 Section IV. — Vessels rvetained for experimental

purposes.

(a) A vessel to be disposed of by conversion
to experimental purposes exclusively shall be
dealt with in accordance with the provisions of
Section IIT (a) of this Annex.

(b) Without prejudice to the general rules, and
provided that due notice be given to the other High
Contracting Parties, reasonable variation from the
conditions prescribed in Section III (a) of this
Annex, in so far as may be necessary for the
purposes of a special experiment, may be permitted
as a temporary measure.

Any High Contracting Party taking advantage
of this provision is required to furnish full details
of any such variations and the period for which
they will be required.

(¢) Each High Contracting Party is permitted
to retain for experimental purposes exclusively at
any one time :

(1) Not more than two vessels (cruisers or
destroyers), but of these two vessels only one
may exceed 3,000 tons (3,048 metric tons)
standard displacement ;

(2) One submarine.

(b) The United Kingdom is allowed to retain,
in their present conditions, the monitor ‘* Roberts *’
the main armament guns and mountings of which
have been mutilated, and the seaplane carrier
« Ark Royal ”’, until no longer required for experi-
mental purposes. The retention of these two ves-
sels is without prejudice to the retention of vessels
permitted under (¢) above.

(e) On retaining a vessel for experimental pur-
poses the High Contracting Party concerned under-
takes not to recondition it for warlike service.
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Section V. — Bdtiments a consevver
pour Uinstruction.

a) En plus des droits qu’elle posséde déja en
vertu du Traité de Washington, chacune des Hautes
Parties contractantes est autorisée & conserver,
exclusivement pour linstruction, les batiments
suivants :

Etats-Unis : 1 bitiment de ligne (« Arkan-
sas » ou « Wyoming » ;

France : 2 bitiments de surface, dont I'un
pourra dépasser le déplacement type de
3.000 tonnes (3.048 tonnes métriques) ;

Royaume-Uni : 1 batiment de ligne (« Iron
Duke ») ;

Italie : 2 bAtiments de surface, dont 1'un
pourra dépasser le déplacement type de
3.000 tonnes (3.048 tonnes métriques) ;

Japon : 1 bitiment de ligne (« Hiyei»), 3 croi-
seurs (type « Kuma »).

b) Les batiments conservés pour l'instruction
en vertu des dispositions du paragraphe a) devront
subir le traitement suivant dans les six mois a
partir de la date a laquelle ils doivent étre déclas-
sés :

1. Batiments de ligne.
Les mesures suivantes devront étre prises :

1° Enlévement des canons de lartillerie
principale, des parties tournantes de toutes les
tourelles barbettes et fermées, et de la machi-
nerie qui les actionne, mais trois tourelles avec
leur armement pourront étre conservées sur
chaque batiment ;

20 Enlévement de toutes les munitions et
explosifs dépassant la quantité nécessaire pour
les écoles a feu des canons conservés a bord ;

3° Enlévement du blockaus et de la cui-
rasse de flanc entre les tourelles extréme-avant
et extréme-arriére ;

4° Enlévement ou mise définitive hors
d’usage de tous les tubes lance-torpilles ;

5° Enlévement ou mise définitive hors d’u-
sage a bord du nombre de chaudiéres dépas-
sant celui qui est nécessaire pour donner la
vitesse maximum de dix-huit nceuds.

2. Autres bitiments de surface conservés par la
France, I'Italie et le Japon.
Les mesures suivantes devront étre prises :

1° Enlévement de la moitié des canons;
cependant quatre canons de l'artillerie prin-
cipale pourront étre conservés sur chaque ba-
timent ;

20 Enlévement de tous les tubes lance-
torpilles ;
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Section V. — Vessels retained for training purposes.

(a) In addition to the rights already possessed
by any High Contracting Party under the Was-
hington Treaty, each High Contracting Party is
permitted to retain for training purposes exclu-
sively the following vessels :

United States :

“ Wyoming ") ;

France 2 surface vessels, one of which may
exceed 3.000 tons (3,048 metric tons) standard
displacement ;

United Kingdom :
Duke "} ;

Italy : 2 surface vessels, one of which may
exceed 3,000 tons (3,048 metric tons) standard
displacement ;

Japan : 1 capital ship (** Hiyei ”
(“ Kuma.’ class).

1 capital ship (‘“ Arkansas’

1 capital ship (** Iron

) 3 cruisers

(b) Vessels retained for training purposes under
the provisions of paragraph (a) shall, within six
months of the date on which they are required to
be disposed of, be dealt with as follows :

1. Capitals Ships.
The following is to be carried out :

(1) Removal of main armament guns, revolv-
ing parts of all barbettes and turrets; ma-
chinery for operating turrets; but three
turrets with their armament may be retained
in each ship ;

(2) Removal of all ammunition and explo-
sives in excess of the quantity required for
target practice training for the guns remaining
on board ;

(3) Removal of conning tower and the side
armour belt between the foremost and after-
most barbettes ;

(4) Removal or mutilation of all torpedo
tubes ;

(5) Removal or mutilation on board of all
boilers in excess of the number required for a
maximum speed of eighteen knots.

2. Other surface vessels retained by France, Italy
and Japan.

The following is to be carried out ;

(r) Removal of one half of the guns, but
four guns of main calibre may be retained on
each vessel ;

(2) Removal of all torpedo tubes ;
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3° Enlévement de toutes les installations
d’aviation avec leurs accessoires ;

4° Enlévement de la moitié des chaudiéres.

¢) La Haute Partie contractante intéressée s’en-
gage & ne pas utiliser pour des fins de combat les
baitiments conservés en application des disposi-
tions de la présente section.

ANNEXE TII

BATIMENTS SPECIAUX.

Etats-Unis.
Déplace-
Nom et type du bitiment ment

Tonnes
Aroostook — Mouilleur de mines . 4.950
Oglala — Mouilleur de mines . .. 4.950
Baltimore — Mouilleur de mines ... 4.413
San-Francisco — Mouilleur. de mines . 4.083
Cheyenne — Monitor . 2.800
Helena — Canonniére . 1.392
Isabel — Yacht . 1938
Niagara — Yacht . . 2,600

Bridgeport — BAitiment- dép6t pour tor-
pilleurs . . . I1.750
Dobbin ——Batlment-dépét pour torpllleurs 12.450
Melville— Batiment-dép6t pour torpilleurs  7.150
Witney -—Batiment-dépot pour torpilleurs 12.450

Holland — Béatiment-dépét pour sous-
marins . . . IL570
Henderson — Transport de la ﬂotte . 10.000
91.496

France.
) Déplace-
Nom et type du batiment ! ment

Tonnes
Castor — Mouilleur de mines. . . 3.150
Pollux — Mouilleur de mines. . . 2.461

Commandant-Teste — Transport rg hy—
dravions .. 10.000
Aisne — Av1so 600
Marne » 600
Ancre » 604
Scarpe » 604
Suippe » 604
Dunkerque » 644
Laffaux » 644
Bapaume » 644
Nancy » 644
Calais » 644
Lassigny » 644
Les Eparges » 644
Remiremont » 644
Tahure » 644
Toul » 644
Epinal » 644
Liévin » . 644
(—) — Mouilleur de fllets . 2.203
28.644

(3) Removal of all aviation facilities and
accessories ;

(4) Removal of one half of the boilers.

(¢) The High Contracting Party concerned un-
dertakes that vessels retained in accordance with
the provisions of this Section shall not be used for
any combatant purpose.

ANNEX IIL

SPECIAL VESSELS.

United States.

Displace-

Name and type of vessel ment

Tons
Aroostook — Minelayer . 4,950
Oglala — Minelayer . 4,950
Baltimore — Minelayer . 4,413
San Francisco — Minelayer 4,083
Cheyenne — Monitor 2,800
Helena -— Gunboat . 1,392

Isabel — Yacht . . . . . . . . . .. 938

Niagara — Yacht . . . . 2,600
Bridgeport — Destroyer tender . 11,750
Dobbin — Destroyer tender . 12,450
Melville — Destroyer tender . 7,150
Whitney — Destroyer tender . 12,450
Holland — Submarine tender . 171,570
Henderson — Naval transport ._ 10,000
91,496
France.

Displace-

Name and type of vessel ment

Tons
Castor — Minelayer, . 3,150
Pollux — Minelayer . . 2,461
Commandant-Teste — Seaplane carrier . 10,000
Aisne — Despatch vessel . 600
Marne » » 600
Ancre » » 604
Scarpe » » 604
Suippe » » 604
Dunkerque » » 644
Laffaux » » 644
Bapaume » » 644
Nancy » o 644
Calais » » 644
Lassigny » » 644
Les Eparges » » 644
Remiremont » » 644
Tahure » » 644
Toul » » 644
Epinal » » 644
Liévin » » 644
(—) — Netlayer 2,203
28,644
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Communauté de Nations britannique.

Nom et type du batiment

Adventure — Mouilleur de mines .
(Royaume-Uni)

Albatross — Transport d’hydravions .
(Australie)

Erebus — Monitor .
(Royaume-Uni)

Terror — Monitor
(Royaume-Uni)

Marshal Soult — Monitor .
(Royaume-Uni)

Clive — Aviso
(Inde)

Medway - Batiment- dépét pour sous-
marins .
(Royaume- Um)

'

Italie.

Nom et type du batiment

Miraglia — Transport d’ hydra.v1ons .
Fad di Bruno — Monitor .

Monte Grappa — Monitor .
Montello — Monitor . .
Monte Cengio — Ancien monitor . .
Monte Novegno — Ancien monitor .
Campania — Aviso

Japon.
Nom et type du batiment

Aso — Mouilleur de mines .
Tokiwa » » .
Asama — Vieux croiseur .
Yakumo » »
Izumo » »
Iwate » »
Ka.suga. » »
Yodo — Canonniére

No. 2608

. 2.070

Déplace.
ment
Tonnes

6.740

5.000
7.200
7.200
6.400

2.021

15.000

49.561

Déplace-
ment
Tonnes

4.880
2.800
605
605
500
500

11.960

Déplace-
ment
Tonnes

7.180
9.240
9.240
9.010
9.180
9.180
7.080
1.320

61.430

British Commonwealth of Nations.

Name and type cf vessel

Adventure — Minelayer
(United Kingdom)
Albatross — Seaplane carrier .
(Australia)
Erebus — Monitor .
(United Kingdom)
Terror — Monitor .
(United Kingdom)
Marshal Soult — Monitor .
(United Kingdom)
Clive — Sloop
(India)

Medway — Submarine depot ship .

(United Kingdom)

ITialy.
Name and type of vessel

Miraglia — Seaplane carrier .
Faa di Bruno — Monitor .

‘Monte Grappa — Monitor .

Montello — Monitor .
Monte Cengio — Ex-monitor.

Monte Novegno — Ex-monitor .

Campania — Sloop .

Japan.
Name and type ‘of vessel

Aso — Minelayer .
Tokiwa »

Asama — Old crulser
Yakumo » »
Izumo » »
Iwate » »
Kasuga » »
Yodo — Gunboat

Displace-
ment
Tons

6,740
5,000
7,200
7,200
6,400
2,021

15,000

49,561

Displace-
ment
Tons

4,880
2,800
605
605
500
500

. 2,070

11,960

Displace-
ment
Tons

7,180
9,240
9,240
9,010
9,180
9,180
7,080
1,320

61,430
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PARTIE III.

LE PrRESIDENT DES ETATs-UNIS D’AMERIQUE,
SA MAJESTE LE ROl DE GRANDE-BRETAGNE,
D'IRLANDE ET DES TERRITOIRES BRITANNIQUES
AU DELA DES MERS, EMPEREUR DES INDES, et
Sa MajJEsSTE L'EMPEREUR DU JAPON sont con-
venus entre eux des dispositions de la présente
partie III : :

Article 14.

Les biatiments combattants de la flotte mili-
taire des Etats-Unis, de la Communauté de
Nations britannique et du Japon, autres que
les bitiments de ligne, les porte-aéronefs et les
batiments exempts de limitation aux termes
de I'article 8, seront limités, pendant la durée
du présent traité, comme il est prévu dans
la présente partie III, et, pour les ‘batiments
spéciaux, comme il est prévu a l'article 12.

Article 15.

Aux fins de la présente partie 111, la définition
des classes des croiseurs et des destroyers sera
la suivante :

Croiseurs.

Batiments de guerre de surface, autres que
les batiments de ligne ou les porte-aéronefs, dont
le déplacement type dépasse 1.850 tonnes
(1.880 tonnes métriques), ou dont I’artillerie
dépasse le calibre de 130 millimétres (5,1 pouces).

La classe des croiseurs se divise en deux sous-
classes, A savoir :

a) Croiseurs portant un canon dont le
calibre dépasse 155 millimétres (6,1 pouces);

b) Croiseurs portant un canon dont le
calibre ne dépasse pas 155 millimétres
(6,1 pouces).

Destroyers.

Batiments de guerre de surface dont le dépla-
cement type ne dépass: pas 1.850 tonnes
(1.880 tonnes métriques) et dont le calibre de
l'artillerie ne dépasse pas 130 millimétres
(5.1 pouces). ’

PART III.

THE PRESIDENT OF THE UNITED STATES OF
AMERICA, His MAJESTY THE KING OF GREAT
BriTAIN, IRELAND and THE BRITISH DOMINIONS
BEYOND THE SEAS, EMPEROR OF INDIA, and
His MaJESTY THE EMPEROR OF JAPAN, HAVE
agreed as between themselves to the provisions
of this Part III :

Avrticle 14.

The naval combatant vessels of the United
States, the British Commonwealth of Nations
and Japan, other than capital ships, aircraft
carriers and all vessels exempt from limitation
under Article 8, shall be limited during the term
of the present Treaty as provided in this Part III,
and, in the case of special vessels, as provided in
Article 12.

Article 15.

For the purpose of this Part III the definition
of the cruiser and destroyer categories shall be
as follows :

Cruisers.

Surface vessels of war, other than capital
ships or aircraft carriers, the standard displace-
ment of which exceeds 1,850 tons (1,880 metric
tons), or with a gun above 5.1-inch (130 mm.)
calibre.

The cruiser category is divided into two sub-
categories, as follows :

(a) Cruisers carrying a gun above
6.1-inch (155 mm.) calibre ;

(b) Cruisers carrying a gun not above
6.1-inch (155 mm.) calibre.

Destroyers.

Surface vessels of war the standard displace-
ment of which does not exceed 1,850 tons
(1,880 metric tons), and with a gun not above
5.1-inch (130 mm.) calibre. ’
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Article 16.

1. Dans les classes des croiseurs, des des-
troyers et des sous-marins, le tonnage achevé
qui ne doit pas étre dépassé 4 la date du 31 dé-
cembre 1936 est énoncé au tableau ci-aprés :

Article 16.

1. The completed tonnage in the cruiser,
destroyer and sub-marine categories which is not
to be exceeded on the 31st December, 1936, is
given in the following table :

Classes

Etats-Unis

Communauté de Nations

Britannique Japen

Croiseurs :
a) aartillerie d’un calibre dé-
passant 155 mm. (6,1 pou-

ces).

180.000 t.
(182.880 t.m.)

146.800 t.
(149.149 t.m.)

108.400 t.
(r10.134 t.m.)

b) a artillerie d’un calibre de
155 mm. (6,1 pouces) ou
au-dessous.

143.500 t.
(r45.796 t.m.)

192.200 t.

100.450 t.
(195.275 t.m.)

(102.057 t.m.)

Destroyers

150.000 t.
(r52.400 t.m.)

150.000 t.
(152.400 t.m.)

105.500 t.
(107.188 t.m.)

Sous-marins 52.700 t. 52.700 t. 52.700 t.
(53.543 t.m.) (53-543 t.m.) (53.543 t.m.)
Categories United States British Commonwea'th Japan

of Nations

Cruisers :
(a) with guns of more than

180,000 tons

146,800 tons 108,400 tons

6.1-inch (155 mm.) ca-
libre.

(b) with guns of 6.1-inch
(r55 mm.) calibre or less

(182,880 metric tons)

(149,149 metric tons)

(110,134 metric tons)

143,500 tons
(145,796 metric tons)

192,200 tons
(195,275 metric tons)

100,450 tons
(roz2,057 metric tons)

Destroyers 150,000 tons 150,000 tons
(152,400 metric tons) | (152,400 metric tons)
Submarines . 52,700 tons 52,700 tons

(53,543 metric tons)

(53,543 metric tons)

105,500 tons
(107,188 metric tons)

52,700 tons
(53,543 metric tons)

2. Les batiments qui ont pour effet de faire
dépasser dans une classe quelconque le tonnage
total indiqué au tableau ci-dessus seront déclas-
sés graduellement durant la période prenant
fin au 31 décembre 1936.

3. Le nombre maximum des croiseurs de la
sous-classe @) sera le suivant : pour les Etats-
Unis, dix-huit ; pour la Communauté de Na-
tions britannique, quinze ; pour le Japon,
douze.
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2. Vessels which cause the total tonnage in
any category to exceed the figures given in the
foregoing table shall be disposed of gradually
during the period ending on the 31st December,
1936.

3. The maximum number of cruisers of sub-
category (a) shall be as follows : for the United
States, eighteen ; for the British Common-
wealth of Nations, fifteen ; for Japan, twelve.
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4. Un pourcentage n’excédant pas seize pour
cent du tonnage total alloué dans la classe des
destroyers pourra étre utilisé en batiments dé-
passant le déplacement type de 1.500 tomnnes
(1.524 tonnes métriques). Les destroyers achevés
ou en construction au 1ef avril 1930 qui sont en
excédent de la limite de ce pourcentage peuvent
&tre conservés, mais il ne pourra étre construit
ou acquis d'autres destroyers d'un déplacement
type dépassant 1.500 tonnes (1.524 tonnes mé-
triques) tant que la réduction a seize pour cent
n’aura pas été effectuée.

5. Un pourcentage n’excédant pas vingt-cing
pour cent du tonnage total alloué dans la classe
des croiseurs pourra étre muni d’une plateforme
ou d’un pont d’atterrissage pour aéronefs.

6. Il est entendu que les sous-marins visés
aux paragraphes 2 et 3 de I'article 7 sont comptés
dans le tonnage total en sous-marins de la Haute
Partie contractante intéressée.

2. Le tonnage des bAtiments conservés confor-
mément i larticle 13 ou déclassés conformé-
ment 4 l'annexe II i la partie II du présent
traité ne sera pas compris dans le tonnage
soumis & limitation.

Article 17.

Entre les croiseurs de la sous-classe b) et les
destroyers est autorisé un transfert ne dépassant
pas dix pour cent du tonnage total alloué dans
la classe ou sous-classe dans laquelle ce transfert
s'effectuera.

Article 18.

Les Etats-Unis envisagent 1’achévement pour
1935 de quinze croiseurs de la sous-classe a)
d’'un tonnage total de 150.000 tonnes (152.400
tonnes métriques). A chacun des trois autres
croiseurs de la sous-classe @) qu’ils ont le droit
de construire, les Etats-Unis peuvent, s'ils le
préférent, substituer 15.166 tonnes (15.409 ton-
nes métriques) de croiseurs de la sous-classe &).
Au cas ol les Etats-Unis construiraient un ou
plus desdits trois autres croiseurs de la sous-
classe a), la seiziéme unité ne sera pas mise sur
cale avant 1933 et ne sera pas achevée avant
1936 ; la dix-septiéme ne sera pas mise sur cale
avant 1934 et ne sera pas achevée avant 1937 ;
la dix-huitiéme ne sera pas mise sur cale avant
1935 et ne sera pas achevée avant 1938.

4. In the destroyer category not more than
sixteen per cent. of the allowed total tonnage
shall be employed in vessels of over 1,500 tons
(1,524 metric tons) standard displacement.
Destroyers completed or under construction
on the 1st April, 1930, in excess of this percen-
tage may be retained, but no other destroyers
exceeding 1,500 tons (1,524 metric tons) stan-
dard displacement shall be constructed or
acquired until a reduction to such sixteen per
cent. has been effected.

5. Not more than twenty-five per cent. of the
allowed total tonnage in the cruiser category
may be fitted with a landing-on platform or deck
for aircraft.

6. It is understood that the submarines
referred to in paragraphs 2 and 3 of Article 7
will be counted as part of the total submarine
tonnage of the High Contracting Party con-
cerned.

7. The tonnage of any vessels retained under
Article 13 or disposed of in accordance with
Annex IT to Part IT of the present Treaty shall
not be inciuded in the tonnage subject to
limitation.

Article 17.

A transfer not exceeding ten per cent. of the
allowed total tonnage of the category or sub-
category into which the transfer is to be made
shall be permitted between cruisers of sub-
category (b) and destroyers.

Article 18.

The United States contemplates the completion
by 1935 of fifteen cruisers of sub-category (a) of
an aggregate tonnage of 150,000 tons (152,400
metric tons). For each of the three remaining
cruisers of sub-category (@) which it is entitled
to construct the United States may elect to
substitute 15,166 tons (15,409 metric tons) of
cruisers of sub-category (b). In case the
United States shall construct one or more of
such three remaining cruisers of sub-category
(a), the sixteenth unit will not be laid down
before 1933 and will not be completed before
1936 ; the seventeenth will not be laid down
before 1934 and will not be completed before
1937 ; the eighteenth will not be laid down
before 1935 and will not be completed before
1938.
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Article 19.

Sauf les exceptions prévues & l'article 20, le
tonnage mis sur cale dans une classe soumise a
limitation aux termes de I’article 16 ne dépassera
pas la quantité nécessaire pour atteindre le ton-
nage maximum alloué dans cette classe, ou
pour remplacer les bitiments qui deviendront
« hors d’Age » avant le 31 décembre 1936.
Néanmoins, le tonnage de remplacement pourra
étre mis sur cale pour les croiseurs et les sous-
marins qui deviendront « hors d’age » en 1937,
1938 et 1939 et pour les destroyers qui devien-
dront « hors d’ige » en 1937 et 1938

Article 20.

Nonobstant les régles de remplacelent énon-
cées A I'annexe I a la partie II :

a) Le « Frobisher » et I'<” Effingham »
(Royaume-Uni) pourront étre déclassés au
cours de l'année 1936. En dehors des croi-
seurs en construction au I avril 1930, le
tonnage total de remplacement des croiseurs
4 achever pour ce qui concerne la Commu-
nauté de Nations britannique avant le
31 décembre 1936 ne dépassera pas 91.000
tonnes (92.456 tonnes métriques). ks

b) Le Japon pourra remplacer le «Tama »
par des constructions neuves a achever au
cours de 'année 1936. ®

¢) En plus du remplacement des des-
troyers qui deviendront « hors d’Age » avant
le 31 décembre 1936, le Japon pourra mettre
sur cale dans chacune des années 1935 et
1936 un tonnage ne dépassant pas 5.200 ton-
nes (5.283 tonnes métriques), pour rempla-
cer des navires qui deviendront «hors
d’age » en 1938 et 1939.

d) Le Japon peut procéder i des rem-
placements anticipés pendant la durée du
présent traité, en mettant sur cale un
tonnage de sous-marins ne dépassant pas
19.200 tonnes (19.507 tonnes métriques),
dont 12.000 (12.192 tonnes métriques) au
plusé pourront étre achevées an 31 décembre
1936.

Article 21.

Si, pendant la durée du présent traité, une des
Hautes Parties contractantes estime que les
exigences de sa sécurité nationale, en ce qui
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Article 19.

Except as provided in Article 20, the tonnage
laid down in any category subject to limitation
in accordance with Article 16 shall not exceed
the amount necessary to reach the maximum
allowed tonnage of the category, or to replace
vessels that become ‘‘ over-age ”’ before the
31st December, 1936. Nevertheless, replace-
ment tonnage may be laid down for cruisers
and submarines that become ‘ over-age " in
1937, 1938 and 1939, and for destroyers that
become “‘ over-age ' in 1937 and 1938.

Article 20.

Notwithstanding the rules for feplacement
contained in Annex I to Part II :

(a) The ‘ Frobisher” and ‘‘ Effin-
gham "’ (United Kingdom) may be disposed
of during the year 1936. Apart from the
cruisers under construction on the 1st April
1930, the total replacement tonnage of
cruisers to be completed, in the case of the
British Commonwealth of Nations, prior to
the 31st December, 1936, shall not exceed
91,000 tons (92,456 metric tons).

(b) Japan may replace the *“ Tama "’ by
new construction to be completed during
the year 1936.

(c¢) In addition to replacing destroyers
becoming ‘‘ over-age "’ before the 31st De-
cember, 1936, Japan may lay down, in
each of the years 1935 and 1936, not more
than 5,200 tons (5,283 metric tons) to
replace part of the vessels that become
‘“ over-age "’ in 1938 and 1939.

(d) Japan may anticipate replacement
during the term of the present Treaty by
laying down not more than 19,200 tons
(19,507 metric tons) of submarine tonnage,
of which not more than 12,000 tons
(12,192 metric tons) shall be completed by
the 31st December, 1936.

Article 21.
If, during the term of the present Treaty,

the requirements of the national security of any
High Contracting Party in respect of vessels of
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touche les batiments de guerre limités par la
partie III du présent traité, sont matériellement
affectées par les constructions nouvelles de toute
Puissance autre que celles qui se sont liées par la
partie III du présent traité, cette Haute Partie
contractante notifiera aux autres Parties a la
partie IIT l'augmentation a laquelle elle aura
besoin de procéder dans une ou plusieurs des
classes desdits batiments de guerre, spécifiant
en particulier les augmentations envisagées{et
leurs raisons, et elles aura le droit de procéder a
cette augmentation. En suite de quoi, les autres
Parties a la partie III du présent traité auront
le droit de procéder 4 des augmentations propor-
tionnées dans la classe ou les classes spécifiées ;
lesdites autres Parties se consulteront prompte-
ment par la voie diplomatique au sujet de la
situation ainsi créée.

PARTIE IV.

Article 22.

Les dispositions suivantes sont acceptées
comme régles établies du Droit international:

1° Dans leur action a 1’égard des navires
de commerce, les sous-marins doivent se
conformer aux régles du Droit international
auxquelles sont soumis les batiments de
guerre de surface.

20 En particulier, excepté dans le cas
de refus persistant de s’arréter aprés som-
mation réguliére ou.de résistance activeala
visite, un navire de guerre, qu’il soit bati-
ment de surface ou sous-marin, ne peut
couler ou rendre incapable de naviguer un
navire de commerce sans avoir au préalable
mis les passagers, I'équipage et les papiers
de bord en lieu siir. A cet effet, les embarca-
tions du bord ne sont pas considérées
comme un lieu siir, & moins que la sécurité
des passagers et de 1’équipage ne soit assu-
rée, compte tenu de I’état de la mer et des
conditions atmosphériques, par la proximité
de la terre ou la présence d’un autre bati-
ment qui soit en mesure de les prendre a
bord.

Les Hautes Parties contractantes invitent
toutes les autres Puissances i exprimer leur
assentiment aux régles ci-dessus énoncées.

war limited by Part IIT of the present Treaty
are in the opinion of that Party materially
affected by new construction of any Power
other than those who have joined in Part III of
this Treaty, that High Contracting Party will
notify the other Parties to Part III as to the
increase required to be made in its own tonnages
within one or more of the categories of such
vessels of war, specifying particularly the pro-
posed increases and the reasons therefor, and
shall be entitled to make such increase. The-
reupon the other Parties to Part III of this
Treaty shall be entitled to make a proportionate
increase in the category or categories specified ;
and the said other Parties shall promptly advise
with each other through diplomatic channels as
to the situation thus presented.

PART IV.

Article 22.

The following are accepted as established
rules of International Law :

(r) In their action with regard to mer-
chant ships, submarines must conform to
the rules of International Law to which
surface vessels are subject.

(2) In particular, except in the case of
persistent refusal to stop on being duly
summoned, or of active resistance to visit
or search, a warship, whether surface
vessel or submarine, may not sink or render
incapable of navigation a merchant vessel
without having first placed passengers,
crew and ship’s papers In a place of safety.
For this purpose the ship’s boats are not
regarded as a place of safety unless the
safety of the passengers and crew is assured,
in the existing sea and weather conditions,
by the proximity of land, or the presence
of another vessel which is in a position to
take them on board.

The High Contracting Parties invite all other
Powers to express their assent to the aboverules.
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PARTIE V

Article 23.

Le présent traité de entrera en vigueur jus-
qu'au 31 décembre 1936, sauf les exceptions
suivantes :

1° La partie IV restera en vigueur sans
limite de durée ;

29 Les dispositions des articles 3, 4 et 5,
ainsi que celles de l'article 11 et de I'annexe
IT & la partie II en tant qu’'elles con-
cernent les porte-aéronefs, resteront en vi-
gueur aussi longtemps que le Traité de
Washington.

A moins que les Hautes Parties contractantes
n'en décident autrement en raison d’un accord
plus général limitant les armements navals et
auquel elles seraient toutes parties, elles se
réuniront en conférence en 1935 en vue de con-
clure un nouveau traité qui remplacerait le
présent traité et répondrait aux mémes fins. 1l
est entendu qu’aucune des dispositions du pré-
sent traité ne préjuge l'attitude d’aucune des
Hautes Parties contractantes 4 cette conférence.

Article 24.

1. Le présent traité sera ratifié par les Hautes
Parties contractantes selon les procédures cons-
titutionnelles auxquelles elles sont respective-
ment tenues, et les ratifications en seront dépo-
sées 2 Londres le plus tdt qu’il sera possible.
Des expéditions authentiques de tous les procés-
verbaux de dépdt des ratifications seront trans-
mises aux gouvernements de toutes les Hautes
Parties contractantes.

2. Dés que les ratifications des Etats-Unis
d’Amérique, de Sa Majesté le Roi de Grande-
Bretagne, d'Irlande et des Territoires! britan-
niques au dela des Mers, Empereur des Indes,
a ’égard de chacun des Membres de la Commu-
nauté de Nations britannique énumérés au
préambule du présent traité et celle de Sa Ma-
jesté 'Empereur du Japon auront été déposées,
le traité entrera en vigueur a l'égard de ces
Hautes Parties contractantes.
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PART V.

Article 23.

The present Treaty shall remain in force until
the 31st December, 1936, subject to the follow-
ing exceptions :

(1) Part IV shall remain in force without
limit of time ;

(2) The provisions of Articles 3, 4 and 5,
and of Article 11 and Annex II to Part 1I
so far as they relate to aircraft carriers,
shall remain in force for the same period
as the Washington Treaty.

Unless the High Contracting Parties should
agree otherwise by reason of a more general
agreement limiting naval armaments, to
which they all become parties, they shall meet
in conference in 1935 to frame a new treaty to
replace and to carry out the purposes of the
present Treaty, it being understood that none
of the provisions of the present Treaty shall
prejudice the attitude of any of the High Con-
tracting Parties at the conference agreed to.

Article 24.

1. The present Treaty shall be ratified by the
High Contracting Parties in accordance with
their respective constitutional methods and the
ratifications shall be deposited at London as
soon as possible. Certified copies «f all the
procés-verbanx of the deposit of ratifications will
be transmitted to the Governments of all the
High Contracting Parties.

2. As soon as the ratifications of the United
States of America, of His Majesty the King of
Great Britain, Ireland and the British Domi-
nions beyond the Seas, Emperor of India, in re-
spect of each and all of the Members of the
British Commonwealth of Nations as enumerated
in the preamble of the present Treaty, and of
His Majesty the Emperor of Japan have been
deposited, the Treaty shall come into force in
respect of the said High Contracting Parties.
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3. A la date d’entrée en vigueur visée dans
I'alinéa précédent, les parties I, II, IV et V du
présent traité entreront en vigueur a I'égard de
la République frangaise et du Royaume d’Italie
si leurs ratifications ont été déposées i cette
date ; au cas contraire, elles entreront en vigueur
a I’égard de chacune de ces deux Puissances lors
du dépdt de sa ratification.

4. Les droits et obligations résultant de la
partie III du présent traité sont limités aux
Hautes Parties contractantes visées au para-
graphe 2 du présent article. Les Hautes Parties
contractantes détermineront d’'un commun ac-
cord la date & partir de laquelle, et les modalités
selon lesquelles les obligations que les Hautes
Parties contractantes visées au paragraphe 2 du
présent article ont assumées en vertu de ladite
partie III les lieront vis-a-vis de la France et
de I'Italie ; le susdit accord déterminera en
méme temps les obligations correspondantes de
la France et de I'Ttalie vis-a-vis des autres Hautes
Parties contractantes.

Article 25.

Aprés le dépét des ratifications de toutes les
Hautes Parties contractantes, le Gouvernement
de Sa Majesté dans le Royaume-Uni de Grande-
Bretagne et d’Irlande du Nord communiquera
les dispositions figurant dans la partie IV du
présent traité A toutes les Puissances non signa-
taires dudit traité et les invitera & y adhérer ex-
pressément et sans limite de durée.

Cette adhésion sera effectuée par une décla-
ration adressée au Gouvernement de Sa Majesté
dans le Royaume-Uni de Grande-Bretagne et
d’'Irlande du Nord.

Article 26.

Le présent traité, dont les textes frangais et
anglais feront foi, restera déposé dans les archives
du Gouvernement de Sa Majesté dans le
Royaume-Uni de Grande-Bretagne et d’Irlande
du Nord. Des expéditions authentiques en seront
remises aux gouvernements de toutes les Hautes
Parties contractantes.

3. On the date of the coming into force
referred to in the preceding paragraph, Parts I,
IT, IV and V of the present Treaty will come
into force in respect of the French Republic
and the Kingdom of Italy if their ratifications
have been deposited at that date ; otherwise
these Parts will come into force in respect of
each of those Powers on the deposit of its rati-
fication.

4. The rights and obligations resulting from
Part III of the present Treaty are limited to
the High Contracting Parties mentioned in
paragraph 2 of this Article. The High Con-

.tracting Parties will agree as to the date on

which, and the conditions under which, the
obligations assumed under the said Part III
by the High Contracting Parties mentioned in
paragraph 2z of this Article will bind them in
relation to France and Italy ; such agreement
will determine at the same time the correspon-
ding obligations of France and Italy in relation
to the other High Contracting Parties.

Article 25.

After the deposit of the ratifications of all the
High Contracting Parties, His Majesty’s Govern-
ment in the United Kingdom of Great Britain
and Northern Ireland will communicate the
provisions inserted in Part IV of the present
Treaty to all Powers which are not signatories
of the said Treaty, inviting them to accede
thereto definitely and without limit of time.

Such accession shall be effected by a decla-
ration addressed to His Majesty’s Government
in the United Kingdom of Great Britain and
Northern Ireland.

Article 26.

The present Treaty, of which the French and
English texts are both authentic, shall remain
deposited in the archives of His Majesty’s Go-
vernment in the United Kingdom of Great
Britain and Ncrthern Ireland. Duly certified
copies thereof shall be transmitted to the Go-
vernments of all the High Contracting Parties.
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En foi de quoi les plénipotentiaires susnom-
més ont signé le présent traité et y ont apposé
leurs cachets.

Fait 3 Londres, le vingt-deux avril mil neuf
cent frente.

In faith whereof the above-named Plen\ipo-
tentiaries have signed the present Treaty and
have affixed thereto their seals.

Done at London, the twenty-second day of
April, nineteen hundred and thirty.

Henry L. StiMson.
Charles G. Dawes.
Charles F. ApAwms.
Joseph T. ROBINSON.
David A. REED.
Hugh GiBson.
Dwight W. MoRrrow.
Aristide BRIAND.

J. L. DuMESNIL.

A. DE FLEURIAU.

J. Ramsay MacDoNaLD.
Arthur HENDERSON.
A. V. ALEXANDER.
W. Wedgwood BENN.
Philippe Roy.

James E. FENTON.
T. M. WILFORD.

C. T. TE WATER.

T. A. SMIDDY.

Atul C. CHATTER]JEE.

G. SIRIANNI.

A. C. BORDONARO.
‘Alfredo AcToON.
R. WAKATSUKI.
Takeshi TAKARABE.

T. MATSUDAIRA.

M. NAGAL

No. 2608
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PROCES-VERBAL

OF THE DEPOSIT OF RATIFICATIONS OF THE
INTERNATIONAL TREATY FOR THE LIMITATION
AND REDUCTION OF NAVAL ARMAMENT, SI-
GNED AT LONDON ON APRIL 22, 1930. LONDON,
OCTOBER 27, 1930.

The undersigned, having met together for the
purpose of proceeding to the deposit of ratifica-
tions of the Treaty for the Limitation and Re-
duction of Naval Armament, signed at London,
the 2znd day of April 1930 ;

Having produced the instruments whereby
the said Treaty has been ratified by the President
of the United States of America, by His Majesty
the King of Great Britain, Ireland and the
British Dominions beyond the Seas, Emperor of
India, in respect of the United Kingdom of
Great Britain and Northern Ireland and all
parts of the British Empire which are not
separate members of the League of Nations, of
the Dominion of Canada, of the Common-
wealth of Australia, of the Dominion of New
Zealand, of the Union of South Africa, and of
India, and by His Majesty the Emperor of
Japan ;

And the respective ratifications of the said
Treaty having been carefully compared and
found to be in due form, the said deposit in
accordance with the provisions of Article 24 (1)
of the Treaty took place this day in the custo-
mary form.

The representative of the United States of
America declared that the instrument of rati-
fication of the United States of America was
deposited subject to the distinct and explicit
understandings set forth in the resolution of the
215t July, 1930, of the Senate of the United
States of America advising and consenting to
ratification, that there are no secret files, docu-
ments, letters, understandings or agreements
which in any way, directly or indirectly,
modify, change, add to, or take from any of the
stipulations, agreements or statements in said
Treaty ; and that, excepting the agreement
brought about through the exchange of notes
between the Governments of the United States,
Great Britain and Japan, having reference to
Article 19, there is no agreement, secret or

1 TRADUCTION. — TRANSLATION.

PROCES-VERBAL

DE DEPOT DES RATIFICATIONS DU TRAITE INTER-
NATIONAL POUR LA LIMITATION ET LA REDUC-
TION DES ARMEMENTS NAVALS, SIGNE A Lon-
DRES, LE 22 AVRIL 1930. LONDRES, LE 27 OC-
TOBRE IQ30.

Les soussignés s’étant réunis pour procéder
au dép6t des ratifications du traité pour la
limitation et la réduction des armements navals,
signé a Londres le 22 avril 1930 ;

Ayant produit les instruments aux termes
desquels ledit traité a été ratifié par le président
des Etats-Unis d’Amérique, par Sa Majesté le
Roi de Grande-Bretagne, d’Irlande et des Terri-
toires britanniques au deld des mers, Empereur
des Indes, pour le Royaume-Uni de Grande-
Bretagne et de I'Irlande du Nord et toutes les
parties de I’Empire britannique qui ne sont pas
individuellement membres de la Société des
Nations, le Dominion du Canada, le Common-
wealth d’Australie, le Dominion de la Nouvelle-
Zélande, 1'Union de I’Afrique du Sud et I'Inde ;

et par Sa Majesté 'Empereur du Japon ;

Les ratifications respectives dudit traité ayant
été minutieusement comparées et reconnues en
due forme, le dép6ét conformément aux disposi-
tions de l'article 24 (1) du traité a eulieu cejour
selon les formes habituelles.

Le représentant des Etats-Unis d’Amérique a
déclaré que linstrument de ratification des
Etats-Unis d’Amérique était déposé sous réserve
des déclarations formelles et explicites indiquées
dans la résolution, en date du 21 juillet 1930,
du Sénat des Etats-Unis d’Amérique donnant
I’avis et le consentement requis pour la ratifi-
cation et selon lesquelles il est entendu qu’il
n’existe pas de dossier, documents, lettres,
ententes ou accords secrets qui, d’une maniére
quelconque, directement ou indirectement, com-
porteraient une modification ou un changement,
ou bien étendraient ou restreindraient la portée
des clauses, accords ou déclarations dudit traité,
et qu'al’exception de 1’accord réalisé par 1'échan-
ge de notes entre les Gouvernements des Etats-
Unis, de Grande-Bretagne et du Japon, relati-

1 Traduit par le Secrétariat de la Société des
Nations, a titre d’information.

! Translated by the Secretariat of the League
of Nations, for information.
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otherwise, expressed or implied, between any
of the parties to said Treaty as to any cons-
truction that shall hereafter be given to any
statement or provision contained therein.

In witness whereof they have signed this
procés-verbal, and have affixed thereto their
seals.

Done at London, the 27th day of October,
1930.
(L. S.). Charles G. DAWEs.
(L. S.) J. Ramsay MACDONALD.
(L. S.) R. B. BENNETT.
(L. S.) J. H. ScuLLIn.
(L. S.) Geo W. FORBES.
(L. S.) J. B. M. HErTZOG.
(L. S.) Atul C. CHATTERJEE.
(L. S.) T. MATSUDAIRA.

Certified a true copy :
(Foreign Office Seal.)
London, 29 Oct. 1930.

S. Gaselee.

Librarian and Keeper of the Papers
at the Foreign Office.

EXCHANGE OF NOTES

BETWEEN THE UNITED STATES GOVERNMENT
AND THE JAPANESE GOVERNMENT REGARDING
THE INTERPRETATION OF ARTICLE 19 OF THE
LonpoN NavaL TREeATY, 1930. TOKYO,
MAY 21-24, 1930.

THE UNITED STATES AMBASSADOR AT TOKYO
(MR. CASTLE) TO THE JAPANESE MINISTER
FOR FOREIGV AFFAIRS (BARON SHIDEHARA).

Tokyo, May 21, 1930.

It is the understanding of the Government
of the United States that the word * category
in Article 19 of the London Naval Treaty of
1930 means category or sub-category. The Go-
vernment of the United States declares that it

vement 4 l'article 19, il n’existe aucun accord,
secret ou autre, expres ou tacite, entre des parties
audit traité au sujet de l'interprétation devant
étre donnée ultérieurement a toute déclaration
ou disposition dudit traité.

En foi de quoi ils ont signé le présent procés-
verbal et y ont apposé leurs sceaux.

Fait a Londres, le 27 octobre 1930.

(L. S.) Charles G. DAWES.

(L. S.) J. Ramsay MacDoNALD.
(L. S.) R. B. BENNETT.

(L. S.}) J. H. ScuLLin.

(L. S.) Geo W. FORBES.

(L. S.) J. B. M. HErTZOG.

(L. S.) Atul C. CHATTERJEE.
(L. S.) T. MATSUDAIRA.

1TRADUCTION. — TRANSLATION.

ECHANGE DE NOTES

ENTRE LE (GOUVERNEMENT DES ETATs-UNIs
ET LE GOUVERNEMENT JAPONAIS CONCER-
NANT L'INTERPRETATION DE L’ARTICLE 19 DU
TRAITE NAVAL DE LONDRES DE 1930. TOKIO,
LE 2I-24 MAI 1930.

L’AMBASSADEUR DES ETATs-UNIs A Tokio
(M. CASTLE) AU MINISTRE JAPONAIS DES
AFFAIRES ETRANGERES (BARON SHIDEHARA).

Tokio, le 21 mai 1930.

Le Gouvernement des Etats-Unis considére
comme convenu que le mot « classe »  I'article 19
du traité naval de Londres de 1930 signifie
« classe » ou « sous-classe ». Le Gouvernement
des Etats-Unis déclare que, selon son interpré-

' Traduit par le Secrétariat de la Société des
Nations, a titre d’information.
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interprets the Treaty to mean that vessels be-
coming overage in either sub-category A or sub-
category B of the cruiser categories (Article 16)
shall be replaceable only in that sub-category,

The American Government will be most happy
to have the confirmation of this understanding
from the Japanese Government.

1 TRADUCTION. — TRANSLATION.

Le texte officiel japonais de cette note sera tnséré
dans I'Annexe XXIX du Recueil des Traités.

BARON SHIDEHARA TO MR. CASTLE.

Tokyo, May 24, 1930.

I have the honour to acknowledge receipt of
your note dated the 21st May, 1930, relative to
the interpretation of the word category appear-
ing in Article 19 of the London Naval Treaty of
1930.

The Imperial Government understands the
word ‘‘ category *’ appearing in Article 19 of the
above-mentioned Treaty to mean * category *’
or ‘“ sub-category "’ ; thus it interprets this
Treaty in the sense that ships belonging to
either sub-category A or sub-category B of the
cruiser category (Article 16) which shall become
overage may be replaced only within that sub-
category.

EXCHANGE OF NOTES

BETWEEN HIs MAJESTY'S GOVERNMENT IN THE "

UNITED KINGDOM AND THE UNITED STATES
GOVERNMENT REGARDING THE INTERPRETA-
TION OF ARTICLE IQ OF THE LONDON NAvAL
TREATY, 1930. LONDON, JUNE 5§, 1930.

No. 1. '
GENERAL DAWES TO MR. ARTHUR HENDERSON.
UNITED STATES EMBASSY. ’ '
LonDpoN, June 5, 1930.
SIR, '

It is the understanding of the Government of
the United States that the word *“ category ”’ in

tation, le traité stipule que les navires qui devien-
dront « hors d’dge » soit dans la sous-classe A
soit dans la sous-classe B des classes de croiseurs
(article 16) ne pourront étre remplacées que
dans cette sous-classe.

Le Gouvernement des Etats-Unis serait trés
heureux que le Gouvernement japonais vouliit
bien lui confirmer cette entente.

2 TRADUCTION. — TRANSLATION.

The Japanese official text of this note will
be published in Annex XXIX of the Treaty Series.

LE BARON SHIDEHARA A M. CASTLE.

Toxk1o, le 24 mai 1930.

J’ai T'honneur d'accuser réception de votre
note en date du 21 mai 1930, relative a l'inter-
prétation dumot « classe » qui figure A l'article 19
du traité naval de Londres de 1930.

Le Gouvernement impérial considére comme
convenu que le mot «classe » qui figure a l'ar-
ticle 19 du traité sus-mentionné signifie « classe»
ou « sous-classe » ; il interpréte donc ce traité
en ce sens que les navires appartenant soit a la
sous-classe A soit a la sous-classe B de la classe
des croiseurs (article 16) qui deviendront « hors
d’age » ne pourront étre remplacés que dans la
sous-classe en question.

2 TRADUCTION. — TRANSLATION.

' ECHANGE DE NOTES

ENTRE LE GOUVERNEMENT DE SA MAJESTE DANS
LE RoYAUME-UNI ET LE GOUVERNEMENT DES
ETATs-UNIS CONCERNANT L'INTERPRETATION
DE L’ARTICLE 19 DU TRAITE NAVAL DE LoN-
DRES DE I930. LONDRES, LE 5 JUIN 1930.

No 1.
LE GENERAL DAWES A M. ARTHUR HENDERSON.
AMBASSADE DES ETATs-UNis.
LoNDRES, le 5 juin 1930.

MONSIEUR LE MINISTRE.

Le Gouvernement des Etats-Unis considére
comme convenu que le mot « classe » a4 l'ar-

1 Traduction du Foreign Office de Sa Majesté
britannique.

2 Traduit par le Secrétariat de la Société des
Nations, a titre d’information.

1 Translation of His Britannic Majesty’s Foreign
Office.

2 Translated by the Secretariat of the League
of Nations, for information.
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Article 19 of the London Naval Treaty of 1930
means category or sub-category. The Govern-
ment of the United States declares that it
interprets the Treaty to mean that vessels be-
coming overage of either sub-category A or sub-
category B of the cruiser categories (Article 16)
shall be replaceable only in that sub-category.

I have the honour to state that my Govern-
ment would be most happy to have a note of
confirmation as to whether this interpretation
is shared by His Majesty’s Government.

I have, etc.

(For the Ambassador),

Ray ATHERTON,
Counsellor of Embassy.

No. 2.

MR. ARTHUR HENDERSON TO GENERAL DAWES

ForeieN OFFICE, June 5, 1930.

Your EXCELLENCY,

In the note which your Excellency was so
good as to address to me on the 5th June you
stated that it was the understanding of the
Government of the United States that the word
‘“ category " in Article 10 of the London Naval
Treaty, 1930, meant category or sub-category.
Your Excellency added that the Government of
the United States declared that it interpreted
the Treaty to mean that vessels becoming
overage of either sub-category A or sub-category
B of the cruiser categories (Article 16) shall be
replaceable only in that sub-category.

2. His Majesty’s Government in the United
Kingdom note the above understanding and
inrerpretation of the London Naval Treaty of
1930 and concur therein. His Majesty’s Govern-
ment in the United Kingdom do so without
prejudice to Article 20 a) of that Treaty under
which they understand that the tonnage to be
scrapped and replaced in the case of the British
Commonwealth of Nations by the 91,000 tons
of -6-inch cruiser tonnage which may be com-
pleted before the 31st December, 1936, comprises

No. 2608

ticle 19 du traité naval de Londres de 1930
signifie « classe » ou « sous-classe ». Le Gouver-
nement des Etats-Unis déclare que, selon son
interprétation, le traité stipule que les navires
qui deviendront « hors d’dge » soit dans la sous-
classe A soit dans la sous-classe B des classes de
croiseurs (article 16) ne pourront étre remplacés
que dans cette sous-classe.

J’ai 'honneur de déclarer que mon gouverne-
ment serait trés heureux de recevoir une note de
confirmation indiquant si cette interprétation
est aussi celle du Gouvernement de Sa Majesté.

Veuillez agréer, etc.

Pour I’ Ambassadeur :

Le Consez'llt_ar d' Ambassade,
Ray ATHERTON.

No 2.

M. ArRTHUR HENDERSON AU GENERAL DAWES.

ForeiGN OFFICE, le 5 juin 1930.

EXCELLENCE,

Par la note que Votre Excellence a bien voulu
m’adresser le 5 juin, vous avez fait connaitre que
le Gouvernement des Etats-Unis considérait
comme convenu que le mot « classe » dans l’ar-
ticle 19 du Traité nava de Londres de 1930
signifiait « classe » ou « sous-classe ». Votre
Excellence a ajouté que le Gouvernement des
Etats-Unis déclarait interpréter le traité en ce
sens que les navires appartenant soit 4 la sous-
classe A soit 4 la sous-classe B des classes de
croiseurs (Article 16) qui deviendront « hors
d’age» ne pourront étre remplacés que dans le
sous-classe en question. ~

{
2. Le Gouvernement de Sa Majesté dans le

. Royaume-Uni prend acte du sens et de l'inter-

prétation donnés ci-dessus au Traité naval de
Londres de 1930 et s’y rallie. Le Gouvernement
de Sa Majesté dans le Royaume-Uni agit ainsi
sans préjudice de l'article 20 a) de ce traité
selon lequel il considére comme convenu que le
tonnage qui doit étre détruit et remplacé, en ce
qui concerne la Communauté de Nations britan-
nique, par les 9r.00c tonnes de fcroiseurs a
artillerie d'un calibre de 6 pouces dont 1'ache-
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partly 6-inch-gun cruiser tonnage and partly
cruiser tonnage of the 7°5 inch gun ¢ Effingham

class.

I have, etc.

For the Secretary of State
R. VANSITTART.

vement peut avoir lieu avant le 31 décembre
1936, comprend en partie du tonnage de croi-
seurs a4 artillerie d'un calibre de 6 pouces et en
partie du tonnage de croiseurs & artillerie d'un
calibre de 7,5 pouces de la classe de 1'« Effin-
gham ».

Veuillez agréer, etc.

Pour le Secrétaire d’'Etat :
R. VANSITTART.

Ne 2608



N° 2609.
GRANDE-BRETAGNE

ET IRLANDE DU NORD
ET NORVEGE

Echange de notes relatif a la recon-
naissance de la souveraineté de la
Norvége sur l'ile de Jan Mayen.
Oslo, les 18 et 19 novembre 1930.

- GREAT BRITAIN
AND NORTHERN IRELAND
AND NORWAY

Exchange of Notes regarding the
Recognition of Norway’s Sover-
eignty over Jan Mayen Island.
Oslo, November 18 and 19, 1930.
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No. 2609. — EXCHANGE OF NOTES REGARDING THE RECOGNITION
OF NORWAY'S SOVEREIGNTY OVER JAN MAYEN ISLAND. OSLO,
NOVEMBER 18 AND 19, 1930.

Texte officiel anglais communiqué par le secrétaire d’'Etat aux Affaives étrangérves de Sa Majesté en
Grande-Bretagne. L’envegistrement de cetl échange de notes a eu lien le 6 février 1931.

I
MR. JOHNSTONE TO M. MOWINCKEL.

OsLo, November 18, 1930.
MONSIEUR LE MINISTRE D'ETAT,

As your Excellency is doubtless aware, on the gth May, 1929, the Norwegian Minister in
London addressed a note to His Majesty’s Principal Secretary of State for Foreign Affairs,
announcing that, by a Royal decree dated the 8th May, Jan Mayen Island had been placed under
Norwegian sovereignty.

I now have the honour by direction of His Majesty’s Secretary of State for Foreign Affairs
to inform your Excellency that His Majesty’s Government in the United Kingdom have taken
note of this decree and formally recognise Norwegian sovereignty over Jan Mayen Island.

I am instructed to add that, His Majesty’s Government not having been informed of the
grounds on which Norwegian sovereignty was extended to Jan Mayen Island, their recognition
of that sovereignty is accorded independently of and with all due reserves in regard to the actual
grounds on which the annexation may have been based.

I avail, etc.
Kenneth JOHNSTONE.

IT.

M. MOwWINCKEL TO MR. JOHNSTONE.
THE MINISTRY
FOR FOREIGN AFFAIRS,
OsLo, November 19, 1930.
MoNSIEUR LE CHARGE DI’ AFFAIRES,

In a note of the 18th instant you were so good as to state that His Britannic Majesty’s
Government recognises Norway’s sovereignty over Jan Mayen Island. .

I have the honour, while acknowledging the receipt of your note, to ask you to convey to your
Government the thanks of the Norwegian Government for their friendly attitude towards Norway,
which has found expression in the above-mentioned recognition.

I avail, etc. For the Minaster for Foreign Affairs :
Aug. ESMARCH.
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1 TRADUCTION. — TRANSLATION.

No 2609. — ECHANGE DE NOTES.RELATIF A LA RECONNAISSANCE
DE LA SOUVERAINETE DE LA NORVEGE SUR L’ILE JAN MAYEN.
OSLO, LES 18 ET 19 NOVEMBRE 1930.

English official text communicated by His Majesty’s Secretary of State for Foreign Affairs in Great
Britain. The registration of this Exchange of Notes took place February 6, 1931.

I.

MR. JOHNSTONE A M. MOWINCKEL.

OsLo, le 18 novembre 1930.
MONSIEUR LE MINISTRE D'ETAT,

Le ministre de Norvége a Londres a, comme vous le savez, adressé, le g mai 1929, au principal
secrétaire d’Etat de Sa Majesté aux Affaires étrangéres, une note annongant que, par un décret
royal en date du 8 mai, I'lle Jan Mayen avait été placée sous la souveraineté de la Norvége.

J’ai I'honneur, d’ordre du secrétaire d’Etat de Sa Majesté aux Affaires étrangéres de porter
A votre connaissance que le Gouvernement de Sa Majesté dans le Royaume-Uni a pris acte de ce
décret et reconnait officiellement la souveraineté de la Norvége sur l'ile Jan Mayen.

Je suis chargé d’ajouter que le Gouvernement de Sa Majesté, n'ayant pas été informé des
titres en vertu desquels la souveraineté norvégienne a été étendue a I'ile Jan Mayen, il reconnait
cette souveraineté indépendamment des titres effectifs sur lesquels 'annexion a pu étre fondée,
et avec toutes les réserves appropriées en ce qui concerne ces titres.

Veuillez agréer, etc.
Kenneth JonnsTONE.

II.

M. MOWINCKEL A MR. JOHNSTONE.
MINISTERE
DES AFFAIRES ETRANGERES

OsLo, le 19 novembre 1930.
MONSIEUR LE CHARGE D’AFFAIRES,

Par une note, en date du 18 courant, vous avez bien voulu faire savoir que le Gouvernement
de Sa Majesté britannique reconnait la souveraineté de la Norvége sur I'ile Jan Mayen.

J’ai ’honneur, en vous accusant réception de votre note, de vous demander de transmettre
a votre Gouvernement les remerciements du Gouvernement norvégien pour I’attitude amicale qu’il
a observée & 1'égard de la Norvége et qui a trouvé son expression dans la reconnaissance susmen-
tionnée.

Veuillez agréer, etc. Pour le Ministre des Affaires étrangéres :
Aug. EsMaRrcH,

! Traduit’ par le Secrétariat de la Société des ! Translated by the Secretariat of the League
Nations, a titre d’information. of Nations, for information.






N° 2610.

AUTRICHE ET PERSE

Accord provisoire réglant les rela-
tions entre les deux pays, signé a
Téhéran, le 17 juin 1928, avec
lettres de la méme date relatif a
sa mise en vigueur, et échanges
de notes prorogeant cet accord.
Angora, le 10 mai 1929, et Rome,
les 7 novembre 1929, 10 mai,
9 aoiit, et 10 novembre 1930,
et 10 février 1931. |

AUSTRIA AND PERSIA

Provisional Agreement for the Settle-
ment of Relations between the
two Countries, signed at Teheran,
June 17, 1928, with letters of the
same date regarding its coming
into force and Exchanges of Notes
renewing this Agreement, Angora,
May 10, 1929, and Rome, Novem-
ber 7, 1929, May 10, August 9,

- and November 10, 1930, and
February 10, 1931.
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Ne 2610. — ACCORD * PROVISOIRE REGLANT LES RELATIONS ENTRE
LA REPUBLIQUE FEDERALE D’AUTRICHE ET L’EMPIRE DE
PERSE. SIGNE A TEHERAN, LE 17 JUIN 1928.

Texte officiel frangais communiqué par le délégué permanent de la Perse awupreés de la Société des Nations.
L'enregistrement de cet accord a eu liew le 7 jévrier 1931.

SA MAJESTE IMPERIALE LE SHAH DE PERSE et LE PRESIDENT FEDERAL DE LA REPUBLIQUE.
D’AUTRICHE, également animés du désir sincére de faire aboutir dans le plus bref délai possible
les négociations relatives a la conclusion entre leurs deux Etats d’un Traité d’amitié et de conven-
tions consulaire, commerciale, douaniére et d’établissement se sont résolus A établir, en attendant
leurs relations sur la base d'un accord provisoire et ont, A cet effet, désigné comme leurs plénipoten-
tiaires, d’une part :

SA MAJESTE IMPERIALE LE SHAH DE PERSE :

Son Excellence Fatoullah Khan PAKREVAN, gérant de son Ministére des Affaires
étrangéres ; et d’autre part,

LE PRESIDENT FEDERAL DE LA REPUBLIQUE D’AUTRICHE :

Son Excellence Auguste KrAL, envoyé extraordinaire et ministre plénipotentiaire de la
République d’Autriche en Perse ;

Lesquels, aprés s’étre communiqué leurs pleins pouvoirs, trouvés en bonne et due forme,
sont convenus des dispositions suivantes :

Article premaer.

La représentation diplomatique de chacune des Hautes Parties contractantes sur le territoire
de I'autre jouira, sous condition d’une parfaite réciprocité, des priviléges et immunités consacrés
par le droit commun international.

Les représentants consulaires de chacune des Hautes Parties contractantes sur le territoire
de V'autre, réguliérement munis de ’exequatur, pourront, sous condition d’une parfaite réciprocit¢,
y résider et, dans l'exercice de leurs fonctions, ils bénéficieront des priviléges honorifiques et
immunités personnelles de juridiction et de fiscalité consacrés par le droit commun international
et sous condition d’une parfaite réciprocité.

Le traitement accordé aux représentants diplomatiques et consulaires de chacune des Hautes
Parties contractantes sur le territoire de 1’autre, sous condition de réciprocité, ne sera, en aucun cas
inférieur & celui accordé a la nation la plus favorisée.

! Entré en vigueur le 17 juin 1928.
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1 TRADUCTION. — TRANSLATION.

No. 2610. — PROVISIONAL AGREEMENT: FOR THE SETTLEMENT
OF RELATIONS BETWEEN THE FEDERAL REPUBLIC OF
AUSTRIA AND THE PERSIAN EMPIRE. SIGNED AT TEHERAN,
JUNE 17, 1928.

French official text communicated by the Permanent Delegate of Persia accredited to the League of
Nations. The registration of this Agreement took place February 7, 193T.

His IMPERIAL MAJESTY THE SHAH OF PERSIA and THE FEDERAL PRESIDENT OF THE AUSTRIAN
REPUBLIC, both equally desirous of bringing to a successful issue as soon as possible the negotiations
for the conclusion of a Treaty of Friendship and of Consular, Commercial, Customs and
Establishment Conventions between their two States, have meanwhile resolved to base their
relations on a provisional Agreement and have appointed for this purpose as their Plenipotentiaries :

His IMPERIAL MAjESTY THE SHAH OF PERsIA, of the one part :
His Excellency Fatoullah Khan PAKREVAN, His Minister for Foreign Affairs, and

THE FEDERAL PRESIDENT OF THE AUSTRIAN REPUBLIC, of the other part :

His Excellency August KraL, Envoy Extraordinary and Minister Plenipotentiary of the
Austrian Republic in Persia, .

Who, having communicated their full. powers, found in gcod and due form, have agreed on
the following provisions :

Article 1.

The diplomatic representatives of each of the High Contracting Parties in the territory of
the other shall enjoy, subject to full reciprocity, the privileges and immunities established by
ordinary international law.

The consular representatives of each of the High Contracting Parties in the territory of the
other, being duly provided with the exequatur, shall be entitled, subject to reciprocity, to reside
therein, and in the exercise of their functions shall enjoy the honorary privileges and personal
immunities from jurisdiction and taxation established by ordinary international law, subject to
full reciprocity.

The treatment granted subject to reciprocity to the diplomatic and consular representatives
of each of the High Contracting Parties in the territory of the other shall in no case be inferior
to that accorded to the most favoured nation.

! Traduit par le Secrétariat de la Société des ! Translated by the Secretariat of the League
Nations, & titre d’information. of Nations, for information.

2 Came into force June 17, 1928.
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Avrticle 11.

Chacune des Hautes Parties contractantes accorde aux ressortissants de ’autre sur son propre
territoire, sous condition d'une parfaite réciprocité, en ce qui concerne 1'établissement, le traitement
de la nation la plus favorisée.

En matiére de statut personnel, les ressortissants de chacune des Hautes Parties contractantes
sur le territoire de 1’autre resteront réciproquement soumis aux dispositions de leurs lois nationales.
Le statut personnel comprend les matiéres suivantes : le mariage et le régime des biens entre époux,
le divorce, la séparation de corps, la dot, la paternité, la filiation, 1’adoption, la capacité juridique,
la majorité, la tutelle et la curatelle, 'interdiction, le droit de succession testamentaire et ab intestat,
_ les liquidations et les partages de successions ou de patrimoines, et en général toutes les questions

relatives au droit de famille, y compris toutes les questions concernant I'état des personnes.

Article 111

Le Gouvernement persan soumettra les produits naturels autrichiens et les produits fabriqués
en Autriche, importés en Perse, & ses lois organiques des douanes. Il leur accordera le bénéfice
de son tarif minimum et de tous abaissements de ce tarif qui seraient consentis aux produits
similaires, naturels et fabriqués, originaires de n'importe quel autre pays.

Le Gouvernement de la République d’Autriche accorde aux produits naturels persans et aux
produits fabriqués en Perse, importés en Autriche, le traitement de la nation la plus favorisée.

Article 1V,

Le présent accord provisoire sera ratifié et les ratifications en seront échangées a Téhéran
le plus t6t que faire se pourra. Il restera en force jusqu’au 10 mai 1929.

I! reste entendu que, pour la partie persane, l'article 3 relatif aux dispositions tarifaires, en
raison des dispositions de la loi du 13 Ordibehecht 1307 (3 mai 1928), n'a pas besoin d’étre présenté
pour ratification au Madjlisse.

En foi de quoi les plénipotentiaires respectifs ont signé le présent accord et y ont apposé leur
sceaux.

Fait & Téhéran, le 17 juin 1928.

(Signé) F. PAKREVAN. (Signé) KRAL.

LETTRES ECHANGEES

ENTRE SON EXCELLENCE LE GERANT DU MINISTERE DES AFFAIRES ETRANGERES
ET SoN EXCELLENCE LE MINISTRE D’AUTRICHE A TEHERAN.

TEHERAN, le 17 fuin 1928.
MONSIEUR LE MINISTRE,
Comme suite A la signature de I’Accord provisoire en date d’aujourd’hui, j’ai I'honneur de vous

informer que le Gouvernement impérial de Perse, désireux d’étre agréable au Gouvernement de la
République d’Autriche, met en vigueur & dater d’aujourd’hui, sous condition de réciprocité, et
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Article 11.

Each of the High Contracting Parties shall, subject to full reciprocity, accord most-favoured-
nation treatment in respect of establishment to the nationals of the other Party in its territory.

As regards their personal status, the nationals of each of the High Contracting Parties in the
territory of the other shall reciprocally continue to be subject to the provisions of their national
law. Personal status includes the following : marriage and property rights of husband and wife,
divorce, judicial separation, dowry, paternity, affiliation, adoption, legal capacity, majority,
guardianship and trusteeship, interdiction, succession whether by will or ab intestato, settlement
and legal division of inheritances or estates and, in general, all questions relating to family law,
including all questions concerning the status of individuals.

Article T11.

The Persian Government shall apply its organic Customs laws to the natural products of
Austria and products manufactured in Austria, on importation into Persia. It shall accord them
the benefit of its minimum tariff and of all reductions in that tariff which are granted to similar
products, whether natural or manufactured, originating in any other country whatsoever.

The Government of the Republic of Austria shall grant most-favoured-nation treatment to
the natural products of Persia and products manufactured in Persia, on importation into Austria.

Article 1V.

The present provisional Agreement shall be ratified and the ratifications shall be exchanged
at Teheran as soon as possible. It shall remain in force until May 10, 1929.

It is understood that in view of the provisions of the law of the 13th day of Ordibehecht, 1307
{May 3, 1928) there is no obligation so far as Persia is concerned to lay Article III relating to tarift
provisions before the Majlis for ratification.

In faith whereof the respective Plenipotentiaries have signed the present Agreement and have
thereto affixed their seals.

Done at Teheran, June 17, 1928.

(Signed) F. PAKREVAN, : (Signed) KRAL.

EXCHANGE OF LETTERS

BETWEEN H1s EXCELLENCY THE MINISTER IN CHARGE OF FOREIGN AFFAIRS AND His EXCELLENCY
THE AUSTRIAN MINISTER AT TEHERAN.

TEHERAN, June 17, 1928.
MONSIEUR LE MINISTRE,

I have the honour to inform you that, following upon the signature of the provisional Agreement
of to-day’s date, the Imperial Government of Persia, being anxious to meet the wishes of the
Government of the Austrian Republic will, subject to reciprocity and in accordance with the powers

s
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selon les pouvoirs qui lui sont accordés par la loi du 13 Ordibehecht 1307, les prescriptions de
Yaccord susmentionné relatives a la douane.

Le Gouvernement impérial de Perse espére que le Gouvernement de la République d’Autriche,
animé du méme esprit, agira de méme A son égard.

Veuillez agréer, Monsieur le Ministre, l'assurance de ma trés haute considération.

(Signé) T.PAKREVAN.
Son Excellence
Monsieur August Kral,
Ministre d’Autriche,
Téhéran.

IL

TEHERAN, le 17 Juin 1928.
MONSIEUR LE MINISTRE,

Comme suite a la signature de I’Accord provisoire en date d’aujourd’hui, j'ai ’honneur de vous
faire connaitre que le Gouvernement fédéral de la République d’Autriche, dans I'attente de la
ratification dudit accord et désireux d’étre agréable au Gouvernement impérial de Perse, met en
vigueur, sous condition de réciprocité, 4 dater d’aujourd’hui, les prescriptions de l'accord
susmentionné relatif A la douane.

Le Gouvernement fédéral de la République d’Autriche espére que le Gouvernement impérial
de Perse, animé du méme esprit, agira de méme 4 son égard.

Veuillez agréer, Monsieur le Ministre, 1'assurance de ma trés haute considération.

(Signé) KRaL.
Son Excellence
Fathollah Khan Pakrévan,
Gérant du Ministére des Affaires étrangeres,
Téhéran.

ECHANGES DE NOTES

PROROGEANT L'ACCORD DU I7 JUIN 1928.

I _
ANGORA, le 10 mar 1029.
MONSIEUR L’AMBASSADEUR,

En me référant & la note de Votre Altesse en date de ce jour, j’ai I’honneur de porter a la connais-
sance de Votre Altesse que le Gouvernement fédéral autrichien est d’accord avec le Gouvernement
impérial de Perse de proroger la validité de 1’Accord provisoire entre la République d’Autriche
et 'Empire de Perse signé 4 Téhéran le 17 juin 1928 et qui aurait dit prendre fin le 10 mai 1929
jusqu’au 10 novembre 1929.

Les négociations pour la conclusion de traités définitifs entre les deux Etats seront entamées
le plus t6t possible.

Veuillez agréer, Monsieur I’Ambassadeur, les assurances de ma plus haute considération.
(Signé) KRaL.
Son Altesse
Mohammed Ali Khan Foroughi, .

Ambassadeur de Sa Majesté le Shah de Perse,
En Ville.
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granted to it by the law of the 13th day of Ordibehecht, 1307, put into force from to-day the
provisions of the aforesaid Agreement regarding Customs.

The Imperial Government of Persia hopes that the Government of the Austrian Republic,
being animated by the same spirit, will act in the same way towards it.

I have the honour to be, etc.

(Signed) F. PAKREVAN.
His Excellency,
M. August Kral,
Austrian Minister at Teheran.

I1.

TEHERAN, June 17, 1928.
MONSIEUR LE MINISTRE,

I have the honour to inform you that, following upon the signature of the provisional Agreement
of to-day’s date, the Federal Government of the Austrian Republic, pending the ratification of
the said Agreement and being anxious to meet the wishes of the Imperial Government of Persia,
will, subject to reciprocity, put into force from today the provisions of the aforesaid Agreement
regarding Customs.

The Federal Government of the Austrian Republic hopes that the Imperial Government of
Persia being animated by the same spirit, will act in the same way with regard to it.

I have the honour to be, etc.

(Signed) KRAL.
His Excellency,
Fathollah Khan Pakrevan,
Minister in charge of Foreign Affairs,
Teheran. .

EXCHANGES OF NOTES

RENEWING THE AGREEMENT OF JUNE I7, 1928.

1.
ANGORA, May 10, 1929,
MONSIEUR L’AMBASSADEUR,

With reference to your note of to-day’s date, I have the honour to inform you that the Federal
Government of Austria agrees with the Imper1a1 Government of Persia that the provisional
Agreement between the Republic of Austria and the Persian Empire signed at Teheran on
June 17, 1928, which should have come to an end on May 10, 1929, shall continue in force until
November 10, 1929.

Negotlatlons for the conclusion of definitive treaties between the two States will be opened
as soon as possible.

I have the honour to be, etc.

(Signed) KRAL.
His Highness,
Mohammed Ali Khan Foroughi,
Ambassador of His Majesty the Shah of Persia,
Angora.
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ANGORA, le 10 mazr 1929.
MONSIEUR LE MINISTRE,

En me référant a la note de Votre Excellence en date de ce jour j’ai I’honneur de porter 4 la
connaissance de Votre Excellence que le Gouvernement impérial de Perse est d’accord avec le
Gouvernement fédéral autrichien de proroger la validité de I’Accord provisoire entre ’'Empire de
Perse et 1a République d’Autriche signé & Téhéran le 17 juin 1928 et qui aurait dd prendre fin le
10 mai 1929 jusqu’au 10 novembre 1929. Les négociations pour la conclusion de traités définitifs
entre les deux Etats seront entamées le plus t6t possible.

Veuillez agréer, Monsieur le Ministre, les assurances de ma trés haute considération.

(Signé) M. FOROUGHL
Son Excellence
Monsieur August Kral,?
Ministre d’Autriche,
En Ville.

I11.

Rowmg, le 7 novembre 1929.
MONSIEUR LE MINISTRE,

Considérant que 1’Accord provisoire entre la République d’Autriche et I’'Empire de Perse
signé & Téhéran le 17 juin 1928 a pris fin le 10 mai 1929,

Considérant que sa validité a été prorogée jusqu’au 10 novembre 1929 par un échange de notes
qui a eu lieu & Angora le 10 mai 1929,

Considérant que les négociations entamées en vue de conclure des traités définitifs entre les
deux Etats ne pourront étre achevées jusqu’au I0 novembre 1929,

J’ai ’honneur de porter 4 la connaissance de Votre Excellence que le Gouvernement fédéral
autrichien est d’accord avec le Gouvernement impérial de Perse de proroger la validité de 1'accord
provisoire susdit jusqu’a une date ultérieure, & savoir le 10 mai 1930 ;

En priant Votre Excellence de bien vouloir me faire parvenir une note analogue, je saisis
I’occasion pour vous renouveler, Monsieur le Ministre, 1 es assurances de ma trés haute considération.

I.. EGGER.
Son Excellence
Monsieur Fatollah Khan Pakrévan,
Ministre de Perse,
Rome.

RoME, le 7 novembre 1929.
MONSIEUR LE MINISTRE,

Considérant que 'accord provisoire entre I’Empire de Perse et la République d’Autriche signé
a Téhéran le 17 juin 1928 a pris fin le 10 mai 1929,

Considérant que sa validité a été prorogée jusqu’au 10.novembre 1929 par un échange de notes
qui a eu liea & Angora le 10 mai 1929, o

Considérant que les négociations entamées en vue de conclure des traités définitifs entre les
deux Etats ne pourront étre achevées jusqu’au 10 novembre 1929,
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ANGORA, May 10, 1029.
MONSIEUR LE MINISTRE,

With reference to your note of to-day’s date, I have the honour to inform you that the Imperial
Government of Persia agrees with the Federal Government of Austria that the provisional Agreement
between the Persian Empire and the Republic of Austria signed at Teheran on June 17, 1928,
which should have come to an end on May 10, 1929, shall continue in force until November 10,
1929.

2 9Negotiations for the conclusion of definitive treaties between the two States will be opened
as soon as possible.

I have the honour to be, etc.

(Stgned) M. FOROUGHI.
His Excellency,
Monsieur August Kral,
Austrian Minister,
Angora.

IL.

ROME, November 7, 1929.
MONSIEUR LE MINISTRE,

Whereas the provisional Agreement between the Austrian Republic and the Persian Empire
signed at Teheran on June 17, 1928, came to an end on May 10, 1929.

Whereas it was agreed by an exchange of notes which took place at Angora on May 10, 1929,
that it should remain in force until November 10, 1929.

Whereas negotiations opened with the object of concluding definitive treaties between the
two States cannot be completed by November 10, 1929.

I have the honour to inform you that the Federal Government of Austria agrees with the
Imperial Government of Persia that the aforesaid provisional Agreement shall remain in force
until a later date, namely, May 1c, 1930.

I should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

L. EGGER.
His Excellency,
Monsieur Fatollah Khan Pakrevan,
Persian Minister,
Rome.

RoME, November 7, 1929.
MONSIEUR LE MINISTRE,

Whereas the provisional Agreement between the Persian Empire and the Austrian Republic
signed at Teheran on June 17, 1928, came to an end on May 10, 1929.

Whereas it was agreed by an exchange of notes which took place at Angora on May 10, 1929,
that it should remain in force until November 10, 1929.

Whereas negotiations opened with the object of concluding definitive treaties between the
two States cannot be completed by November 10, 1929.
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J'ai I’honneur de porter a la connaissance de Votre Excellence que le Gouvernement 1mper1a1
de Perse est d’accord avec le Gouvernement fédéral autrichien de proroger la validité de 'accord
provisoire susdit jusqu’a une date ultérieure, & savoir le 10 mai 1930. .

En priant Votre Excellence de bien vouloir me faire parvenir une note analogue, je saisis
’occasion pour vous renouveler, Monsieur le Ministre, les assurances de ma trés haute considération.

F. PAKREVAN.
Son Excellence
Monsieur Lothar Egger,
Ministre d’Autriche,
Rome.

I1T.

LEGATION D’AUTRICHE.
RoOME.
No 1382/A.
RoOME, le 10 maz 1930.
MONSIEUR LE MINISTRE,

Considérant que 1’Accord provisoire entre la République d’Autriche et I’Empire de Perse
signé & Téhéran le 17 juin 1928 a pris fin le 10 mai 1929,

Considérant que sa validité a été prorogée d’abord jusqu’au 10 novembre 1929, par un échange
de notes qui a eu lieu 2 Angora le 10 mai 1929, et prorogée par la suite une seconde fois jusqu’'au
T0 mai 1930 par un échange de notes qui a eu lieu 3 Rome le 7 novembre 1929,

Considérant que les négociations entamées en vue de conclure les traités définitifs entre les
deux Etats n’ont pas pu étre achevées jusqu’a présent,

J’ai I’'honneur de porter 4 la connaissance de Votre Excellence que le Gouvernement fédéral
autrichien est d’accord avec le Gouvernement 1mper1al de Perse de proroger la validité de I’ accord
provisoire susdit jusqu'a une date ultérieure, 4 savoir le 10 aofit 1930.

En priant Votre Excellence de bien vouloir me faire parvenir une note analogue, je saisis I'occa-
sion pour vous renouveler, Monsieur le ministre, les assurances de ma trés haute considération.

_ (Signé) EGGER.
Son Excellence
Monsieur Fatollah Khan Pakrévan,
Envoyé extraordinaire et
Ministre plénipotentiaire, de Perse,
Rome.

LEGATION DE PERSE
RoME.
No 264. .
ROME, le 10 mai 1930.
MONSIEUR LE MINISTRE,

Considérant que 1'Accord provisoire entre I'Empire de Perse et la République d’Autriche
signé & Téhéran le 17 juin 1928 a pris fin le 10 mai 1929,

Considérant que sa validité a été prorogée d’abord jusqu'au 10 novembre 1929 par un (échange
de notes qui a et lieu & Angora le 10 mai 1929, et prorogée par la suite une seconde fois j jusqu’a ‘au
10 mai 1930 par un échange de notes qui a lieu & Rome le 7 novembre 1929,
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I have the honour to inform you that the Imperial Government of Persia agrees with the
Federal Government of Austria that the aforesaid Provisional Agreement shall remain in force
until a later date, namely, May 10, 1930. .

I should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

F. PAKREVAN.
His Excellency,
Monsieur Lothar Egger,
Austrian Minister,
Rome.

111.

AUSTRIAN LEGATION.
ROME.

No. 1382/A.

RoME, Mav 10, 1930.
MONSIEUR LE MINISTRE, '

Whereas the provisional Agreement between the Austrian Republic and the Persian Empire
signed at Teheran on June 17, 1928, came to an end on May 10, 1929.

Whereas it was first agreed by an exchange of notes which took place at Angora on May 10,
1929, that this Agreement should remain in force until November 10, 1929, and the latter was
afterwards extended a second time until May 10, 1930, by an exchange of notes which took place
at Rome on November 7, 1929.

Whereas the negotiations opened with the object of concluding definitive treaties between
the two States have not up to the present been brought to a conclusion.

I have the honour to inform you that the Federal Government of Austria agrees with the
Imperial Government of Persia that the aforesaid provisional Agreement shall remain in force
until a later date, namely, August 10, 1930.

I should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

(Signed) EGGER.
His Excellency,
Monsieur Fatollah Khan Pakrévan,
Envoy Extraordinary and Minister Plenipotentiary
of Persia,
Rome.

PERSIAN LEGATION,
RoME.

No. 264.
RoME, May 10, 1930.
MONSIEUR LE MINISTRE,

Whereas the provisional Agreement between the Persian Empire and the Austrian Republic
signed at Teheran on June 17; 1928, came to an end on May 10, 1929.

Whereas it was first agreed by an exchange of notes which took place at Angora on May 10,
1929, that this Agreement should remain in force until November 10, 1929, and the latter was
afterwards extended a second time until May 10, 1930, by an exchange of notes which took place
at Rome on November 7, 1929,
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Considérant que les négociations entamées en vue de conclure les traités définitifs entre les
deux Etats n’ont pas pu étre achevées jusqu’a présent,

J’ai I’honneur de porter A la connaissance de Votre Excellence que le Gouvernement impérial
de Perse est d’accord avec le Gouvernement fédéral autrichien de proroger la validité de I'accord
provisoire susdit jusqu’a une date ultérieure, 4 savoir le 10 aoiit 1930.

En priant Votre Excellence de bien vouloir me faire parvenir une note analogue, je saisis 1’occa-
sion pour vous renouveler, Monsieur le Ministre, les assurances de ma trés haute considération.

Le Ministre de Perse :

Son Excellence ) (Signé) PAKREVAN.
Monsieur Lothar Egger, .
Ministre d’Autriche,
Rome.

Iv.

LEGATION D’AUTRICHE
RoME

No 2577 /A.

L RoME, le g aodt 1930.
MoONSIEUR LE CHARGE D’AFFAIRES,

Considérant que I’Accord provisoire entre la République d’Autriche et I'Empire de Perse
signé & Téhéran le 17 juin 1928 a pris fin le 10 mai 1929,

Considérant que sa validité a été prorogée d’abord jusqu’au 10 novembre 1929, par un échange
de notes qui a eu lieu & Angora le 10 mai 1929, prorogée par la suite une seconde fois jusqu’au 10 mai
1930 par un échange de note qui a eu lieu & Rome le 7 novembre 1929 et prorogée une troisiéme
fois jusqu’au 10 aolit 1930 par un échange de notes qui a eu lieu & Rome le 9 mai 1930,

Considérant que les négociations entamées en vue de conclure les traités définitifs entre les
deux Etats n’ont pas pu étre achevées jusqu’a présent,

Jai I'honneur de porter A votre connaissance que le Gouvernement fédéral autrichien est
d’accord avec le Gouvernement impérial de Perse de proroger la validité de 1'accord provisoire
susdit jusqu'a une date ultérieure, 4 savoir le 10 novembre 1930.

En vous priant de bien vouloir me faire parvenir une note analogue, je saisis I’occasion pour
vous renouveler, Monsieur le Chargé d’Affaires, les assurances de ma considération trés distinguée.

(Signé) Alois VOLLGRUBER.
Monsieur Abolghassem Khan Pourevaly,
Chargé d’Affaires de Perse,
Rome.

ROME, le g aoiit 1930.
MONSIEUR LE CHARGE D’AFFAIRES,

Considérant que 1'Accord provisoire entre I’Empire de Perse et la République d’Autriche
signé i Téhéran le 17 juin 1928 a pris fin le 10 mai 1929,

Considérant que sa validité a été prorogée d’abord jusqu’au 10 novembre 1929 par un échange
de notes qui a eu lieu 3 Ankara le 10 mai 1929, prorogée par la suite une seconde fois jusqu'au
10 mai 1930 par un échange de notes qui a eu lieu & Rome le 7 novembre 1929, et prorogée une
troisiéme fois jusqu’au 10 aofit 1930 par un échange de notes qui a eu lieu & Rome le g mai 1930,
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Whereas the negotiations opened with the object of concluding definitive treaties between
the two States have not up to the present been brough to a conclusion, :

I have the honour to inform you that the Imperial Government of Persia agrees with the Federal
Government of Austria that the aforesaid Provisional Agreement shall remain in force until a later
date, namely, August 10, 1930.

I should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

His Excellency, (Signed) PAKREVAN,
Monsieur Lothar Egger,
Austrian Minister,
Rome.

IV.

AUSTRIAN LEGATION,
RoME.

No. 2577/A.

RoME, August 9, 1930.
MONSIEUR LE CHARGE D’AFFAIRES,

Whereas the provisional Agreement between the Austrian Republic and the Persian Empire
signed at Teheran on June 17, 1928, came to an end on May 10, 1929,

Whereas it was first agreed by an exchange of notes which took place at Angora on May
10, 1929, that this Agreement should remain in force until November 10, 1929, and the latter was
afterwards extended a second time until May 10, 1930, by an exchange of notes which took place
at Rome on November 7, 1929, and extended a third time until August 10, 193¢, by an exchange
of notes which took place at Rome on May 9, 1930,

Whereas the negotiations opened with the object of concluding definitive treaties between
the two States have not up to the present been brought to a conclusion,

I have the honour to inform you that the Federal Government of Austria agrees with the
Imperial Government of Persia that the aforesaid provisional Agreement shall remain in force
until a later date, namely, November 10, 1930.

I should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

(Signed) Alois VOLLGRUBER.
Monsieur Abolghassem Khan Pourevaly,
Persian Chargé d’Affaires,
Rome.

RoME, August 9, 1930,
MonsIEUR LE CHARGE D’AFFAIRES,

Whereas the provisional Agreement between the Persian Empire and the Austrian Republic
signed at Teheran on June 17, 1928, came to an end on May 10, 1929,

Whereas it was first agreed by an exchange of notes which took place at Angora on May 10,
1929, that this Agreement should remain in force until November 10, 1929, and the latter was
afterwards extended a second time until May 10, 1930, by an exchange of notes which took place
at Rome on November 7, 1929, and extended a third time until August 10, 1930, by an exchange
of notes which took place at Rome on May g, 1930,
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Considérant que les négociations entamées en vue de conclure les traités définitifs entre les
deux Etats n’ont pas pu étre achevées jusqu’a présent,

J'ail’honneur de porter a4 votre connaissance que le Gouvernement impérial de Perse est
d’'accord avec le Gouvernement fédéral autrichien de proroger la validité de I'accord provisoire
susdit jusqu’'a une date ultérieure, 4 savoir le 10 novembre 1930.

En vous priant de bien vouloir me faire parvenir une note analogue, je saisis 1'occasion pour
vous renouveler, Monsieur le Chargé d’Affaires, les assurances de ma considération trés distinguée.

Le Chargé d’'Affaires :
Monsieur Alois Vollgruber, (Signé} A.POUREVALY.
Chargé d’'Affaires d'Autriche,
Rome.

LEGATION D’AUTRICHE
RoOME.

No 3442/A.

- MONSIEUR LE MINISTRE,

Considérent que I’Accord provisoire entre la République d’Autriche et 1'Empire de Perse,
signé & Téhéran le 17 juin 1928, a pris fin le 10 mai 1929,

Considérant que sa validité a été prorogée d’abord jusqu’au 10 novembre 1929 par un échange
de notes qui a eu lieu & Angora le 10 mai 1929, prorogée par la suite une seconde fois jusqu’au 10 mai
1930 par un échange de notes qui a eu lieu & Rome le 7 novembre 1929, prorogée une troisiéme
fois jusqu'au 10 aolit 1930 par un échange de notes qui a eu lieu 3 Rome le 9 mai 1930, et prorogée
une quatriéme fois jusqu’au 10 novembre 1930 par un échange de notes qui a eu lieu & Rome le
g aolit 1930,

Considérant que les négociations entamées en vue de conclure les traités définitifs entre les
deux Etats n'ont pas pu étre achevées jusqu’'a présent,

J'ai I'honneur de porter 4 la connaissance de Votre Excellence que le Gouvernement fédéral
autrichien est d’accord avec le Gouvernement impérial de Perse de proroger la validité de "accord
provisoire susdit jusqu’d une date ultérieure, 4 savoir le 10 février 1931.

En priant Votre Excellence de bien vouloir me faire parvenir une note analogue, je saisis1'occa-
sion pour vous renouveler, Monsieur le Ministre les assurances de ma trés haute considération.

RoME, le 10 novembre 1930.

(Signé) L.ILEGGER.
Son Excellence
Monsieur Fatoullah Khan Pakrévan,
Envoyé extraordinaire et
Ministre plénipotentiaire de Perse,
Rome.

LEGATION IMPERIALE DE PERSE.

RoME, le 10 novembre 1930.
MONSIEUR LE MINISTRE,

Considérant que 1'Accord provisoire entre !’Empire de Perse et la République d’Autriche,
signé & Téhéran le 17 juin 1928, a pris fin le 10 mai 1929,

Considérant que sa validité a été prorogée d’abord jusqu’au 10 novembre 1929 par un échange
de notes qui a eu lieu & Angora le 10 mai 1929, prorogée par la suite une seconde fois jusqu’au 10 mai
1930 par un échange de notes qui a eu lieu & Rome le 7 novembre 1929, prorogée une troisiéme
fois jusqu’au 10 aofit 1930 par un échange de notes qui a lieu & Rome le g ma1 1930 et prorogée
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Whereas the negotiations opened with the object of concluding definitive treaties between
the two States have not up to the present been brought to a conclusion.

I have the honour to inform you that the Imperial Government of Persia agrees with the
Federal Government of Austria that the aforesaid Provisional Agreement shall remain in force
until a later date, namely, November 10, 1630.

I should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

Monsieur Alois Vollgruber, (Signed) A. POUREVALY.
Chargé d’Affaires of Austria,
Raome.

AUSTRIAN LEGATION,
RoOME.

" No. 3442/A.

MONSIEUR LE MINISTRE,

Whereas the provisional Agreement between the Austrian Republic and the Persian Empire
signed at Teheran on June 17, 1928, came to an end on May 0, 1929.

Whereas it was first agreed by an exchange of notes which took place at Angora on May 10,
1929, that this Agreement should remain in force until November 10, 1929, and the latter was
afterwards extended a second time until May 10, 1930, by an exchange of notes which took place
at Rome on November 7, 1929, and extended a third time until August 10, 1930, by an exchange
of notes which took place at Rome on May ¢, 1930, and extended a fourth time until November
10, 1930 by an exchange of notes which took place at Rome on August 9, 1930,

Whereas the negotiations opened with the object of concluding definitive treaties between
the two States have not up to the present been brought to a conclusion,

I have the honour to inform you that the Federal Government of Austria agrees with the
Imperial Government of Persia that the aforesaid provisional Agreement shall remain in force
until a later date, namely, February 10, 1031.

bI should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

RoME, November 10, 1930.

(Signed) L. EGGER.
His Excellency ,
Monsieur Fatoullah Khan Pakrévan,
Envoy Extraordinary and
Minister Plenipotentiary of Persia,
Rome.

IMPERIAL PERSIAN LEGATION.
RoME, November 10, 1930.
MONSIEUR LE MINISTRE, .

Whereas the provisional Agreement between the Persian Empire and the Austrian Republic
signed at Teheran on June 17, 1928, came to an end on May 10, 1929,

Whereas it was first agreed by an exchange of notes which took place at Angora on May 10,
1929, that this Agreement should remain in force until November 10, 1929, and the latter was
afterwards extended a second time until May 10, 1930, by an exchange of notes which took place
at Rome on November 7, 1929, and extended a third time until August 10, 1930, by an exchange
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une guatriéme fois jusqu’au 10 novembre 1930 par un échange de notes qui a eu lieu 4 Rome le
9 aout 1930,

Considérant que les négociations entamées en vue de conclure les traités définitifs entre les
deux Etats n’ont pas pu é&tre achevées jusqu’d présent,

J'ai 'honneur de porter 4 la connaissance de Votre Excellence que le Gouvernement impérial
de Perse est d'accord avec le Gouvernement fédéral d’Autriche de proroger la validité de ’accord
provisoire susdit jusqu’a une date ultérieure, 4 savoir le 10 février 1931.

En priant Votre Excellence de bien vouloir me faire parvenir une note analogue, je saisis
I'occasion pour vous renouveler, Monsieur le Ministre, les assurances de ma trés haute
considération.

(Signé) F. PAKREVAN.
Son Excellence
Monsieur L. Von Egger Moellwald,
Envoyé extraordinaire et Ministre plénipotentiaire
e la République fédérale d’Autriche,
Rome.

ECHANGE DE NOTES

PROROGEANT L'ACCORD CI-DESSUS. ROME, LE I0 FEVRIER IQ3I.

Texte officiel frangars commumniqué par le délégué permanent de la Perse auprés de la Société des
Nations, le 16 avril 1931.

L£GaTION D'AUTRICHE.
RoME.

No 438/A.
RoOME, Je 10 féurier 1931.
MONSIEUR LE MINISTRE,

Considérant que I’Accord provisoire entre la République d’Autriche et I'Empire de Perse,
signé a Téhéran, le 17 juin 1928, a pris fin le 10 mai 1929,

Considérant que sa validité a été prorogée d’abord jusqu’au 10 novembre 1929, par un échange
de notes qui a eu lieu & Angora, le T0 mai 1929, prorogée par la suite une seconde fois jusqu’au
10 mai 1930, par un échange de notes qui a eu lieu & Rome, le 4 novembre 1929, prorogée une
troisieme fois jusqu'au 10 aofit 1930, par un échange de notes qui a eu lieu A Rome, le g mai 1930,
prorogée une quatriéme fois jusqu’au 1o novembre 1930, par un échange de notes qui a eu lieu &
Rome, le g aofit 1930, prorogée une cinquiéme fois jusqu’au 1o février 1931, par un échange de notes
qui a eu lieu & Rome, le 10 novembre 1930,

Considérant que les négociations entamées en vue de conclure les traités définitifs entre les deux
Etats, n'ont pas pu étre achevées jusqu'a présent.

J’ai I'honneur de porter & la connaissance de Votre Excellence que le Gouvernement fédéral
autrichien est d’accord avec le Gouvernement impérial de Perse de proroger la validité de I'accord
provisoire susdit jusqu’d une date ultérieure, & savoir le 10 aoflit 1931.

En priant Votre Excellence de bien vouloir me faire parvenir une note analogue, je saisis
I'occasion pour vous renouveler, Monsieur le Ministre, les assurances de ma trés haute considération

Son Excellence (Signé) EGGER.
Monsieur Fatoullah Khan Pakrévan, ;
Envoyé extraordinaire et Ministre plénipotentiaire de Perse,
Rome.
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of notes which took place at Rome on May g, 1930, and extended a fourth time until November
10, 1930, by an exchange of notes which took place at Rome on August g, 1g30.

Whereas the negotiations opened with the object of concluding definitive treaties between
the two States have not up to the present been brought to a conclusion,

I have the honour to inform you that the Imperial Government of Persia agrees with the
Federal Government of Austria that the aforesaid provisional Agreement shall remain in force
until a later date, namely, February 10, 1931.

I should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

(Signed) F. PAKREVAN.
His Excellency
Monsieur L. Von Egger Moellwald,
Envoy Extraordinary and Minister Plenipotentiary
of the Federal Republic of Austria,
Rome.

EXCHANGE OF NOTES

RENEWING THE ABOVE AGREEMENT. ROME, FEBRUARY 10, IQ3I.

French official text communicated by the Permanent Delegate of Persia accredited to the League of
Nations, April 16, 1931.

AUSTRIAN LEGATION,
RoMme.

No. 438/A.

RoME, February 10, 1931.
MONSIEUR LE MINISTFE,

Whereas the provisional Agreement between the Austrian Republic and the Persian Empire
signed at Teheran on June 17, 1928, came to an end on May 1¢, 1929,

Whereas it was first agreed by an exchange of notes which took place at Angora on May 10,
1929, that this Agreement should remain in force until November 10, 1929, and the latter was
afterwards extended a second time until May 10, 1930, by an exchange of notes which took place
at Rome on November 7, 1929, and extended a third time until August 10, 1930, by an exchange
of notes which took place at Rome on May 9, 1930, and extended a fourth time until November
10, 1930, by an exchange of notes which took place at Rome on August 9, 1930 and extended a
fifth time until February 10, 1931 by an exchange of notes which took place at Rome on November
10, 1930.

Whereas the negotiations opened with the object of concluding definitive treaties between
the two States have not up to the present been brought to a conclusion.

I have the honour to inform you that the Federal Government of Austria agrees with the
Imperial Government of Persia that the aforesaid provisional Agreement shall remaijn in force
until a later date, namely, August 10, 1931.

I should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

His Excellency, . (Signed) EGGER.
Monsieur Fatoullah Khan Pakrévan,
Envoy Extraordinary and
Minister Plenipotentiary of Persia,

Rome.
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RoME, le 10 février 1931.
MONSIEUR LE MINISTRE,

Considérant que I'Accord provisoire entre I'Empire de Perse et la République d’Autriche
signé a Téhéran, le 17 juin 1928, a pris fin le 10 mai 1929,

Considérant que sa validité a été prorogée d’abord jusqu’au 10 novembre 1929 par un (change
de notes qui a eu lieu 3 Ankara, le 10 mai 1929, prorogée par la suite une seconde fois jusqu'au
I0 mai 1930, par un échange de notes qui a eu lieu & Rome, le 7 novembre 1929, prorogée une
troisiéme fois, jusqu’au 10 aoft 1930, par un échange de notes qui a eu lieu & Rome, le g mai 1930,
prorogée une quatriéme fois jusqu’au 10 novembre 1930, par un (&change de notes qui a eu lieu a
Rome, le g aofit 1930, et prorogée enfin une cinquiéme fois, jusqu’au 10 févrler 1931, par un échange
de notes qui a eu lieu & Rome, le 10 novembre 1930,

Considérant que les négociations entamées en vue de conclure les traités définitifs entre les deux
Etats n’ont pas pu étre achevées jusqu’a présent,

J’ai 'honneur de porter & votre connaissance que le Gouvernement impérial de Perse est
d’accord avec le Gouvernement fédéral autrichien de proroger la validité de 1'accord provisoire
susdit jusqu’a une date ultérieure, a savoir le 10 aoilit 1931.

En vous priant de bien vouloir me faire parvenir une note analogue, je saisis I'occasion pour
vous renouveler, Monsieur le Ministre, I’assurance de ma haute considération.

Le Minastre :
(Signé) F. PAKREVAN.

Son Excellence Von Egger Moellwald,
Envoyé extraordinaire et Ministre plénipotentiaire
de la République fédérale d’Autriche,
Rome.
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RoME, February 10, 1931.
MONSIEUR LE MINISTRE,

Whereas the provisional Agreement between the Persian Empire and the Austrian Republic
signed at Teheran on June 17, 1928, came to an end on May 10, 1929.

Whereas it was first agreed by an exchange of notes which took place at Angora on May 10,
1929, that this Agreement should remain in force until November 10, 1929, and the latter was
afterwards extended a second time until May 10, 1930, by an exchange of notes which took place
at Rome on November 7, 1929, and extended a third time until August 10, 1930, by an exchange
‘of notes which took place at Rome on May 9, 1930, and extended a fourth time until November
10, 1930, by an exchange of notes which took place at Rome on August 9, 1930, and extended a
fifth time until February 10, 1931, by an exchange of notes which took place at Rome on November
10, 1930.

Whereas the negotiations opened with the object of concluding definitive treaties between
the two States have not up to the present been brought to a conclusion,

I have the honour to inform you that the Imperial Government of Persia agrees with the
Federal Government of Austria that the aforesaid provisional Agreement shall remain in force
until a later date, namely, August 10, 193I.

I should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

(Signed) F. PAKREVAN,
Minister.
His Excellency,
Monsieur L. Von Egger Moellwald,
Envoy Extraordinary and Minister Plenipotentiarv
of the Federal Republic of Austria,
Rome.
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No 2611. — TRAITE! DE REGLEMENT JUDICIAIRE, D’ARBITRAGE
ET DE CONCILIATION ENTRE LES PAYS-BAS ET-LA ROUMANIE.
SIGNE A LA HAYE, LE 22 JANVIER 1g30.

Texte officiel frangais communiqué par le ministre des Pays-Bas a Berne et l'envoyé extraordinaire et
manistre plénipotentiatre de Roumanie auprés de la Société des Nations. L'enregistrement de
ce lrailé a ew Wew le g février 1931.

SA MAJESTE LE REINE DES PAvs-Bas et SA MAJESTE LE Rol DE ROUMANIE, animés du désir
de resserrer les liens d’amitié qui unissent les Pays-Bas et la Roumanie et de favoriser le réglement
pacifique des différends et conflits qui veindraient 3 diviser les deux pays, ont résolu de conclure un
traité A cet effet et ont nommé pour leurs plénipotentiaires respectifs, savoir :

Sa MAJESTE LA REINE DES PAvs-Bas :
Jonkheer Frans BEELAERTS VAN BLOKLAND, son ministre des Affaires étrangeéres ;

SA MaJESTE LE RoI DE ROUMANIE :
Monsieur Georges G. MIRONESCO, son ministre des Affaires étrangéres ;

Lesquels, aprés s’étre communiqué leurs pleins pouvoirs respectifs, trouvés en bonne et due
forme, sont convenus des dispositions suivantes :

Article premier.

Les Hautes Parties contractantes s’'engagent réciproquement a ne rechercher, dans aucun cas,
autrement que par voie pacifique le réglement des litiges ou conflits, qui veindraient & s’élever
entre les Pays-Bas et ]a Roumanie, et qui n’auraient pu étre résolus, dans un délai raisonnable,
par les procédés diplomatiques ordinaires.

Article 2.

Tous les litiges de nature juridique qui n’auraient pu étre réglés & 'amiable par les procédés
diplomatiques ordinaires, seront soumis pour jugement soit & la Cour permanente de Justice
internationale, soit 4 un tribunal arbitral, ainsi qu'il est prévu ci-aprés.

La disposition du paragraphe précédent ne s’applique pas aux différends nés de faits qui sont
antérieurs a la présente convention et qui appartiennent au passé, ainsi qu'aux différends portant
sur des questions que le droit international laisse 4 Ja compétence exclusive des Etats.

L L’échange des ratifications a eu lieu a La Haye, le 6 janvier 193I1.
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1 TRADUCTION. — TRANSLATION.

No. 2611. — TREATY?® OF JUDICIAL SETTLEMENT, ARBITRATION
AND CONCILIATION BETWEEN THE NETHERLANDS AND
ROUMANIA. SIGNED AT THE HAGUE, JANUARY 22, 1930.

French official text communicated by the Netherlands Minister at Berne and the Rowmanian Envoy
Extraordinary and Minister Plenipotentiary accredited to the League of Nations. The registration
of this Treaty took place February 9, 193I.

HER MAJESTY THE QUEBEN OF THE NETHERLANDS and His MAJEsTY THE KING OF ROUMANIA,
desirous of strengthening the ties of friendship which exist between the Netherlands and Roumania,
and of encouraging the pacific settlement of any disputes and conflicts which may arise between the
two countries, have resolved to conclude a treaty for that purpose, and have appointed as their
respective Plenipotentiaries :

HER MAJESTY THE QUEEN OF THE NETHERLANDS :
Jonkheer Frans BEELAERTS vaN BLoOKLAND, Her Minister for Foreign Affairs ;

His Majesty THE KING oF RouMaNiA ;
Monsieur Georges G. MIRoNEsco, His Minister for Foreign Affairs ;

Who, having communicated their respective full powers, found in good and due form, have
agreed on the following provisions :

Article 1.

The High Contracting Parties reciprocally agree that in no case will they seek, otherwise than
by pacific means, the settlement of disputes or conflicts which may arise between the Netherlands
and Roumania and which it may not have been possible to settle in a reasonable time by the normal
methods of diplomacy.

Article 2,

All legal disputes which it may not have been possible to settle amicably by the normal
methods of diplomacy shall be submitted for decision either to the Permanent Court of International
Justice or to an arbitral tribunal, as hereinafter laid down.

The provision contained in the preceding paragraph does not apply to disputes arising out
of events prior to the present Convention and belonging to the past, nor to disputes relating to
questions which, according to international law, come within the exclusive jurisdiction of indi-
vidual States.

! Traduit par le Secrétariat de la Société des 1 Translated by the Secretariat of the League
Nations, a4 titre d’information. of Nations, for information.

¢ The exchange of ratifications took place at The Hague, January 6, 1931.



124 Société des Nations — Recueil des Traités. 1931

Les contestations pour la solution desquelles une procédure spéciale est prévue par d’autres
conventions en vigueur entre les Hautes Parties contractantes, seront réglées conformément aux
dispositions de ces conventions.

Article 3.

Avant toute procédure devant la Cour permanente de Justice internationale! et avant toute
procédure arbitrale, le litige pourra étre, d'un commun accord entre les Parties, soumis afin
de conciliation & une Commission internationale permanente, 'dite commission permanente de
conciliation, constituée conformément au présent traité.

Article 4.

Si, dans le cas d’un des litiges visés 4 l'article 2, les deux Parties n’ont pas eu recours 3 la
Commission permanente de conciliation ou si celle-ci n’a pas réussi & concilier les Parties, le litige
sera soumis d'un commun accord par voie de compromis soit 4 la Cour de Justice internationale
qui statuera dans les conditions et suivant la procédure prévues par son statut, soit 4 un tribunal
arbitral qui statuera dans les conditions et suivant la procédure prévues par la Convention? de la
Haye du 18 octobre 1go7 pour le réglement pacifique des conflits internationaux.

A défaut d’accord entre les Parties sur le choix de la juridiction, sur les termes du compromis
ou en cas de procédure arbitrale, sur la désignation des arbitres, 1'une ou l'autre d’entre elles
aprés un préavis d'un mois, aura la faculté de porter directement, par voie de requéte, le litige
devant la Cour permanente de Justice internationale.

Article 5.

Toutes questions sur lesquelles les Hautes Parties contractantes seraient divisées sans
pouvoir les résoudre 4 I'amiable par les procédés diplomatiques ordinaires, questions dont la solution
ne pourrait étre recherchée par un jugement, ainsi qu'il est prévu par ’article 2z du présent traité,
et pour lesquelles une procédure de réglement ne serait pas déjA prévue par un traité ou une
convention en vigueur entre les Parties, seront soumises 4 la Commission permanente de conciliation
qui sera chargée de proposer aux Parties une solution acceptable et dans tous les cas de leur
présenter un rapport.

A défaut d’accord entre les Parties sur ]a requéte & présenter A la Commission, 1'une ou I'autre
d’entre elles aura la faculté de soumettre directement, aprés un préavis d’un mois, la question a
ladite commission.

Dans tous les cas, s’il y a contestation entre les Parties sur la question de savoir sile différend
a ou non la nature d'un litige visé dans l'article 2 et susceptible de ce chef d’étre résolu par un
jugement, cette contestation sera, préalablement 4 {oute procédure, devant la Commission perma-
nente de conciliation, soumise 4 la décision de la Cour permanente de Justice internationale, d’accord
entre les Hautes Parteis contractantes ou 4 défaut d’accord a la requéte de 1'une d’entre elles.

Avrticle 6.

La Commission permanente de conciliation prévue par le présent traité sera composée de

cing membres, qui seront désignés comme il suit, savoir: les Hautes Parties contractantes
. . LK) . ) . Y 2

nommeront chacune un commissaire choisi parmi leurs nationaux respectifs et désigneront d’un

1 Vol. VI, page 379 ; vol. XI, page 404 ; vol. XV, page 304 ; vol. XXIV, page 152 ; vol. XXVII,
page 416 ; vol. XXXIX, page 165; vol. XLV, page 96; vol. I, page 159; vol. LIV, page 387 ;
vol, LXIX, page 70; vol. LXXII, page 452 ; vol. LXXVIII, page 435; vol. LXXXVIII, page 272 ;
vol, XCII, page 362 ; vol. XCVI, page 180 ; vol. C, page 153 ; vol. CIV, page 492 ; vol. CVII, page 461 ;
et vol. CXI, page 402, de ce recueil.

2 De MARTENS, Nowvean Recueil général de Traitds, troisiéme série, tome III, page 360.
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Disputes for the settlement of which a special procedure is laid down in other conventions
in force between the High Contracting Parties shall be settled in conformity with the provisions of
those conventions.

Article 3.

Before any resort is made to procedure before the Permanent Court of International Justice !
or to arbitration procedure, the dispute may, by agreement between the Parties, be submitted,
with a view to amicable settlement, to a permanent international commission styled the Permanent
Conciliation Commission, constituted in accordance with the present Treaty.

Article 4.

If, in the case of one of the disputes referred to in Article 2, the two Parties have not had recourse
to the Permanent Conciliation Commission, or if the latter has failed to bring the Parties to an
agreement, the dispute shall, by common consent, be submitted, by means of a special agreement,
either to the Permanent Court of International Justice which shall decide under the conditions
and in accordance with the procedure laid down in its Statute or to an arbitral tribunal which shall
decide under the conditions and in accordance with the procedure laid down in the Hague
Convention 2 of October 18, 1907, for the Pacific Settlement of International Disputes.

Failing agreement between the Parties as to the choice of jurisdiction, the terms of the special
agreement or, in the case of arbitration procedure, the choice of the arbitrators, either Party shall,
after giving one month’s notice, be entitled to being the dispute, by means of an application,
direct before the Permanent Court of International Justice.

Article 5.

All questions on which the High Contracting Parties may differ without being able to reach
an amicable solution by means of the normal methods of diplomacy, and the settlement of which
cannot be attained by means of a judicial decision as provided in Article 2 of the present Treaty,
and for the settlement of which no procedure has been laid down by a treaty or convention in force
between the Parties, shall be submitted to the Permanent Conciliation Commission, whose duty it
shall be to propose to the Parties an acceptable solution and in any case to present a report to them

Failing agreement between the Parties as to the application to be made to the Commission,
either Party shall, after giving one month’s notice, be entitled to submit the question direct to
the said Commission,

In all cases, if there is a disagreement between the Parties as to whether the disputes is or
is not of the character referred to in Article 2, and therefore capable of being settled by a judicial
decision, such disagreement shall, before any proceedings are instituted before the Permanent
Conciliation Commission, be submitted for decision to the Permanent Court of International
Justice by agreement between the High Contracting Parties, or, failing agreement, on the
application of either Party.

Article 6.

The Permanent Conciliation Commission for which provision is made in the present Treaty
shall be composed of five members, who shall be appointed as follows, that is to say : the High
Contracting Parties shall each nominate a commissioner chosen from among their respective

1 Vol. VI, page 379 ; Vol. XI, page 404 ; Vol. XV, page 301 ; Vol. XXIV, page 152 ; Vol. XXVII,
page 415; Vol. XXXIX, page 165; Vol. XLV, page 96 ; Vol. L, page 159; Vol. LIV, page 387;
Vol. LXIX, page 70; Vol. LXXII, page 452 ; Vol. LXXVIII, page 435 ; Vol. LXXXVIII, page 272 ;
Vol. XCII, page 362 ; Vol. XCVI, page 180; Vol. C, page 153; Vol. CIV, page 492 ; Vol. CVII,
page 461 ; and Vol. CXI, page 402, of this Series.

® British and Foreign State Papers, Vol. 100, page 298.
No. 2611
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commun accord les trois autres commissaires parmi les ressortissants de tierces Puissances ;
ces trois commissaires -devront étre de nationalités différentes et, parmi eux, les Hautes Parties
contractantes désigneront le président de la commission.

Les commissaires sont nommés pour trois ans; Jeur mandat est renouvelable. Ils resteront
en fonctions jusqu’a leur remplacement et, dans tous les cas, jusqu’a I'achévement de] leur travaux
en cours au moment de I'expiration de leur mandat.

I1 sera pourvu aussi rapidement que possible et dans un délai qui ne devra pas excéder trois
mois, aux vacances qui viendraient a se produire par suite de décés, de démission ou de quelque
empéchement permanent ou temporaire en suivant le mode fixé pour les nominations.

Avrticle 7.

La Commission permanente de conciliation sera constituée dans les six mois qui suivront
V'échange des ratifications du présent traité.

Si ]Ja nomination des membres & désigner en commun n’intervenait pas dans ledit délai ou,
en cas de remplacement, dans les trois mois & compter de la vacance du siége, le président de la
Confédération suisse serait, & défaut d’autre entente, prié de procéder aux désignations nécessaires.

Avrticle 8.

La Commission permanente de conciliation sera saisie par voie de requéte adressée au président
dans les conditions prévues, selon les cas, par les arlicles 3 et 5.

La requéte, aprés avoir exposé sommairement 1'objet du litige, contiendra I'invitation a Ja
commission de procéder & toules mesures propres & conduire 4 une conciliation.

Si la requéte émane d’une seule des Parties, elle sera notifiée par celle-ci sans délai A la Partie
adverse.

Avrticle 9.

Dans un délai de quinze jours & compter de la date ot 'une des Hautes Parteis contractantes
aurait porté une contestation devant Ja Commission permanente de conciliation, chacune des Parties
pourra pour I'examen de cette contestation, remplacer son commissaire par une personne possédant
une compétence spéciale dans la matiére.

La Partie qui userait de ce droit en ferait immédiatement Ja notification & Jautre Partie ;
celle-ci aura, dans ce cas, la faculté d’agir de méme dans un délai de quinze jours & compter de la
date out la notification lui sera parvenue.

Article 10.

La Commission permanente de conciliation aura pour tiche d’élucider les questions ‘en litige,
de recueillir & cet effet toutes les informations utiles par voie d’enquéte ou autrement et de
s'efforcer de concilier les Parties. Elle pourra, aprés examen de l'affaire, exposer aux Parties
les termes de I’arrangement qui lui paraitrait convenable, et, s’li y a lieu, leur impartir un délai
pour se prononcer,

A la fin de ses travaux, Ja Commission dressera un rapport qui en constatera le résultat et
dout un exemplaire sera remis i chacune des Parties. :

Les Pariies ne seront jamais liées par des considérations de fait, de droit ou autres auxquelles
la Commission se sera arrétée.

Sous réserve de la disposition de l'article 5, alinéa 3, les travaux de Ja Commission devront
A moins que les Parties en conviennent différemment, étre terminées dans un délai de six mois
A compter du jour ot ]a Commission aura été saisie du litige.
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nationals, and shall appoint, by common agreement, the other three commissioners from among
the nationals of third Powers ; these three commissioners must be of different nationalities, and
the High Contracting Parties shall appoint the president of the Commission from among them,

The commissioners shall be appointed for three years, and their term of office shall be renewable.
They shall remain in office until their replacement, and in any case until the termination of the
proceedings in progress at the moment of the expiry of their term.

Vacancies which may occur as a result of death, resignation or any other cause, permanent
or temporary shall be filled within the shortest possible time, and in any case within three months,
in the manner fixed for the appointments.

Article 7

The Permanent Conciliation Commission shall be set up within six months after the
ratifications of the present Treaty have been exchanged.

If the nominations of the members to be appointed jointly should not have taken place
within three months of the date when the seat falls vacant, the President of the Swiss Confederation
shall, in the absence of other agreement, be requested to make the necessary appointments.

Article 8.

The Permanent Conciliation Commission shall be informed of a dispute by means of a request
addressed to the President, as provided for, according to the circumstances, in Articles 3 and 3.

The request, after giving a summary account of the subject of the dispute, shall contain an
invitation to the Commission to take all necessary measures with a view to arriving at an amicable
settlement.

If the request emanates from only one of the Parties, notice thereof shall be given
without delay to the other Party.

Article 9.

Within fifteen days from the date on which one of the High Contracting Parties hase brought a
dispute before the Permanent Conciliation Commission, either Party may, for the examination
of that particular dispute, replace its commissioner by a person possessing special competence
in the matter.

The Party making use of this right shall immediately inform the other Party ; the latter
shall in that case be entitled to take similar action within fifteen days from the date when the
notification reaches it. ' -

‘Article 10.

The task of the Permanent Conciliation Commission shall be to elucidate the questions in
dispute, to collect with that object all necessary information by means of enquiry or otherwise, and
to endeavour to bring the Parties to an agreement. It may, after examining the case, inform the
Parties of the terms of settlement which seem suitable to it, and, if necessary, fix a period within
which they are to make their decision.

At the close of its labours, the Commission shall draw up a report stating the result thereof,
and a copy of this report shall be delivered to each Party.

The Parties shall never be bound by the considerations of fact or law or any other
condsiderations accepted by the Commission.

Subject to the provisions of Article 5, paragraph 3, the labours of the Commission must,
unless the Parties otherwise agree, be terminated within six months from the day on which the
Commission was nctified of the dispute. ‘
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Article 11.

A moins de stipulations spéciales contraires, la Commission permanente de conciliation
réglera elle-méme sa procédure qui, dans tous les cas, devra étre contradictoire. En matiére
d’enquétes, la Commission, si elle n’en décide autrement 3 l'unanimité, se conformera aux
dispositions du Titre III (Commission internationale d'enquéte) de la Conventlon de La Haye
du 18 octobre 1907 pour le réglement pacifique des conflits internationaux.

Article 12.

La Commission permanente de conciliation se réunira, sauf accord contraire entre les Parties
au lieu désigné par son président.

Article 13.

Les travaux de la Commission permanente de conciliation ne sont publics qu’en vertu d’une
décision prise par la Commission avec l’assentiment des Parties.

Les }zlautes Parties contractantes s’engagent & ne pas publier les résultats des travaux de
la commission sans s’étre préalablement consultées.

. Article 14.

Les Parties seront représentées auprés de la Commission permanente de conciliation par des
agents ayant mission de servir d’'intermédiaires entre elles et la commission ; elles pourront, en
outre, se faire assister par des conseils et experts nommés par elles 3 cet effet et demander
I'audition de toutes personnes dont le témoignage leur paraitrait utile.

La Commission aura, de son cdté, la facu]te de demander des eXpllca.tIOnS orales aux agents,
consiels et experts des deux Parties, ainsi qu'a toutes personnes qu’elle jugerait utile de faire
comparaitre avec l'assentiment de leur gouvernement.

Article 15

Sauf dispositions contraires du’présent traité, les décisions de la Commission permanente de
conciliation seront prises & la majorité des voix.

La Commission ne pourra prendre de décision portant sur le fond du différend que si tous les
membres ont été diiment convoqués et si an moins tous les membres choisis en commun sont
présents.

Avrticle 16.

Les Hautes Parties contractantes s’engagent 4 faciliter les travaux de la Commission perma-
nente de conciliation et, en particulier, & assurer 4 celle-ci l’assistance de leurs autorités compétentes,
A lui fournir dans la plus large mesure possible tous documents et informations utiles et & prendre
les mesures nécessaires pour permettre A la commission de procéder sur leur territoire 4 la citation
et & 'audition de témoins ou s’experts et & des transports sur les lieux.

Article 17.

Pendant la durée de la Commission permanente de conciliation chacun des commissaires
recevra une indemnité dont le montant sera arrété d'un commun accord entre les Hautes Parties
contractantes qui en supporieront chacune une part égale.
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Article 11.

Failing any special provision to the contrary, the Permanent Conciliation Commission shall
determine its own procedure, which in all cases must provide for both Parties being heard. In regard
to enquiries, the Commission, unless it decides unanimously to the contrary, shall act in accordance
with the provisions of Chapter III (International Commissions of Enquiry) of the Hague
Convention of October 18, 1907, for the Pacific Settlement of International Disputes.

Article 12.

The Permanent Conciliation Commission shall meet, failing any agreement between the
Parties to the contrary, at a place selected by its President.

Article 13.

The proceedings of the Permanent Conciliation Commission shall not be public, except when
a decision to that effect has been taken by the Commission with the consent of the Parties. .

The High Contracting Parties undertake not to publish the result of the Commission’s work
without previously consulting each other. .

Article 14.

The Parties shall be represented before the Permanent Conciliation Commission by agents
whose duty it shall be to act as intermediaries between them and the Commission ; they may,
moreover, be assisted by counsel and experts appointed by them for that purpose, and request
that all persons whose evidence appears to them useful should be heard.

The Commission, on its side, shall be entitled to request oral explanations from the agents,
counsel and experts of the two Parties, as well as from all persons it may think useful to summon
with the consent of their Governments.

Article 15.

Unless othrewise provided in the present Treaty, the decisions of the Permanent Conciliation
Commisssion shall be taken by a majcrity vote.

The Commission shall not take any decision relating to the substance of the dispute unless
all the members have been duly convened and at least all the members chosen jointly are present.

Article 16,

The High Contracting Parties undertake to facilitate the work of the Permanent Conciliation
Commission, and particularly to ensure it the assistance of their competent authorities, to supply
it to the greatest possible extent with all relevant documents and information, and to take the
necessary measures to enable the Commission to summon and hear witnesses or experts in their
territory, and to visit the localities in question.

Article 17.

During the proceeding of the Permanent Conciliation Commission each commissioner shall
receive emoluments, the amount of which shall te fixed by agreement between the High
Contracting Parties, each contributing an equal share.
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Article 18.

Dans tous les cas, et notamment si la question au sujet de laquelle les Parties sont divisées
résulte d’actes déja effectués ou sur le point de 1'étre, la Cour permanente de Justice internationale
statuant conformément 4 l'article 41 de son Statut ou, selon le cas, le Tribunal arbitral, indiqueront
dans le plus bref délai possible quelles mesures provisoires doivent étre prises; la Commission
permanente de conciliation pourra, s'il y a lieu, agir de méme aprés entente entre les Parties.

Chacune des Hautes Parties contractantes s’engage a s’abstenir de toute mesure susceptible
d’avoir une répercussion préjudiciable i l'exécution de la décision ou aux arrangements qui
seraient proposés par la Commission permanente deconciliation et, en général, A ne procéder & aucun
acte de quelque nature qu'il soit susceptible d’aggraver ou de étendre le différend.

Article 19.

Le préserit traité reste applicable entre les Hautes Parties contarctantes encore que d’autres.
Puissances aient également un intérét dans le différend.

Article 20.

Si quelque contestation venait a4 surgir entre les Haiutes Parties contractantes relativement a
Uinterprétation du présent traité, cette contestation serait portée devant la Cour premanente de
Justice internationale suivant la procédure prévue dans l’article 4, alinéa 2.

Article 21.

Le présent traité sera ratifié. Les ratifications en seront échangées & La Haye aussitét que
faire se pourra.

Article 22.

Le présent traité entrera en vigueur dés I'échange des ratifications et aura une durée de dix ans
a compter de son entrée en vigueur. S'il n’est pas dénoncé six mois avant 'expiration de cette
période, il sera considéré comme renouvelé tacitement pour une nouvelle période de cinq ans et
ainsi de suite.

Si, lors de 'expiration du présent traité une procédure quelconque en vertu de ce {raité se
trouvait pendante devant la Commission permanente de concilation devant la Cour permanente
de Justice internationale ou devant le Tribunal d’arbitrage, cette procédure serait poursuivie
jusqu’a son achévement. .

En foi de quoi les plénipotentiaires susnommés ont signé le présent traité et y ont apposé
leurs cachets.

TFait 4 La Haye en double exemplaire le 22 janvier 1930.

(L.S.) BEELAERTS VAN BLOKLAND.
Pour copie conforme : (L.S.) G. G. MIRONESCO.
LeiMinistre des Affaires étrangéres
de Roumane,

G. G. Mironescu.
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Article 18.

In any case, and particularly if the question on which the Parties differ arises out of acts
already committed or on the point of commission, the Permanent Court of International Justice,
acting in accordance with Article 41 of its Statute, or, according to the circumstances, the arbitral
tribunal, shail lay down within the shortest possible time the provisional measures to be adopted.
The Permanent Conciliation Commission may, if necessary, act in the same way after agrcement
between the Parties.

The High Contracting Parties undertake to abstain from all measures likely to affect
prejudicially the execution of the decision or the arrangements proposed by the Permanent
Conciliation Commission, and in general to abstain from any sort of action whatsoever which may
aggravate or extend the dispute.

Avrticle 19.

The present Treaty shall remain applicable as between the High Contracting Parties even
when other Powers are also interested in the dispute.

Article 20.

Should any dispute arise between the High Contracting Parties concerning the interpretation
of the present Treaty, such dispute shall be brought before the Permanent Court of International
Justice in accordance with the procedure laid down in Article 4, paragraph 2.

Article 21.

The present Treaty shall be ratified, and the ratifications shall be exchanged at The Hague
as soon as possible.

Avrticle 22.

The present Treaty shall enter into force as soon as the ratifications have been exchanged,
and shall remain in force for a period of ten years from its entry into force. If it has not been
denounced six months before the expiration of this period, it shall be deemed to be tacitly renewed
for a further period of five years, and so successively.

If, on the expiration of the present Treaty, any proceedings whatscever in virtue of this Treaty
are pending before the Permanent Conciliation Commission, the Permanent Court of International
Justice or the arbitral tribunal, such proceedings shall be continued until they are duly concluded.

In faith whereof, the above- mentioned Plenipotentiaries have signed the present Treaty and
have thereto affixed their seals. '

Done at The Hague in duplicate, January 22, 1930.

(L.S.) BEELAERTS VAN BLOKLAND.
(L.S.) G. G. MIRONESCO
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TEXTE ESPAGNOL. — SpANISH TEXT.

No 2612. — CONVENIO * SOBRE POLICIA FRONTERIZA CONCLUIDO
ENTRE LOS GOBIERNOS DEL PERU Y DE CHILE. FIRMADO
EN SANTIAGO, EL 29 DE ABRIL DE 1930.

Texte officiel espagnol communiqué par le délégué  Sparash offictal text communicated by the Per-

permancnt_du Pérow auwprés de la Société Jdes manent Delegate of Peru accredited to the
Natons. L'envegistrement de cet accord a eu League of Nations. The registration of this
lien le 10 février 1931. A greement took place February 1o, 1037,

Reunidos en el Ministerio de Relaciones Exteriores de Chile Su Excelencia el Sefior Don César
A. ELGUERA, Embajador Extraordinario v Plenipotenciario del Péru, y Su Excellencia el Sefior
Don Manuel Barros CASTANGN, Ministro del Ramo, debidamente autorizados por sus respectivos
Gobiernos, con el fin de acordar los medios convenientes para obtener en la région fronteriza de
ambos paises la mayor seguridad posible para la vida e intereses de los pobladores, salvaguar-
dandolos de las incursiones de los malhechores, han convenido en lo siguiente :

Artrculo 10,

Queda estipulada la reciproca cooperacidn entre las autoridades de policia fronteriza de ambos
paises, las que deberdn concurrir a los puntos en que sea necesario para el objeto de impedir que
los delincuentes perseguidos pasen la {rontera y se internen en el pais vecino, eludiendo asi la
accién immediata de la autoridad.

Si dichos delincuentes, o bandas armadas, o particulares sospechosos, lograran atravesar la
regién {ronteriza, las autoridades locales procederdn a detenerlos y a levantar en seguida una
informacién sumaria respecto a la detencién y a los hechos que la motivan. De estas actuaciones
se remitird copia al Gobierno del pais de donde procedan los delincuentes y se anticipard noticia
por telégrafo para los efectos legales correspondientes.

Articly 29,

Si los autores de un delito pasaren la frontera para eludir la accién de las policias locales que
los persigan, éstas estardn obligadas a continuar la persecucién hasta capturarlos.

Con ese objeto, las referidas policias quedan autorizadas para penetrar en el territorio
del pais vecino y continuar la persecucion hasta obtener la detencién o hasta encontrar a su paso
a las autoridades del otro Estado que puedan proseguir la captura.

Cada vez que las autoridades policiales penetren al territorio del otro Estado, deberdn a la
brevedad posible dar aviso a la autoridad mds préxima del territorio en que se internaren.

Se conducira & los delincuentes ante la autoridad del Estado en que se hubiere efectuado la
captura, y se informard immediatamente a las autoridades del pais donde se hubiere perpetrado
el delito, a fin de que ratifiquen la orden de prisién, pidan su extradicién o las medidas Iegales que
fueren del caso.

1 Entré en vigueur le 25 novembre 1930. 1 Came into force November 25, 1930.
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Articulo 30

Para los fines previstos en este Convenio, las guarniciones de policia de la frontera estardn
facultadas para comunicarse directamente y para solicitar por ese medio la cooperacién y el
auxilio de la fuerza.

También se comunicardn en esd forma los distintivos 0 medios de comprobacién de la
identidad personal de los policias autorizados para atravesar la frontera.

Articulo 40.

Los comprobantes del cuerpo del delito, asi como los objetos y dineros sustraidos por robo,
inclusive los ganados de cualquiera clase, serdn secuestrados y los que correspondan, devueltos
a su duefio previa una sumaria informacién que acredite su derecho.

Articulo 3590,

Las estipulaciones de este Convenio no son aplicables a los autores de delitos politicos

Articulos 60

El presente Convenio serd ratificado por las Partes de acuerdo con sus respectivcs preceptos
constitucionales y las ratificaciones correspondientes serdn canjeadas en Lima, tan pronto como
sea posible. Regird hasta tres meses después que una de las Partas notifique su desahucio a la
otra.

En fe de lo cual, los Plenipotenciarios respectivos firman y sellan el presente Convenio, en
doble ejemplar, en Santiago, a veintinueve de abril de mil novecientos treinta.

(L.S.) Cesar A. ELGUERA.

(L.S.) Manuel Barros C.
Es copia conforme:

El Jefe del Servicio Diplomatico

Javier Correa..

Vo RBRo
Carrillo.

Es autentico,
Ginebra, 19 de Encro de 193T.

J.M. Barreto,
Delegado del Perty a la Sociedad de Naciones.
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! TRADUCTION.

Neo 2612. — CONVENTION ENTRE
LES GOUVERNEMENTS DU
CHILI ET DU PEROU SUR LA
POLICE DES FRONTIERES. SI-
GNEE A SANTIAGO, LE 29 AVRIL

1930.

Son Excellence Don César A. ELGUERA,
ambassadeur extraordinaire et plénipotentiaire
du Pérou, et Son Excellence Don Manuel
Barros CASTANON, ministre des Affaires étran-
géres du Chili, diiment autorisés par leurs gou-
vernements respectifs, se sont réunis au Mi-
nistére des Affaires étrangéres du Chili en vue
d’adopter les mesures propres 4 assurer dans
la zone frontaliére des deux pays la plus grande
sécurité possible pour la vie et les intéréts des
populations en les protégeant contre les in-
cursions des malfaiteurs, et sont convenus des
dispositions suivantes :

Article premier.

Les autorités de police des frontiéres des
deux pays se préteront un mutuel appui sur le
points de la frontiére ol il sera nécessaire,
pour empécher les délinquants poursuivis de
passer la frontiére et de se réfugier dans le pays
voisin afin d’échapper a Paction immédiate
de 'autorité.

Si lesdits délinquants ou -bandes armées ou
individus suspects parviennent A4 traverser
la zone frontaliére, les autorités locales procé-
deront & leur arrestation et dresseront immé-
diatement un procés-verbal sommaire de 1’ar-
restation et des faits qui l'ont motivée. Copie
de ce procés-verbal sera remise au gouverne-
ment du pays d’origine des délinquants et avis
en sera expédié d’avance par voie télégraphique,
aux fins prévues par la loi.

! TRANSLATION.

No. 2612. — CONVENTION BET-
WEEN THE GOVERNMENTS OF
CHILE AND PERU ON THE
POLICING OF THE FRONTIERS.
SIGNED AT SANTIAGO, APRIL

29, 1930.

His Excellency Don César A. ELGUERA, Am-
bassador Extraordinary and Plenipotentiary of
Peru, and His Excellency Don Manuel BARROS
CastaNon, Chilian Minister for Foreign Affairs,
duly authorised by their respective Govern-
ments, meeting in the Chilian Ministry of
Foreign Affairs for the purpose of agreeing
upon such measures as may ensure the greatest
possible security for the lives and interests
of the inhabitants of the frontier zones of the
two countries, protecting them from the inroads

- of malefactors, have agreed upon the following

provisions :

Article 1.

The frontier police authorities of the two
countries shall co-operate, at any frontier
points where this may be necessary, for the
purpose of preventing offenders wanted by the
police from crossing the frontier and taking re-
fuge in the neighbouring country, thus escaping
the direct action of the law.

Should the said offenders or armed bands
or suspected persons succeed in crossing the
frontier zone, the local authorities shall proceed
to arrest them and shall at once draw up a
brief report of the arrest and the reasons
therefor. A copy of this report shall be for-
warded to the Government of the country from
which the offenders came, and notification
shall also be given in advance by telegraph for
the purposes laid down by law.

1 Traduit par le Secrétariat de la Société des
Nations, 4 titre d’information.

! Translated by the Secretariat of the League
of Nations, for information.
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Article 2.

Si les auteurs d'un délit passent la fron-
tiére pour échapper aux polices locales qui les
poursuivent, ces derniéres seront dans I’obli-
gation de continuer leur poursuite jusqu'a la
capture.

A cet effet, lesdites polices sont autorisées
A pénétrer dans le territoire du pays voisin et 4
continuer leur poursuite jusqu'a l'arrestation
des délinquants ou jusqu'a ce qu’elles rencon-
trent sur leur chemin des autorités de l'autre
LEtat, en mesure de procéder 4 la capture.

Toutes les fois que les autorités de police d’un
Etat pénétreront dans le territoire de l'autre
Etat, elles devront, dans le plus bref délai pos-
sible, en informer l'autorité la plus proche du
territoire dans lequel elles auront pénétré.

Les délinquants seront conduits devant 1'au-
torité de I'‘tat dans le territoire duquel la
capture aura été effectuée, et les autorités du
pays ou le délit aura été commis en seront im-
mediatement informées afin qu’elles puissent
confirmer I'ordre d’incarcération, demander 1’ex-
tradition ou prendre les mesures légales requises
dans chaque cas.

Article 3.

Aux fins d’application de la présente con-
vention, les garnisons de police de la frontiére
auront le droit de communiquer directement
entre elles et de demander par cette voie la
collaboration et le secours de la force publique

IFlles se communiqueront de la méme ma-
niére le signalement ou les moyens permettant
de vérifier l'identité des agents de police au-
torisés 4 traverser la frontiére.

Article 4.
Les piéces a conviction ainsi que les objets et

sommes volés, y compris les troupeaux de toutes
catégories, seront saisis et rendus 4 leurs pro-

priétaires aprés une enquéte sommaire per-’

mettant d’identifier ces derniers.

Article 5.

La présente convention n’est pas applicable
aux auteurs de délits politiques.
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Article 2.

Should offenders cross the frontier to escape
the pursuit of the local police, the latter shall
be bound to continue their pursuit until cap-
ture is effected.

For these purposes the said police shall be
entitled to enter the territory of the neighbouring
country and to continue the pursuit until the
offenders are arrested or until they meet with
authorities of the other State who can effect
the capture.

Whenever the police authorities of the one
State shall enter the territory of the other
State, they shall as soon as possible inform
the nearest authorities of the State whose
territory they have entered.

The offenders shall be brought before the
authorities of the State in whose territory their
capture was effected, and the authorities of the
State in which the offence was committed
shall at once be informed in order that they
may confirm the warrant of arrest, apply for
extradition or take the appropriate legal action.

Article 3.

For the purposes contemplated by the present
Convention, the frontier police garrisons shall
be empowered to communicate directy with
one another and, through the same channel, to
request the co-operation and help of the po-
lice force.

They shall notify to one another in the same
manner the description or the means of veri-
tying the identity of police officers authorised
to cross the frontier.

Article 4.

Articles serving as evidence, together with
stolen goods and money, including cattle of all
kinds, shall be confiscated and returned to
their owners after a brief enquiry to establish
the ownership.

Article 5.

The present Convention shall not apply to
political offenders.
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Article 6.

La présente convention sera ratifiée par les
Parties contractantes conformément aux lois
constitutionnelles de chacun des pays et les
ratifications seront échangées 4 Lima dans le
plus bref délai pnssible. Flle demeurera en vi-
gueur trois mois aprés que l'une des Parties
aura notifié a4 l'autre son intention de la dé-
noncer.

En foi de quoi les plénipotentiaires respectifs
ont signé la présente convention, établie en
double expédition, et y ont apposé leurs
cachets.

" Fait 4 Santiago, le vingt-neuf avril mil neuf
cent trente.

(L.S.) César A. ELGUERA.
(L.S.) Manuel Barros C.

Article 6.

The present Convention shall be ratified by
the Parties in accordance with the consti-
tutional laws of their respective countries, and
the ratifications shall be exchanged at Lima
as soon as possible. It shall remain in force
for three months from the date on which either
of the Parties shall have notified the other of
its intention to denounce it.

In faith whereof tlie respective Plenipoten-
tiaries have signed and sealed the present
Convention in duplicate, at Santiago on April
the twenty-ninth, nineteen hundred and thirty.

(L.S.) César A. ELGUERA.
(L.S.) Manuel Bagrros C.
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Ne 2613. — CONVENTION: D’ETABLISSEMENT, DE COMMERCE ET
DE NAVIGATION ENTRE LA ROUMANIE ET LA REPUBLIQUE
TURQUE. SIGNEE A ANKARA, LE 11 JUIN 1929.

Texte officiel frangais communiqué par I’ envoyé extraordinaire et ministre plénipotentiaire de Roumanie
auprés de la Sociéié des Nations. L'enregistrement de cette convention a eu lien le 14 février 1931.

SA MajJesTE LE RoI DE ROUMANIE, d'une part, et SON EXCELLENCE LE PRESIDENT DE LA
REPUBLIQUE TURQUE d’autre part, animés du désir de régler les conditions d’établissement des
ressortissants roumains en Turquie et des ressortissants turcs en Roumanie, ainsi que les relations
de commerce et de navigation entre leurs deux pays respectifs ont résolu de conclure une
Convention et ont nommé a cet effet pour leurs plénipotentiaires, & savoir :

SA MajESTE LE Rol DE ROUMANIE :

Son Excellence M. Georges FiLALITY, Grand’Croix de la Couronne de Roumanie, son envoyé
extraordinaire et ministre plénipotentiaire en Turquie; et

M. Jean Gr. DiviTRESCO, directeur général du Commerce au Ministére du Commerce et
de I'Industrie;; :

SoN EXCELLENCE LE PRESIDENT DE LA REPUBLIQUE TURQUE :
Son Excellence ZEKAI bey, ancien ministre, ambassadeur et député de Diyarbékir ;

Son Excellence Moustafa SEREF bey, député de Bourdour ; et
Monsieur NOUMAN RIFAT bey, sous-secrétaire d’Etat au Ministére des Affaires étrangéres;

Lesquels, aprés s'étre communiqué leurs pleins pouvoirs respectifs trouvés en bonne et due
forme, sont convenus des dispositions suivantes :

Article premier.

Les ressortissants de chacune des Hautes Parties contractantes pourront, en observant les lois
et réglements du pays, entrer librement, voyager, séjourner et s’établir dans le territoire de I'autre,
ou I'abandonner en tout temps sans étre soumis a des restrictions, de quelque nature qu’elles soient,
autres que celles auxquelles sont et seraient soumis les nationaux ou, s'il existe des dispositions
spéciales pour les étrangers, les ressortissants de la nation la plus favorisée, sans préjudice toutefois
des prescriptions de police concernant les étrangers.

Il est toutefois entendu que les dispositions ci-dessus ne portent aucune atteinte au droit reconnu’
A chacune des Hautes Parties contractantes de réglementer par une loi I'immigration.

1 L’échange des ratifications a eu lieu & Bucarest, le 16 décembre 1930.
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1 TRADUCTION — TRANSLATION,

No. 2613. — CONVENTION? BETWEEN ROUMANIA AND THE TURKISH
REPUBLIC REGARDING ESTABLISHMENT, COMMERCE AND
NAVIGATION. SIGNED AT ANKARA, JUNE 11, 1929.

French official text communicated by the Roumanian Envoy Extraordinary and Minister Plenipotentiary
accredited to the League of Nations. The registration of this Convention took place
Februarv 14, 1931.

His MaAjesTY THE KING OF ROUMANIA, of the one part, and Hrs EXCELLENCY THE PRESIDENT
OF THE TURKISH REPUBLIC, of the other part, being desirous of determining the conditions under
which Roumanian nationals may establish themselves in Turkey and Turkish nationals in Roumania,
and also the relations between their two countries in respect of commerce and navigation, have
decided to conclude a Convention and have appointed for this purpose as their Plenipotentiaries :

His MajEsTY THE KING OF ROUMANIA :

His Excellency M. George Firarity, Knight Grand Cross of the Crown of Roumania,
His Envoy Extraordinary and Minister Plenipotentiary in Turkey ; and

M. John Gr. DiMiTrEsco, Director-General of Commerce at the Ministry of Commerce
and Industry ;

His EXCELLENCY THE PRESIDENT OF THE TURKISH REPUBLIC :

His Excellency ZEKal bey, Former Minister, Ambassador and Member of Parliament
for Diarbekir ;

His Excellency Mustafa.SEREF bey, Member of Parliament for Burdur; and

NuMAN RIFAT bey, Under-Secretary of State at the Ministry of Foreign Affairs ;

Who, having communicated their full powers, found in good and due form, have agreed upon
the following provisions :

Article 1.

Nationals of each of the High Contracting Parties shall, subject to compliance with the laws
and regulations of the country, have the right to enter the territory of the other Party freely,
to travel, reside and establish themselves therein, or to depart at any time without being subject
to any restrictions whatsoever other than those to which nationals are or may hereafter be subject,
or, should special provisions dealing with foreign nationals exist, those to which the nationals
?f the most favoured nation are subject, without prejudice to any police regulations concerning
oreigners.

It is understood, however, that the provisions above mentioned do not in any ‘way affect
the right acknowledged to both the High Contracting Parties of modification by immigration laws
on this subject.

! Traduit par le Secrétariat de la Société des 1 Translated by the Secretariat of the League
Nations, a titre d’information. of Nations, for information.

% The exchange of ratifications took place at Bucharest, December 16, 1930.
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°

Article 2.

Chacune des Hautes Parties contractantes se réserve le droit d’interdire par mesures indivi-
duelles, soit a la suite d'une sentence légale, soit d’aprés les lois ou réglements sur la police des
meeurs, la police sanitaire et la mendicité, soit pour des motifs de sfireté intérieure ou extérieure
de ’Etat, aux ressortissants de 1'autre Partie. de s’établir ou de séjourner sur son territoire et de les
expulser pour les motifs ci-dessus mentionnés.

L’autre Partie s’engage 4 accueillir de nouveau ses ressortissants et leurs familles ainsi expulsés
si leur nationalité est certifiée par le consul compétent. Cette disposition ne s’applique pas aux
personnes indésirables pour des raisons politiques.

Le transport des personnes expulsées jusqu’a la frontiére ou jusqu'au port d’embarquement
de la Partie qui prononce I'expulsion, sera a la charge de cette derniére.

Article 3.

Les ressortissants de chacune des Hautes Parties contractantes auront dans le territoire de 'autre
la liberté compléte d’acquérir et de posséder toute sorte de biens mobiliers et immobiliers dont
Pacquisition ou la possession est ou sera permise par les lois de I'autre Haute Partie contractante
dux ressortissants du pays le plus favorisé. Ils pourront en disposer par vente, change, donation,
mariage, testament ou de toute autre maniére ou les acquérir par voie de succession sous les mémes
conditions que celles qui sont ou seront établies en ce qui concerne les ressortissants du pays
étrangers le plus favorisé.

Ils ne pourront étre assujettis dans aucun des cas prévus a I'alinéa précédent a des impéts,
taxes ou charges de quelque nature que ce soit autres ou plus élevés que ceux qui sont ou seront
applicables aux natibnaux.

Il leur sera également permis d’exporter, en se conformant aux lois et réglements du pays,
librement, leurs biens et leurs marchandises en général. Ils ne seront assujettis dans cette matiere
3 aucune autre restriction ni & aucun droit autres ou plus élevés que ceux auxquels seraient soumis
ou redevables en pareilles circonstances les ressortissants du pays le plus favorisé.

Article 4.

Les ressortissants de chacune des Hautes Parties contractantes auront sur le territoire de
Pautre, dans les mémes conditions que les ressortissants de la nations la plus favorisée et en se
conformant aux lois et réglements du pays, le droit d’exercer toute sorte d’industrie et de commerce,
ainsi que tout métier et profession dont I’exercice n’est pas ou ne serait pas, suivant la Joi du pays,
réservé aux nationaux.

Avrticle 5.

Les ressortissants de chacune des Hautes Parties contractantes n’auront a payer sur
le territoire de I’autre, pour leurs personnes et pour leurs biens, ainsi que pour P'exercice de toute
sorte de commerce, industrie, métier et profession, aucun impét, taxes ou charges de quelque nature
que ce soit, autres ou plus élevés que ceux pergus des nationaux.

Néanmoins, en ce qui concerne les taxes « de séjour », ainsi que les taxes afférentes 4 I'accom-
plissement des formalités de police, les ressortissants de chacune des Hautes Parties contractantes
jouiront du traitement accordé aux ressortissants de la nation la plus favorisée.

Article 6.

Les ressortissants de chacune des Hautes Parties contractantes {ne seront astreints en temps
de paix comme en temps de guerre sur le territoire de 'autre, 4 aucun servicefmilitaire aussi bien

No 2013
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Article 2.

Each of the High Contracting Parties reserves the right to prohibit, in individual cases,
nationals of the other Party from establishing themselves or residing within its territory, either
under the order of a Court or in accordance with the laws and regulations relating to public morality,
public health or mendicancy, or for other reasons affecting the internal or external safety of the
State, and to expel them on these grounds.

The other Party undertakes at any time to receive back its nationals and their families who
have thus been expelled, provided that their nationality is certified by the competent consul.
This provision shall not apply to persons judged undesirable for political reasons.

Persons thus expelled shall be conveyed as far as the frontier or port of embarkation of the
Party expelling them, at that Party’s expense.

Article 3.

Nationals of either High Contracting Party shall have the right to acquire and possess all
kinds of property, both movable and immovable, in the territory of the other Party, when such
acquisition or possession is or may hereafter be permitted by the laws of the other High Contracting
Party to nationals of the most favoured country. They may dispose of such property by sale,
exchange, gift, marriage, testament or in any other manner, or acquire it by inheritance under
the same conditions as those which are or may hereafter be laid down in respect of nationals of
the most favoured foreign country. .

In none of the above-mentioned cases shall they be subject to any taxes, charges or imposts
of any description whatsoever other or higher than those which are or may be established in the
case of nationals. : .

They shall also be allowed, provided they comply with the laws or regulations of the country,
freely to export their property or their goods in general. They shall not be subject in respect of
such export to any other restrictions or to any duties other or higher than those to which nationals
of the most favoured country would be subject in similar circumstances.

Article 4.

Nationals of either High Contracting Party shall, in the territory of the other Party, have
the right, on the same conditions as nationals of the most favoured nation, and subject to
compliance with the laws and regulations of the country, to engage in any kind of industry or
commerce and to follow any trade or profession whatsoever, with the exception of occupations
and professions which are or may hereafter be reserved for nationals by the law of the country.

Article 5.

Nationals of each of the High Contracting Parties shall not be required to pay any charges,
taxes or imposts of any kind whatsoever other or higher than those imposed upon the nationals
of the country in respect of their persons or property, or for the exercise of any form of commerce,
industry, trade or profession.

Nevertheless as regards ¢ residence "’ taxes and charges levied in respect of the carrying out
of police formalities, nationals of each of the High Contracting Parties shall enjoy the treatment
granted to nationals of the most favoured nation. ’

Article 6.

Nationals of either High Contracting Party shall not be liable, either in time of peace or in
time of war, in the territory of the other Party, to any military service, whether in the army,
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dans l'armée de terre, la marine ou les forces aétriennes que dans les gardes ou milices nationales,
ni & aucune obligation ou charge remplagant le service militaire.

Les ressortissants et sociétés de 'une des Hautes Parties contractantes ne seront en aucun
cas assujettis aux réquisitions militaires ou civiles autres que celles qui pourraient étre imposées
aux nationaux.

Ils en recevront le remboursement suivant la procédure prévue par la législation locale.

. Article 7.

Les ressortissants de 'une des Hautes Parties contractantes auront dans le territoire de I'autre
libre accés aux tribunaux aux fins de poursuivre et défendre leurs droits sans autres conditions,
restrictions ou -taxes autres que celles imposées aux ressortissants nationaux, et jouiront, comme
ceux-ci, de la liberté de choisir dans tous les procés, leurs avocats, avoués ou agents, parmi les
personnes admises A I'exercice de ces professions selon les lois des territoires en question.

Les ressortissants de chacune des deux Parties contractantes jouiront, & charge de réciprocité
sur le territoire de I'autre, de I'assistance judiciaire et de ’exemption de la caution jucicatum solvi.

Article 8.

Les sociétés par action et autres sociétés commerciales y compris les sociétés industrielles,
financiéres, les compagnies d’assurances et de transport qui ont leur siége sur le territoire de 1'une
des Parties contractantes et qui y existent régulidrement d’aprés les lois de cette derniére seront
reconnues par l'autre Partie comme existant réguliérement pourvu qu’elles n'y poursuivent pas
un but illicite.

Lesdites sociétés pourront, en se soumettant aux lois et réglements de Vautre pays, qui sont
ou seront en vigueur, et lorsque la législation de celui-ci prévoit 1’obligation d’une autorisation,
aprés obtention de ladite autorisation, s’établir sur le territoire de ce pays, y créer des filiales,
succursales ou agences et y ester en justice comme demandeur ou défendeur.

L’activité desdites sociétés constituées sous la législation de l'une des Hautes Parties
contractantes, en tant qu’'elle s’exerce sur le territoire de l'autre, sera soumise aux lois et
réglements de celle-ci.

Pour tout ce qui concerne la protection légale ou judiciaire de leurs biens, elles jouiront
dans le second pays du méme traitement que les sociétés nationales.

Lesdites sociétés ainsi que leurs filiales, succursales et agences.ne seront pas soumises, sur le
territoire du second pays, en ce qui concerne les droits, taxes et impdts A une charge fiscale plus
¢élevée que celle supportée par les sociétés nationales de méme nature, pour autant que les lois du
pays le permettent ; sauf les taxes et les charges afférentes A I'obtention des actes d’autorisation
et d’enregistrement des sociétés étrangéres.

Toutefois, cette disposition ne pourra pas étre invoquée par I'une des Parties contractantes ni
pour demander le bénéfice des exonérations d'impdts accordées A des établissements fondés par
I'Etat, a des sociétés dans lesquelles I’Etat se trouve intéressé, ou bien A des concessionnaires d'un
service public, ni pour réclamer un traitement plus favorable que celui qu'elle accorderait elle-méme
aux sociétés de autre Partie.

En ce qui concerne les imp6ts calculés sur le capital, le revenu ou les bénéfices, chacune des
Parties contractantes ne taxera les sociétés de 'autre selon la nature des imp6ts qu'a raison de la
part d’actif social qu’elles ont investi sur son territoire, des biens qu’elles y possédent, des bénéfices
qu’elles y réalisent ou des affaires qu'elles y pratiquent.

D’autre part, & condition de réciprocité, en se soumettant aux lois du pays et sous réserve
des restrictions prévues par la législation du pays, les sociétés de chacune des Parties contractantes
pourront acquérir sur le territoire de I’autre, toute espéce de biens meubles et immeubles nécessaires
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navy or air force or in the national guard or militia, or to any obligation or payment which replaces
such service.

Nationals and companies of either of the High Contracting Parties shall in no case be liable
to military or civil requisitions other than those which may be imposed on nationals,

They shall receive compensation for the same in accordance with the procedure provided
for by local legislation, :

Article 4.

Nationals of each of the High Contracting Parties shall have free access to the Courts in the
territory of the other Party for the purpose of claiming and defending their rights, without being
subject to any other conditions, restrictions or taxes than those imposed on nationals of the
country, and shall have the same freedom as the latter to choose their advocates, solicitors or
agents for any case from among the persons allowed to exercise such professions under the laws
of the territories in question.

Subject to reciprocity, nationals of each of the two Contracting Parties shall be entitled to
legal assistance in the territory of the other Party and shall be exempt from security for costs

Article 8.

Joint stock companjes and other commercial companies, including industrial and financial
companies, insurance companies and transport undertakings, which have their seat in the territory
of one of the Contracting Parties and have been regularly incorporated therein in accordance
with the laws of that country shall be recognised by the other Party as having a legal existence
in its territory, provided that tbeir purpose is not an illicit one.

The said companies may, provided they comply with the laws and regulations which are
or may hereafter be in force in the other country, and, when the legislation of that country makes
a permit compulsory, after obtaining the said permit, establish themselves in the territory of the
said country and set up subsidiary establishments, branches or agencies and may appear before
the courts, either as plaintiffs or defendants.

The activities of the said companies which are incorporated under the legislation of one of
the High Contracting Parties shall in so far as exercised on the territory of the other Party be
subject to the laws and regulations of the latter.

Such companies shall be entitled to the same treatment as national companies in the second
country in respect of legal and judicial protection for their property.

The aforesaid companies and their subsidiary establishments, branches and agencies shall
not be liable in the territory of the second country, so far as concerns duties, taxes and imposts,
to fiscal burdens which are higher than those borne by national companies of the same nature,
in so far as the laws of the country allow. This shall not apply to duties and charges connected
with the obtaining of documents of authorisation and registration for foreign companies.

This provision may not, however, be invoked by one of the Contracting Parties as giving the
right to claim any exemption from taxation which may be granted to establishments set up by
the State, to companies in which the State has an interest, or to persons holding concessions in
respect of public services, nor may a Contracting Party claim, by reason of the said clause, a
treatment more favourable than that which it grants itself to companies of the other Party.

In respect of taxation assessed on capital, income or profits, each of the Contracting Parties
shall only impose taxation on companies of the other Party, according to the nature of the tax,
on the basis of that part of the company’s capital which has been invested in its territory, of the
property which it owns there, of the profits which the company makes there, or of the company’s
turnover in the said country.

Furthermore, subject to reciprocity, and provided they comply with the laws of the country,
and also subject to the restrictions provided for by the legislation of the country, the companies
of each Contracting Party may acquire in the territory of the other Party all kinds of property,
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au fonctionnement de la société, étant entendu que, dans ce cas, I'acquisition n’est pas ’objet méme
de la société.

Lesdites sociétés ne peuvent pas concentrer leurs opérations principales visées par leurs statuts
sur le territoire de I'une des Parties contractantes sans avoir demandé et acquis la nationalité de
cette derniére.

Les filiales et succursales des banques étrangéres ayant leurs 51eges centraux dans le pays dont
elles relévent ne sont pas visése par 'alinéa précédent.

Article 9.

Il est convenu qu’aucune des Parties contractantes ne pourra invoquer le bénéfice résultant
de la clause de la nation la plus favorisée énoncée aux articles précédents pour réclamer en faveur
de ses ressortissants des droits autres ou plus étendus que ceux accordés par elle-méme aux ressor-
tissants de l'autre Partie contractante.

Article 10.

Il ne sera maintenu ni établi par chacune des deux Parties contractantes aucune prohibition
ni restriction relative & I'importation ou a ’exportation et au transit d’'une marchandise quelconque
orlgmalre du territoire de I'autre Partie ou destinée A v étre exporté si ladite prohlbltlon ou restric-
tion ne s apphque pas dans les mémes conditions, aux marchandises similaires, s’il en existe, en
provenance de n’importe quel autre pays ou destinée a y étre exportées

Toutefois, les Parties contractantes sont d’accord pour reconnaitre que les catégories suivantes
de prohlbltlon ou restrictions d’1mp0rtat10n ou d’exportation ne sont pas interdites a la condition
qu’elles ne soient pas appliquées de maniére A constituer un moyen de discrimination arbitraire
entre les pays étrangers se trouvant en conditions identiques :

1° Prohibitions. ou restrictions relatives a la sécurité publique.
20 Prohibitions ou restrictions édictées pour des raisons morales ou humanitaires.

3° Prohibitions ou restrictions d’importation des armes, des munitions et du matériel
de guerre.

4° Prohibitions ou restrictions édictées en vue de protéger la santé publique ou
d’assurer la protection des animaux ou des plantes contre les maladies, les insectes et les
parasites nuisibles.

5° Prohibitions ou restrictions a l'exportation ayant pour but la protection du
patrimoine national artistique, historique ou archéologique.

60 Prohibitions ou restrictions applicables a l'or, & 'argent, aux espéces, au papier-
monnaie et aux titres.

7° Prohibitions ou restrictions ayant pour but d’étendre aux produits étrangers le
régime établi & l'intérieur du pays, en ce qui concerne la production, le commerce, le
transport et la consommation des produits nationaux similaires.

80 Prohibitions ou restrictions appliquées 4 des produits qui font ou feront, & I'intérieur
du pays, en ce qui concerne la production ou le commerce, 'objet de monopoles d'Etat
ou de monopoles exercés sous le contréle d’Etat.

Il est entendu que les Parties contractantes auront le droit d’appliquer les prohibitions ou
restrictions A des produits favorisés par des primes, des subventions ou de toute autre fagon, soit
ouvertement, soit clandestinement.
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both movable and immovable, which is necessary to the company’s business, on condition that
in such cases the acquisition of property is not the main object of the company.

Such companies may not concentrate the main operations provided for in their statutes in
the territory of one of the Contracting Parties without having applied for and obtained the
nationality of the said Party.

The previous paragraph shall not apply to the subsidiary establishments and branches of
foreign banks having their headquarters in the country to which they belong.

Article g.

It is agreed that neither Contracting Party may invoke the most-favoured-nation clause
referred to in the foregoing Articles as a reason for claiming on behalf of its nationals, rights other
or more extensive than those which it grants itself to nationals of the other Contracting Party.

Ayrticle 10.

Neither of the two Contracting Parties shall establish or maintain any prohibitions or restric-
tions on the importation or exportation or on the passage in transit of any goods whatsoever
originating in the territory of the other Party or intended for export thereto, unless the said
prohibition or restriction is applicable under the same conditions to similar goods, if any, coming
from any other country or intended ‘for export to any other country.

The Contracting Parties agree however that the following categories of import or export
prohibitions are not forbidden on condition that they be not applied in such a manner as to
c(cl)nstituice a means of arbitrary discrimination as between foreign countries when conditions are
identical :

(1) Prohibitions or restrictions concerning public safety.

(2) Prohibitions or restrictions ordered with a view to safeguarding morals or for
humanitarian reasons.

(3) Prohibitions or .restrictions in respect of the import of arms, ammunition or
war material.

(4) Prohibitions or restrictions ordered as a health measure or for the protection
of animals or plants against diseases, noxious insects and parasites.

(5) Export prohibitions or restrictions for the purpose of safeguarding national
architectural, historical or archazological treasures.

(6) Prohibitions or restrictions applicable to gold, silver, specie, paper money and
securities.

(7). Prohibitions or restrictions for the purpose of extending to foreign production
the régime established within the country in respect of the production of, trade in, and
transport and consumption of similar national products.

(8) Prohibitions and restrictions applied to products which are, or may hereafter
be the subject of a State monopoly or monopolies exercised under State control within
the country so far as the production of or trade in such products is concerned.

It is understood that the Contracting Parties shall have the right to impose prohibitions or
restrictions on products which gain an advantage by the granting of bounties or subsidies or
which are given special privileges in any way, either openly or secretly.
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Article 11.

Les produits naturels ou fabriqués originaires de Roumanie ne pourront étre soumis a leur
importation en Turquie en ce qui concerne les droits de douane, les surtaxes et coefficients de
majoration ou tout autre droit ou charge quelconque, 3 un traitement moins favorable que celui qui
est accordé ou qui pourrait étre accordé a I'avenir aux produits similaires du pays le plus favorisé,
quelle que soit leur appellation régionale.

De méme les produits naturels ou fabriqués originaires de Turquie ne pourront étre soumis
3 leur importation en Roumanie en ce qui concerne les droits de douane,les surtaxes et coefficient
de majoration ou tout autre droit ou charges quelconques, & un traitement moins favorable que
celui qui est accordé ou qui pourrait étre accordé a I'avenir aux produits similaires du pays le plus
favorisé, quelle que soit leur appellation régionale.

Article 12,

A T'exportation vers la Roumanie, il ne sera pergu en Turquie et 4 I'exportation vers la Turquie
il ne sera per¢u en Roumanie d’autres droits ni des droits plus élevés de sortie ou taxes d’autre
nature que ceux qui sont ou seront pergus a I'exportation des mémes produits vers le pays le plus
favorisé A cet égard.

L’assurance du traitement sur le pied d’égalité avec un pays tiers s’é¢tend a la maniére de
percevoir les droits d'importation et d'exportation, & la mise des marchandises dans les entrepdts
des douanes, aux redevances et formalités douaniéres, au traitement et A 1'expédition en douane
des marchandises importées, exportées ou passant en transit.

Article 13.

Le traitement sur le pied d’égalité avec un tiers Etat ne sera pas applicable :

1° Aux faveurs accordées ou qui pourraient étre accordées ultérieurement par une
des Parties contractantes dans le trafic frontalier avec les pays limitrophes dans une zone
s’étendant A 15 kilométres des deux cdtés de la frontiére.

20 Aux faveurs spéciales résultant d’'une union douaniére, conclue ou 2 conclure avec
un ou plusieurs pays.

3° Aux avantages et faveurs spéciaux existant ou a établir dans ’avenir en matiére
de tarifs douaniers, entre la Turquie et les pays qui se sont détachés de I'Empire ottoman
en 1923.

Article 14.

Chacune des Parties contractantes pourra exiger, pour établir le pays d’origine des produits
importés, la présentation par I'importateur d'un certificat d’origine constatant que l'article importé
est de production ou de fabrication nationale dudit pays, ou qu’il doit étre considéré comme tel,
étant donné qu’il y a subi une transformation ou une opération motivées pour des raisons
économiques et conformément 2 la législation du pays exportateur.

Les certificats d’origine, établis selon les modéles annexés 2 la présente convention (annexe A),
seront délivrés soit par les Chambres de Commerce et d’industrie dont reléve I'expéditeur, soit par
les autorités douaniéres, soit par tout organe ou groupement que le pays destinataire aura agréé.

Les colis postaux ne seront pas assujettis aux certificats- d’origine s'il ne s’agit pas d’envoi
revétant un caractére commercial.
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Article 11.

Natural or manufactured products originating in Roumania may not be subjected on import
into Turkey, so far as concerns Customs duties, surtaxes or coefficients of increase or any other
duty or charge whatsoever, to a treatment less favourable than that which has been or may
hereafter be granted to similar products of the most favoured nation, whatever their appellation
of origin.

Likewise natural or manufactured products originating in Turkey may not be subject on
import into Roumania, so far as concerns Customs duties, surtaxes or coefficients of increase or
any other duty or charge whatsoever, to a treatment less favourable than that which has been
or may hereafter be granted to similar products.of the most favoured nation, whatever their
appellation of origin.

Article 12.

No other or higher export duties or charges than those which are or may hereafter be levied
in respect of the export of like products to the most-favoured country in that respect may be
levied in Turkey in respect of export to Roumania or in Roumania in respect of export to Turkey.

Treatment on a footing of equality with a third country extends to the method of
collecting duties on imports and exports, to the storing of merchandise in Customs warehouses.
Customs dues and formalities, to the treatment and sending off in the Customs of goods
imported, exported or passing in transit.

Article 13.

Treatment on terms of equality with a third State may not be claimed in respect of :

(1) Privileges which are or may hereafter be granted by one of the Contracting
Parties in respect of frontier traffic with neighbouring countries over an area extending
fifteen kilometres on either side of the frontier.

(2) Special privileges resulting from any Customs union which has been or may
hereafter be concluded with one or more countries.

(3) Special advantages and privileges which are or may herzafter be established
in respect of Customs tariffs between Turkey and countries detached from the Ottoman
Empire in 1923.

Article 14.

Either Contracting Party may, in order to establish the country of origin of the prod-cts
imported, require the production by the importer of a certificate of origin, stating that the article
imported is the national produce or manufacture of the said country, or that it should be so
considered, having regard to the transformation or manipulation due to economic considerations,
which it has undergone therein in accordance with the legislation of the exporting country.

Certificates of origin, prepared according to the model annexed to the present Convention
(Annex A), shall be issued either by the Chambers of Commerce and Industry to which the consignor
belongs, or by the Customs authorities, or by any organ or body which the country of destination
may have accepted.

Certificates of origin shall not be required for postal packets if no transactions of a commercial
character are involved.
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Article 15.

Pour les marchandises, dont les Hautes Parties contractantes font dépendre le traitement
a leur importation de certaines conditions relatives A la composition, au degré de pureté, A la qualité,
I'état sanitaire, & la zone de production ou d’autres conditions analogues, les deux gouvernements
examineront ensemble si les formalités de contréle A la frontiére ne pourraient étre simplifiées par
la production d’un certificat délivré par les autorités compétentes du pays d’exportation.

Article 16,

Le régime de l'importation, du transit, du transbordement et du passage des animaux sera
déterminé par les exigences d’ordre sanitaire vétérinaire, conformément aux lois de police sanitaire
vétérinaire de chaque pays.

A cet effet, les deux Parties contractantes procéderont 4 la conclusion d’un accord réglant
le régime de I'importation et du transit des animaux et des produits d’animaux.

Article 17.

Les droits intérieurs, pergus pour le compte de I’Etat, des provinces, départements et communes
qui grévent ou gréveront la production, la fabrication ou la consommation d’un article dans le
territoire de 'une des Parties contractantes, ne frapperont, sous aucun motif, les produits de I'autre,
d’'une maniére plus forte que les produits indigénes de méme espéce ou, & défaut de ces produits,
que ceux de la nation la plus favorisée.

Article 18.

Les négociants, fabricants et autres industriels de 'une des Parties contractantes qui prouveront
par la présentation d’une carte de légitimation délivrée par les ‘autorités compétentes de leur pays
qu’ils sont autorisés A y exercer leur commerce et leur industrie et qu’ils y acquittent les taxes et
impdts prévus par les lois, auront le droit, soit personnellement soit par des voyageurs & leur service,
de faire 'achat dans les territoires de ’autre Partie contractante chez les négociants ou producteurs
ou dans leurs locaux de vente publique de marchandise faisant 1’objet de leur trafic en se confor-
mant aux lois et réglements du pays. Ils pourront également prendre des commandes chez les
négociants et autres personnes qui, dans leur commerce ou leur industrie, utilisent des marchandises
correspondant aux échantillons offerts. Ils pourront aussi transporter avec eux ou se faire envoyer
des échantillons ou modeles. Pour aucune de ces opérations ils n’auront besoin d’une autorisation
spéciale et ne seront soumis de leur chef & aucune taxe ou redevance, a condition toutefois, qu’ils
n’'importent avec eux ou se fassent envoyer que des échantillons ou modéles et non des marchandises
destinées a la vente. Comme ‘échantillons ou modéles sont considérés tous objets représentatifs
d’une marchandise déterminée, sous la double réserve, d’une part, que lesdits objets soient suscep-
tibles d’étre dment identifiés lors de la réexportation, d’autre part, que les objets ainsi importés
ne représentent pas des quantités ou valeurs telles que, dans leur ensemble, ils n’auraient plus le
caractére usuel d’échantillons.

La carte de légitimation devra étre établie conformément au modéle de I'annexe B. Les Parties
contractantes se donneront réciproquement connaissance des autorités chargées de délivrer ces cartes
ainsi que les dispositions auxquelles les voyageurs doivent se conformer dans 1l'exercice de leur
commerce. '

Il est entendu, toutefois, que les voyageurs de commerce mentionnés ci-dessus n’auront pas le
droit de conclure des marchés pour des commergants ou industriels autres que ceux visés dans
leur carte.

A Dexception des marchandises prohibées a4 'importation, les objets, passibles d'un droit de
douane ou de toute autre taxe qui seront importés comme échantillons ou modéle seront & charge
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Article 15.

In the case of goods the treatment of which on import is made dependent by the
High Contracting Parties on certain conditions connected with their composition, degree of purity,
quality, sanitary condition, zone of production, or other similar circumstances, the two Govern-
ments shall jointly examine the question whether the formalities connected with control at the
frontier could not be simplified by means of the production of a certificate issued by the competent
authorities of the exporting country. ’

Article 16.

The régime for import, transit, transshipment and passage of animals shall be determined
in accordance with veterinary requirements, in compliance with the laws for veterinary police
in each country.

For this purpose the two Contracting Parties shall proceed to conclude a special agreement
regulating the régime for import and transit of animals and animal products,

Article 17.

Internal duties levied on behalf of the State, or of the provinces, departments or communes,
which are or may hereafter be imposed on the 1groduction, manufacture or consumption of an
article in the territory of one of the Contracting Parties shall not for any reason be made severer
in respect of the products of the other Party than in respect of native products of the same kind,
or, failing such, than in respect of similar products of the most favoured nation.

Article 18.

Merchants, manufacturers and other business men of either Contracting Party who prove,
by producing an identity card issued by the competent authorities of their country, that they
are authorised to carry on their trade or industry n that country, and that they pay therein the
legally established taxes and imposts, shall have the right, either in person or through travellers
in their employ, to make purchases of the goods in which they deal in the territory of the other
Contracting Party from merchants or producers, or in public places of sale, provided that they
comply with the laws and regulations of the country. They may also take orders from merchants
and other persons who in their trade or industry use goods corresponding to the samples offered.
They may likewise carry samples or patterns with them, or have them sent. The activities
enumerated in this paragraph shall not require any special permit or render them liable to any
further tax or duty provided, however, that they only import with them, or have sent to them,
samples or patterns and not goods for sale. All articles representative of a specified commodity
shall be considered as samples or patterns provided, first, that the same articles can be satisfactorily
identified on re-exportation, and, secondly, that the quantity or value of the articles imported
taken as a whole is not such that they can no longer, in accordance with commercial practice,
be regarded as samples.

The identity card shall be drawn up in accordance with the model given in Annex B. The
Contracting Parties shall communicate to each other the names of the authorities competent to
tissue these cards and the regulations which commercial travellers must observe in conducting
heir business.

It is understood, however, that the aforesaid commercial travellers shall not be entitled to
conclude sales for any merchants or business men other than those named on their cards.

With the exception of goods the importatiori of which is prohibited, articles liable to Customs
duty or to any other charge, imported as samples or patterns, shall, conditionally on re-exportation,
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de réexportation de part et d’autre admis en franchise provisoire de droit d’entrée et de sortie aux
conditions suivantes :

A. Enfaisant leur déclaration en douane, ces voyageurs présenteront avec trois copies une liste
descriptive certifiée par les autorités douaniéres du pays d’exportation indiquant en détail les
échantillons ou modéles importés par eux. S’ils ne sont pas munis de la liste descriptive ils présen-
_ teront, en faisant leur déclaration, une liste en trois exemplaires indiquant en détail les échantillons
ou modéles.

Les autorités douaniéres du pays d’importation pourront réclamer la traduction de la liste
dans la langue du pays.

B. Afin que les échantillons ou modéles puissent étre identifiés lors de leur réexportation,
ceux-ci seront dans le pays d’exportation estampillés ou scellés 4 la cire ou au plomb selon le genre
et la forme des objets. Les autorités douaniéres de chaque Partie s'enverront, réciproquement et
officiellement, les spécimens et empreintes de ses estampilles et sceaux, pour assurer la vérification
de l'authenticité des signes apposés sur les échantillons. Lorsque 1'apposition de marques serait
impossible ou présenterait des inconvénients, l'identification par voie de photographie, dessins ou
descriptions complétes et détaillées sera admise. Toutefois, les autorités douaniére du pays d'impor-
tation pourront pourvoir ces échantillons de signes supplémentaires aux frais- des intéressés,
dans tous les cas ol lesdites autorités le jugeront indispensable 4 la garantie de l'identité de ces
échantillons lors de leur réexportation. ’

Hormis ce dernier cas, la vérification douaniére consistera simplement 2 reconnaitre I'identité
des échantillons et A déterminer le montant des droits et taxes éventuellement exigibles.

Si les échantillons ou modéles ne sont pas munis de signes apposés aux pays d’exportation,
les autorités douaniéres du pays d'importation apposeront des signes nouveaux.

C. Apres la présentation a la douane par 'importateur de la liste descriptive ou de la décla-
ration des échantillons il sera procédé 2 la visite douaniére, et si la liste ou la déclaration correspond
aux échantillons, et les signes y apposés sont en régle, les droits de douane de chacun de ces échan-
tillons et les taxes de consommation, s’il y a lieu, seront établis et le montant de ces droits et taxes
sera versé en dépdt, soit en espéces, soit par une garantie jugée suffisante par les autorités
compétentes du pays d’importation. Les dispositions concernant la garantie seront réglées par les
gouvernements respectifs d'aprés leurs propres législations.r Les frais de pesage et autres seront
définitivement payés et la liste descriptive ou un des exemplaires de la déclaration, diment légalisé
par les autorités douaniéres, sera remis a I'importateur.

Toutefois, l'importateur, au lieu de faire calculer et de déposer les droits de chacun des
échantillons, selon les articles du tarif y afférent, aura le droit d’effectuer ces droits sur
I'échantillon soumis aux taux le plus élevé au tarif, pour la totalité des échantillons.

Les autorités douaniéres seront tenues d’adhérer a cette proposition.

D. Les échantillons ou modeles importés de cette maniére seront retournés dans un délai
d’un an au pays d’exportation ou bien réexportés dans un pays quelconque soit par la douane
d’entrée soit par une autre. Le délai d’un an peut étre prolongé le cas échéant, par l'autorité
douaniére du pays d’importation.

E. La liste descriptive ou la déclaration et les échantillons ou modeles & réexporter seront
présentés par l'intéressé A la douane et celle-ci, aprés contréle, effectuera sans retard et contre regu
le remboursement intégral des droits consignés A I'entrée ou la libération de la caution qui garantit
le payement de ces droits. Ce remboursement ou cette libération ne s’effectuera que pour les échan-
tillons ou modeles réexportés. Les droits de douane consignés pour les échantillons ou modéles
non réexportés, aprés 'expiration du délai prévu ci-haut ou vendues sur place seront portés au crédit
de I'administration ou pergus des garants si une caution a été admise.

F. Le remboursement des droits consignés A 'entrée ou la libération de la caution pourront
étre effectuds par tous les bureaux douaniers situés aux frontiéres ou par ceux a l'intérieur du pays
qui auront regu les attributions nécessaires a cet effet.
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be admitted on both sides provisionally free of import and export duties, subject to the following
conditions :

A. When making their Customs declaration the said travellers shall produce a descriptive
list certified by the Customs authorities of the exporting country and containing full particulars
of the samples or patterns imported by them, together with three copies of this document. If
they have not such a descriptive list in their possession, they shal!, when making their declaration,
present another list in triplicate which shall give full particulars of the samples or patterns.

The Customs authorities of the importing country may require a translation of the permit
in the language of their country.

B. To enable samples or patterns to be identified on re-exportation they must be stamped
or sealed in the exporting country according to their nature and form. The Customs authorities
of each Party shall officially send to each other models of these stamps and seals to enable the
authenticity of the marks affixed to the samples to be verified. When the affixing of such marks
is impossible or liable to cause inconvenience, identification by means of photographs, sketches
or a full and detailed description shall be permitted. The Customs authorities in the importing
country may, however, place additional marks on these samples at the expense of the persons
concerned in all cases in which they consider this indispensable for ensuring the identification
of the samples on re-exportation. '

Except in the last case, Customs inspection shall be confined to identifying the samples and
determining the amount of any duties and charges to which they may be liable.

If the samples or patterns do not bear marks affixed in the exporting country, new marks
shall be affixed by the Customs authorities of the importing country.

C. After the descriptive list or the samples declaration has been presented to the Customs
authorities by the importers, the Customs inspection shall take place, and if the list or declaration
corresponds with the samples and if the marks affixed thereto are in order, the Customs duty
on each of these samples and the consumption taxes, if any, shall be determined and the amount
of such duties and taxes deposited either in cash or in the form of such security as the Customs
authorities of the importing country may consider adequate. The provisions in regard to this
security shall be laid down by the respective Governments in accordance with their own legisla-
tion. Weighing and other charges shall be finally defrayed, and the descriptive list or one of the
copies of the declaration, duly endorsed by the Customs authorities, shall be returned to the
importer.

Instead, however, of depositing the duty on each of the samples calculated according to the
corresponding rates in the tariff, the importer may pay duty on the whole of the samples at the
rate of the sample assessed most highly.

The Customs authorities shall be bound to agree to this proposal.

D. Samples or patterns imported in this manner shall be returned within one year to the
exporting country, or re-exported to another country, either through the Customs house of entry
or through another Customs house. This period of one year may be extended, if necessary, by
the Customs authorities of the importing country.

E. The descriptive list or declaration, together with the samples or patterns to be re-exported,
shall be presented to the Customs authorities by the party concerned, and the former shall, after
verification, refund without delay (against receipt) the whole of the duties deposited on entry,
or provide for the release of any other security for the payment of these duties. Such refund or
release shall apply only to samples or patterns which are re-exported. Customs duties held as
a deposit for samples or patterns which are not re-exported on the expiry of the period allowed
under D or which are sold within the country, shall finally accrue to the Customs administration
or shall be collected from the guarantors if guarantee has been allowed.

F. The refund of the duties deposited on importation or the release of the seéurity may
be effected at any Customs office at the frontier or at any Customs office in the interior authorised
for the purpose.
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Les Parties contractantes se communiqueront les listes des bureaux auxquels lesdites
attributions auront été conférées.

_Le principe du traitement sur le pied d’égalité avec tout Etat tiers reste dailleurs
réciproquement sauvegardé quant aux dispositions de cet article. Les dispositions de cet article
ne seront pas applicables au colportage, aux commerce et industrie ambulants et 4 la recherche
des commandes chez des personnes n’exer¢ant ni commerce ni industrie, chacune des deux Hautes
Parties contractantes réservant a cet égard 'entitre liberté de sa législation.

Article 19.

Les deux Parties contractantes s’accorderont réciproquement la liberté du transit 2 travers
leur territoire et elles s’engagent A ne percevoir, de ce chef, aucun droit de transit.

En général, les deux Parties contractantes se conformeront, quant au-transit, aux dispositions
contenues dans le Statut faisant partie intégrante de la Convention ! sur la liberté du transit, signée
A Barcelone, le zo avril 1921.

Article 20.

Les produits du sol et de I'industrie de I’un des pays contractants importés dans le territoire
de l'autre aprés avoir transité par le territoire d’un ou de plusieurs pays tiers ne seront pas soumis
A leur importation, A des droits de douane ou & des redevances autres ou plus élevés que s’ils avaient
été importés directement de leur pays d’origine.

Cette disposition s’applique aussi bien aux marchandises en transit direct qu’aux marchandises
aprés transbordement ; réemballage ou entreposage.

Avrticle 21.

Les deux Parties contractantes se garantissent dans leurs rapports réciproques en matiére
de tarifs de chemins de fer et nolis le traitement de la nation la plus favorisée, en se déclarent d’accord
pour ne faire aucune discrimination en ce qui concerne I’expédition, les prix de transport et les
impdts publics relatifs aux transports ferroviaires et maritimes dans le trafic des voyageurs et leurs
bagages ainsi que dans les envois des marchandises ou d’autres objets effectués dans les mémes
conditions pour la méme direction et sur les mémes parcours.

Les dispositions précédentes ne visent pas les réductions tarifaires accordées aux ceuvres de
charité ou d’instruction publique, ni celles appliquées dans le cas d'une calamité,

Avrticle 22.

Les ressortissants de I'une des Parties contractantes se rendant aux foires ou marchés a I'cffet
d’y exercer leur commerce, ne seront pas, sur le territoire de l’autre, traités d’une maniére moins
favorable que les nationaux, en tant qu'ils pourront présenter une carte d’identité, d’aprés le modéle
C annexé a la présente convention, délivrée par les autorités du pays, dont ils sont ressortissants.

Seront admis en franchise de douane sous les conditions d’identification et de réexportation
prévues pour les échantillons a T'article 18 de la présente convention, et le cas échéant, contre
dépdt d’une garantie suffisante, les objets destinés aux foires, expositions ou concours.

Les dispositions de l'alinéa premier n’étant pas applicables aux industriels ambulants, non
plus au colportage et 2 la recherche des commandes chez les personnes qui n’exercent ni industrie
ni commerce, chacune des Parties contractantes se réserve 2 cet égard l'entiére liberté de sa
législation.

1 Vol. VII, page 11; vol. XI, page 406 ; vol. XV, page 304 ; vol. XIX, page 278 ; vol. XXIV,
page 154 ; vol. XXXI, page 244; vol. XXXV, page 298; vol. XXXIX, page 166; vol. LIX, page 344 ;
vol. LXIX, page 70 ; vol. LXXXIII, page 373 ; vol. XCIL, page 363 ; vol. XCVI, page 181 ; et vol. CIV,
page 495, de ce recueil.
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The Contracting Parties shall communicate to each other a list of the offices to which the
said authorisation has been given. '

The provisions of the present Article shall not, in so far as either Party is concerned, affect
the principle of treatment on terms of equality with any third State. The provisions of this Article
shall not apply to pedlars and hawkers and to the soliciting of orders from persons who do not
exercise any trade or industry, each of the two High Contracting Parties reserving full freedom
to legislate with regard to such matters.

Article 19.

The two Contracting Parties grant each other freedom of transit through their territories
and undertake not to levy any duty on such transit traffic.
" In general, the two Contracting Parties shall comply in respect of transit questions with the
provisions contained in the Statute which forms an integral part of the Convention ! on Freedom
of Transit signed at Barcelona on April 20, 1921.

Article 2o0.

Products of the soil and industry of one of the Contracting Countries imported into the territory
of the other after passing in transit through the territory of one or more third States shall not
be subject, on importation, to Customs duties or to charges other or higher than if they had been
imported direct from their country of origin.

This provision shall apply both to goods in direct transit and to goods passing in transit after
transhipment, repacking or warehousing.

Article 21.

The two Contracting Parties guarantee each other most-favoured-nation treatment in their
respective relations as regards railway tariffs and rates, and agree to make no discrimination in
respect of consignment, transport rates and public taxes connected with railway and maritime
traffic, this to apply to passenger traffic and passenger baggage and to consignments of goods or
other articles carried under the same conditions, in the same direction and over the same routes.

The above provisions shall not apply to reductions of tariffs granted to charitable organisa-
tions or to organisations connected with public education nor to those which are granted in the
case of a calamity.

Article 22.

Nationals of either Contracting Party travelling to fairs or markets for the purpose of carrying
on trade therein shall not be treated less favourably in the territory of the other Party than nationals
of the latter, provided that they can produce an identity card made out by the authorities of
their country in accordance with model C annexed to the present Convention.

Subject to the conditions in respect of identification and re-export provided for in Article 18
of the present Convention, and if necessary subject to the deposit of adequate security, articles
intended for fairs, exhibitions or competitions shall be admitted free of Customs duty.

The provisions of paragraph 1 shall not apply to itinerant traders and manufacturers nor
to hawking or the soliciting of orders from persons not engaged in trade or industry, each of the
Contracting Parties reserving full legislative freedom in this respect.

1 Vol. VII, page 11 ; Vol. XI, page 406 ; Vol. XV, page 304 ; Vol. XIX, page 278 ; Vol. XXIV,
page 154 ; Vol. XXXI, page 244 ; Vol. XXXV, page 298 ; Vol. XXXIX, page 166 ; Vol. LIX, page 344 ;
Vol. LXIX page 70; Vol. LXXXIII page 373; Vol. XCII page 363 ; Vol. XCVI page 181 ; and
Vol. CIV page 495, of this Series.
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Article 23.°

Les ressortissants et sociétés de chacune des Hautes Parties contractantes auront dans le
territoire de I'autre les mémes droits que les ressortissants ou sociétés de celle-ci en ce qui concerne
les brevets d’invention, les marques de fabrique ou de commerce, les noms commerciaux & condition
d’observer les modalités prescrites par la loi.

Article 24.

Chacune des Parties contractantes s’engage, sous condition de réciprocité, & assurer aux navires
de l'autre, un traitement égal & celui de ses propres navires dans ses ports maritimes, en ce qui
concerne la liberté d’accés du port, son utilisation, et la compléte jouissance des commodités qu’elles
accorde A la navigation, aux opérations commerciales pour les navires, leurs cargaisons et leurs
passagers, aux facilités de chargements et de déchargements ainsi qu’aux droits et taxes de
toute nature, pergus au nom ou pour le compte du gouvernement, des autorités publiques, des
concessionnaires ou établissements de toute sorte.

Article 25,

Les navires et bateaux portant le pavillon de 'une des Parties contractantes qui entreront
dans un port de 'autre soit pour y composer ou compléter leurs chargements pour une destination
étrangere, soit pour y déposer toute ou partie de leur cargaison apportée de 1'étranger pourront,
en se conformant aux lois et réglements des pays respectifs, conserver 4 bord la partie de leur
- cargaison qui serait destinée A un autre port du méme pays ou d’un port étranger et la réexporter
sans payer d’autres droits que ceux auxquels sont ou seront soumis en pareil cas les navires nationaux.

Article 26,

Les armateurs, chargeurs, fréteurs et ‘affréteurs, ressortissants de 'une des Hautes Parties
contractantes, ainsi que leurs représentants et agents seront libres de faire usage, dans le territoire
de I'autre, sous les mémes conditions et payent les mémes taxes que les nationaux, de toutes les
installations et ouvrages des ports et leurs annexes, en tant que ces établissements ou institutions
sont destinés a 1'usage du public.

Ariicle 27.

Les navires de 1'une des Hautes Parties contractantes, contraints par la tempéte ou par une
avarie a chercher refuge dans un port de 'autre, seront autorisés & y procéder 2 leur réparation et
A reprendre la mer, sans avoir a payer d’autres droits que ceux qui, dans les mémes circonstances,
seraient dus par les navires nationaux. Dans le cas ol le commandant du navire en réparation se
verrait contraint de disposer d’'une partie de la cargaison pour subvenir aux frais, il sera tenu de
soumettre aux prescriptions et aux tarifs en vigueur dans le lieu du refuge.

Article 28.

En cas de naufrage, échouement, avarie en mer ou reliche forcée d'un navi;e de 'une des
Parties contractantes sur les cotes de 1'autre, ce navire y jouira autant pour le batiment que pour
la cargaison de la méme protection et de la méme facilité que la législation de chacun des pays
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Article 23.

Nationals and companies of each of the High Contracting Parties shall enjoy in the territory
of the other Party the same rights as nationals or companies of the said Party in respect of patents
of inventions, industrial or commercial trade-marks and trade names, on condition that they
comply with the procedure prescribed by law.

Article 24.

Each of the two Contracting Parties undertakes, subject to reciprocity, to grant the vessels
of the other Party the same treatment as that granted to its own vessels in its seaports, so far as
concerns freedom of access to the port, use of the same, and full right to all facilities which it grants
to navigation and commercial operations in respect of vessels, their cargoes and their passengers,
and so far as concerns facilities for loading and unloading and dues and taxes of all kinds levied

in the name or on behalf of the Government, public authorities, concessionnaires, or establishments
of any Kkind,

Article 25.

Vessels and other craft flying the flag of one of the Contracting Parties, on entering the port
of the other Party either to load or to complete cargo for a foreign port, or to unload the whole
or part of their cargo which they have brought from foreign countries, may, provided that they
comply with the laws and regulations of the countries in question, retain on board that part of
their cargo which is consigned to another port of the same country or to a foreign port, and
re-export the same without paying duties other than those to which national vessels are or may
hereafter be liable under similar circumstances.

Article 26.

Shipowners, shippers, freighters and charterers who are nationals of one of the High Contracting
Parties, and their representatives and agents, shall be entitled to make use on the territory of
the other Party of all equipmz=nt and accommodation in the ports and their dependencies under
the same conditions and on payment of the same fees as nationals, provided that such harbour
establishments or institutions are intended for public use.

<

Article 27.

Vessels of one of the High Contracting Parties, which are forced through stress of weather
or through damage to take refuge in a port of the other Party, are authorised to carry out repairs
there and to put out again to sea without being obliged to pay dues other than those to which
national vessels would be liable in similar circumstances. Should the master of the vessel under-
going repair be obliged to dispose of part of the cargo to meet the expenditure involved, he shall

be obliged to comply with the regulations and tariff in force in the place in which his vessel has
taken refuge

Article 28.

If a vessel of one of the Contracting Parties should be wrecked, run aground, be damaged
at sea, or compelled to put into harbour in the waters of the other Party, the vessel and her cargo
shall enjoy the same protection and facilities as are in similar circumstances granted by the legisla-

No. 2613



158 Société des Nations — Recueil des Traités. 1931

respectifs accorde 4 ses propres navires en pareille circonstance. Il sera prété toute aide et assistance
au capitaine et a I'équipage, tant pour leurs personnes que pour le navire et sa cargaison. Les opéra-
tions relatives au sauvetage auront lieu conformément aux lois du pays. Tout ce qui aura été sauvé
du navire et de la cargaison ou le produit de ces objets, s’ils ont ¢été vendus, sera restitué aux
propriétaires ou a leurs ayants droits, et il ne sera payé de frais de sauvetage plus forts que ceux
auxquels les nationaux seraient assujettis en pareil cas.

Les Hautes Parties contractantes conviennent, en outre, que les marchandises sauvées ne seront
soumises au payement d’aucun droit de douane & moins qu’on ne les ait destinées 4 la consommation
intérieure.

Avticle 2q9.

La nationalité des navires sera constatée, d’aprés les lois de I'Etat auquel le navire en question
appartient, au moyen des titres et patentes se trouvant i bord et délivrés par les autorités
compétentes de chaque pays. -

Jusqu'a la conclusion d’un accord spécial pour la reconnaissance respective de certificats de
jauge, les navires de chacune des deux Parties contractantes ne seront assujettis, dans les ports
de I"autre, 4 aucune nouvelle opération de jeaugeage et le montant des droits et taxes de navigation
A payer sera établi d’aprés les certificats de jauge délivrés par les autorités compétentes du pays
dont les navires battent le pavillon.

Article 30.

Le régime du traitement national ou de celui de la nation la plus favorisée, ne s’étend pas :
1° A l’exercice de la péche dans les eaux territoriales des Hautes Parties contractantes.

20 A l'application des lois spéciales pour la marine marchande nationale en ce qui
concerne les encouragements de I'industrie des constructions navales et & I'exercice de la
navigation au moyen de primes et d’autres facilités spéciales.

~ 3° Aux avantages accordés par I'Etat 4 ses propres navires exploités en régie ou ens
participation. :

4° Aux priviléges concédés aux sociétés pour le sport nautique.

30 A l’exercice du service maritime des ports, des rades et des plages, y compris le
pilotage, le remorquage, le sauvetage et 1’assistance maritime.

Article 37y
Les stipulations de la présente convention ne portent aucune atteinte aux dispositions générales
et spéciales en vigueur régissant les fleuves internationaux, sous réserve que des dispositions ne
constituent pas une discrimination quelconque pour les navires turcs.
Article 32.
Les stipulations de la présente convention ne seront applicables en aucune maniére au cabotage

qui continue A étre régi par les lois qui sont ou seront en vigueur dans chacun des deux pays
contractants.

Article 33.

Les dispositions de la présente convention ne s’appliquent nullement & la navigation dans les
eaux intérieures. s

No 2613



1931 League of Nations — Treaty Series. 159

tion of each of the respective countries to national vessels. All assistance and relief shall be given
to the master and crew, both for themselves and for the vessel and her cargo. Salvage operations
shall be carried out in accordance with'the legislation of the country. All goods salved from the
vessel and her cargo, or the proceeds of such goods if they are sold, shall be returned to the owners
or other persons entitled thereto, and no salvage charges shall be levied higher than those to which
nationals of the country would be liable in similar circumstances.

The High Contracting Parties furthermore agree that goods salved shall not be subject to
any Customs duties unless they were intended for consumption within the country

Article 29.

The nationality of vessels shall be established in accordance with the laws of the State to
which the vessel in question belongs, by means of the documents and certificates on board issued
by the competent authorities of each country. )

Pending the conclusion of a special agreement for the mutual recognition of tonnage certi-
ficates, the vessels of each of the two Contracting Parties shall not be subject in the ports of the
other Party to any fresh tonnage measurement operations, and the amount of the navigation
dues and taxes to be paid shall be fixed according to the tonnage certificates issued by the
competent authorities of the country whose flag the vessel flies.

Article 30.

The régime of national or most-favoured-nation treatment shall not extend :
(1) To the pursuit of fishing in the territorial waters of the High Contracting Parties ;

(2) To the application of special laws dealing which the national merchant marine
and relating to encouragement given by means of bounties and other special facilities
to the shipbuilding industry and to the exercise of navigation ;

(3) To privileges granted by the State to its own vessels wholly or partly managed
by the Government ;

(4) To privileges granted to yacht clubs and the like ;
(3) To the performance of the maritime service of the ports, roadsteads and shores,

including pilotage, towage, salvage and assistance at sea.
Article 31.
. The provisions of the present Convention shall in no case affect the general and special provi-
sions in force concerning international waterways, provided that the said provisions do not
constitute any discrimination affecting Turkish vessels.
Article 32,
The provisions of the present Convention shall in no case apply to the coasting trade, which '

shall continue to be regulated by the laws which are or may hereafter be in force in each of the
two Contracting countries.

Article 33.

The provisions of the present Convention shall in no case apply to navigation in inland waters.
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Article 34.

La présente convention ainsi que ses annexes et le protocole de signature seront ratifiés et
les lettres de ratification en seront échangées & Bucarest aussitot que faire se pourra.

Elle entrera en vigueur trente jours aprés 'échange des ratifications.

La présente convention aura une durée de deux années a partir du jour de son entrée en vigueur,

_Si sa dénonciation par I'une des Hautes Parties contractantes n’a pas eu lieu au moins six
mois avant 1'expiration dudit délai, la présente convention sera prorogée par tacite reconduction
et restera encore en vigueur six mois 4 partir du jour de sa dénonciation.

En foi de quoi les plénipotentiaires respectifs ont signé la présente convention et y ont apposé
leurs sceaux.

Fait en double exemplaire & Angora, le 1T juin mil neuf cent vingt-neuf.

Ad referendum, Ad referendumn,
(Signé) TFILALITY, (Signé) ZEKAL
(Signé) J. Gr. DIMITRESCO. (Signé) Mustafa SEREF.

(Signé) M. Numan.

PROTOCOLE DE SIGNATURE

Au momsznt de signer la Convention d’établissement, de commeérce et de navigation, les
plénipotentiaires soussigné sont tombés d’accord pour faire la. précision suivante :

Ad article 11.

Il est entendu que les raisins secs, de provenance turque, ne seront soumis en Roumanie
aucua droit d’entrée, ni & aucune taxe ou charges de quelque nature que ce soit, supérieurs A ceux
aaxjuels les m3m s produits de n’imoorte quel autre pays et spécialement les raisins secs de Corinthe,
produits de la Gréce, sont ou seront soumis dans ce pays.

La Délégation roumaine déclare que le Gouvernement roumain prend engagement d’acheter

une quantité de tabacs turcs non inférieure & cent mille kilogrammes, par an, dont la provenance
sera établie par des certificats d’origine.

ANKARA, le 11 juin 1929.

(Signé) TFirLaLity. : (Signé) ZEKAL
(Signé) J. Gr. DIMITRESCO. (Signé) MUSTAFA SEREF.
(Signé) M. NOUMAN.

]

Neo 2613



1931 League of Nations — Treaty Series. : 161

Article 34.

The present Convention and its annexes and the protocol of signature shall be ratified and
the instruments of ratification shall be exchanged at Bucharest as soon as possible.

It shall come into force thirty days after the exchange of ratifications.

The present Convention shall remain in force for two years from the date of its coming into
force.

Unless it has been denounced by one of the High Contracting Parties six months before the
expiry of the said period, the present Convention shall be prolonged by tacit agreement and shall
remain in force until six months from the date of denunciation.

In faith whereof, the respective Plenipotentiaries have signed the present Convention and
have thereto affixed their seals.

Done in duplicate at Ankara, June 11, one thousand nine hundred and twenty-nine.

Ad referendum Ad referendum.
(Signed) FILALITY. (Signed) ZEKAL
(Signed) J. Gr. DIMITRESCO. (Signed) Mustafa SEREF.

(Signed) M Numan.

PROTOCOL OF SIGNATURE.

At the moment of signing the Convention regarding establishment, commerce and navigation
the undersigned Plenipotentiaries have agreed on the following :

ad Article 11.

It is understood that currants coming from Turkey shall not be liable in Roumania to any
import duty or to any taxes or dues whatsoever higher than those to which the same products
of any other country, particularly currants produced in Greece, are or may hereafter be liable in
the said country. :

The Roumanian Delegation hereby declares that the Roumanian Government undertakes
to purchase not less than 100,000 kg. of Turkish tobacco yearly, the origin of which shall be proved
by certificates of origin. ‘ ’

ANKARA, June II, 1929.

(Signed) FiLaLITY. (Signed) ZERAL
(Signed) J. Gr. DIMITRESCO. (Signed) Mustafa SEREF.
(Signed) M. NuMman.
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ANNEXE A.

Modeéle
CERTIFICAT D’ORIGINE

EXPEDITEUR RECEVEUR
L 2 PPN B0 1
DOMICIlE ..evveinirrieriiririiinie e e Domicile ..ovveviiiiiiiiiiiriniir i e e
T PPN T S TP RN
Nombre Marques Poids brut et net | Voies d’expédition
des Mode d’emballage . (chemins de fer, Contenu
colis Numéros {en keg.) poste, batcaux)
I1 est certifi¢ que les marchandises désignées ci-dessus
sont d’origine ..................... P
....................................... R - POPT N OUORPPPPPPS o IO
(Désignation du Bureau compétent et signature.)
(Sceau.) -
ANNEXE B.
NoMm pE L’ETAT
(autorité de délivrance.)
CARTES DE LEGITIMATION POUR VOYAGEURS DE COMMERCE
Valable pendant douze mois & compter de la date de délivrance.
127 5

1 P PPN
=T Y
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ANNEX A.

Form of

CERTIFICATE OF ORIGIN.

CoNsiGNOoR CONSIGNEE
NAINE  oeovreriiiamecuiiaimeneirs i irastesine st onnes NAME i st et
Residing at..... Residing at..........
L5 T3 S PN 1315 (11 SRR POPN
Number Marks Gross and net | Means of despatch
of Method of packing . X . (railway, Contents
packages Number weight (in kg), | post, ship, etc.)
Certified that the goods specified above have their
commercial OTigin IN .....coooviiiiiiiiniiininii
....................................... , the coiviiiiiiiiiiiiinns 100
(Description of competent authority and signature.)
(Stamp)
ANNEX B.
NAME OF STATE
(Issuing Authority).
IDENTITY CARD FOR COMMERCIAL TRAVELLERS.
Available for twelve months, including the date of issue.
Valid in
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(ou est commis voyageur au service (de la maison)
(des maisons)

qui possede (POSSEEIIL) )  .i.ieiiiiitiiiii e eaa s
SOUS 1a TAISON @ COMIMEITE  .iieiiiiiiietireeeitetaaenteeraeraerinseassreansasssaanrersannrratssenseanssersssssonnernns

. Le porteur de cette carte se proposant de recueillir des commandes dans les pays susvisés et de
faire des achats pour la (les) maison(s) dont il s’agit, il est certifi¢é que ladite (lesdites) maison(s)est
(sont) autorisée(s) 2 pratiquer son (leurs) industrie(s) et son (leurs) commerce(s) & (..........ocoevvenne. )
et y paie(nt) les contributions légales & cet effet.

Signature du chef de la (des) maison(s).

Signalement du porteur :

ABE i
Taille ..ooovvviiiiii Photographie
ChEeVeUuX ..icoiviuiiiieiiiiiiiiin s
Signes particuliers ................oco

*) Indication de la fabrique ou du commerce.

N. B. — On ne doit remplir que la rubrique *) du formulaire, lorsqu'il s'agit du chef d'un établis-
sement commercial ou industriel. '

ANNEXE C.

CARTE DE LEGITIMATION
pour des
VISITEURS DE FOIRES OU MARCHES.

Il est certifié qUe M.  .oooniieiiiiieiii e e S T RTSTTION
porteur de la présente carte, désirant se rendre avec ses marchandises aux foires et marchés en

.................................... (pour les ressortissants roumains en Turquie, pour les ressortissants turcs

en Roumanie), est domicilié & .c.oveeeniieiiiaiiiiiiiiiien . F P TS REY: e se
et qu'il est tenu d’acquitter les taxes et impbts légaux pour l'exercice de son commerce ou industrie,

Le présent certificat est valable pour un délai de ...............ocoienn mois.

(Lieu, date, signature, sceau de l'autorité qui a Etabli le certificat.)

No 613



1931 League of Nations — Treaty Series. 165

..........................................................................................................................................

- O TN
R 23V T SR 3 ¢ () O U O N
under the NAME Of ......ioiiiiiiiiiiii i i e ittt ettt et te s et r et e saraeeaeeraaeneannratenternanrastonsanenan

As the holder of this card intends to solicit orders in the above-mentioned countries and to make
purchases for the above firm(s), it is hereby certified that the said firm(s) is (are) authorised to exercise
its (their) industry and trade at ............. e, and pay(s) the statutory taxes for that purpose.

Height ... Photography
Hair ... e

Signature of holder :

1 State nature of the factory or business.

N. B. — Only the first part of the form should be filled in in the case of the head of a commercial
or industrial concern.

ANNEX C.

IDENTITY CARD
for
V1s1ToRS TO FAIRS OR MARKETS.
It is certified that M. ..ooiiiiiiii i
holder of this card, proceeding with his goods to the fairs and markets in ..............oeoeeeeen. crrenenes
(insert ‘* Turkey ” in the case of Roumanian nationals and “ Roumania *’ in the case of Turkish

NAtIONAIS) TESIABS At tuuuveieiiiiiiiiiiiiiiieiiierereiiiiiieieeeeeeereteretnraaeesaseseeeesessssnnsessressesssrssssannnsnnsn
and that he is bound to pay the statutory taxes and duties in respect of his business.

The present certificate is valid for a period of........................ months.

(Place, date, signature and stamp of the issuing authority.)
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PROTOCOLE ADDITIONNEL

Les plénipotentiaires des Parties contractantes sont convenus de préciser dans le présent
protocole qui sera annexé et fera partie intégrante de la Convention d’établissement de commerce
et de navigation, signée & Ankara le 11 juin 1929, leur accord sur les points suivants :

1° Les deux Parties contractantes continueront, comme par le passé, a jouir de la
faculté de pouvoir réclamer la légalisation par leurs représentants diplomatiques ou
consulaires, des certificats d’origine prévus a l'article 14 de la convention précitée.

20 Les Parties contractantes reconnaissent que la Convention* d’établissement
signée 4 Lausanne le 24 juillet 1923 et devant expirer a la date du 6 aoft 1931, cessera
de produire ses effets en ce qui concerne leurs rapports réciproques, a partir du jour de
Ientrée en vigueur de la Convention d’établissement de commerce et de navigation
du 11 juin 1929 dont ce protocole fait partie.

Fait A Ankara, le g juillet 1029.
(Signé) IiLariTy.
(Signé) ZEKAIL
Pour copie conforme, :
Le Président du Conseil,
Ministre des Affaires étrangeéres :
G. G. Mironescu.

1Vol. XXVIII, page 151; et vol. XXXVI, page 179, de ce recueil.
' Ne 3613
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ADDITIONAL PROTOCOL.

The Plenipotentiaries of the Contracting Parties have agreed to signify in the present Protocol,
which shall be annexed to, and shall form an integral part of, the Convention regarding Establish-
ment, Commerce and Navigation, signed at Ankara on June II, 1929, their agreement on the
following points :

(1) The Contracting Parties shall continue as in the past to have the right to require
legalisation by their diplomatic or consular representative of the certificates of origin
provided for in Article 14 of the above-mentioned Convention.

(2) The Contracting Parties agree that the Convention! on Conditions of Residence,
and Business, signed at Lausanne, on July 24, 1923, which is due to expire on August 6,
1931, shall cease to have effect so far as concerns their mutual relations as from the date
of the coming into force of the Convention regarding Establishment, Commerce and
Navigation of June 11, 1929, of which the present Protocol forms a part.

Done at Ankara, July 9, 1929. (Signed) F
igne ILALITY.

(Signed) ZEeKAL

-1 Vol. XXVIII, page 151; and Vol. XXXVI, page 179, of this Series.
No. 2613
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TEXTE TCHECOSLOVAQUE. — CZECHOSLOVAK TEXT.

Ne 2614. — UMLUVA! MEZI NEMECKOU RISI A CESKOSLQVENSKOU
REPUBLIKOU O JEDNOTNEM CELNIM ZAVEROVEM RADU PRO
LABSKE LODI. PODEPSANA V HAMBURKU DNE 27. CERVNA

1930.

Textes officiels allemand et tchécoslovague communiqués par le délégué permanent de la République
tchécoslovagque auprés de la Société des Nations. L'envegistrement de celte convention a eu lieu
le 14 février 1931.

PRESIDENT REPUBLIKY CESKOSLOVENSKE a NEMECKY RI$SSKY PRESIDENT, piejice si vytvofiti
jednotny celni zdvérovy 4d pro labské lodi k ulehéeni lodni dopravy, jmenovali k tomu cili svymi
zmocnénci :

PRESIDENT REPUBLIKY CESKOSLOVENSKE :
Odborového pfednostu v ministerstvu financi MARTINGE ;

NEMECKY Ri$SKY PRESIDENT :
Ministerského feditele v fi3ském ministerstvu financi tajného finanéniho radu HOSSFELD-A,

Ktefi, sdélivie si navzdjem své plné moci, jeZ shledali v dobré a ndlezité formé, dohodli se
takto :

Cldnek 1.
Pro celni propousténi lodi pod prostorovym zdvérem bude platiti na Labi, jeho pfitocich a
s nim souvisejicich vodnich cestdch na tizemi obou smluvnich stran pfiloZeny « Celni zdvérovy
fdd pro labské lodi ».
Clinek 2.
Uzndvaci listy (§§ 15 aZ 17) a piipoustéci listy (§ 19), vydané ufady celni sprévy jedné smluvni

strany podle ustanoveni celniho zdvérového fddu pro labské lodi, budou uzndvdny dfady celni
sprévy druhé smluvni strany bez djmy ustanovenim § 25 celnfho zdvérového fadu.

Cldnek 3.

Odebr4ni pfipoustéciho listu (§ 23) tfady celni sprdvy jedné smluvni strany bude uzndvéno
turady celni sprdvy druhé smluvni strany rovnéZ pro né za zdvazné.

1 1’échange des ratiiications a eu lieu a Berlin, le 24 janvier 193I.
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TEXTE ALLEMAND. — GERMAN TEXT.

Nr. 2614. — ABKOMMEN ! ZWISCHEN DEM DEUTSCHEN REICH UND
DER TSCHECHOSLOWAKISCHEN REPUBLIK UBER EINE EIN-
HEITLICHE ZOLLVERSCHLUSSORDNUNG FUR ELBESCHIFFE.
GEZEICHNET IN HAMBURG, AM 27. JUNI 1g30.

German and Czechoslovak officral texts communicated by the Permanent Delegate of the Czechoslovak
Republic accredited to the League of Nations. The registration of this Convention took place

February 14, 1931.

DER PRASIDENT DER TSCHECHOSLOWAKISCHEN REPUBLIK und DER DEUTSCHE REICHS-
PRASIDENT, von dem Wunsch geleitet, zur Erleichterung des Schiffsverkehrs eine einheitliche
Zollverschlussordnung fiir Elbeschiffe zu schaffen, haben zu diesem Zweck zu ihren Bevollmichtigten

ernannt :
DER PRASIDENT DER TSCHECHOSLOWAKISCHEN REPUBLIK :
Den Sektionschef im Finanzministerium MARTINEC,

DER DEUTSCHE REICHSPRASIDENT :
Den Ministerialdirigenten im? Reichsfinanzministerium Geheimen Finanzrat HosSFELD

Die nach gegenseitiger Mitteilung ihrer in guter und gehériger Form gefundenen Vollmachten
folgendes vereinbart haben :

Artiker 1.

Fiir die Zollabfertigung unter Raumverschluss soll auf der Elbe, ihren Nebenfliissen und den
mit jhr zusammenhdngenden Wasserstrassen jm Gebiet beider vertragschliessenden. Teile die
anliegende ,,Zollverschlussordnung fiir Elbeschiffe’ gelten.

Artikel 2.

Die von den Zollbehorden des einen vertragschliessenden Teils auf Grund der Bestimmungen
der Zollverschlussordnung fiir Elbeschiffe ausgesteliten Anerkenntnisse (§§ 15 bis 17) und
Zulassungsscheine (§ 19) werden von den Zollbehérden des anderen vertragschliessenden Teils
unbeschadet der Bestimmung des § 25 der Zollverschlussordnung anerkannt werden.

Artikel 3.

_ Die Entziehung eines Zulassungsscheins (§ 23) durch Zollbehérden eines der vertragschliessenden
Teile wird von den Zollbehorden des anderen vertragschliessenden Teils als auch fiir sie verbindlich
anerkannt werden.

! The exchange of ratifications took place at Berlin, January 24, 1931.
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Clinek 4.

Smluvni strany budou piisobiti k tomu, aby jejich ufady celni sprdvy a celni Gfednfci pfesné
dbali ustanoveni celniho zdvérového fadu pro labské lodi a zejména postupovali pii provadéni
ustanoveni obsaZenych v §§ 15 aZ 19, 23 a 24 co nejpellivéji.

Clinek s.

Ministfi financi smluvnich stran ozndmi si vzdjemné dfady celni spravy, jeZ jsou opridvnény
k vyddvani uzndvacich listd (§ 15) a pripoustécich listd (§ 19).

Clinek 6.

Ministfi financi smluvnich stran se zmocriuji, aby se spolu piimo dohodli o zmé&ndch zavérového
fddu pro labské lodi, jeZz by podle nabytych zku$enosti povaZovali za Glelné.

Clinek 7.
Tato dmluva bude ratifikovdna. Ratifika¢ni listiny budou co nejdfive vyménény v Berliné.
Umluva nabude dé¢innosti étrndctého dne po vyméné ratifikaénich listin. MiZe byti vypovédéna
se Sestimésicni Ihitou. :
Umluva jest sepsdna ve dvou prvopisech v eskoslovenském a némeckém jazyku. KaZdd ze
smluvnich stran obdrzi jeden prvopis. Ceskoslovenské znéni i némecké znénf jsou pravné rovnocenn4.

Cemuz na dikaz podepsali zmocnénci obou stran tuto tmluvu.

Déno v Hamburku dne 27. ervna 1930.
(L. S.) Emil MARTINEC. -

CELNI ZAVEROVY RAD PRO LABSKE LODI.

§ I

1. Kdo 74d4, aby bylo zboZi podléhajici celnimu dozoru pfi dopravé na Labi, jeho pfitocich
a s nfm souvisejicich vodnich cestdch propu$téno pod lodnim zdvérem, musi se vykdzati t&¢mito
listinami o pfipusténi k této vyhodé :

a) uznivacim listem o spiisobilosti lodi pro z4vér (§ 15) a
b} osvédienim o osobnim pripusténi lodafe (§ 19).

2. K propusténi pod lodnim zdvérem sméji byti pfipusténa jen plavidla uréend k dopravé
zboi, jejichZ zplisob stavby a zdvérové zafizenf vyhovuj{ ustanovenim obsaZenym v §§ 2 aZ 14
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Artikel 4.

Die vertragschliessenden Teile werden darauf hinwirken, dass ihre Zollbehérden und
Zollbeamten die Bestimmungen der Zollverschlussordnung fiir Elbeschiffe genau beachten und
insbesondere bei der Durchfithrung der in den § 15 bis 19, 23 und 24 enthaltenen Bestimmungen
mit aller Sorgfalt verfahren.

Artikel 5.

Die Finanzminister der vertragschlieséenden Teile werden sich die zur Ausstellung vou
Anerkenntnissen (§ 15) und von Zulassungsscheinen (§ 1g) befugten Zollbehérden gegenseitig
mitteilen. ' '

Artikel 6.

Die Finanzminister Jder vertragschliessenden Teile werden ermichtigt, Anderungen der
Verschlussordnung fiir Elbeschiffe, die sie nach den gemachten Erfahrungen fiir zweckmassig
erachten sollten, unmittelbar miteinander zu vereinbaren.

Artikel 7.

Dieses Abkommen soll ratifiziert werden. Die Ratifikationsurkunden sollen sobald als
moglich in Berlin ausgetauscht werden.

Das Abkommen tritt am vierzehnten Tage nach dem Austausch der Ratifikationsurkunden
in Kraft. Es kann mit einer Frist von sechs Monaten gekiindigt werden.

Das Abkommen ist in doppelter Urschrift in tschechoslowakischer und in deutscher Sprache
verfasst. Jeder der vertragschliessenden Teile erhilt eine Urschrift. Der tschechoslowakische und
der deutsche Wortlaut ist in gleicher Weise massgebend.

Zu Urkund dessen haben die beiderseitigen Bevollmichtigten dieses Abkommen unterzeichnet.

Geschehen in Hamburg am 27 Juni 1930.
(L. S.) HOSSFELD.

ZOLLVERSCHLUSSORDNUNG FUR ELBESCHIFFE.

8 I
1. Wer bei Beférderung unter Zolliiberwachung stehender Waren auf der Elbe, ihren
Nebenilissen und den mit ihr zusammenhingenden Wasserstrassen die Abfertigung unter
Schiffsverschluss begehrt, hat sich durch folgende Urkunden iiber die Zulassung zu dieser
Begiinstigung auszuweisen : ,
a) Ein Anerkenntnis iiber die Verschlussfihigkeit des Schiffes (§ 15) und
b) Eine Bescheinigung iiber die persénliche Zulassung des Schiffseigners (§ 19).
2. Zur Abfertigung unter Schiffsverschluss diirfen nur fiir die Warenbeférderung bestimmte
Wasserfahrzeuge zugelassen werden, deren Bauart und Verschlusseinrichtung den in den §§ 2
bis 14 enthaltenen Bestimmungen entsprechen.
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I. VSEOBECNA USTANOVENI O TOM, JAK MAJI BYTI ZAVEROVE
LODI STAVENY.

§ 2.

. Lodi nesméji miti ani tajnych prostor ani vchodi, jeZ by nebylo mozno pii vné&jéf prohlidce
ihned zpozorovati. Vnéjsi lodni stény, pokud slouZi k uzavieni skladnich prostor, musi byti z
tésné sroubeného dfeva nebo ze snytovanych plechd.

§ 3

1. Stény (pfrepdiky) délici skladni prostory, jeZ maji byti uzavieny, od kajut a ostatnich
lodnich prostor musi byti zhotoveny z plechu, jeho% jednotlivé listy musi byti snytovdny a s
lodnim télesem tak spojeny, aby nemohly byti od né¢ho oddéleny bez ziejmych stop. Takovymi
plechovymi sténami musi byti oddélveny,od zdvérovych prostor téZ prostory (stoZdrové tuleje), v

nichZ jsou zapus$tény pohyblivé stéZné. Dveie nebo jinaké otvory, jeZ by vedly z kajutnich mistnosti
piimo do skladnich prostor, nejsou piipustny.

2. U dfevénych lodi mohou byti pfepdZky z prken, jeZ jsou stejné vysokd jako lodni té&leso
a s nim pevné spojena. Kromé toho musi byti kazdé prkno pripevnéno nyty alespon k jednomu
Zeleznému pdsu, jehoZ konce jsou pfinytovany k lodni sténé.

§ 4

1. Skoby, oka, hfeby, nyty, svorky, Srouby, svorniky a pod., pouZité na vnéjsi strané lodi,
musi byti v zdvérovém prostoru tak zajistény (ohnuty, roznytovdny, zasroubovdny a pod.), aby
nemohly byti zvenéi odstranény bez zfejmych stop.

2. Kloubt nebudiz pokud moZno pouZivéno. Kolicky kloubdi musi byti svafeny s vnéj$imi

okraji kloubového pdsu. Jen stfedni jazylek kloubu smi byti otdlivy a musi byti taktéZ svafen,
Neni dovoleno, aby kloubové koli¢ky byly na konci toliko roznytovany nebo zasrouboviny.

3. Zelezné soud4stky potfebné k zdvéru, jako tyle, oka, skoby, klouby atd., nesméji byti
natfeny barvou, dehtem ani lakem, nybrZz musi byti ponechdny tak, jak byly vykovdny ; jest
véak dovoleno natfiti tyto Zelezné soucdstky prahlednou fermezi, aby nerezavély.

§ 5.

Moy

1. Pumpy, jefdby, vétraci roury, potrubi, mfiZe a pod. v zdvérovych prostordch, na jejich
sténdch nebo na palubé musi byti upevnény tak, aby byla zajisténa bezpecnost zédvéru a aby bylo
vyloudeno vyjmouti tato zafizeni bez patrnych stop.

2. Pumpy a jefdby, jeZz lze vyjimati, musi byti oddéleny od zdvérovych prostor Zeleznym
nebo dfevénym paZenim, jeZ musi byti zafizeno podle ustanoveni § 3.
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I. ALLGEMEINE BESTIMMUNGEN UBER DIE BAUART DER VERSCHLUSSCHIFFE.

§ 2.

Die Schiffe diirfen weder geheime Riume noch solche Zugéinge, die bei der dusseren Besichtigung
nicht sofort wahrgenommen werden kénnen, besitzen. Die dusseren Schiffswinde miissen, soweit
sie zur Abschliessung der Warenrdume dienen, aus dicht verzimmertem Holz oder vernieteten
Metallplatten bestehen.

§3.

1. Die Wande (Schotten), welche die unter Verschluss zu setzenden Laderiume von den
Kajiiten und iibrigen Riumen des Schiffes trennen, sind aus Blech herzustellen, dessen einzelne
Tafeln miteinander vernietet und mit dem Schiffskérper so verbunden sein miissen, dass eine
Trennung von diesemn nicht méglich ist, ohne sichtbare Spuren zu hinterlassen. Durch derartige
Winde aus Blech sind auch die Riume, in denen sich bewegliche Maste befinden (Kaocher), von
den Verschlussraumen zu trennen. Tiiren und sonstige Offnungen, welche aus den Kajiitenraumen
unmittelbar in die Laderiume fiihren, sind nicht gestattet.

2. Bei Holzschiffen kénnen die Schotten aus verzimmerten Planken bestehen, die die gleiche
Hghe wie der Schiffskérper haben und mit ihm fest verbunden sind. Ausserdem muss jede Planke
durch Nieten an mindestens einem Eisenbande befestigt sein, dessen Enden an die Schiffswand
angenietet sind.

§ 4.

I. Die an der Aussenseite des Schiffes angebrachten Krampen, Osen, Nigel, Nieten
Klammern, Schrauben, Bolzen und dergleichen sind im Verschlussraume so zu sichern (umzubiegen,
zu vernieten, zu verschrauben oder dergleichen), dass ihre Entfernung von aussen nicht maglich
ist, ohne sichtbare Spuren zu hinterlassen.

2. Scharniere sind nach Moglichkeit zu vermeiden. Die Scharnierstifte miissen mit den
dusseren Seiten des Scharnierbandes verschweisst sein. Nur die mittlere Zunge des Scharniers
darf drehbar und muss gleichfalls geschweisst sein. Scharnierstifte, die nur durch Vernietung oder
Verschraubung der Enden des Stiftes gehalten werden, sind nicht zuldssig.

3. Die zum Verschlusse erforderlichen Eisenteile, wie Stangen, Osen, Krampen, Scharniere
usw., sind ohne Anstrich mit Farbe, Teer oder Lack zu lassen und in dem Zustande zu erhalten,
in welchem sie sich nach erfolgter Schmiedung befunden haben ; doch ist es gestattet, diese
Eisenteile zur Verhiitung des Rostens mit einem durchsichtigen Firnis zu iiberziehen.

§ s

1. Pumpen, Krane, Liftungsrohre, Rohrleitungen, Gitter oder dergleichen, die in den
Verschlussraumen, an deren Winden oder auf dem Verdeck angebracht sind, miissen so befestigt
sein, dass die Verschlussicherheit gewihrleistet und es ausgeschlossen ist, diese Vorrichtungen
ohne Hinterlassung sichtbarer Spuren herauszunehmen.

--S1N
2. Aushebbare Pumpen und Krane sind von den Verschlussriumen durch eine eiserne oder
hélzerne Verschalung zu trennen, die nach den Bestimmungen des § 3 eingerichtet sein muss.
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1L ZVLASTN{ USTANOVENT.

A. PrRO LODI S PEVNOU PALUBOU.

§ 6.

1. Paluba musi byti s lodnim télesem tak sroubena, sklinov4na, snytovdna nebo jinak pevné
spojena, aby se bez poruden{ nékteré ¢4sti lodniho télesa nebo paluby nemohlo vstoupiti do uzaviené
zdvérové prostory. Cdsti spojujici palubu s lodnim t&lesem budte? toliko uvnitf zavérového
prostoru ; jejich seSroubovéni, snytovani, sklinovéni a pod. budiz provedeno splisobem pfedepsanym
v § 4.

2. Kromé piikrovii naklddacich otvordi nesmi miti paluba jinych pohyblivych ¢4sti ; paluba
mus{ byti nerozluéné spojena s postrannimi sténami a smi tvofiti toliko jediny celek, jenZ jest
pevneé spojen hieby, nyty, Srouby a pod. s vnitinimi Zebry, palubnimi trdmy a pricnimi pfepdzkami.

§ 7.

1. Otvory, vedouci do zdvérovych prostor, musi byti opatfeny pevné zasazenymi otvorovymi
rdmy a mohou byti uzavieny snimatelnymi viky nebo otd¢ivymi dveifmi. Zeleznd vika nebo
Zelezné dvefe musi byti ze silného Zelezného plechu, té% z vinitého plechu, a musi byti zhotoveny
z jednoho kusu nebo z kusd spolu snytovanych. Jsou-li tato vika nebo dvete zhotoveny z prken,
musi byti budto opatfeny na vnitin{ stran& svlaky anebo jednotlivd prkna musi byti na vnitfni
strané piinytovdna k jednomu nebo k nékolika Zeleznym pdsim upevnénym pres celé viko tak,
aby Zddné prkno nemohlo byti vtlaéeno nebo vysunuto. '

2. Lodi, jimiZ se dopravuje zbo#, jeZ se snadno zapai, na pt. obili, suéené ovoce atd., mohou
miti otvory uzaviené — misto viky a dvefmi — mi{#i z draténého pletiva zasazeného do dfevéného
nebo Zelezného rdmu. Vldkna pletiva nesmi byti od sebe vzdalena vice ne? 25 mm a drdt musi
byti alespoti 2 mm silny. Drdténé pletivo musi byti s rémem tak snytovano nebo jinak spojeno,
aby je nebylo moZno bez patrnych stop sejmouti.

3. Otvorové rdmy, do nichZ se vklddaji otvorovd vika nebo otvorové mifZe, musi miti drdZku,
do niZ tato vika nebo mfiZe tak zapadnou, Ze nemohou byti na #4dnou stranu posunuty. Otvorova
vika a otvorové mfizZe, piesahujici otvorové rdmy, musi miti na vnitin{ strané vystupky zachycujici
za otvorovy rdm a zabrafujici vysunuti.

§ 8.

I. Zafizen{ slouZici k uzavieni otvorti musi byti upraveno tak, aby bez patmych stop nebylo
lze prohnouti, zvednouti nebo vysunouti otvorovd vika, otvorové dvefe nebo otvorové miize.

2. Aby bylo mozno uzavfiti jednotlivd otvorova vika, dvefe nebo mii%e, budte? zfizena na
otvorovych rdmech, jakoZ i na otvorovych vikdch, dvetich nebo mfi¥ich oka, jimiZ se prostréf
Zelezné z4vérové tyce nebo Zelezné pdsy nebo ocelov4 Jana, anebo budte na otvorovych vikich,
dvefich nebo mfiZich upevnény petlice, které se zavési na oka otvorovych rdmt a uzavrou
prostréenymi Zeleznymi tyéemi nebo pdsy nebo ocelovymi lany.
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II. BESONDERE BESTIMMUNGEN.

A. FUR SCHIFFE MIT FESTEM VERDECK.

§ 6.

1. Das Verdeck muss mit dem Schiffskérper so verzimmert, verbolzt, vernietet oder sonst
fest verbunden sein, dass ohne Zerstérung eines Teiles des Schiffskérpers oder des Verdecks der
Zutritt in den unter Verschluss stehenden Verschlussraum nicht méglich ist. Die Verbindungsstiicke
zwischen Deck und Schiffsrumpf sind nur im Innern des Verschlussraumes anzubringen; die
Verschraubungen, Vernietungen, Verbolzungen und dergleichen sind in der im § 4 vorgeschriebenen
Weise vorzunehmen.

2. Ausser den Bedeckungen der Ladeluken darf das Deck keine anderen beweglichen Teile
enthalten ; es muss mit den Seitenwinden in untrennbarer Verbindung stehen und darf nur einen
einzigen zusammenhingenden Teil bilden, der mit den innenliegenden Rippen, Deckbalken und
Querschotten durch Nagel, Nieten, Schrauben usw. unbeweglich verbunden ist.

§ 7.

1. Die zu den verschliessbaren Riumen fithrenden Luken miissen fest eingebaute Lukenrahmen
haben und kénnen durch abhebbare Deckel oder drehbare Tiiren verschlossen werden. Eisendeckel
oder Eisentiiren miissen aus starkem Eisenblech, auch Wellblech, bestehen und aus einem Stiick
oder aus miteinander vernieteten Stiicken hergestellt sein. Sind diese Deckel oder Tiiren aus
holzernen Brettern hergestellt, so miissen sie entweder an der Innenseite mit Querleisten verzargt
oder jedes einzelne Brett muss an der Innenseite mit einem oder mehreren iiber den ganzen Deckel
befestigten eisernen Bandern vernietet sein, sodass ein Einbiegen oder Auswuchten eines der
Bretter unmoglich ist.

2. Bei Schiffen, die zum Dumpfigwerden neigende Waren, z. B. Getreide, gedorrtes Obst
usw. fithren, kénnen die Luken — anstatt mit Deckeln und Tiiren — mit Gittern aus Drahtgeflecht
in hélzernem oder eisernem Rahmen geschlossen werden. Die die Maschen bildenden Drihte
diirfen nicht mehr als 25 mm voneinander entfernt sein und ihre Stirke soll mindestens 2 mm,
betragen. Das Drahtgeflecht muss mit dem Rahmen derart vernietet oder sonst verbunden sein,
dass es ohne Hinterlassung sichtbarer Spuren nicht herausgenommen werden kann.

3. Lukenrahmen, in die die Lukendeckel oder Lukengitter eingelegt werden, miissen Falze
tragen,. in die die Lukendeckel oder Lukengitter so hineinpassen, dass sie nach keiner Seite
verschoben werden konnen. Lukendeckel oder Lukengitter, die {iber den Lukenrahmen hinausragen,
miissen auf der Innenseite mit gegen den Lukenrahmen anstossenden Klaspen versehen sein, um
eine Verschiebung zu verhindern.

§ 8.

1. Die Einrichtungen zum Verschliessen der Luken miissen so beschaffen sein, dass ein
Ausbiegen, Ausheben oder Herausschieben der Lukendeckel, Lukentiiren oder Lukengitter nicht
moglich ist, ohne sichtbare Spuren zu hinterlassen.

2, Zum Verschliessen einzelner Lukendeckel, -tiiren oder -gitter sind entweder die
Lukenrahmen, sowie Lukendeckel, -tiiren oder -gitter mit Osen zu versehen, durch die eiserne
Verschlusstangen oder Eisenschienen oder Stahldrahtseile gesteckt werden, oder es sind an
Lukendeckeln, -tiiren oder -gittern Uberfélle anzubringen, die iiber am Lukenrahmen befindliche
Osen gezogen und mittels eiserner Verschlusstangen oder Eisenschienen oder Stahldrahtseilen
geschlossen werden.
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3. K uzavfeni nékolika vedle sebe leZicich vik jest pouZiti nejméné dvou dostateéné silnych

Zeleznych tyéi nebo pdst, poloZenych pres otvorovd vika a spojenych s otvorovym krytem podle
odstavce 2.

§o.

1. U néddrZovych lodi sméji byti jednotlivé nddrZe mezi sebou spojeny. Otvory vedouci do
n4dezi (naklddaci otvory, prilezy atd.) jest uzavirati Zeleznymi viky. Nddrfovd potrubi musi byti
ziizena tak, aby jejich uréeni a spojeni bylo moZno snadno rozpoznati. Tato potrubf musi byti
pro zdvérové zafizeni tak upravena, aby rddné pouiti zdvérového zafizeni bylo mozZno zajistiti
celnimi zdvérkami na kohoutech, ventilech, zdklopkéch, pfirubdch atd.

2. Velkerd potrubi i se spojovacimi kusy, ventily a pfirubami musi byti z tvrdého kovu ;
pouZivati mé&kkého kovu, jako olova a pod., neni pfipustno.

B. Pro LODI S ROZBERNYM KRYTEM.

§ 10,

Je-li rozbérny kryt opatien postrannimi prkny (bo¢ni kryt), musi byti tato prkna spojena
se sloupky pokrovu tak, aby nemohla byti zvenéi uvolnéna. :

a) Lodi se zavizenim na stykové tramky.

§ 1I1.

1. Kryci prkna téhoZ krytu musi byti stejné dlouhd jako prkna bolniho krytu a musi byti
opatfena na vnitini strané liStou, zamezujici posouvani prken po krokvich. Kazdé prkno musi

presahovati spodni prkno alespofi o 2 cm, nejhotej$i pak kryci prkno (ptiklop) obé spodni prkna
stejnou mérou.

2. Prkna krytu, jeZz dosahuji k volnému prostoru a pfiléhaji k nékterému jeho vchodu, musf
byti opatfena na vné$i strané prinytovanymi tihelniky, jeZ se zachyti stykovym trdmkem a tim
se znemoZni vysunuti prkna pod témito trdmky, ohraniCujicimi po obou stranich volny prostor.

3. Stejné budteZ zabezpefena kryci prkna dosahujici k ochozu ; také tu mohou byti konce
prisludnych stykovych trdmki zajistény podle ustanoveni § 12, odst. 3 a 4.

4. Je-i ptiklop upevnén kloubovym pdsem, budiZ opatfen drdZkou, do niZ pd, tvorici zévér,
musi presné zapadati.

§ 12.

1. Prkenny kryt musi byti opatien stykovym trdmkem v misté, kde se stykd s nejbliZ$im

krytem, kteryZto stykovy trdmek pfiléhd spodni hranou pfesné na kryci prkna, leZici na krokvich
krytu.

2. Stejny stykovy trdmek musi byti uprostfed kaZdého prkenného krytu, aby se Z4dné prkno
nemohlo vysunouti.
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3. Zum Verschliessen mehrerer nebeneinanderliegender Lukendeckel sind mindestens zwei
ausreichend starke Eisenstangen oder -schienen iiber die Lukendeckel zu legen und nach Abs. 2
mit dem Lukendach zu verbinden.

§9

1. Bei Tankfahrzeugen diirfen.die Tankriume unter sich verbunden sein. Die zu den
Tankriumen fiihrenden Offnungen (Luken, Mannlcher usw.) sind mit eisernen Deckeln zu
verschliessen. Die Tankrohrleitungen sind so anzubringen, dass sich ihre Bestimmung und ihr
Verlauf leicht erkennen lisst. Sie miissen fiir die Verschlussanlage so vorgerichtet sein, dass ihr
ordnungsmissiger Gebrauch durch Zollverschliisse an Hihnen, Ventilen, Schiebern, Flanschen
usw. sichergestellt werden kann.

2. Simtliche Rohrleitungen, einschliesslich der Verbindungsstiicke, Ventile und Flans'chen
miissen aus hartem Metall bestehen ; die Verwendung weicher Metalle wie Blei oder dergleichen
ist unzulissig. :

B. FUR SCHIFFE MIT ABHEBBAREM DECK.

§ 10.

Ist das abhebbare Deck mit Seitenbrettern versehen (Seitendeck), so sind diese mit den
Deckstindern in eine von aussen nicht zu lésende Verbindung zu bringen.

a) Schiffe mit Schandeckelvorrichtung.

§ 11.

1. Die Deckbretter eines und desselben Deckstosses miissen dieselbe Linge wie die Bretter
des Seitenanschlags haben und auf der Innenseite mit einer Leiste versehen sein, durch welche
das Verschieben der auf die Decksparren aufgelegten Bretter verhindert wird. Jedes Brett hat
das unterliegende Brett wenigstens 2 cm, das oberste Deckbrett (die Stiilpe) beide darunter
liegende Bretter in gleicher Weise zu iiberdecken.

2. Von den nach den Freiriumen auslaufenden Deckbrettern miissen diejenigen, welche auf
einen Eingang zum Freiraum treffen, oberhalb mit angenieteten Winkeleisen derart versehen sein,
dass der angenietete Winkelteil von dem Schandeckel iiberdeckt und dadurch ein Hervorziehen
der Bretter unter den Freiraum beiderseits begrenzenden Schandeckeln unméglich gemacht wird.

3. Gleiche Sicherungen sind bei den nach dem Gangborde auslaufenden Deckbrettern zu
treffen ; auch kénnen hier die Enden der in Betracht kommenden Schandeckel entsprechend den
Bestimmungen im § 12 Abs. 3 und 4 verblendet werden.

4. Dient zur Befestigung der Stiilpe ein Scharnierband, so ist die Stiilpe mit einem Falz zu
versehen, in welchem das den Verschluss bildende Band genau passen muss.

§ 12.

1. Jeder Stoss Deckbretter muss bei seinem Zusammentreffen mit dem nichsten Stoss von
einem Schandeckel iiberdacht werden, der an der unteren Seite genau an die auf den Decksparren
aufliegenden Deckbretter anschliesst.

_ 2. Ein gleicher Schandeckel ist in der Mitte eines jeden Stosses Bretter anzubringen, um
die Verschiebung irgend eines Brettes unméglich zu machen.
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3. Predni a zadni dvojice stykovych trdmkut leZicich na pfepdice, jeZ dé&li obydli muistva
od zivérové prostory, musi byti na své vnéjsi strané upraveny tak. aby konce krycich prken
leZicich vespod i konce piiklopu byly zakryty.

4. Upevnéni tohoto zakryti musi vyhovovati ustanovenim § 4.

§ 13.

1. Stykové trdmky budteZ upraveny tak, aby ostatni zdvérové ¢4sti s nimi souvisejici byly
pevné drZeny.

2. Stykovy trdmek budiZ opatien na dolnim konci hdkem, jenZ se zasune do oka pfinytovaného
k lodnimu boku, hofejsi &4st stykového trdmku pak pisem posouvatelnym v drdZce. Tento pas,
jakoz i stykovy trdmek musi byti opatfeny dvéma vyfezy, jimiZ pfi priloZeni trdmku prochdzeji
dva héky pevné zasazené do krytovych krokvi a sahajici tésné nad pdsy. Konec pésu, presahujici
stykovy tramek, musi byti opatren petlici nebo okem, jeZ zasahuji do pdsu protilehlého stykového
trdmku. Oka uzavrou se jednotlivé budto celnimi olavky, nebo se dd spoletné celnf olivko na
Zeleznou ty¢ protaZenou vice oky, kterdZto ty¢ musi odpovidati ustanovenim § 14, odst. 3.

b) Lodi se zarizenim ma hiebenovy trdm.

§ 14.

1. Lodi se zafizenim na hfebenovy trdm musi miti podél skladnich prostor na obou stranich
ochozy a otvory jejich skladnich prostor musi byti ohranieny boénim ndstavcem a koncovymi
S§titovymi paZenimi. Ochozy, bo¢ni ndstavce a koncovd paZeni musi byti spojeny mezi sebou a s
lodnim télesem v pevny nerozborny celek. Bo¢ni ndstavce s odnimacich postrannich stén musi
byti spojeny s lodnim télesem tak, aby toto spojeni nebylo moZno zvenéi uvolniti, Hiebenovy
trdm musi byti na obou koncich spojen s nékterou souédsti lodniho télesa tak, aby po piiloZeni
celniho zavéru nemohl byti zvenéi odstranén ; piiklop hiebenového trdmu musi byti k nému
pfipevnén nyty, Srouby a pod. tak, aby bez patrnych stop nemohl byti odstranén. DrdZka pod
timto pfiklopem musi odpovidati pfesné tloustce dfevénych desek (odst. 2).

2. K pfikryti skladnich prostort jest pouZiti dievénych desek, které po zapadnuti do drdzky
hiebenového tramu a po ulozeni na boéni ndstavec tvofi Gplné tésny a pevny kryt; jsou-li tyto
desky slozeny z nékolika prken, musi tato prkna byti spojena na vnitini strané alesponi dvéma
svlaky neb asponi dvéma Zeleznymi pasy tak, aby vyhnuti nebo vysunuti jednotlivych prken nebylo
mo?né. Jednotlivé dfevéné desky musi byti opatfeny vhodnym zafizenim (na pf. na dolnim konci
vystupkem nardZejicim na vnitini sténu boéniho ndstavce), aby po pfiloZeni celniho zdvéru nebylo
moZno je vysunouti nebo vyhnouti.

3. Pro zdvér musi byti na kaZzdé¢ desce podle toho, jak jest $irokd, jedna neko vice petlic o
Sifce nejméné 60 mm a na vnéjsi strané boéniho ndstavce zivérovd oka o Sifce nejméné 75 min,
na néZ se petlice zaklesnou. Zavérové tyle, jeZ se protahuji zdvérovymi oky, musi byti z jednoho
kusu a musi byti dostateiné silné. Spojeni petlic s dfevénymi deskami, a jsou-li petlice sloZeny
z vice C4stf, spojeni téchto &sti mezi sebou nesmi byti na klouby. Zivérové zafizeni musi byti
upraveno tak, aby po prostréeni zdvérovych ty¢i zdvérovymi oky nebylo moZnojednotlivé des ky
zvednouti bez patrnych stop.
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3. Das vorderste und hinterste Paar der Schandeckel, welche auf die die Wohnriume der
Mannschaft vom Verschlussraum trennenden Schottenwinde zu liegen kommen, sind an ihrer
Aussenseite dergestalt zu verblenden, dass die Enden der darunter liegenden Deckbretter und
der Stiilpe verdeckt werden.

4. Die Befestigung dieser Verblendung muss den in § 4 gegebenen Bestimmungen entsprechen.

§ 13.

1. Die Schandeckel sollen so eingerichtet sein, dass die mit ihnen verbundenen weiteren
Verschlussteile unverriickbar festgehalten werden.

2. Der Schandeckel ist auf seinem unteren Teil mit einem Haken, der in eine am Bordrand
angenietete Ose eingehingt ist, der obere Teil des Schandeckels mit einer in einem Einschnitt
beweglichen Schiene zu versehen. Sowohl die Schiene als auch der Schandeckel miissen mit zwei
Ausschnitten, durch welche bei Anlegung des Schandeckels zwei in den Decksparren fest eingesetzte
und unmittelbar iiber die Schienen herausgehende Haken durchgelassen werden, ausgestattet
sein. Das iiber den Schandeckel hinausragende Ende der Schiene ist mit einem Uberfall oder
einer Ose, welche in die Schiene des gegeniiberliegenden Schandeckels eingreifen, zu versehen.
Die Osen werden entweder durch Anlegung vog Zollbleien einzeln verschlossen oder es wird ein
gemeinsames Zollblei an einer durch mehrere Osen gefiihrten eisernen Verschlusstangen angebracht,
die den Bestimmungen des § 14 Abs. 3 entsprechen muss.

b) Schiffe mit Scherstockvorrichtung.

§ 14.

1. Schiffe mit Scherstockvorrichtung miissen lings der Laderiume an beiden Seiten mit
Gangborden versehen, die Offnungen ihrer Laderiume miissen durch Tennebiume (Setzborde)
und Kopfstiicke (Giebel) begrenzt sein. Gangborde, Tennebdume und Kopfstiicke miissen unter
sich und mit dem Schiffskérper in fester untrennbarer Verbindung stehen. Tennebiume aus

" abnehmbaren Seitenwinden sind in eine von aussen nicht zu lésende Verbindung mit dem
Schiffskérper zu bringen. Der Scherstock muss an seinen beiden Enden mit einem Stiick des
Schiffskorpers so verbunden sein, dass er, sobald der Zollverschluss angelegt ist, von aussen nicht
entfernt werden kann ; die Scherstockkappe muss an dem Scherstock durch Nieten, Bolzen oder
dergleichen so befestigt sein, dass sie ohne sichtbare Spuren nicht gelést werden kann. Der unter
der Kappe liegende Falz des Scherstocks muss genau der Starke der Holzplatten (Abs. 2) entsprechen.

2. Zum Zudecken der Laderiume sind Holzplatten zu verwenden, die, in den Falz des
Scherstocks eingefiigt und auf den Tennebaum aufgelegt, eine vollstindig dichte und feste
Bedachung bilden ; sie miissen, wenn sie aus einzelnen Brettern bestehen, an der Innenseite durch
mindestens 2 Querleisten oder mindestens 2 eiserne Binder so zusammengehalten werden, dass
ein Ausbiegen oder Auswuchten der einzelnen Bretter unmdglich ist. Die einzelnen Holzplatten
miissen mit einer geeigneten Vorrichtung (z. B. am unteren Ende mit einer auf der Innenseite an
den Tennebaum anstossenden Klaspe) versehen sein, damit nach Anbringung des Zollverschlusses
keinerlei Verschiebung oder Ausbiegung méglich ist. '

3. Zur Verschliessung miissen an jeder Platte je nach ihrer Breite ein oder mehrere Uberfille
in einer Stirke des Eisens von mindestens 60 mm und an der Aussenseite des Tennebaums
entsprechende Verschlussésen von mindestens 75 mm Stirke angebracht sein, iiber welche die

erfille gelegt werden. Die durch die Verschlussésen zu steckenden Verschlusstangen miissen
aus einem Stiick bestehen und ausreichend stark sein. Bei der Verbindung der Uberfille mit den
Holzplatten und, falls die Uberfalle aus mehreren Teilen bestehen, bei der Verbindung dieser Teile
unter sich, diirfen Scharniere nicht verwendet werden. Die Verschlusseinrichtung muss so beschaffen
sein, dass nach Durchfithrung der Verschlusstangen durch die Verschluséssen es unméglich ist,
die einzelnen Platten anzuheben, ohne sichtbare Spuren zu hinterlassen.
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III. USTANOVENI O PRIHLASCE A PROHLIDCE LODf A O VYDAVANT{
UZNAVACICH LISTU O SPUSOBILOSTI K CELNIMU ZAVERU.

§ 15.

1. Kdo #4d4 za vydani uznivaciho listu (§ I, odst. 1 a)), musi prizdnou lod dodati v
Ceskoslovenské republice nékterému pfistavnimu celnimu dfadu leZicimu na Labi nebo na Vltavs,
v Némecké {i8i hlavnimu celnimu dfadu, v jehoZ obvodu jest labsky pfistav, a predloZiti mu dvojmo
tyto listiny :

a) Vykres lodi a zdvérového zafizeni v pfitném a podélném fezu, jakoZ i v pohledu
na palubu ; pfi nddrfovych lodich vykres lodi, z néhoZ musi byti patrny rozvod potrubi
a zdvérové zafizeni ;

b) Popis obsahujici blizi idaje o zévérovych prostordch, jejich otvorech a dvefich,
o zpiisobu stavby lodi, kajut a jinych prostor a o zivérovém zarireni.

2. Utad celni spravy prohlédne lod a prozkoumd podle pfedloZenych listin z4vérové zafizeni
v ptitomnosti lodate nebo jeho zdstupce a zjisti zejména, zda se stavba lodi shoduje svykresem
a popisem, zda vyhovuje predpisim tohoto fddu a zda umoziiuje bezpeény prostorovy zavér. Pri
tom miZe byti na Gtraty lodafovy pribrdn odbornik ve stavbé lodi. Nebyly-li shleddny zdvady,
vyhotovi dfad celni sprdvy uzndvaci list o splsobilosti lodi k celnimu zavéru podle vzorce A a
pripevni k nému jedno vyhotoveni vykresu a popisu i osvédéeni o osobnim pfipudténi lodatove
(§ 19). Videe lodi jest povinen uschovdvati uvedené listiny v nepromokavé schrdné na palubé
lodi a predloZiti je zamé&stnancdm dfadu celni nebo plavebni sprdvy k nahlédnuti, kdykoliv o to
poZddaji.

§. 16.

1. Uzndvaci list o spasobilosti lodi k celnimu zdvéru plati na dobu nejdéle péti let ; pied
uplynutim této lhaty musi byti lod doddna déeskoslovenskému piistavnimu celnimu dfadu nebo
némeckému hlavnimu celnimu dradu (§ 15, odst. 1) k nové prohlidce. Neshledd-li urad celni spravy

pri této prohlidce zdvad, potvrdi uzndvaci list a vyrozumi o tom zdrover dfad celni spravy, ktery
uzndvaci list vydal. Toto potvrzeni, jakoZ i kazdé dalsi plati opét na dobu péti let.

2. Nebude-li Gfad celni spravy, ktery vykonal prvou prohlidku lodi, vyrozumén o pozdgjsi
prohlidce lodi jinym dfadem celni sprdvy, vyzve, uplynula-li doba platnosti uzndvaciho listu,
lodare, aby ve 1hité, jiZz mu stanovi, prokdzal prezkouseni lodi. Nevyhovi-li lodar tomuto vyzvéni,
bude uzndvaci list o zpusobilosti lodi k zivéru prohlaSen za neplatny a vyrozumi se o tom jak
lodaf tak i v8echny v tvahu pfichdzejici eskoslovenské pfistavni celni Grady a némecké hlavm
celni arady (§ 15, odst. 1). .

§ 17.

1. Kazd4 stavebni zména skladnich prostor nebo zdvérového zafizeni lodi musi byti hlalena
nejbliz§imu éeskoslovenskému pfistavnimu celnfmu dfadu nebo némeckému hlavnimu celnimu
LA y7 v v r b w7 vy z 2’ ¥ v 2 v eyt
titadu dfive, nez bude 24ddno za daldf propousténi s prostorovym zdvérem. K hldSeni jest pfipojiti
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III. BESTIMMUNGEN UBER DIE ANMELDUNG UND BESICHTIGUNG DER SCHIFFE
UND UBER DIE AUSSTELLUNG DER ANERKENNTNISSE UBER DIE
ZOLLVERSCHLUSSFAHIGKEIT.

§ 15.

1. Wer die Ausstellung eines Anerkenntnisses (§ 1 Abs. I @)) beantragt, hat das Schiff in
unbeladenem Zustande in der Tschechoslowakischen Republik einem an der Elbe oder der Moldau
gelegenen Hafenzollamt, im Deutschen Reich einem Hauptzollamt, in dessen Bezirk sich ein
Elbehafen befindet, vorzufiihren und folgende Schriftstiicke in je zwei Ausfertigungen einzureichen :

a) Eine Zeichnung des Schiffes und der Verschlusseinrichtung sowohl im Quer- und
Langsschnitt, als auch in der Deckansicht ; bei Tankschiffen eine Zeichnung des Schiffes,
aus der der Verlauf der Rohrleitungen und die Verschlusseinrichtung ersichtlich ist ;

. b) Eine Beschreibung, welche die niheren Angaben iiber die Verschlussraume, ihre
Offnungen und Tiiren, iiber die Bauart des Fahrzeuges, der Kajiiten und sonstiger Riume
sowie iiber die Verschlusseinrichtung enthalt,

2. Die Zollbehtrde nimmt die Besichtigung des Schiffes und die Priifung der Verschluss-
einrichtung auf Grund der vorgelegten' Schriftstiicke unter Zuziehung des Schiffseigners oder
seines Vertreters vor und stellt insbesondere fest, ob die Bauart des Schiffes mit der Zeichnung und
Beschreibung iibereinstimmt, den Vorschriften dieser Ordnung entspricht und die Anlegung eines:
sicheren Raumverschlusses gestattet. Es kann hierbei auf Kosten des Schiffseigners ein
Schiffsbaufachmann hinzugezogen werden. Ergeben sich keine Bedenken, so fertigt die Zollbehdrde
ein Anerkenntnis iiber die Zollverschlussfihigkeit des Fahrzeugs nach Muster A aus und verbindet
mit diesem eine Ausfertigung der Zeichnung und Beschreibung sowie die Bescheinigung iiber die
personliche Zulassung des Schiffseigners (§ 1g). Die angefiihrten Urkunden hat der Schiffsfiithrer
in einer wasserdichten Umschliessung an Bord des Fahrzeugs aufzubewahren und sie jederzeit
den Bediensteten der Zoll- oder Schiftahrtsbehérden auf Verlangen zur Einsicht vorzulegen.

§ 16.

1. Das Anerkenntnis iiber die Verschlussfahigkeit des Schiffes gilt fiir die Dauer von lingstens
funf Jahren ; vor Ablauf dieser Frist ist das Schiff zur neuerlichen Besichtigung einem
fschechoslowakischen Hafenzollamt oder einem deutschen Hauptzollamt (§ 15 Abs. 1) vorzufithren.
Stellt die Zollbehorde bei dieser Besichtigung keine Anstéinde fest, so bestiitigt sie das Anerkenntnis
und verstandigt gleichzeitig die Zollbeh6rde, die das Anerkenntnis ausgestellt hat. Sowohl diese
als auch jede weitere Bestatigung gilt wiederum fiir die Dauer von fiinf Jahren. =5

# 2. Wird die Zollbehérde, die die erste Besichtigung des Schiffes durchgefithrt hat, von der
spiteren Besichtigung des Schiffes durch eine andere Zollbehérde nicht verstindigt, so fordert sie,
wenn die Giiltigkeitsdauer des Anerkenntnisses verflossen ist, den Schiffseigner auf, binnen einer
festzusetzenden Frist die Nachpriifung des Schiffes nachzuweisen. Leistet der Schiffseigner dieser
Aufforderung keine Folge, so wird das Anerkenntnis iiber die Verschlussfihigkeit des Schiffes fiir
erloschen erklirt und hiervon sowohl dem Schiffseigner als auch allen in Betracht kommenden
tscheclﬁoslowa.kischen Hafenzollimtern und deutschen Hauptzollimtern (§ 15 Abs. 1) Mitteilung
gemacht.

§ 17.

I. Jede bauliche Verinderung der Laderiume oder der Verschlusseinrichtung des Fahrzeugs
ist dem nachsten tschechoslowakischen Hafenzollamt oder deutschen Hauptzollamt und zwar
bevor eine weitere Abfertigung unter Raumverschluss begehrt wird, anzuzeigen. Der Anzeige
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vysvétlujici vykres a popis stavebni zmény dvojmo, jakoZ i listiny oznadené v § 15, odst. 2,
posledni véta ; zdroven musi byti lod — je-li to nutno, prdzdnd — doddna k prohlidce.

2. Nebudou-li shleddny zdvady pfi zkouseni zdvérového zafizeni, potvrdi ifad celni sprivy
na uzndvacim listu, Ze lze lod bezpecné uzavfiti, pfipevni k uzndvacimu listu jedno vyhotoveni
vykresu a popisu uvedeného v odst. 1 a vyrozumi zdroveii tifad celni sprdvy, ktery piivodné vydal
uzngvaci list.

3. Budou-li shleddny zdvady pfi prohlidce zdvérového zafizeni a neodstrani-li je lodal ve
hiité mu stanovené, zadrzi ufad celni spravy listiny oznadené v odst. 1 a zadle je s uddnim zdvad
uradu celni sprivy, ktery ptivodné vydal uzndvaci list.

§ 18.

1. Dfive ne? Gfad celni sprivy lod celné uzavie, md zkoumati zdvérové zafizeni, pokud to
stav lodniho ndkladu dovoluje.

2. Utad celni sprdvy, u néhoz dojde k tiplnému vyprdzdnéni viech zdvérovych prostor, jest
opr4vnén pii této pfilezitosti zkoumati, zda-li 1ze lod bezpeéné uzavfiti ; shled4-li arad celni spravy
zavady a lodaf nebo viidce lodi odepfe je odstraniti, m4 dGfad uzndvaci list odebrati a zaslati jej
s uddnim zdvad dfadu celni spravy, ktery jej vydal.

IV. USTANOVEN{ O PRIPUSTENT LODARE K VYHODE, ABY*JEHO LODI BYLY
PRIPOUSTENY POD PROSTOROVYM ZAVEREM.

§ 19.

1. Lodat, ktery chce svoji lodi dopravovati zboZi podléhajici celnimu dozoru pod prostorovym
z&vérem, musi si opatfiti pfipoustéci list v Ceskoslovenské republice u okrskové celni sprdvy, v
Némecké #3i u hlavniho celniho wifadu,; v jehoZ okresu jest labsky pfistav. Mistni pfisludnost Gradu
celni sprivy fidi se podle bydliit& lodatova nebo sidla podniku. Piipoustéci list vystavi se podle
pripojeného vzorce B.

2. Pripoustsci list jest odepfiti, jsou-li odiivodnéné pochybnosti o divéryhodnosti lodafove,
zvI4%té byl-li na tizem{ jedné ze smluvnich stran trestdn pro celni trestny ¢&in, pro zlo¢in nebo pro
trestny &in spichany ze ziskuchtivosti nebo byl-li mu pfipoustéci list jiz jednou odebran. Utad
celni sprdvy jest v3ak oprdvnén za souhlasu pfislu$ného dfadu celni sprévy druhé smluvni strany
nepiihlizeti k prekdZkdm, jsou-li pro to diovody hodné zfetele. K udéleni souhlasu jest v
Ceskoslovenské republice pfisluina okrskové celni sprdva v Praze, v Némecké i president zemského
finanéniho tGfadu v DréZdanech.

3. M4-li lodaf vice lodi, vyd4 mu utad celni sprdvy pro kazdou lod zvl43tni pfipoust&ct list.

§ 20. .
Lodaf, jemu? byl vyddn pfipoustéci list podle § 19, md tyto povinnosti :

a) K vedeni lodi smi pou¥fvati jen davéryhodné osoby ; osobg, jeZ byla trestédna
pro celnf trestny &n, pro zlodin nebo pro trestny &in spichany ze ziskuchtivosti, nesmi
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sind eine erliuternde Zeichnung und Beschreibung der baulichen Verinderung in je zwel
Ausfertigungen, sowie die im § 15 Abs. 2 letzter Satz bezeichneten Urkunden beizufiigen ; zugleich
ist das Fahrzeug — soweit erforderlich in unbeladenem Zustande — zur Besichtigung vorzufiihren.

2. Werden bei der Besichtigung der Verschlusseinrichtung keine Anstinde gefunden, so
bescheinigt die Zollbehérde auf dem Anerkenntnis die Verschlusssicherheit des Schiffes, verbindet
mit dem Anerkenntnis eine Ausfertigung der im Abs. I bezeichneten Zeichnung und Beschreibung
und verstindigt gleichzeitig die Zollbehorde, die das Anerkenntnis erstmalig ausgestellt hat.,

3. Werden bei der Besichtigung der Verschlusseinrichtung Anstinde festgestellt und vom
Schiffseigner in der ihm festgesetzten Frist nicht beseitigt, so behilt die Zollbehorde die im Abs. 1
bezeichneten Urkunden zuriick und iibersendet sie unter Angabe der Anstinde der Zollbehorde,
die das Anerkenntnis erstmalig ausgestelit hat.

§ 18.

1. Bevor die Zollbehorde das Schiff zollamtlich verschliesst, hat sie die Verschlusseinrichtung
zu priifen, soweit es der Beladungszustand des Schiffes gestattet.

2. Die Zollbehérde, bei der eine vollstindige Entladung der Verschlussriume stattfindet, ist
berechtigt, die Verschlussicherheit des Schiffes bei dieser Gelegenheit zu priifen. Findet die
Zollbehdrde Anstinde und verweigert der Schiffseigner oder Schiffsfihrer ihre Beseitigung, so hat
sie das Anerkenntnis einzuziehen und es der Zollbehorde, die es ausgestellt hat, unter Angabe der
Anstinde zu iibersenden.

IV. BESTIMMUNGEN UBER DIE ZULASSUNG DES SCHIFFSEIGNERS ZU DER
VERGUNSTIGUNG DER ABFERTIGUNG SEINER FAHRZEUGE UNTER
RAUMVERSCHLUSS.

§ 19.

1. Der Schiffseigner, der auf semem Schiff unter Zollaufsicht stehende Waren unter
Raumverschluss beférdern will, muss sich einen Zulassungsschein in der Tschechoslowakischen
Republik bei der Kreiszollverwaltung erwirken, im Deutschen Reich bei einem Hauptzollamt, in
dessen Bezirk sich ein Elbehafen befindet. Die értliche Zustindigkeit der Zollbehorde richtet sich
nach dem Wohnort des Schiffseigners oder dem Sitz des Unternehmens. Der Zulassungsschein
wird nach dem anliegenden Muster B ausgestellt. :

2. Die Ausstellung des Zulassungsscheins ist zu versagen, wenn gegen die Vertrauens-
wiirdigkeit des Schiffseigners begriindete Bedenken vorliegen, insbesondere wenn er wegen einer
Zollzuwiderhandlung, wegen eines Verbrechens oder wegen einer aus Gewinnsucht begangenen
Zuwiderhandlung im Gebiete eines der vertragschliessenden Teile bestraft, oder wenn ihm der
Zulassungsschein bereits einmal entzogen worden ist Die Zollbehorde ist jedoch berechtigt,
iiber Hinderungsgriinde im Einvernehmen mit der zustindigen Zollbehoérde des anderen
vertragschliessenden Teils hinwegzusehen, wenn Griinde vorliegen, die beriicksichtigt zu werden
verdienen, Zustindig fiir die Erteilung des Einverstindnisses ist in der Tschechoslowakischen
%eptg)lik die Kreiszollverwaltung in Prag, im Deutschen Reich der Prisident des Landesfinanzamts

resden. '

3. Besitzt der Schiffseigner mehrere Schiffe, so erteilt ihm die Zolibehérde fiir jedes Schiff
einen besonderen Zulassungsschein. )
§ 2o0.
Dem Schiffseigner, dem der Zulassungsschein gemiss § 19 erteilt worden ist, liegen folgende
Verpflichtungen ob :

a) Er darf das Schiff nur durch eine vertrauenswiirdige Person fithren lassen ;
einer Person, die wegen einer Zollzuwiderhandlung, wegen eines Verbrechens oder wegen
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byti svéfeno vedeni lodi pfed uplynutim tf{ let po odpykdni trestu na svobodé nebo po
zaplaceni pokuty.

b) Jest povinen hldsiti kazdou zménu zdvérového zafizeni lodi zplisobem stanovenym

v § 17 pfislusnému dfadu celni sprdvy, dfive neZ bude ?4ddno za dal$i propousténi pod

.. prostorovym zdvérem, a starati se o to, aby celni zdvér nebyl poskozen a aby nedoglo k
" opatfeni, jez by umoziiovalo pEstup ke zboi bez poruseni celniho zdvéru.

¢) Jest povinen hldsiti do 14 dnt vyddvacimu tifadu kaidou zménu vlastnictvi a
zdroveli mu vrdtiti pripoustéci list.

§ 2I.

Celnimi trestnymi &iny podle §§ 19 a 20 rozuméji se v Ceskoslovenské republice celni pfestupky,
v Némecké Fii celni prediny. :

§ 22,

1. Piijetim pfipoustéciho listu podrobuje se lodaf vidi eskoslovenskym tradiim celni sprdvy
smluvni pokuté az do 8000 &eskoslovenskych korun podle § 17, odst. 3 Ceskoslovenského celniho
zékona a viéi némeckym dfadim celni sprdvy penéZité pokuté (Sicherungsgeld) az do 1000 fisskych
marek podle § 203 némeckého Fi$ského ddvkového fddu pro ptipad, Ze by jednal proti ustanovenim

§ 20. Zdkonnd ustanoveni smluvnich stran o stihdn{ a trestdni &ina proti celnim pfedpistim nejsou
tim dotcena.

2. Ceskoslovenské titady celni sprdvy budou uzndvati pfipoustéci listy, vydané pfisludnymi
némeckymi dfady celni spravy, za povoleni podle § 43, odst. 1 celnjho zdkona ze dne 14. ervence
1927 (Cis. 114 Sb. z. a n.). '

§ 23.

1. Vyjde-li dodateéné na jevo, %e lodaf nebyl pfi vyddni pfipoustéciho listu divéryhodnym
(§ 19, odst. 2), nebo pozbude-li lodai davéryhodnosti po vydéni pfipoustéciho listu, odebere mu
vydavaci dfad pfipoustéci list & pripoudtéci listy (§ 19, odst. 3). Ustanoveni § 19, odst. 2, véty 2
a 3 pouZije se tu obdobné,

2. Dédle miZe byti pfipoustéci list odebrdn, zjisti-li se, Ze byly na lodi zfizeny dodateiné tajné
nebo tézko objevitelné prostory nebo Ze byly na zdvérovém zafizeni tfedné uznaném ulinény
takové zmény nebo provedena takovd opatfeni, jeZ umoznuji 81"istup ke zbo#i bez poruleni zdvéru.
Odebrati pfipoustéci list udéleny pro tuto lod piisludi v Ceskoslovenské republice piistavnimu
celnimu tradu, jenz véc zjistil, v Némecké F3i hlavnimu celnimu ufadu, v jehoZ okresu byla véc
zjisténa.

§ 24.
O uloZeni smluvni pokuty nebo pené¥ité pokuty (§ 22), jakoZ i o odebréni pfipoustéciho listu

(§ 23) jest vyrozuméti véechny tfady celni sprdvy smluvnich stran, uvedené v § 15, odst. 1, s
presnym oznadenim lodi, vidce lodi a lodafe.
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einer aus Gewinnsucht begangenen Zuwiderhandlung bestraft worden ist, darf die
Schiffsfiihrung nicht vor Ablauf von drei Jahren nach der Verbiissung der Freiheitsstrafe
oder nach der Entrichtung der Geldbusse iibertragen werden.

b) Er hat jede Verinderung der Verschlusseinrichtung in der im § 17 festgesetzten
Weise der zustindigen Zollbehorde, bevor weitere Abfertigung unter Raumverschluss
begehrt wird, zu melden und dafiir zu sorgen, dass der Zollverschluss nicht beschadigt
und keine Vorkehrung getroffen wird, die einen Zugang zu den Waren ohne Verletzung
des Zollverschlusses erméglicht.

c) Er hat jeden Eigentumswechsel binnen 14 Tagen der Ausstellungsbehérde zu
melden und ihr gleichzeitig den Zulassungsschein zuriickzugeben.

§ 21.

Unter Zollzuwiderhandlungen im Sinne der §§ 19 und 20 sind in der Tschechoslowakischen
Republik Zolliibertretungen, im Deutschen Reich Zollvergehen zu verstehen.

§ 22.

1. Durch die Empfangnahme des Zulassungsscheins unterwirft sich der Schiffseigner im
Falle der Zuwiderhandlung gegen die Bestimmungen des § 20 gegeniiber den tschechoslowakischen
Zollbehsrden einer Vertragsstrafe bis zu 8coo tschechoslowakischen Kronen gemiass § 17 Abs. 3
des tschechoslowakischen Zollgesetzes und gegeniiber den deutschen Zollbehérden einer Geldbusse
(Sicherungsgeld) bis zu rooo Reichsmark geméss § 203 der deutschen Reichsabgabenordnung.
Die gesetzlichen Bestimmungen der vertragschliessenden Teile iiber die Verfolgung und Bestrafung
von Zuwiderhandlungen gegen die Zollvorschriften bleiben unberiihrt.

2. Die tschechoslowakischen Zollbehérden werden die von den zustindigen deutschen
Zollbehorden ausgestellten Zulassungsscheine als Bewilligung geméss § 43 Abs. 1 des Zollgesetzes
vom 14. Juli 1927 (S. d. G. u. V. Nr. 114) anerkennen.

§ 23.

1. Ergibt sich nachtriglich, dass bei Ausstellung des Zulassungsscheins der Schiffseigner
nicht vertrauenswiirdig (§ 19 Abs. 2) war, oder biisst der Schiffseigner nach Ausstellung des
Zulassungsscheins die Vertrauenswiirdigkeit ein, so hat ihm die Ausstellungsbehérde den
Zulassungsschein oder die Zulassungsscheine (§ 19 Abs. 3) zu entziehen. Die Bestimmungen des
§ 19 Abs. 2 Satz 2 und 3 finden entsprechende Anwendung.

2. Der Zulassungsschein kann ferner entzogen werden, wenn festgestellt wird, dass auf einem
Schiff nachtriglich heimliche oder schwer aufzudeckende Réiume geschaffen oder solche
Verinderungen an der amtlich anerkannten Verschlusseinrichtung vorgenommen oder Vorkehrungen
getroffen worden sind, die einen Zugang zu den Waren ohne Verletzung des Verschlusses ermdglichen.
Zustandig fir die Einziehung des fiir dieses Schiff erteilten Zulassungsscheins ist in der
Tschechoslowakischen Republik das Hafenzollamt, das die Feststellung getroffen hat, im Deutschen
Reich das Hauptzollamt, in dessen Bezirk die Feststellung getroffen wurde.

§ 24.

Die Auferlegung einer Vertragsstrafe oder einer Geldbusse (§ 22), sowie die Entziehung des
Zulassungsscheins (§ 23) sind sidmtlichen im § 15 Abs. 1 bezeichneten Zollbehorden der
vertragschliessenden Teile unter genauer Bezeichnung des Fahrzeugs, des Schiffsfiihrers und des
Schiffseigners mitzuteilen.
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V. PRECHODNA A ZAVERECNA USTANOVENT,

§ 25.

Pokud jest toho potfebi, jest predioZiti pfeklady listin uvedenych v §§ 1, 15 aZ 17 a 19, ovéfené
Zeskoslovenskymi nebo n&meckymi konsuldty. V Ceskoslovenské republice mohou byti preklady
ovéfovdny téZ soudné nebo notdisky.

§ 26.

Lodi, jeZ byly uzndny za zputsobilé k celnimu z4véru podle dosavadnich pfedpisi o zpiisobu
stavby zdvérovych lodi, sméji byti i naddle propoudtény s prostorovym zdvérem za dosavadnich
podminek, budou-li zachovdvina ustanoveni obsaZend v §§ 1, 15 aZ 25.

Vzorec A.

UZNAVACS LIST Cis......

o zphisobilosti k zAvéru pro labskou lod :

(druh, jméno, &islo nebo jinak4 znacka, domovské misto atd.)

Po prezkoudeni podle § 15 zAvérového fAdu pro labské lodi ze dne 27. dervna 1930 uzndva se
zpusobilost shora jmenované lodi k zévéru.

Tento uznivaci list s pfipevnénym vykresem a popisem i s pfipevnénym pfipoustécim listem musf
vidce lodi uschovivati v nepromokavé schrdné na palubé lodi a pfedloZiti jej zaméstnancim ufadua
celni nebo plavebnf sprivy k nahlédnuti, kdykoliv o to pozadaji.

Kazd4 stavebni zmé&na skladnich prostor nebo zavérového zatizeni lodi musi byti hliena nejbliZiimu
deskoslovenskému ptistavnimu celnimu tfadu nebo némeckému hlavnimu celnimu dfadu, difve nei
bude 24d4no za dalsi propousténf s prostorovym zivérem, pti Cem?Z jest pfedloZiti vySe uvedené listiny,
jakoZ i ptipojiti vysvétlujici vykres a popis stavebni zmény a dodati lod’ k prohlidce.

Nebylo-li b&hem poslednich pdti let vykon4no celkové pfezkoudeni zpusobilosti lodi k zivéru, nesmi
lod” pfed novym celkovym pfezkouSenim byti propousténa pod prostorovym z&vérem.

Pokud jest toho potfebf, jest pfedloZiti pteklady shora uvedenych nebo pozde&ji vzniklych listin,
ovéfené Ceskoslovenskymi nebo némeckymi konsulity, a nutno je uschovavati stejnym spusobem ;
v Ceskoslovenské republice mohou byti tyto listiny ovétovany téZ soudné& nebo notéisky.

........................ ANE cvvriiiiriiiiiniiiiiaees 1000
(utad)

Celkové prezkoudeni zAvérového zatizeni lodi Z4vérové zafizen{ lodi bylo po stavebni zméné
bylo dnes vykonino a nevznikly pochybnosti o zkoudeno a nevznikly pochybnosti o zpusobilosti
zpisobilosti lodi k zAivéru. lodi k zAvéru.

......... dne ......... 19 :

(afrad) ...l dne ......... 19....

(4fad)
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V. UBERGANGS- UND SCHLUSSBESTIMMUNGEN.

§ 25.

Soweit erforderlich, sind von tschechoslowakischen oder deutschen Konsulaten beglaubigte
Ubersetzungen der in den §§ 1, 15 bis 17 und 19 bezeichneten Schriftstiicke vorzulegen. In der
Tschechoslowakischen Republik kénnen die Ubersetzungen auch von Gerichten oder Notaren
beglaubigt werden.

§ 26.

Die nach den bisherigen Vorschriften iiber die Bauart der Verschlussschiffe als verschlussfihig
anerkannten Fahrzeuge diirfen auch fernerhin unter Beachtung der in den §§ 1, 15 bis 25 enthaltenen
Vorschriften zur Abfertigung unter Schiffsverschluss zugelassen werden.

MUSTER A.

ANERKENNTNIS Nr. ......

iber die Verschlussfahigkeit des Elbeschiffs :

(Gattung, Name, Nummer oder sonstiges Merkzeichen, Heimatort usw.).

Die Verschlussfahigkeit des vorbezeichneten Fahrzeugs wird nach Priifung gemiss § 15 der
Verschlussordnung fiir Elbeschiffe vom 27. Juni 1930 anerkannt.

Diese Anerkenntnis nebst angehefteter Zeichnung und Beschreibung sowie des angehefteten
Zulassungsscheins hat der Schiffsfilhrer in einer wasserdichten Umschliessung an Bord des Fahrzeugs
aufzubewahren und jederzeit den Bediensteten der Zoll- oder Schiffahrtsbehérden auf Verlangen zur
Einsicht vorzulegen.

Jede bauliche Verinderung der Laderaume oder der Verschlusseinrichtung des Fahrzeugs ist, bevor
eine weitere Abfertigung unter Raumverschluss begehrt wird, dem nichsten tschechoslowakischen
Hafenzollamt oder deutschen Hauptzollamt unter Vorlegung der vorbezeichneten Schriftstiicke sowie
unter Beifiigung einer erliuternden Zeichnung und Beschreibung der baulichen Verinderung und unter
Vorfithrung des Fahrzeugs anzuzeigen.

Ist innerhalb der letzten fiinf Jahre eine Vollpriiffung der Verschlussfihigkeit des Fahrzeugs nicht
vorgenommen worden, so darf Abfertigung unter Raumverschluss vor erneuter Vollpriifung nicht
stattfinden.

Soweit erforderlich, sind von tschechoslowakischen oder deutschen Konsulaten beglaubigte
Ubersetzungen der oben bezeichneten oder spiter entstehenden Schriftstiicke, die gleichfalls in der
oben angegebenen Weise aufzubewahren sind, vorzulegen; in der Tschechoslowakischen Republik
koénnen die Schriftstiicke auch von Gerichten oder Notaren beglaubigt werden.

(Behorde)

Eine Vollpriifung der Verschlusseinrichtung des Nach baulicher Verinderung der Verschluss-
Fahrzeugs ist heute vorgenommen worden und einrichtung hat eine Priifung der Verschluss-
hat Bedenken gegen die Verschlussfahigkeit nicht einrichtung des Schiffes stattgefunden und hat
ergeben. Bedenken gegen die Verschlussfahigkeit nicht

ergeben.

(Behoérde) ...l ,den ... 10....
(Behorde)
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Vzorec B.

PRIPOUSTECI LIST Cis

Lod”aft

udfli se podle zAvérového faddu pro labské lodi ze dne 27. &ervna 1930 pro lod' :
vyhoda propou$téni pod prostorovym zavérem.

Lod"af jest povinen :

a) K veden{ lodi pouZivati jen divéryhodné osoby ; osob&, jeZz byla trestdna pro celni
trestny Cin, pro zlodin nebo pro trestny in spachany ze ziskuchtivosti, nesmi byti svéfeno
vedeni lodi pfed uplynutim tfi let po odpykan{ trestu na svobod& nebo po zaplaceni pokuty,

b) Hlasiti kazdou zménu zivérového zatizeni ptisludnému ufadu celnf spravy, difive neZ
bude 7zid4no za dal3f propousténi pod prostorovym zirérem, a starati se o to, aby celnf zavér
nebyl poskozen a aby nedo$lo k opatfeni, jeZ by umoziiovalo pifstup ke zboZf bez poruseni
celnfho zavéru,

¢) Hlasiti do 14 dnu vydivacimu dfadu kazdou zménu vlastnictvi a zaroveii mu vratiti
pfipoustéct list.

Prijetim ptipoustéciho listu se lod”af podrobuje vidi deskoslovenskym ufadim celni spravy smluvni
pokuté& aZ do 8ooo Ceskoslovenskych korun podle § 17, odst. 3 Ceskoslovenského celnfho zdkona ze dne
14. Cervence 1927 (Cis. 114 Sb. z. a n.) a vi& némeckym udfadim celni spravy pené&Zité pokuté

(Sicherungsgeld) aZz do 1000 fi§skych marek podle § 203 némeckého fi¥ského davkového t4du ze dne
13. prosince 1919 pro pifpad, Ze by jednal proti povinnostem shora uvedenym.

.......

(dtad)
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MUSTER B.

ZULASSUNGSSCHEIN Nr. ......
Der Schiffseigner

ist auf Grund der Zollverschlussordnung fiir Elbeschiffe vom 27. Juni 1930 fiir das Fahrzeug

zur Vergiinstigung der Abfertigung unter Raumverschluss zugelassen worden.

Er ist verpflichtet :

a) Das Schiff nur durch eine vertrauenswiirdige Person fiihren zu lassen ; einer Person,
die wegen einer Zollzuwiderhandlung, wegen eines Verbrechens oder wegen einer aus
Gewinnsucht begangenen Zuwiderhandlung bestraft worden ist, darf die Schiffsfiihrung nicht
vor Ablauf von drei Jahren nach der Verbiissung der Freiheitsstrafe oder nach der Entrichtung
der Geldstrafe iibertragen werden,

b) Jede Veranderung der Verschlusseinrichtung der zustindigen Zollbehorde, bevor
weitere Abfertigung unter Raumverschluss begehrt wird, zu melden und dafiir zu sorgen,
dass der Zollverschluss nicht beschidigt und keine Vorkehrung getroffen wird, die einen
Zugang zu den Waren ohne Verletzung des Zollverschlusses ermoglicht,

¢) Jeden Eigentumswechsel binnen 14 Tagen der Ausstellungsbehérde zu melden und
ihr gleichzeitig den Zulassungsschein zuriickzugeben.

Darch die Empfangnahme des Zulassungsscheins unterwirft sich der Schiffseigner im Falle der
Zuwiderhandlung gegen die oben angefiihrten Verpflichtungen gegeniiber den tschechoslowakischen
Zollbehérden einer Vertragsstrafe bis-zu 8ooo tschechoslowakischen Kronen gemiss § 17 Abs. 4 des
tschechoslowakischen Zollgesetzes vom 14. Juli 1927 (S. d. G. u. V. Nr. 114) und gegeniiber den deutschen

Zollbehérden einer Geldbusse (Sicherungsgeld) bis zu 1000 Reichsmark gemiss § 203 der deutschen
Reichsabgabenordnung vom 13. Dezember 1919.

(Behérde)

Copie certifiée conforme :
Praha, le 22 décembre 1930.

Dr Bohuslav Matou$
Divecteur des Arvchives a. 1.
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1 TRADUCTION.

No 2614. — CONVENTION ENTRE LE REICH ALLEMAND ET LA
REPUBLIQUE TCHECOSLOVAQUE COMPORTANT REGLEMENT
UNIFORME DE LA PROCEDURE DE FERMETURE DOUANIERE
APPLICABLE AUX BATEAUX DE L’ELBE. SIGNEE A HAMBOURG,
LE 27 JUIN 1930.

LE PRESIDENT DE LA REPUBLIQUE TCHECOSLOVAQUE et LE PRESIDENT DU REICH ALLEMAND,
désireux d’établir, en vue de faciliter le trafic fluvial, une procédure uniforme d’apposition de
plombs de douane applicable aux bateaux de I’Elbe, ont désigné i cet effet pour leurs plénipo-
tentiaires :

LE PRESIDENT DE LA REPUBLIQUE TCHECOSLOVAQUE :
M. MARTINEC, chef de Section au ministére des Finances ;

LE PRESIDENT DU REICH ALLEMAND :
M. HossFELD, Geheimer Finanzrat, directeur au ministére des Finances ;

Lesquels, aprés avoir échangé leurs pleins pouvoirs trouvés en bonne et due forme, sont
convenus de ce qui suit : v

Article premier.

Le « Réglement relatif & I’apposition de plombs de douane, applicable aux bateaux de I'Elbe »
figurant en annexe a la préesnte convention, sera en vigueur sur I’Elbe, ses affluents et les voies
navigables qui s’y rattachent sur le territoire des deux Etats contractants en ce qui concerne l'expé-
dition en douane de marchandises placées dans des locaux plombés.

Avrticle 2.

Les attestations (paragraphes 15 A 17) et les certificats d’admission (paragraphe 19) établis
par les autorités douaniéres de I'une des Parties contractantes en vertu des dispositions du Reglement
relatif & I'apposition de plombs de douane, applicable aux bateaux de I’Elbe, seront reconnus par
les autorités douaniéres de ’autre Partie, sans préjudice des dispositions du paragraphe 25 de ladite
procédure. .

Article 3.

Le retrait d’un certificat d’admission (paragraphe 23) par les autorités douaniéres de 'une des
Parties contractantes sera reconnu par les autorités douaniéres de ’autre Partie comme étant
obligatoire également pour elles.

Article 4.

Les Parties contractantes veilleront 4 ce que leurs autorités douaniéres et leurs fonctionnaires
des douanes respectifs observent les dispositions du Réglement relatif & I’apposition de plombs

! Traduit par le Secrétariat de la Société des Nations, a titre d’information.
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1 TRANSLATION.

No. 2614 — CONVENTION BETWEEN THE GERMAN REICH AND THE -
CZECHOSLOVAK REPUBLIC REGARDING UNIFORM CUSTOMS
SEALING REGULATIONS FOR ELBE SHIPPING. SIGNED AT
HAMBURG, JUNE 27, 1930. '

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC and THE PRESIDENT OF THE GERMAN REICH,
being desirous of facilitating shipping traffic by instituting uniform Customs sealing regulations
for Elbe shipping have, for this purpose, appointed as their Plenipotentiaries :

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC :
M. MARTINEC, Head of Section in the Ministry of Finance ;

THE PRESIDENT OF THE GERMAN REICH :
M. HossrFELD, Counsellor (Geheimer Finanzrat), Ministerial Director in the Reich Ministry
of Finance,

Who, after having exchanged their full powers, found in good and due form, have agreed as
follows :

Article 1.

The annexed ‘* Customs Sealing Regulations for Elbe shipping *’ shall apply to the Customs
clearing of goods in sealed compartments on the Elbe, its tributaries and the waterways connected
therewith situated in the territory of the two Contracting Parties.

Article 2.

The certificates (Paragraphs 15 to 17) and licences (Paragraph 19) issued by the Customs
authorities of one Contracting Party in virtue of the Customs Sealing Regulations for Elbe shipping,
shall be recognised by the Customs authorities of the other Contracting Party without prejudice to
the provisions of Paragraph 25 of the said regulations.

Article 3.

The withdrawal of a licence (Paragraph 23) by the Customs authorities of one Contracting
I;larty slhall be recognised by the Customs authorities of the other Contracting Party as binding on
them also.

Article 4.

The Contracting Parties shall take steps to ensure that their Customs authorities and Customs
ofﬁcia1§ comply strictly with the provisions of the Customs Sealing Regulations for Elbe shipping

! Translated by the Secretariat of the League of Nations, for information.
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de douane, applicable aux bateaux de I'Elbe, et, notamment, & ce qu’ils apportent tout le soin
voulu & I’exécution des dispositions contenues dans les paragraphes 15 4 19, 23 et 24.

Avticle .

Les ministres des Finances des Parties contractantes se communiqueront réciproquement les
noms des autorités douaniéres qualifiées pour délivrer des attestations (paragraphe 15) et des
certificats d’admission (paragraphe 1g).

Article 6.

Les ministres des Finances des Parties contractantes sont autorisés 4 convenir directement
entre eux des modifications qu’ils jugeront opportunes, en tenant compte des expériences faites dans
ce domaine, d’apporter au Réglement relatif & I’apposition de plombs de douane, applicable aux
bateaux de I'Elbe.

Article 7.

La préesnte convention sera ratifiée. Les instruments de ratification seront échangés le plus tot
possible 4 Berlin.

La convention entrera en vigueur le quatorziéme jour qui suivra la date de l'échange des
instruments de ratification. Elle pourra étre dénoncée avec un préavis de six mois.

La convention est rédigée en double original, en langues tchécoslovaque et allemande. Un
texte original sera remis & chacune des deux Parties contractantes. Les textes tchécoslovaque et
allemand feront également foi.

En foi de quoi les plénipotentiaires des deux Parties ont signé la présente convention.

Fait & Hambourg, le 27 juin 1930.

(L.S.) (Signé) Emil MARTINEC. (L.S.) (Signé) HOSSFELD.

REGLEMENT RELATIF A L’APPOSITION DE PLOMBS DE DOUANE APPLICABLE
AUX BATEAUX DE L’ELBE

Paragraphe premier.

1. Quiconque désire obtenir le passage, dans des bateaux plombés, de marchandises transportées,
sous le contréle de la douane, sur I'Elbe, ses affluents et les voies navigables qui s’y rattachent,
devra prouver qu'il est admis au bénéfice de ce traitement de faveur en produisant les piéces
suivantes : ' :

a) Un certificat attestant que le bateau se préte au plombage (paragraphe 15); et
b) Un certificat faisant foi de I'admission personnelle du propriétaire du bateau

(paragraphe 19).

2. Ne sont admis pour le passage en douane avec des cales plombées, que les batiments destinés
au transport de marchandises et dont le mode de construction et les dispositifs de fermeture
correspondent aux dispositions contenues dans les paragraphes 2 a 14.

Ne 2614



1931 League of Nations — Treaty Series. 195

and, in particular, that special care is taken in applying the provisions contained in Paragraphs 15
to 19, 23 and 24. )

Article 5.

The Finance Ministers of the Contracting Parties shall inform one another what Customs
authorities are entitled to issue certificates (Paragraph 15) and licences (Paragraph 19).

Article 6.

The Finance Ministers of the Contracting Parties are empowered to conclude direct joint
agreements concerning any modifications of the Sealing Regulations for Elbe shipping which they
may deem appropriate in the light of experience.

Article 7.

This Convention shall be ratified. The instruments of ratification shall be exchanged at Berlin-
as soon as possible. :

The Convention shall come into force on the fourteenth day following the exchange of the
instruments of ratification and may be denounced subject to six months’ notice.

The Convention is drawn up in duplicate in the Czechoslovak and German languages. Each
of the Contracting Parties shall receive an original copy. The Czechoslovak and German texts
are equally authentic. . :

In faith whereof the Plenipotentiaries of both Parties have signed the present Convention.

Done at Hamburg, June 27, 1930.

(L. S.) (Signed) Emil MARTINEC. (L. S.) (Signed) HOSSFELD.

CUSTOMS SEALING REGULATIONS FOR ELBE SHIPPING.

Paragraph 1.

1. Anyone applying for the clearance in sealed vessels of goods under Customs supervision
transported on the Elbe, its tributaries and the waterways connected therewith must submit the
following documents proving his title to enjoy such facilities :

(a) A certificate attesting the vessel’s suitability for sealing (Paragraph 15) and
(b) A document certifying that the owner of the vessel is personnally eligible
(Paragraph 19).

2. Only vessels used for cargo transport whose structural design and sealing arrangements
are in conformity with the provisions of Paragraphs 2 to 14 shall be eligible for clearance as sealed
vessels.

No. 2614
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I. DISPOSITIONS GENERALES RELATIVES AU MODE DE CONSTRUCTION DES

BATEAUX DESTINES AU TRANSPORT DE MARCHANDISES DANS DES CALES
PLOMBEES

Paragraphe 2.

Les bateaux ne doivent avoir ni compartiments secrets ni accés qui ne pourraient étre immé-
diatement apergus au cours d’une visite extérieure du batiment. Les parois extérieures du bateau,
dans la mesure ol elles servent & délimiter les cales & marchandises, doivent étre faites de piéces
de bois étroitement assemblées ou de plaques de métal rivées.

Paragraphe 3.

1. Les cloisons qui séparent les cales destinées 4 étre plombées, des cabines et autres
compartiments du navire, doivent étre faites de téle dont les différentes plaques doivent étre rivées -
I'une 3 l'autre et rattachées au corps du navire de maniére qu’il soit impossible de les séparer de
ce dernier sans laisser de traces visibles. Des cloisons analogues en téle doivent également séparer les
compartiments dans lesquels se trouvent des mats mobiles (trémues), des compartiments 4 plomber.
Les portes et autres ouvertures conduisant directement des compartiments 4 cabines dans les
cales ne sont pas autorisées.

2. Dans les bateaux en bois, les cloisons peuvent é&tre faites de planches assemblées, de la
méme hauteur que le corps du batiment, et solidement fixées & ce dernier. De plus, chaque planche
doit étre fixée au moyen de rivets & une, au moins, bande de fer dont les extrémités sont rivées au
corps du navire,

Paragraphe 4.

1. Les crochets, ceillets, clous, rivets, crampons, vis, écrous et similaire, fixés sur la paroi
extérieure du bateau, doivent étre consolidés (recourbés, rivés, boulonnés, etc.) sur la paroi intérieure
des compartiments & plomber, de maniére qu'il soit impossible de les enlever sans laisser de traces
visibles,

2. L’emploi de charniéres doit étre évité dans la mesure du possible. Les chevilles des charniéres
doivent étre soudées aux cdté extérieurs du couplet. Seule la languette médiane de la charniére
doit étre mobile ; elle doit étre également soudée. Les chevilles simplement rivées ou maintenues
par des écrous aux deux extrémités ne sont pas admises.

3. Les parties métalliques servant & la fermeture des cales, telles que barres, anneaux, crampons,
chamniéres, etc. ne doivent étre ni peintes, ni goudronnées, ni laquées et doivent étre laissées dans
I’état dans lequel elles se trouvaient lorsqu’elles ont été forgées ; il est toutefois permis, pour protéger
ces parties métalliques contre la rouille, de les revétir d'un vernis transparent.

Paragraphe 5.

1. Les pompes, grues, tuyaux d’aération, tuyauteries, grilles et similaires aménagés dans les
cales destinées 4 étre plombées, sur les parois ou le pont desdites cales, doivent étre fixés de maniére
gue la sécurité du plombage soit garantie et qu'il soit impossible d’enlever ces appareils sans laisser

e traces visibles.

2. Les pompes et grues démontables doivent étre séparées des cales destinées & étre plombées,
par un revétement en fer ou en bois aménagé conformément aux dispositions du paragraphe 3.
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I. GENERAL REGULATIONS FOR THE DESIGN OF SEALED VESSELS.

" Paragraph 2.

Vessels should neither have secret compartments nor means of access to compartments which

are not apparent on superficial inspection. The outer hulls of vessels, if they serve to shut off the
cargo holds, shall be made of tightly joined wood or riveted metal plates.

Paragraph 3.

1. The bulkheads separating the cargo holds to be sealed from the cabins and other holds
of the vessel should be of sheet metal, the separate plates of which must be riveted together and
fixed to the ship’s body in such a way that they cannot be detached from the latter without leaving
visible traces. Similar sheet-metal bulkheads must also be used to partition the compartments
containing collapsible masts (casings) from the sealed holds. Doors or other openings leading
directly from cabins into the cargo holds are not permitted.

2. The bulkheads in wooden vessels may be of joined planking of the same height as the
ship’s body and firmly connected therewith. Each plank must, in addition, be riveted to at least one
iron band the ends of which are riveted to the vessel’s hull. .

Paragraph 4.

1. Clamps, staples, nails, rivets, pegs, screws, bolts and the like fixed to the outside of the
vessel must be so secured in the sealed compartments (clinched, riveted, bolted or the like) that they
cannot be removed from outside without leaving visible traces.

2. Hinge-joints are to be avoided wherever possible. Hinge-pins must be welded to the outer
edges of the hinge arm. Only the centre tongue of the hinge may be movable and it must also be

welded. Hingepins which are merely attached by being riveted or screwed at the end are not
admissible.

. 3. Iron fittings for sealing purposes such as bars, staples, clamps, hinges, etc., must not be
painted, tarred or lacquered, but be kept in the same condition as after forging ; such iron fittings,
however, may be given a coating of transparent varnish to protect them from rust.

Paragraph 5.

1. Pumps, cranes, ventilator shafts, piping, gratings and the like, installed in the sealed
compartments or in the sides or roof thereof must be so secured that the effective shutting off of the
compartments is ensured, and that they cannot be removed without leaving visible traces.

2. Movable pumps and cranes must be separated from the sealed compartments by an iron or
wooden casing fixed in accordance with the provisions of Paragraph 3.
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II. DISPOSITIONS SPECIALES

A. BATEAUX A PONT FIXE.

Paragraphe 6.

1. Le pont doit étre rattaché étroitement au corps du bateau au moyen de mortaises, boulons,
rivets ou similaires, de maniére qu’il soit impossible de pénétrer dans les compartiments plombés
sans détruire une partie du corps du bateau ou du pont. Les piéces servant a rattacher le pont au
corps du bateau doivent se trouver uniquement & l'intérieur de la cale destinée & étre plombée ;
la pose des vis, rivets, boulons et similaires doit étre effectuée de la maniére prescrite au
paragraphe 4.

2. Le pont ne doit comporter aucune partie mobile autre que les panneaux des écoutilles des
cales. Il doit étre intimement rattaché aux parois latérales et constituer un tout inséparable fixé
au moyen de clous, rivets, vis, etc. aux membrures, barrots de pont et cloisons transversales
se trouvant i l'intérieur. '

" Paragraphe 7.

1. Les écoutilles donnant accés aux cales destinées a étre plombées doivent étre pourvues de
cadres solidement construits et peuvent étre fermées au moyen de panneaux mobiles ou de portes
pivotantes. Les panneaux ou portes en fer doivent étre en forte téle de fer, méme ondulée,
d’'une seule piéce ou de plusieurs piéces rivées I'une 4 l'autre. Si les panneaux ou portes
sont faits de planches, ces derniéres doivent former chissis avec des entretoises posées sur la face
intérieure ou alors chaque planche doit étre rivée sur la face intérieure a une ou plusieurs bandes
de fer portant sur toute la largeur du panneau, de sorte qu’il soit impossible de recourber ou d’enlever
I'une des planches.

2. Dans les bateaux transportant des marchandises susceptibles de s’échauffer, telles que
céréales, légumes desséchés, etc., les écoutilles peuvent étre fermées, au lieu de portes ou de panneaux,
par des grillages de fil de fer encadrés de chissis de bois ou de fer. Les fils de fer qui forment les mailles
ne doivent pas étre éloignés l'un de l'autre de plus de 25 millimétres et leur épaisseur doit étre
de 2 millimétres au moins. Le treillis de fil de fer doit étre rivé ou fixé de toute autre fagon au cadre,
de maniére qu'il soit impossible de ’enlever sans laisser de traces visibles.

3. Les cadres d’écoutille dans lesquels s’emboitent les panneaux ou grilles d’écoutille doivent
comporter des rainures auxquelles lesdits panneaux ou grilles s’adaptent de maniére qu’il ne soit
pas possible de les déplacer dans un sens quelconque. Les panneaux ou grilles d’écoutille qui font
saillie sur les cadres d’écoutille doivent étre munis, sur la face intérieure, de moulures s’appuyant
sur le cadre d’écoutille de maniére 4 empécher un déplacement.

Paragraphe 8.

1. Le dispositif de fermeture des écoutilles doit étre tel qu’il soit impossible de recourber,
soulever ou déplacer les panneaux, portes ou grilles d’écoutille sans laisser de traces visibles. -

2. Pour assurer la fermeture de chaque panneau, porte ou grille d’écoutille, les cadres d’écoutille,
ainsi que les panneaux, portes ou grilles d’écoutille, doivent étre munis d’ceillets dans lesquels sont
passés des barres de fermeture en fer, des bandes de fer ou des cAbles d’acier ou encore de moraillons
qui sont passés sur les ceillets fixés au cadre d’écoutille et maintenus au moyen de barres de fermeture
en fer, de bandes de fer ou de cables d’acier.

3. La fermeture de plusieurs panneaux d’écoutille disposés 1'un prés de 'autre doit étre assurée
au moyen d’au moins deux barres ou bandes de fer suffisamment fortes posées sur le panneau
d’écoutille et fixées comme il est dit 4 ’alinéa 2, a la partie du pont dans laquelle sont pratiquées les
écoutilles. : o 6
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II. SPECIAL REGULATIONS.

A. FIXED-DECK VESSELS.

Paragraph 6.

1. The deck must be so firmly joined, bolted, riveted, or the like, to the ship’s body that the
compartments under seal can only be entered by breaking through a part of the vessel’s framework
or deck. The deck must be joined to the hull from within the sealed compartment ; screws, rivets,
bolts and the like must be secured in the manner described in Paragraph 4.

2. Apart from the hatches of the cargo holds, the deck may not have any other movable
parts. It must be inseparably connected with the sides and should form a single combined structure
connected with the interior ribs, deck-beams and cross bulkheads by nails, bolts, screws, etc.

Paragraph 7.

1. The hatchways leading to the sealed compartments must have permanently built-in
frames and may be closed by removable covers or hinged doors. Iron covers or doors must be of
stout plate or corrugated iron and be made in one piece or consist of a number of pieces riveted
-together If the covers or doors are formed of wooden battens, either they must have traverses
attached on the inside or each single plank must be riveted on the inside to one or more iron bands
fastened across the whole of the cover, so that none of the planks can be tent back or prised out.

2. Vessels conveying goods which are liable to ferment, e. g., grain, dried fruit, etc., may have
the hatches fastened, not with covers or doors, but with gratings of wire-netting framed in wood or
iron. The strands of wire forming the meshes must be not more than 25 mm. apart and should be at
least 2 mm. thick. The wire-netting must be so attached to the frame by rivets or otherwise that it
cannot be removed without leaving visible traces.

3. The hatch frames in which the hatch covers or gratings are set must have grcoves so
adjusted to hold the covers or gratings that the latter cannot be moved in any direction. Hatch
covers or gratings projecting beyond the edges of the hatches must have an inside moulding fitting
into the hatch frame in such a way as to prevent displacement.

Paragraph 8.

1. The fittings for closing the hatches must be so arranged that the hatch covers, doors or
gratings cannot be bent, lifted or slid out without leaving visible traces.

2. For securing the various hatch covers, doors or gratings, the hatch frames, covers, doors or
gratings shall either be fitted with staples through which iron rods, bars or steel cables are passed,
or the hatch frames, doors or gratings shall have hasps attached which are drawn over staples on the
hatch frames and secured by iron rods, bars or steel cables. :

3. Several adjacent hatch covers shall be secured by laying at least two iron rods or bars of
adequate strength across the hatch covers and making them fast to the top of the hatchway in the
manner described in 2.
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Paragraphe 9.

1. Dans les batiments & citernes, les citernes doivent communiquer entre elles. Les ouvertures
donnant accés aux citernes (écoutilles, trous d’homme, etc.) doivent étre fermées au moyen de
panneaux de fer. Les tuyautertes des citernes doivent étre aménagées de maniére que leur destination
et leur parcours puissent étre facilement reconnus. Elles doivent étre agencées de telle fagon, en ce
qui concerne leur dispositif de fermeture, que leur utilisation normale puisse étre contrdlée par
I’apposition de plombs de douane aux robinets, soupapes, tiroirs, brides, etc.

2. Toutes les tuyauteries, y compris les raccords, soupapes et brides, doivent &tre en métal
dur ; I’emploi de plomb ou métaux similaires n’est pas permis.

B. BATEAUX A PONT AMOVIBLE.

Paragraphe 10.

Si le pont amovible est muni de planches latérales (pont latéral), ces derniéres doivent étr
fixées aux supports du pont de maniére qu'il soit impossible de les détacher du dehors. '

a) Bateaux 4 dispositif de plat-bord.
| Paragraphe 11.

1. Les planches faisant partie d’'un méme panneau de pont doivent avoir la méme longueur

gue celles de I'appui latéral et étre munies, sur la face intérieure, d’une moulure empéchant le

éplacement des planches posées sur les chevrons du pont. Chaque planche doit chevaucher d’au

moins deux centimétres sur la planche se trouvant sous elle ; la planche supérieure. (couvercle)
doit chevaucher de la méme maniére sur les deux planches se trouvant sous elle.

2. Les planches de pont longeant les espaces libres, qui sont contigués a4 une ouverture donnaut
accés A ces espaces, doivent étre munies, sur la face supérieure, d’'une corniére rivée 4 la planche, de
maniére que la corniére ainsi rivée soit recouverte par le plat-bord et que, de cette fagon, il soit
impossible de retirer les planches de dessous les plats-bords qui délimitent de part et d’autre les
espaces libres. '

3. Les mémes mesures de précaution doivent étre prises en ce qui concerne les planches de
pont qui longent la passerelle ; on peut également, dans ce cas, garnir d’un revétement les extrémités
du plat-bord adjacent, conformément aux dispositions des alinéas 3 et 4 du paragraphe 12.

4. Si le couvercle supérieur est fixé au moyen d’une tringle & charniére, il doit comporter une
rainure & laquelle la tringle assurant la fermeture s’adapte exactement.

Paragraphe 12.

1. Chaque panneau de planches de pont doit étre recouvert, sur la ligne de rencontre avec
le panneau voisin, d'un plat-bord s’adaptant exactement aux planches posées sur les chevrons
du pont.

2. Un plat-bord devra étre également disposé au milieu de chaque panneau, de maniére &
rendre impossible le déplacement d’une planche quelconque.

3. Les couples de plat-bords del’avant et de l’arriére, se trouvant sur les cloisons qui séparent les
logements de 1'équipage des cales destinées a étre plombées, doivent comporter, sur leurs cétés
extérieurs, un revétement chevauchant sur les extrémités des planches de pont et du couvercle
placé au-dessous d'eux.

4. Le mode de fixation de ce revétement doit étre conforme aux dispositions du paragraphe 4.
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Paragraph 9.

1. In the case of tank vessels, the tanks may be connected with one another. The openings
(hatches, manholes, etc.) leading to the tanks shall be closed with iron covers. The tank piping
shall be so fitted as to enable its purpose and course to be easily ascertained. The piping for the
sealed compartments shall be so arranged as to enable its normal operation to be controlled by
affixing Customs seals to the cocks, valves, plungzrs, flanges, etc.

2. All piping, including the connecting joints, valves and flanges, must be of hard metal ; the
use of soft metal, such as lead or the like, is prohibited. '

B. VESSELS WITH DETACHABLE DECKS.

Paragraph 10.

If the detachable part of a deck is bordered by side-planks (side-deck), these must be so attached
to the deck stanchions that they cannot be loosened from outside.

a) Vessels of the covering-board type.

Paragraph 11.

1. The planks of any one hatch-cover must be the same length as those of the bordering
ledge and have a moulding on the inside to prevent the battens laid on the deck spars being dislodged.
Each plank must overlap the plank below by at least two cm. and the upper batten (centre plank)
must similarly cover both the planks below 1t.

2. The deck planks extending into unsealed compartments which abut on a passage leading to
the latter must have angle-irons riveted on the upper side and so overlapped by the covering-board
as to make it impossible to withdraw the planks from under the covering boards bordering the
unsealed compartment on both sides.

3. Similar precautions shall be taken in respect of the deck planks abutting on the gangway ;
in this case the extremities of the covering-board in question can also be faced in the manner
described in Paragraph 12, sub-paragraphs 3 and 4.

4. If secured by means of an hinged strap the top centre-plank shall have a groove in which
the securing strap fits exactly.

Paragrap 12.

1. Each hatch-cover must, at the point where it joins the next hatch-cover, be overlapped

by a covering-board the lower side of which fits closely on to the deck planking placed on the deck
spars.

2. A similar covering-board must be placed across the middle of every hatch-cover to prevent
any batten being displaced.

3. The fore and aft pair of covering-boards resting on the bulkheads which separate the crew’s
quarters from the sealed holds must have their outer sides so faced as to cover the ends of the
hatchbattens and the centre-plank underneath.

4. The way in which this facing is secured must comply with the rules laid down in
paragraph 4.
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Paragraphe 13.

1. La disposition des plats-bords doit étre telle que les autres piéces servant i la fermetur. et
rattachées aux plats-bords soient maintenues de maniére qu’il soit impossible de les déplacer.

2. Le plat-bord doit étre muni, sur la partie inférieure, d'un crochet passé dans un ceillet rivé
sur le bord du bateau ; la partie supérieure du plat-bord doit étre munie d’une tringle mobile glissant
dans une entaille. La tringle et le plat-bord doivent comporter deux échancrures laissant pascer,
lors de la pose du plat-bord, deux crochets solidement fixés aux chevrons du pont et s’élevant
immédiatement au-dessus de la tringle. L'extrémité de la tringle faissnt caillie sur le plat-bord
doit étre munie d'un moraillon ou d’un ceillet venant s’engager sur la tringle du plat-bord opposé.
Les ceillets sont scellés séparément, par apposition de plombs de douane, ou alors il est apposé
un plomb de douane commun sur une barre de fermeture passée dans plusieurs ceillets & la fois, et
qui doit étre conforme aux prescriptions.de ’alinéa 3 du paragraphe 14.

b} Bateaux a cales recouvertes de panneaux amovibles inclinés.
Paragraphe 14.

1. Les bateaux dont les cales sont recouvertes de panneaux amovibles inclinés devront étre
pourvus de part et d’autre de passerelles longeant les cales ; les ouvertures des cales doivent étre
bordées d’hiloires (fargues) et de fronteaux (pignons). Les passerelles, hiloires et fronteaux doivent
étre solidement relids entre eux et avec le corps du bateau de maniére qu'’il soit impossible de les
détacher. Les hiloires consistant en parois latérales amovibles doivent étre fixées au corps du
bateau de maniére qu’il soit impossible de les enlever. La poutre faftiére doit étre fixée aux deux
extrémités & une des piéces faisant partie du corps du bateau, de telle maniére qu'il soit impossible de
I'enlever du dehors une fois les plombs de douane apposés ; le chapiteau surmontant la poutre
faitiere doit étre fixé A celle-ci au moyen ‘de rivets, boulons ou similaires de maniére qu’il soit
impossible de le détacher sans laisser de traces visibles. La rainure de la poutre faitiére se

trouvant sous le chapiteau doit correspondre exactement i 1l’épaisseur des panneaux de bois
(alinéa 2).

2. Pour la fermeture des cales, il sera fait usage de panneaux de bois qui s’engagent dans la
rainure de la poutre faitiére et s’appuient sur I'hiloire constituant ainsi une toiture solide et sans
solution de continuité ; si les panneaux sont composés de plusieurs planches, ils doivent étre
renforcés sur la face intérieure par au moins deux entretoises ou au moins deux bandes de fer de
maniére qu'il soit impossible de recourber-ou soulever 1'une de ces planches. Chaque panneau devra
étre pourvu d’un dispositif approprié (par exemple, d’'une moulure placée a l'extrémité inférieure
et venant s’appuyer sur [’hiloire) afin qu’il ne soit pas possible de la déplacer ou de la recourber
aprés I'apposition des plombs de douane.

3. Pour permettre la fermeture de la cale, chaque planche doit tre munie, selon sa largeur, d'un
ou plusieurs moraillons d’une épaisseur de fer d’au moins 60 mm. ; la partie extérieure de I'hiloire
doit porter un nombre correspondant d’eillets de fermeture d’une épaisseur d’au moins 75 mm.
sur lesquels viendront s’engager les moraillons. Les barres de fermeture qui doivent étre passées
dans les ceillets doivent étre d'une seule piéce et suffisamment fortes. Il ne sera pas fait usage de
charniéres pour fixer les moraillons aux planches ou pour relier entre elles les différentes parties
de ces moraillons, s'il sont composés de plusicurs piéces. Le dispositif de fermeture doit étre tel qu'il
ne soit pas possible de soulever les planches sans laisser de traces visibles lorsque les barres de
fermeture sont passées dans les ceillets.
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Paragraph 13.

1. Covering-boards should be so fitted that the rest of the fastenings attached to them are
held fast.

2. The lower side of a covering-board shall be fitted with a hook which is inserted in a staple
riveted into the ship’s side and the top of the board with a bar moving in a groove. Both the bar
and the covering-board must have two holes through which two hooks built into the deck stanchions
s0 as to project just above the bar may pass when the covering-board is laid on. The end of the bar
projecting over the covering-board shall be fitted with an overlapping lug or staple which fits on
to the bar of the covering-board opposite. Staples shall either be sealed separately by affixing
Customs lead seals or one common Customs seal shall be placed on an iron bar passing through a
number of staples, which bar shall comply with the provisions of Paragraph 14, sub-paragraph 3.

b) Vessels fitted with ridge-roofed hatches.

Paragraph 14.

1. Vessels with ridge-roofed hatches must have gangways on both sides of the cargo holds
and the hold-openings must have coamings (gunwales) and head-pieces (moulding) round the edge.
Gangways, coamings, and headpieces must be firmly and inseperably connected with one another
and  with the ship’s framework. Coamings composed of detachable side-walls must be
attached to the body of the ship by fastenings that cannot be loosened from outside. Each end of
the ridge-beam must be so connected with a piece of the ship’s framework that it cannot be dislodged
from outside when the Customs seal is affixed ; the ridge-beam cover must be so secured to the
ridge-beam by rivets, bolts or the like that it cannot be removed without leaving visible traces.
The ridge-beam moulding under the cover must correspond exactly with the thickness of the
wooden battens (paragraph 2).

2. The cargo holds shall be covered by means of wooden battens which, when fitted into the
moulding of the ridge-beam and resting on the coamings, form a perfectly compact and solid
roofing ; if formed of simple planks, they must be fastened together on the inside by not less than
two cross — or two iron — bars so as to prevent single planks being bent back or prised out.
Planks must each have a suitable attachment (e. g. a moulding at the lower end abutting on the
inside on the coaming) making it impossible, after the Customs seal has been affixed, for them to
be in any way dislodged or bent back.

3. For sealing purposes there must be, on each batten (according to the width of the batten),
one or more hasps made of iron not less than 60 mm. thick and, on the outside of the coaming,
staples to correspond, at least 75 mm. thick, over which the hasps are passed. The sealing bars for
insertion through the staples must be in one piece and sufficiently stout. Hinges must not be used
to fasten the hasps to the wooden battens or to interconnect the component parts of the hasps if
these are in more than one piece. The sealing contrivance must be 'so arranged that, when the
bar is drawn through the staples, no batten can be raised without obvious traces being left.
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ITII. DISPOSITIONS CONCERNANT LA PRESENTATION ET LA VISITE DES BATEAUX
AINSI QUE LA DELIVRANCE DES CERTIFICATS ATTESTANT QUE LE BATEAU
SE PRETE A L’APPOSITION DES PLOMBS DE DOUANE

Paragraphe 15.

I. Quiconque demande la délivrance d'un certificat (paragraphe premier, alinéa premier a) doit
amener le bateau non chargé, dans la République tchécoslovaque, dans 1'un des ports de douane
de I’Elbe ou de la Moldau, et, dans le Reich allemand, dans un bureau principal de douane dans la
circonscription duquel se trouve un port de I’Elbe, et produire les documents suivants établis en deux
expéditions :

a) Un dessin indiquant les coupes longitudinale et transversale du bateau et du
dispositif de fermeture ainsi que le profil horizontal de pont ; pour les bateaux-citernes
un dessin du bateau permettant de reconnaitre le parcours des tuyauteries et le dispositif
de fermeture ;

b) Une description détaillée des cales, des ouvertures et portes des cales, du mode

de construction du bitiment, des cabines et autres compartiments, ainsi que du dispositif
de fermeture.

2. L'autorité douaniére entreprend la visite du bateau et ’examen du dispositif de fermeture
sur la base des documents produits, en présence du propriétaire du bateau ou de son représentant,
et vérifie en particulier sile mode de construction du bateau est conforme au dessin et 4 la description,
s'il correspond aux prescriptions du présent réglement et s'il se préte & un plombage présentant des
garanties de sécurité. Il pourra étre fait appel 4 cet égard au concours, aux frais du propriétaire
du bateau, d'un expert en constructions navales. S’il n’est. pas constaté de défectuosités, 'autorité
douaniére établit un certificat, conforme au modeéle A, attestant que le bAtiment se préte a
l'apposition de plombs de douane, et joint i ce certificat une copie du dessin et de la description,
ainsi qu'un certificat d’admission personnelle du propriétaire du bateau (paragraphe x9). Les
documents précités doivent étre conservés & bord par le capitaine du bateau dans une enveloppe
étanche et doivent étre produits par ce dernier & toute réquisition des fonctionnaires de la douane
ou des autorités du service de navigation.

Paragraphe 16.

1. Le certificat attestant que le bateau se préte au plombage est valable pour une durée maxima
de cing ans. Avant l’expiration de ce délai, le bateau doit étre amené, en vue d’une nouvelle visite,
dans un port de douane tchécoslovaque ou au siége d’un bureau principal de douane allemand
(paragraphe 15, alinéa premier). Si I’autorité douaniére ne constate, au cours de cette visite, aucune
défectuosité, elle confirme le certificat et en informe en méme temps 'autorité douaniére qui I'a
établi. Cette confirmation et toutes les autres confirmations ultérieures sont valables chacune
pour une nouvelle durée de cing ans. ' )

2. Si l'autorité douaniére qui a procédé A la premiére visite du bateau n’est pas avisée d’une
nouvelle visite du méme bateau par une autre autorité douaniére, elle invite ’armateur, lorsque
la durée de-validité du certificat a expiré, A faire la preuve, dans un délai 4 impartir, de ce que le
bateau a été visité a nouveau. Si 'armateur ne donne pas de suite & cette invitation, le certificat
attestant que le bateau se préte au plombage est déclaré périmé et le fait est porté A la connaissance,
tant de 'armateur que de tous les ports de douane tchécoslovaques et des bureaux principaux de
douane allemand intéressés (paragraphe 15, alinéa premier).

Paragraphe 17.

1. Toute modification apportée 4 I'aménagement des cales ou au dispositif de fermeture du
batiment doit étre notifiée au port de douane tchécoslovaque ou bureau principal de douane allemand
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ITII. REGULATIONS FOR THE PRESENTATION AND INSPECTION OF VESSELS AND
FOR THE ISSUE OF CERTIFICATES OF SUITABILITY FOR CUSTOMS SEALING.

Paragraph 15.

1. A person applying for the issue of a certificate (Paragraph 1, sub-paragraph 1 (2)) must
submit the empty vessel for inspection to a Port Customs authority on the Elbe or the Moldau in
Czechoslovakia, or in Germany to a central Customs authority in whose district there is an Elbe
port, and must present the following documents in duplicate :

(a) A sketch of both the cross and longitudinal sections, as well as of the deck
elevation, of the vessel and the sealing arrangements ; in the case of tank vessels, a sketch
showing the pipe fittings and the sealing arrangements ;

(b) A detailed specification of the sealed compartments, their openings and doors, ot
the structural design of the vessel, its cabins and other compartments, as well as of the
sealing arrangements.

2. On the basis of the document submitted, the Customs authority will, in the presence of the
owner or his representative, inspect the vessel and verify the sealing arrangements and note in
particular whether the vessel’s design corresponds to the sketches and specification, complies with
the provisions of these Regulations and permits of the holds being properly sealed. In this connection
a shipbuilding expert may be called in at the expense of the owner of the vessel. If no defects are
discovered, the Customs authority will draw up a certificate, on the lines of model ““ A ”’, that the
vessel is suitable for Customs sealing, attaching to it a copy of the sketch and specification, together
with the certificate that the owner has been personally approved (Paragraph 19). The above
documents must be kept by the master in a waterproof cover on board the vessel and shown on
demand at any moment to officials of the Customs or navigation authorities.

Paragraph 16.

1. The certificate recording that the vessel is adapted for Customs sealing shall be valid for a
maximum period of five years ; before the expiry of this period the vessel shall be presented for
re-inspection to a Czechoslovak Port Customs or a German Central Customs authority (Paragraph 13,
sub-paragraph 1). If the inspection discloses no defects, the Customs authority shall confirm the
certificate and shall notify simultaneously the Customs authority which issued it. This, and any
subsequent confirmation, shall be valid for a further period of five years.

2. Should the Customs authority which first inspected the vessel not be notified of the vessel’s
subsequent inspection by another Customs authority, it shall, when the validity of the certificate has
expired, call upon the shipowner to prove, within a period to be fixed, that the vessel has been
re-inspected. Should the owner ignore this request, the certificate of the vessel’s suitability for
sealing shall be declared to have lapsed and due notice thereof shall be given both to the owner and
to all the Czechoslovak Port Customs and German Central authorities concerned (Paragraph 135,
sub-paragraph 1).

Paragraph 17.

I. Any structural alterations of the vessel’s cargo holds or sealing arrangements shall be
notified to the nearest Czechoslovak Port Customs or German Customs authority before a fresh
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le plus proche, avant qu’une nouvelle expédition en douane avec cales plombées soit demandée.
La notification doit étre accompagnée d’un dessin explicatif et d’une description de la modification
apportée, établis en deux exemplaires, ainsi que des documents mentionnés 4 la derniére phrase de
l'alinéa z du paragraphe 15 ; en méme temps, le bitiment, non chargé dans la mesure ou cela est
nécessaire, doit étre présenté a la visite. '

2. Si, au cours de la visite du dispositif de fermeture, il n'est constaté aucune défectuosité,
Pautorité douaniére annote sur le certificat que le bateau se préte au plombage avec les garanties
de sécurité nécessaires, y joint une copie du dessin et de la description mentionnés 4 1’alinéa premier,
et en informe en méme temps 'autorité douaniére qui, la premiére, a délivré le certificat.

3. Si, au cours de la visite du dispositif de la fermeture, des défectuosités sont constatées et s'il
n’y est pas remédié par I'armateur dans le délai qui lui est imparti, 'autorité douaniére retient
les documents mentionnés & I'alinéa premier et les envoie, avec indication desdites défectuosités, A
I'autorité douaniére qui, la premiére, a délivré le certificat.

Paragraphe 18.

I. Avant de procéder & l'apposition au bateau de plombs de douane, l'autorité douaniére
doit vérifier le dispositif de fermeture dans la mesure o1 le permet 1’état de chargement du bateau.

2. L’autorité douaniére en présence de laquelle il est procédé-4 un déchargement complet des
locaux destinés 4 étre plombés a le droit de vérifier A cette occasion sile bateau se préte au plombage
avec les garanties de sécurité nécessaires. Si 'autorité douaniére constate des défectuosités et si le
propriétaire ou le capitaine du bateau se refuse & y remédier, 'autorité douaniére doit retirer le
(C:I%rltifigat et le transmettre, avec l'indication desdites défectuosités, 4 I'autorité douanitre qui I'a

ivrée.

IV. DISPOSITIONS RELATIVES A L’ADMISSION DES ARMATEURS AU BENEFICE DU
PASSAGE EN DOUANE DE LEURS BATIMENTS AVEC CALES PLOMBEES

Paragraphe 19.

1. L’armateur qui veut transporter & bord de son bateau, dans des cales plombées, des
marchandises placées sous le controle de la douane, doit obtenir un certificat d’admission, dans
la. République tchécoslovaque, auprés de la direction des douanes du district, et, dans le Reich
allemand, auprés d’un bureau principal de douane dans la circonscription duquel se trouve un port
de I'Elbe. La compétence locale des autorités douaniéres se régle d’aprés le domicile de I’armateur ou
le siége de I’entreprise. Le certificat d’admission est établi conformément au modéle B.

2. La délivrance du certificat d’admission doit étre refusée s'il éxiste des doutes motivés au
sujet de la confiance que mérite 'armateur et, en particulier, si ledit armateur a fait I'objet, sur le
territoire de I'une des Parties contractantes, d’'une punition du fait d’'un délit de douane, d'un crime
ou d’une infraction commis pour des motifs de lucre, ou encore, sil s’est déja vu retirer le certificat
d’admission. L’autorité douaniére a toutefois le droit, d’accord avec 'autorité douaniére compétente
de l'autre Partie contractante, de passer outre & des motifs de refus s’il y a pour cela des raisons
qui méritent d’étre prises en considération. Les autorités compétentes pour notifier cet accord sont,
dans la République tchécoslovaque, la direction des douanes de dictrict, & Prague, et, dans le Reich
allemand, le président du Landesfinanzamt, & Dresde.

3. Si 'armateur posséde plusieurs bateaux, l'autorité douaniére lui délivre un certificat
d’admission spécial pour chaque bateau. -
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application is made for dispatch of a consignment under Customs seal. Such notice must be
accompanied by an explanatory sketch and description, both in duplicate, of the structural
alteration, as well as by the documents referred to in the last sentence of Paragraph 15, sub-
paragraph 2 : the vessel shall, at the same time, be presented for inspection, empty if necessary.

2. If inspection of the sealing arrangements discloses no defects, the Customs authority shall
note on the certificate that the vessel is adapted for Customs sealing, attach thereto a copy of the
sketch and description referred to in sub-paragraph 1 and, at the same time, notify the Customs
authority which issued the original certificate.

3. Should the inspection of the sealing arrangements reveal defects which the owner of the
vessel fails to remedy in the period allotted to him, the Customs authorities shall retain the
documents referred to in sub-paragraph 1 and forward them with a statement of the defects to
the Customs authority which issued the original certificate.

Paragraph 18.

1. Before officially sealing the vessel, the Customs authority must verify the sealing
arrangements so far as the state of the vessel’s cargo permits.

2. The Customs authorities before whom the sealed compartments are completely discharged
shall be entitled to take the opportunity of verifying the reliability of the vessel’s sealing
arrangements. Should defects be disclosed and the shipowner or master refuse to remedy them, the
Customs authority shall withdraw the certificate and forward it with a statement of the
circumstances to the Customs authority which issued it. '

IV. REGULATIONS REGARDING THE RIGHT OF SHIPOWNERS TO HAVE THEIR
VESSELS ADMITTED TO THE BENEFIT OF CUSTOMS SEALING REGULATIONS.

P;zra graph 19.

I. A shipowner who wishes to forward goods subject to Customs supervision on his vessel
under seal must secure a licence — in Czechoslovakia from the District Customs Administration
and in Germany from a Central Customs Office in whose district there is an Elbe port. The question
of the Customs authority’s jurisdiction shall depend on the domicile of the proprietor of the vessel
or the seat of the undertaking. The licence shall be made out in accordance with Model B.

2. No licence shall be issued if there are genuine reasons for suspecting the shipowner’s
trustworthiness, and particularly if he has, in the territory of either Contracting Party, been
punished for a breach of Customs regulations or for an offence or for a misdemeanour committed
for motives of gain, or if he has already once been deprived of his licence. The Customs authority
may, however, by joint agreement with the competent Customs authority of the other Contracting
Party, waive these objections if there are meritorious grounds for doing so. In Czechoslovakia, the
authority competent to give consent is the District Customs Administration, Prague, and in
Germany, the President of the Landesfinanzamt, Dresden.

3. If a shipowner possesses several vessels, the Customs authority shall issue a separate licence
for each vessel.
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Paragraphe zo.

L’armateur auquel a été délivré le certificat d’admission conformément au paragraphe 19 est
soumis aux obligations ci-aprés :

a) Il ne doit confier la direction de son bateau qu’d une personne digne de confiance ;
la direction d'un bateau ne doit pas étre confiée 4 une personne punie pour délit de douane,
crime ou infraction commis pour des motifs de lucre avant I’expiration d'un délai de trois ans
apres que la peine d’emprisonnement aura été purgée ou la peine pécuniaire acquittée.

b) Il doit notifier & 'autorité douaniére compétente, dans la forme prévue au
paragraphe 17 et avant toute nouvelle demande d’expédition en douane avec cales plombées,
toute modification apportée au dispositif de fermeture, et veiller 4 ce que les plombs
de douane ne soient pas endommagés et qu'aucune disposition ne soit prise de maniére
qu’il soit possible d’avoir accés aux marchandises sans toucher aux plombs de douane.

¢) Il doit notifier, dans un délai de quatorze jours, & I'autorité qui aura délivré le
certificat d’admission, tout changement de propriété du bateau et retourner en méme temps
A ladite autorité le certificat d’admission en question.

Paragraphe 21.

Par délit de douane aux termes des paragraphes 19 et 20, on entend, dans la République
tchécoslovaque, les infractions en matiére de douane et, dans le Reich allemand, les contraventions
aux lois douaniéres.

Paragraphe 22.

1. Par l'acceptation du certificat d’admission, ’armateur se soumet, en cas d’infraction aux
dispositions du paragraphe 20, vis-A-vis des autorités douaniéres tchécoslovaques, & une peine
contractuelle de 8000 couronnes tchécoslovaques au plus, conformément 4 I’alinéa 3 du paragraphe 17
de la loi douaniére tchécoslovaque, et, vis-a-vis des autorités douaniéres allemandes, 4 une amende
(Sicherungsgel) de 1000 reichsmark au plus, conformément au paragraphe 203 du Code fiscal
du Reich (Reichsabgabenordnung). Cela n’affecte en rien les dispositions légales des parties
contractantes relatives A la poursuite et la punition des infractions aux prescriptions douaniéres.

2. Les autorités douaniéres tchécoslovaques reconnaitront les certificats d’admission délivrés
par les autorités douaniéres compétentes allemandes comme tenant lieu d’autorisation, aux termes
de l'alinéa premier du paragraphe 43 de la loi douaniére du 14 juillet 1927 (Recueil des Loss et
Réglements, No 114). .

Paragraphe 23.

1. S'il est établi par la suite que lors de la délivrance du certificat d’admission I'armateur n’était
pas digne de confiance (paragraphe 19, alinéa 2) ou si I’armateur cesse d’étre digne de confiance
aprés la délivrance du dit certificat, I'autorité qui 1'aura délivré devra procéder au retrait du ou des
certificats d’admission (paragraphe 19, alinéa 3). Les dispositions de la deuxiéme et de la troisiéme
phrases de l'alinéa 3 du paragraphe 19 sont appliquées par analogie.

2. Le certificat d’admission peut également étre retiré s’il est établi que des compartiments
secrets ou difficiles & découvrir ont été aménagés ultérieurement & bord d'un bateau ou que le
dispositif de fermeture officiellement vérifié a fait 1’objet par la suite de modifications ou de mesures
permettant d’avoir accés aux marchandises sans toucher aux plombs de douane. Le retrait du
certificat d’admission délivré pour un bateau se trouvant dans ce cas est du ressort, dans la
République tchécoslovaque, du bureau de douane de port qui a procédé A la constatation et, dans
le Reich allemand, du bureau principal de douane dans la circonscription duquel la constatation
a cu lieu. '
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Paragraph 2o0.

The following are the obligations assumed by a shipowner who has been granted a licence
under Paragraph 19 :

(a) Only a trustworthy person may be put by him in command of the vessel ; the
command shall not be given to a person who has been punished for a breach of Customs
regulations or an offence or a misdemeanour committed for motives of gain, until the
expiry of three years after the sentence of imprisonment has been served or the money
fine paid. .

I()b ) Before fresh application is made for clearing under Customs seal, he must notify
the competent Customs authority in the manner laid down in Paragraph 17, of any
alteration made in the sealing arrangements and take steps to see that the Customs seal
is undamaged and that nothing has been done which would facilitate access to the cargo
without interfering with the Customs seal.

(¢) He must within fourteen days inform the issuing authority of any change in
proprietorship and simultaneously return the licence to the said authority.

Paragraph 21.

In Czechoslovakia, Customs offences, and in Germany, contraventions of Customs laws, shall
be deemed to be breaches of Customs regulations in the sense of Paragraphs 19 and 2o.

Paragraph 22.

1. Acceptance of a licence renders the shipowner liable, in the event of an infringement of
the provisions of Paragraph 20 — in the case of Czechoslovakia, to a conventional penalty not
exceeding 8,000 Czechoslovak crowns, in virtue of Paragraph 17, sub-paragraph 3, of the Czecho-
slovak Customs Law, and, in the case of Germany, to a money fine (Sicherungsgeld) up to
1,000 Reichsmarks, under Paragraph 203 of the German Fiscal Code (Reichsabgabenordnung),
without prejudice, however, to any legal provisions of the Contracting Parties regarding the
prosecution and punishment of offences against Customs regulations.

2. The Czechoslovak Customs authorities shall recognise licences issued by the competent
German Customs authorities as an authorisation in the sense of Paragraph 43, sub-paragraph 1 of
the Customs Law of July 14, 1927 (Legal Digest No. 114).

Paragraph 23.

1. Should it subsequently appear that, at the time a licence was issued, the shipowner was
untrustworthy (Paragraph 19, sub-paragraph z), or should such owner, after the issue of the
certificate, forfeit the confidence reposed in him, the issuing authority shall withdraw the licence
or licences (Paragraph 19, sub-paragraph 3). The provisions of the second and third sentences
of Paragraph 19, sub-paragraph 2 shall apply mufatis mutandsis.

2. Thelicence may also be withdrawn if it is proved that secret compartments or compartments
difficult to detect have subsequenty been installed on a vessel or such alterations made in the
officially authorised sealing arrangements, or such action taken, as would facilitate access to the
cargo without interfering with the seal. The authority entitled to withdraw the licence issued to
such a vessel is, in Czechoslovakia, the Port Customs authority which made the discovery and, in
Germany, the Central Customs authority in whose district the discovery was made.
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,  Paragraphe 24.

L’imposition d’une peine contractuelle ou d'une amende (paragraphe 22), ainsi que le retrait
du certificat d’admission (paragraphe 23), doivent étre portés A la connaissance de toutes les autorités
douaniéres des Parties contractantes mentionnées  ’alinéa premier du paragraphe 15, avec indication
précise du batiment, du capitaine et de I'armateur.

V. DISPOSITIONS TRANSITOIRES ET DISPOSITIONS FINALES

Paragraphe 25.

Dans la mesure ol cela sera nécessaire, il y aura lieu de produire des traductions, légalisées
par les consulats tchécoslovaques ou allemands, des documents mentionnés aux paragraphes premier,
15-17 et 19. Dans la République tchécoslovaque, les traductions peuvent également étre légalisées
par les tribunaux ou les notaires. :

Paragraphe 26.

Les batiments reconnus comme se prétant au plombage, conformément aux prescriptions
relatives au mode de construction des bateaux destinés au plombage en vigueur jusqu’ici, seront

admis au plombage comme par le passé, A condition d’observer les prescriptions des paragraphes
premier, et 15 A 25.

MODRLE A.

CERTIFICAT No......

attestant que le bateau de I’Elbe

(catégorie, nom, numéro ou autre signe distinctif, port d’attache, etc.)’

se préte au plombage.

Il a été reconnu que le batiment mentionné ci-dessus se préte au plombage aprés examen effectué
conformément au paragraphe 15 du Réglement du 27 juin 1930, relatif & I'apposition de plombs de
douane, applicable aux bateaux de I’Elbe. .

Le présent certificat, ainsi que le dessin, la description et le certificat d’admission qui y sont annexés,
sont A conserver par le capitaine du bateau dans une enveloppe étanche, 4 bord du bitiment, et doivent
&tre produits sur toute réquisition des fonctionnaires de la douane ou des autorités du service de
navigation.

Toute modification de I’aménagement des cales ou du dispositif de fermeture du batiment doit
&tre signalée, avant toute nouvelle demande de passage en douane avec cales plombées, au bureau de
douane de port tchécoslovaque ou au bureau principal de douane allemand le plus proche. Les documents
susmentionnés, accompagnés d’un dessin explicatif et d’une description de la modification apportée,
doivent étre produits en méme temps et le bitiment doit étre présenté a ladite autorité.

Si dans le courant des cinq derniéres années, il n’a pas été procédé 4 un examen complet en vue de
s’assurer que le bitiment se préte au plombage, I'expédition en douane avec cales plombées ne devra pas
avoir lieu avant un nouvel examen complet.

Dans la mesure ol cela sera nécessaire, il y aura lien de produire des traductions, légalisées par les
consulats tchécoslovaques ou allemands, des documents mentionnés ci-dessus ou établis ultérieurement
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Paragraph 24.

The imposition of a conventional penalty or a money fine (Paragraph 22) and the withdrawal
of a licence (Paragraph 23) shall be notified to all the Customs authorities of the Contracting Parties
mentioned in Paragraph 15, sub-paragraph 1, together with an exact description of the vessel, its
master and proprietor.

V. TEMPORARY AND FINAL PROVISIONS.

Pa(agrajbh 25.

Where necessary, translations of the documents referred to in Paragraphs 1, 15 to 17 and Ig,
duly certified by Czechoslovak or German Consulates, shall be submitted. In Czechoslovakia the
translations may also be certified by the courts or by notaries.

Paragraph 26.

Vessels recognised as suitable for sealing purposes under the previous regulations governing the
structural design of vessels with sealed compartments shall continue to be accepted for clearance
under seal subject to compliance with the provisions of Paragraphs 1 and 15 to 25.

MobpEeL A.

CERTIFICATE No, ......

of the suitability for sealing purposes of the Elbe vessel :
(class, name, number or other distinguishing mark, home port, etc.)

After due verification in accordance with Paragraph 15 of the Customs Sealing Regulations for
Elbe vessels dated June 27, 1930, the above craft is recognised to be adapted for sealing.

The master of the vessel shall keep this certificate, together with the attached sketch and description
and also the attached licence, in a waterproof cover on board the vessel, and produce it on demand
at any moment to the officials of the Customs or navigation authorities.

Any structural alteration of the vessel’s cargoholds or sealing arrangements shall be notified to the
nearest Czechoslovak Port Customs or German Central Customs authority before a fresh application
is made for despatch under Customs seal ; at the same time the above-mentioned documents and
enclosing an explanatory sketch and description of the structural alteration shall be submitted and
the craft shall likewise be brought up for inspection. )

Should no complete verification of the vessel’s suitability for sealing be undertaken during the
last ﬁ\ée years, clearance under Customs seal shall not be effected before a fresh complete inspection
is made.

Where necessary, translations certified by Czechoslovak or German Consulates of the documents
aforementioned or any subsequent documents, which are likewise to be kept in the manner above
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lesdites traductions devant étre conservées et produites comme ci-dessus; dans la République
tchécoslovaque, les documents peuvent étre-également légalisés par les tribunaux ou les notaires

(Nom de l'autorité qui délivre le certificat.)

Une inspection compléte du dispositif de ferme- Des modifications ayant été apportées au dis-
ture du bateau, & laquelle il a été procédé en date positif de fermeture du bateau, I'inspection spé-
de ce jour, établit que le bateau se préte au ciale a laquelle il a été procédé établit que le

plombage. bateau se préte au plombage.
MopzLE B.
CERTIFICAT D’ADMISSION No ......
L’armateur
est admis au bénéfice de I'expédition en douane avec cales plombées pour le bitiment ..................... R

conformément au Riglement du 27 juin 1930, relatif & I'apposition de plombs de douane, applicable
aux bateaux de 1’Elbe.

Il est tenu:

a) De ne confier la direction du bateau qu’a une personne digne de confiance ; la direction
d’un bateau ne doit pas &tre confiée-d une personne punie pour délit de douane, crime ou
infraction commis pour des motifs de lucre, avant ’expiration d'un délai de trois ans aprés
que la pzine d’emprisonnement aura‘été purgée ou la peine pécuniaire acquittée ;

b) D> notifier a l'autorité douaniére compétente, avant toute nouvelle demande
d’expélition en douane avec cales plombées, toute modification apportée au dispositif de
fermsture et de veiller a ce que les plombs de douane ne soient pas endommagés et qu’aucune
disposition ne soit prise de maniére qu’il soit possible d’avoir accés aux marchandises sans
toucher aux plombs de douane ;

¢) D2 notifier dans ua délai de quatorze jours i l'autorité qui aura délivré le certificat
d’admission, tout changement de propriété du bateau et de retourner en méme temps le
certificat d’admission & ladite autorité.

Par l'acceptation du certificat d’admission, I’armateur se soumet, en cas d’infraction aux dispositions
du paragraphe 20, vis-a-vis des autorités douaniéres tchécoslovaques, 4 une peine contractuelle de
8000 couronnes tchécoslovaques au plus, conformément a l'alinéa 3 du paragraphe 17 de la loi douaniére
tchécoslovague, du 14 juillet 1927 (Recueil des Lois et Réglements No 114), et vis-a-vis des autorités
douaniéres allemandes, 4 une amende (Sicherungsgeld) de 10oo reichsmarks au plus, conformément au
paragraphe 203 du Code Fiscal du Reich (Reichabgabenovdnung) du 13 décembre 1919,

{Nom de l'autorité qui délivre le certificat.)
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described, must be submitted ; in Czechoslovakia the documents may also be certified by courts or
notaries.

.............................. 19......
{Authority)

A thorough inspection of the vessel’s sealing Structural alterations having been made in the
arrangements carried out this day revealed no vessel's sealing arrangements, an inspection of
defects in the vessel’s suitability for sealing. these was made and revealed no defects in the

vessel’s suitability for sealing.

.................. 19 PP s J )

(Authority) (Authority)
MopEeL B.

LICENCE Ne ......

The shipowner, is accorded permission to have the vessel
cleared for the transport of goods in sealed compartments.

in virtue of the Customs Sealing Regulations for Elbe shipping, dated June 27, 1930,

He is bound :

(a) To put the vessel under the command of a trustworthy person only ; command of
the vessel shall not be given to a person who has been punished for a breach of Customs
regulations or an offence or a misdemeanour committed for motives of gain until the expiry
of three years after the sentence of imprisonment has been served or the money fine paid ;

(b) Before fresh application is made for despatch under Customs seal, to notify the
competent Customs authority of any alteration in the sealing arrangements and take steps to
see that the Customs seal is not damaged and nothing done which would facilitate access to
the cargo without interfering with the Customs seal ;

(¢) To notify the issuing authority within fourteen days of any change in proprietorship
and simultaneously return it the licence. '

Acceptance of this licence renders the owner liable, in the event of a breach of the above-mentioned
undertakings — in Czechoslovakia, to a conventional penalty not exceeding 8,000 Czechoslovak crowns,
under Paragraph 17, sub-paragraph 3 of the Czechoslovak Customs Law of July 14, 1927 (Legal Digest
No. 114) and in Germany to a money fine (Sicherungsgeld) not exceeding 1,000 Reichsmarks under
Paragraph 203 of the German Fiscal Code (Reichsabgabenordnung) of December 13, 1919.

(Authority)
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No 2615. — DECLARATION ENTRE LE DANEMARK ET L’ESTONIE,
CONCERNANT LA RECONNAISSANCE RECIPROQUE DES CERTI-
FICATS DE JAUGEAGE DANOIS ET ESTONIENS. SIGNEE A
COPENHAGUE, LE 16 JANVIER 193T1.

Texte officiel frangais communiqué par le délégué permanent du Danemark auprés de la Sociélé des
Nations et le ministre des Affatres étrangéres d’Estonie. L'enregistrement de celle déclaration a
eu liew le 15 février 1931.

LE GOUVERNEMENT DU DANEMARK et LE GOUVERNEMENT DE LA REPUBLIQUE D’ESTONIE,
considérant que le Réglement estonien du 7 novembre 1924 sur la détermination du tonnage des
bitiments de mer est identique aux dispositions des « Merchant Shipping Acts » (1894-1907) et
considérant que le systéme adopté en Danemark est identique au systéme anglais, de sorte que les
procédés employés pour la détermination de la jauge des navires en Danemark et en Estonie sont
identiques au procédé anglais, ont résolu d’établir un accord pour la reconnaissance réciproque
des certificats de jaugeage et ont autorisé les soussignés 4 signer la déclaration suivante :

Article premier.

Les navires danois, & voile et & vapeur, dont la jauge aura été établie conformément 2 la loi
du 13 mars 1867, seront admis dans les ports estoniens, et les navires estoniens, 4 voile et & vapeur,
dont la jauge aura été établie conformément au Réglement du 7 novembre 1924, seront admis
dans les ports danois, sans aucune opération de mesurage, les données inscrites sur leurs certificats
de jaugeage étant considérées comme équivalentes.

Avrticle 2.

La présente déclaration entrera en vigueur le trentiéme jour aprés sa signature.

Sera aboli, & partir de l'entrée en vigueur de la présente déclaration, l’accord provisoire-
concernant la reconnaissance réciproque des certificats de jaugeage, conclu entre le Danemark
et I’Estonie par Echange de notes en dates des 28 novembre 19201, 8 mars 1921 et 7 avril 1922 %

Faite & Copenhague, en double exemplaire, le 16 janvier mil neuf cent trente et un.

Pour copie certifiée conforme : . (L. S.) Th. StaunNiNG.
Copenhague, le 17 janvier 1930. (L. S.) Fr. AKEL.
E. Reventlow,

Secrétaire général du Ministére
des Affaires étrangeres.

1Vol. XIV, page 243, de ce recueil.
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1 TRADUCTION. — TRANSLATION.

No. 2615. — DECLARATION BETWEEN DENMARK AND ESTONIA
RELATING TO THE RECIPROCAL RECOGNITION OF DANISH
AND ESTONIAN TONNAGE CERTIFICATES. SIGNED AT COPEN-
HAGEN, JANUARY 16, 1931.

French official text communicated by the Permanent Delegate of Denmark accredited to the League of
Nations and the Estonian Minaster for Foreign Affasrs. The registration of this Declaration took
place February 15, 1931.

THE DANISH GOVERNMENT and THE GOVERNMENT OF THE ESTONIAN REPUBLIC, considering
that the Estonian Regulation of November 7, 1924, on the measurement of the capacity of sea-
going vessels is identical with the provisions of the Merchant Shipping Acts (1894-1907), and
considering that the system used in Denmark is identical with the English system, so that the
method used for the measurement of the tonnage of vessels in Denmark and in Estonia are identical
with the English method, have resolved to establish an agreement for the reciprocal recognition of
onnage certificates and have authorised the undersigned to sign the following Declaration :

Article 1.

Danish sailing and steam vessels whose tonnage has been fixed in accordance with the law
of March 13, 1867, shall be admitted to Estonian ports and Estonian sailing and steam vessels whose
tonnage has been fixed in accordance with the Regulation of November 7, 1924, shall be admitted
to Danish ports without any measuring operations, the particulars given on their tonnage certificates
being considered as equivalent.

Article 2.

The present Declaration shall enter into force on the thirtieth day after its signature.

From the time of the entry into force of the present Declaration, the provisional Agreement
relating to reciprocal recognition of tonnage certificates concluded between Denmark and Estonia
by an Exchange of Notes on November 28, 19202, March 8, 1921 and April 7, 19222, shall be
abrogated.

Done in duplicate at Copenhagen, January 16, one thousand nine hundred and thirty-one.

(L. S.) Th. STAUNING.
(L. S.) Fr. AKEL.

1 Traduit par le Secrétariat de la Société des 1 Translated by the Secretariat of the League
Nations, & titre d’information. of Nations, for information.

2 Vol. XIV, page 243, of this Series;






N° 2616.

ESTONIE ET LETTONIE

Accord relatif a I'entretien en bon
¢tat de la frontiére entre I’'Estonie
et la Lettonie et a l'usage des
zones expropriées et des zones ot
les droits de propriété sont limités.
Signé a Riga, le 5 septembre 1930.

ESTONIA AND LATVIA

Agreement regarding the Main-
tenance in Good Condition of the
Frontier between Estonia and
Latvia and the Use of the Expro-
priated Zones and of the Zones
in which Rights of Ownership are
restricted. Signed at Riga, Sep-
tember 5, 1930.
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No 2616. — ACCORD!® RELATIF A L’ENTRETIEN EN BON ETAT DE LA
FRONTIERE ENTRE L’ESTONIE ET LA LETTONIE ET A L'USAGE
DES ZONES EXPROPRIEES ET DES ZONES OU LES DROITS DE
PROPRIETE SONT LIMITES SIGNE A RIGA, LE 5 SEPTEMBRE

1930.

Texte officiel frangais communiqué par le ministre des Affaires etmngeres d’Estonie. L’ enregistrement
de cet accord a ew liew le 16 février 1931,

LE GOUVERNEMENT DE LA REPUBLIQUE D’EsTONIE, d'une part, et LE GOUVERNEMENT DE LA
REPUBLIQUE DE LETTONIE de l'autre, se basant sur les dispositions des articles IX et XI de
la Convention 2 complémentaire relative aux questions de frontiére, conclue a Tallinn le
1T novembre 1923, sont convenus de ce qui suit :

Article premier.

Les deux Parties contractantes s’engagent & entretenir en bon état la frontiére, savoir: a
veiller & ce que les bornes ne soient pas mal intentionnellement endommagées, a réparer les bornes,
A entretenir en bon état les zones frontiére et 4 restaurer, en cas de besoin, la frontiére.

Remargue : La réparation des bornes et le nettoyage de la ligne frontiére doivent
étre effectués tous les trois ans. La frontiére sur terre doit étre restaurée suivant les bornes
existant en nature. Les bornes détruites doivent é&tre restaurées d’aprés les données conte-
nues dans la description de la frontiére. Dans les endroits ol la frontiére suit les cours
d’eau qui changent leurs lits graduellement, la frontiére change de place en suivant la
ligne médiane de la riviére ; cependant, si le cours d’eau se fait un nouveau lit, la frontiere

. sera établie par un accord spéc1al

Article 2.

Dans la zone expropriée d'une largeur de 2,0 m. de chaque coté de la frontlere il sera défendu
- de labourer et de cultiver le sol, d'y construire, d’y planter des jardins fruitiers, des buissons, des
arbres, d’y faire paitre le bétail et d'y circuler. L herbe y sera fauchée chaque année sous la
surveillance de la garde frontiére.

1 L’échange des ratifications a eu lien a Tallinn, le 3 février 1930. ‘
2 Vol. XXV, page 345 ; vol. LXI, page 315 ; vol. C, page zo9 ; et vol. CVII, page 469, de ce recueil.
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1 TRADUCTION. — TRANSLATION.

No. 2616. — AGREEMENT? REGARDING THE MAINTENANCE IN GOOD
CONDITION OF THE FRONTIER BETWEEN ESTONIA AND LATVIA,
AND THE USE OF THE EXPROPRIATED ZONES AND OF THE
ZONES IN WHICH RIGHTS OF OWNERSHIP ARE RESTRICTED.
SIGNED AT RIGA, SEPTEMBER 5, 1930.

French official text communicated by the Estonian Minister for Foreign Affairs. The registration of
this A greement took place February 16, 1931.

THE GOVERNMENT OF THE REPUBLIC OF ESTONIA, of the one part, and THE GOVERNMENT
OF THE REPUBLIC OF LATvIA, of the other part, have agreed, on the basis of the provisions of
Articles IX and XI of the Supplementary Convention 3 on Frontier Questions concluded at Tallinn
on November 1, 1923, as follows :

Article 1.

The two Contracting Parties undertake to maintain the frontier in good condition, namely,
to see that the boundary marks are not maliciously damaged, to repair the marks, to maintain
the frontier zones in good condition, and, if necessary, to restore the frontier line.

Note : The repair of boundary marks and the cleaning of the frontier line shall be
carried out every three years. The land frontier shall be restored on the basis of
the existing natural marks. Destroyed boundary marks shall be restored in accordance
with the information contained in the description of the frontier. At places where the
frontier follows a watercourse which is gradually changing its bed, the frontier shall follow
the median line of the river. If the watercourse makes anew bed, however, the frontier
line shall be established by special agreement,

Article 2.

It shall be prohibited to plough or cultivate the soil, build, plant orchards, shrubs or trees,
pasture cattle, or move about in the expropriated zone for a width of 2 metres on either side of
the frontier. The grass shall be mown each year under the supervision of the frontier-guard.

1 Traduit par le Secrétariat de la Société des 1 Translated by the Secretariat of the League
Nations, & titre d’information. of Nations, for information.

2 The exchange of ratifications took place at Tallinn, February 3, 1930.
3 Vol. XXV, page 345 ; Vol. LXI, page 315 ; Vol. C, page 209 ; and Vol. CVII, page 469, of this Series.
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Les propriétaires des bitiments et des jardins situés dans la zone expropriée ont le droit d’en
faire usage jusqu'au moment o les bitiments tomberont en ruine, mais ils n’auront pas le droit
d’exécuter de grandes réparations de ces bitiments., Pour les terrains de la zone frontiére occupée
par des batiments et des jardins, les usagers paieront & 1'Etat un fermage.

Article 3.

Excepté dans les villes de Valk et d’AinaZi entre les points de la frontiére d’Etat No 201-213
et 440-442, les propriétaires de la zone de 4,4 m. se trouvant de chaque coté de la zone expropriée

de 2,0 m. n’auront pas le droit d'y élever des bitiments et d'y planter des foréts. Cette zone sera
tenue libre de buissons aux frais de I'Etat,

Article 4.

Le présent accord sera ratifié et entrera en vigueur le jour de I’échange des ratifications.

i

En foi de quoi les plénipotentiaires des deux Parties contractantes ont signé le présent accord,

Fait & Riga en double expédition frangaise, le 5 septembre 1930.

(L.S.) H. CELMINS,
Président du Conseil, ministre
des Affaires éirangéres de Lettonie.
(L. S.) Edward WIrGo,

Envoyé extraordinaire et Ministre
plénipotentiaire d’ Estonie en Lettonie.

“No 2616
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The owners of buildings and gardens situated in the expropriated zone shall be entitled to
use such buildings and gardens until they fall into ruin, but they shall not be entitled to carry out
extensive repairs to the buildings. The holders of land occupied by buildings and gardens in the
frontier zone shall pay rent to the State.

Article 3.

Except in the towns of Valga and Heinaste between the State frontier marks Nos. 201-213
and 440-442, land owners in a zone of 4.4 metres on either side of the expropriated zone of 2 metres
shall not be entitled to erect buildings thereon or plant trees. This zone shall be kept free from
bushes at Government expense.

Article 4.

The present Agreement shall be ratified, and shall come into force on the date on which the
instruments of ratification are exchanged.

In faith whereof [the Plenipotentiaries of both [Contracting Parties have signed the present
Agreement. :

Done at Riga in duplicate in French, September 3, 1930.

(L. S.) H. CELMINS,
Prime Minister,
Minister for Foreign Affairs of Latvia.
(L. S.) Edward WIRrGo,

Envoy Extraordinary and Minister
Plentpotentiary of Estonia in Latvia

No. 2616
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POLOGNE ET ROUMANIE

Convention relative a I'exploitation de
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POLAND AND ROUMANIA
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No 2617. — CONVENTION * ENTRE LA REPUBLIQUE DE POLOGNE
ET LE ROYAUME DE ROUMANIE RELATIVE A L’EXPLOITATION
DE LIGNES DE COMMUNICATION AERIENNE REGULIERE.
SIGNEE ‘A VARSOVIE, LE ¢ MAI 1930.

Texte officiel frangais comwmuniqué par le délégué de la Pologne a la Société des Nations et I'envoyé
extraordinatire et ministre plénipotentiatre de Roumanie auprés de la Société des Nations.
L’enregistrement de cette convention a eu liew le 17 février 1Q3T.

Le PRESIDENT DE LA REPUBLIQUE DE POLOGNE et SA MAJESTE LE Ror DE ROUMANIE,
également désireux de régler, faciliter et favoriser le développement des communications aériennes
dans les deux pays sur la base de la Convention 2 portant réglementation de la navigation aérienne
¢n date du 13 octobre 1919, ont résolu de conclure une convention a cet effet, ct ont désigné pour
leurs plénipotentiaires respectifs :

LLE PRESIDENT DE LA REPUBLIQUE DE POLOGNE :

M. Adam Tarnowski, chef de Section au Ministére des Affaires étrangéres; et o
M. Czestaw FiLipowicz, ingénieur, chef de Section au Ministére des Communications ;

SA MAJESTE LE Ror DE ROUMANIE :

M. Georges CRETZIANO, son envoyé extraordinaire et ministre plénopotentiaire &
Varsovie;

Lesquels, aprés ayoir échangé leurs pleins pouvoirs reconnus en bonne et due forme, sont
convenus des dispositions suivantes :

Article premier.

Le Gouvernement de la République de Pologne accordera 4 une entreprise roumaine de
navigation aérienne, désignée par le Gouvernement roumain, les autorisations nécessaires pour
I'exploitation, sur le territoire polonais, de la ligne de communication aérienne Warszawa-Bucuresti
et vice-versa.

Le Gouvernement du Royaume de Roumanie accordera 4 une entreprise polonaise de navigation
aérienne, désignée par le Gouvernement polonais, les autorisations nécessaires pour l’exploitation,
sur le territoire roumain, de la méme ligne Bucuresti-Warszawa et vice-versa.

Cette ligne de communication aérienne sera exploitée par ces deux entreprises sur la base d’une
réciprocité compléte.

1 L’échange des ratifications a eu lien a Bucarest, le 20 novembre 1930.

2 Vol. XI, page 173 ; vol. XXIV, page 174 ; vol. LIX, page 346 ; vol. LXIII, page 389 ; et vol.
LXXVIII, page 438, de ce recueil. .
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1 TRADUCTION. — TRANSLATION.

No. 2617. — CONVENTION 2 BETWEEN THE POL1SH REPUBLIC AND
THE KINGDOM OF ROUMANIA REGARDING THE OPERATION
OF REGULAR AIR LINES OF COMMUNICATION. SIGNED AT
WARSAW, MAY g, 1930. '

French official text communicated by the Polish Delegate accredited to the League of Nations and the
Roumanian Envoy Extraordinary amd Minister Plenipotentiary accredited to the League of
Nations. The registration of this Convention took place February 14, 1931.

THE PRESIDENT OF THE PoLisH REPUBLIC and His MajEsTY THE KING OF RoOUMANIA, being
equally desirous of regulating, facilitating and promoting the development of air communications
in the two countries on the basis of the Convention ? relating to the regulation of aerial navigation,
dated October 13, 1919, have decided to conclude a Convention for that purpose, and have appointed
as their respective Plenipotentiaries :

THE PRESIDENT OF THE PoOLISH REPUBLIC :
M. Adam Tarnowski, Head of Section in the Ministry of Foreign Affairs, and
M. Czeslaw Firipowicz, Engineer, Head of Section in the Ministry of Communications ;
His MajesTY THE KING OF ROUMANIA :
M. Georges CrETZIANO, His Majesty’s Envoy Extraordinary and Minister Plenipotentiary
at Warsaw,

. Who, having exchanged their full powers, found in good and due form, have agreed on the
following provisions :

Article 1.

The Government of the Polish Republic shall grant the authorisations necessary for the
operation over Polish territory of the airway Warsaw-Bucharest and wice versa to a Roumanijan
air navigation undertaking designated by the Roumanian Government.

The Government of the Kingdom of Roumania shall grant the authorisations necessary for
the operation over Roumanian territory of the same airway Bucharest-Warsaw and vice versa
to a Polish air navigation undertaking designated by the Polish Government.

This airway shall be operated by the two undertakings on a basis of complete reciprocity.

! Traduit par le Secrétariat de la Société des 1 Translated by the Secretariat of the League
Nations, 4 titre d’information. of Nations, for information.

* The exchange of ratifications took place at Bucharest, November 20, 1930.

3 Vol, XTI, page 173 ; Vol. XXIV, page 174 ; Vol. LIX, page 346 ; Vol. LXIII, page 389 ; and Vol.
LXXVIII, page 438, of this Series.
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Avrticle 2.

L’établissement de nouvelles lignes aériennes autres que celle dont il est question 4 larticle
premier pourra s’effectuer en vertu d’un accord entre les deux Gouvernements contractants.
_ Toutes les dispositions de la présente convention seront également appliquées aux nouvelles
ignes.

Article 3.

Les itinéraires de lignes aériennes, les lieux désignés pour le survol des frontidres et les
aérodromes douaniers seront désignés par chacune des Parties contractantes et communiqués 4
l'autre Partie contractante au cours de quarante jours A partir de la date de la signature de la
présente convention.

Avrticle 4.

Les Parties contractantes prendront, chacune sur son territoire, des mesures nécessaires en
vae d’assurer aux entreprises concessionnaires, et dans les mémes conditions qu’aux entreprises de
navigation aérienne nationales, 'usage des aérodromes, installations et services techniques sur
I'itinéraire de la ligne mentionnée 4 1'article premier.

Article 5.

Au cas ol sur le territoire d'une des Parties contractantes ’entreprise de navigation aérienne
de l'autre Partie contractante ne pourrait pas utiliser les installations techniques indispensables
a l'exploitation réguliére de sa ligne, cette entreprise pourra construire, sur le territoire ci-dessus -
mentionné, les installations nécessaires dans des conditions qui seront précisées par l’autorité
d’aviation compétente de la Partie contractante, oi1 les constructions doivent étre édifides, sur la
demande de ladite entreprise. .

Article 6.

Les deux Parties contractantes sont d’accord pour connaitre 4 l’entreprise polonaise en
Roumanie et a 'entreprise roumaine en Pologne le droit de cabotage, c’est-a-dire le droit de
transporter par avions des personnes, bagages et marchandises entre les aérodromes situés a
I'intérieur de chaque pays sur litinéraire de la ligne en question. Le- droit de cabotage scra
expressément reconnu pour chaque ligne dans les concessions délivrées aux deux entreprises.

La dénonciation du droit de cabotage sera subordonnée i un avis préalable de six mois.

Avrticle 7.

Les deux Parties contractantes s’engagent 4 assurer aux entreprises en question, dans le cadre
des lois et réglements en vigueur, des facilités en vue d’accélérer 'accomplissement des formalités
douaniéres et administratives concernant les transports aériens des personnes, bagages et
marchandises. :

Article 8.

Les avions destinés a 1’exploitation des lignes prévues aux articles premier et 2, ainsi que les
moteurs montés sur ces avions, les dpléces de rechange (moteurs de rechange y compris), tous les
objets nécessaires & 'aménagement des avions ou & leur conservation seront exemptés des droits de
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Article 2.

New airways other than those mentioned in Article 1 may be established by agreement
between the two Contracting Governments.
All the provisions of the present Convention shall apply to the new lines.

Article 3.

The routes of airways, the places at which aircraft are to cross {rontiers, and the aerodromes
at which Customs formalities are to be carried out, shall be designated by each of the Contracting
Parties and communicated to the other Contracting Party within forty days from the date of
signature of the present Convention. . ,

Article 4.

Each of the Contracting Parties shall take in its own territory the measures necessary to
ensure that the concession-holding undertakings have the use of aerodromes, installations and
technical services on the route of the airway mentioned in Article 1, under the same conditions
as national air navigation undertakings.

Article 5.

Should the air navigation undertaking of one Contracting Party be unable to use the technical
installations indispensable for the regular operation of its airway in the territory of the other
Contracting Party, such undertaking shall be entitled to construct the necessary installations in
the above-mentioned territory under conditions to be laid down by the competent air authority
of the Contracting Party in whose territory the installations are to be constructed, at the request
of the said undertaking.

Article 6.

The two Contracting Parties agree that the Polish undertaking in Roumania and the Roumanian
undertaking in Poland shall have the right to carry internal traffic, that is to say, the  right to
carry by air passengers, baggage and goods between aerodromes situated in the interior of each
country and on the route of the airway in question. The right to carry such internal traffic shall
be expressly recognised in respect of each airway in the concessions granted to the two undertakings.

The right to carry internal traffic may be cancelled provided that six months notice is given.

Article 7.

The two Contracting Parties agree to provide the undertakings in question, within the scope
of the laws and regulations in force, with facilities for expediting the carrying out of the Customs
and administrative formalities connected with the transport by air of passengers, taggage and goods.

Article 8.

The aircrait intended for the operation of the airways provided for in Articles 1 and 2 and
the engines mounted in such aircraft, spare parts (including spare engines) and all articles necessary
for the equipment or maintenance of aircrait shall be exempt from Customs duties in both States,

No. 2617
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douane dans les deux Etats, 4 condition que tous les objets et matériels ci-dessus mentionnés soient
importés en vue d’une utilisation temporaire, et qu'ils soient renvoyés au cours d’une année dans leur
pays d’origine.

Ce délai d’exportation pourra étre prolongé par les autorités compétentes sur la proposition de
I'entreprise concessionnaire.

Les objets ci-dessus mentionnés resteront sous le controle de I'administration des douanes et
ne pourront étre utilisés que pour les besoins de 1’exploitation des lignes aériennes prévues par la
présente convention. )

Las objets et matériels usés ou abimés, pour lesquels au moment de I'importation les droits de
douane n’ont pas été pergus, devront étre, soit retournés au pays d’origine, soit dédouanés, soit

-détruits sous un controle officiel.

Lors du dédouanement de ces objets et matériels, toutes les réductions et facilités admises par la
législation nationale seront appliquées.

Les voyageurs, bagages et marchandises en transit seront placés sous le contrdle douanier. Ces
bagages, ainsi que ces marchandises, seront exemptés de tout droit de douane.

Article 9.

En cas d’atterrissage forcé ou d’autre accident des avions des entreprises concessionnaires,
les autorités locales seront tenues de leur préter, contre remboursement des frais réels, la méme
aide que celle qui est prévue par les réglements en vigueur 4 1’égard des avions nationaux.

Article 10.

Les entreprises concessionnaires seront tentes :

a) D’observer les dispositions de la Convention portant réglementation de la
navigation aérienne en date du 13 octobre 1919 ;

b) De se conformer, sur le territoire de I'autre Partie contractante a toutes les lois
et réglements en vigueur ; .

¢) De n’employer sur le territoire de I’autre Partie contractante que des ressortissants
polonais ou roumains.

L’emploi des ressortissants de tierces Puissances ne pourra avoir lieu que d’'un commun accord
entre les auorités d’aviation compétentes des deux Parties contractantes.

Article 11.

Les entreprises concessionnaires seront tenues de transporter la poste aérienne dans les
conditions fixées par les accords qui seront conclus entre ces entreprises et les administrations
postales des deux pays, sur la base d'un arrangement préalable entre ces deux administrations.

Article 12.

Les entreprises concessionnaires ne pourront céder ni entiérement, ni partiellement, les
concessions en question 4 d’autres entreprises sans le consentement des autorités d’aviation de
leur propre pays. '

Avrticle 13.

Chacune des Parties contractantes se réserve le droit de désigner en tous temps une autre
entreprise nationale de navigation aérienne en remplacement de I’entreprise concessionnaire. Dans
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on condition that all the articles and material above mentioned are imported for temporary use
and are returned to their country of origin within one year.

This time-limit for export may be extended by the competent authorities on application from
the concession-holding undertaking.

The articles above mentioned shall remain under the supervision of the Customs administration
and may be used only for the purpose of operating the airways to which the present Convention
refers.

Worn or damaged articles and material on which no Customs duties were levied at the time
of import must be either returned to the country of origin, or cleared through the Customs, or
destroyed under official supervision.

When such articles and material pass through the Customs, all reductions and facilities allowed
by the national legislation shall apply.

Passengers, baggage and goods in transit shall be placed under Customs supervision. Such
baggage and goods shall be exempt from all Customs duties.

Article g.

In the event of a forced landing or of any other accident to aircraft of the concession-holding
undertakings, the local authorities shall be bound to give such aircraft, on reimbursement of
any actual expenditure, the same assistance as that provided for by the regulations in force in
respect of national aircraft.

Article 10.

The concession-holding undertakings shall be obliged :

(a) To comply with the provisions of the Convention relating to the regulation of
aerial navigation, dated October 13, 1919.

(b) To comply, in the territory of the other Contracting Party, with all laws and
regulations in force.

(c¢) To employ only Polish or Roumanian nationals in the territory of the other
Contracting Party.

Nationals of other Powers may not be employed except by agreement betWeeﬁ the competent
air authorities of the two Contracting Parties.

Avticle 11.

The concession-holding undertakings shall be obliged to carry air mail on terms to be laid
down by agreements to be concluded between such undertakings and the postal administrations
of the two countries, on the basis of a prior agreement between the two administrations.

Article 12.

~ The concession-holding undertakings may not transfer their concessions, whether wholly or
in part, to other undertakings without the consent of the air authorities of their own country.

Article 13.

~ Each of the Contracting Parties reserves the right at any time to designate another national
air navigation undertaking in the place of the concession-holding undertaking. In such case the
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ce cas la concession accordée perdra sa validité et une nouvelle concession analogue sera
immédiatement délivrée & la nouvelle entreprise. L’entreprise révoquée par une des Parties
contractantes ne pourra réclamer de ce fait aucune indemnisation 4 'autre Partie contractante.

Article 14.

En cas d'infraction aux dispositions de la présente convention, chacune des deux Parties
contractantes pourra demander la révocation des employés coupables. En cas d'infractions réitérées
- ou d’infraction grave, elle pourra demander la révocation de I’entreprise elle-méme.

Article 15.

Le transport aérien sporadique des personnes et marchandises du territoire d'une des Parties
contractantes sur le territoire de 1'autre Partie contractante, ou en transit au-dessus de ce dernier
territoire, ne peut s’effectuer qu'en vertu d’une autorisation spéciale, délivrée par les autorités
d’aviation compétentes de cette derniére Partie contractante. Pour les transports en transit ci-dessus
envisagés, l'atterrissage sur un des aérodromes douaniers du pays transité est obligatoire.

Article 16.

Au cas ol 'une des Parties contractantes cessera d’étre partie & la Convention portant
réglamentation de la navigation aérienne en date :du 13 octobre 1919, la présente convention
continuera 2 étre en vigueur, mais elle sera soumise a une revision.

Article 17.

Les détails d’application de la présente convention seront réglés par un accord spécial a conclure
directement entre les deux administrations d’aviation compétentes des deux Parties contractantes.

Article 18.

Les différends relatifs 4 I'application de la présente convention qui ne pourront pas &tre réglés
par la voie diplomatique, seront soumis, sur la demande de 1'une des Parties contractantes, a la
décision d’un Tribunal arbitral.

Ce tribunal sera constitué de la maniére suivante :

Dans le courant d'un mois 4 partir du moment ol l'une des Parties contractantes aura
communiqué a ’autre Partie contractante la demande de constituer un Tribunal arbitral, chacune des
Parties contractantes désignera un arbitre.

Si une des Parties contractantes ne désigne pas d’arbitre dans le délai ci-dessus, 1’autre Partie
contral():tante aura le droit d’adresser au présigent de la République francaise la demande de nommer
cet arbitre. '

Dans le courant du mois suivant les arbitres se réuniront afin de choisir d’'un commun accord le
surarbitre.

Si les arbitres ne peuvent se mettre d’accord sur le choix du surarbitre, les Parties désigneront
chacune un Etat tiers et les Etats tiers ainsi désignés procéderont 4 la nomination du surarbitre
soit d'un commun accord, soit en proposant chacun un nom, puis en laissant au sort le soin de choisir
entre eux.

Les décisions du Tribunal arbitral seront obligatoires pour les Parties contractantes.

Les frais de I'arbitrage seront fixés par le Tribunal et supportés par moitié par les deux Parties
contractantes.
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concession granted shall lose its validity, and a new similar concession shall immediately be issued
to the new undertaking. An undertaking whose concession has teen cancelled by one of the
Contracting Parties may not on that account claim any compensation from the other Contracting
Party.

Article 14.

In the case of a breach of the provisions of the present Convention, either of the Contracting
Parties may require the dismissal of the employees at fault. In the event of repeated or serious
breaches of the Convention, either Contracting Party may require the concession of the undertaking
to be cancelled.

Article 15.

The occasional transport of passengers and goods by air from the territory of one Contracting
Party to the territory of the other or in transit across that territory ma¥be effected only by special
permission of the competent air authorities of the other Contracting Party. In the case of such
traffic in transit, a landing at one of the Customs aerodromes of the country across which the
traffic passes in transit is compulsory.

Article 16.

Should one Contracting Party cease to be a party to the Convention of October 13, 1919,
relating to the regulation of aerial navigation, the present Convention shall continue to be in force,
but shall be revised.

- Article 17.

Details regarding the application of the present Convention shall be cettled by a special
agreement to be concluded direct between the competent air administrations of the Contracting
Parties.

Article 18.

Disputes relating to the application of the present Convention which it has not teen poscible
to settle through the diplomatic channel shall, at the request of either of the Contracting Parties,
be submitted for decision to an Arbitral Tribunal.

This Tribunal shall be constituted as follows :

If either of the Contracting Parties communicates to the other a request that an Arbitral
Tribunal shall be set up, each Contracting Party shall nominate an arbitrator within one menth
of such communication. '

Should one Contracting Party not nominate an arbitrator within the said period, the other
Contracting Party shall have the right to request the President of the French Republic to nominate
the arbitrator.

During the next month the arbitrators shall meet in order jointly to choose a referee.

Should the arbitrators not be able to agree on the choice of the referee, the Parties chall each
designate a third State, and the third States thus designated shall proceed to appoint a referee,
either by joint agreement or by each proposing a -name and choosing between them by lot.

The decisions of the Arbitral Tribunal shall be binding on the Contracting Parties.
The costs of arbitration shall be fixed by the Tribunal, and each of the two Contracting Parties
shall pay half of such costs.
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Article 19.

La présente convention sera ratifiée et les instruments de ratification seront échangés 4 Bucarest
dans le plus bref délai.

Elle entrera en vigueur le trentiéme jour qui suivra ’échange des ratifications et restera en
vigueur jusqu’au 31 décembre 1940 ; elle pourra étre, & partir du 31 janvier 1933, revisée sur la
demande d’une des Parties contractantes. Aprés]’écoulement de cettelpremiére période, la convention
sera renouvelée tacitement par périodes de cinq ans, si sa dénonciation n’a pas été notifiée par 1'une
des Parties contractantes & ’autre au plus tard deux ans avant 1’expiration de la période en cours.

Fait a Varsovie en double exemplaire, le g mai 1930.

En foi de quoi les plénipotentiaires ont 'signé la présente convention et y ont apposé leurs
sceaux.

(Signé) Adam TARNOWSKI. (Signé) G. CRETZIANO.
(Signé) Czestaw FILiPowICZ. :

Pour copie conforme.

Le Président du Conseil,
Ministre des Affaires étrangeres :

J. G. Mironescu.
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Article 19.

The present Convention shall be ratified, and the instruments of ratification shall be exchanged
at Bucharest as soon as possible.

It shall come into force on the thirtieth day following the exchange of ratifications, and shall
remain in force up to December 31, 1940 ; it may, however, from January 31, 1935, be revised
at the request of either of the Contracting Parties. After the expiry of this first period, the
Convention shall be renewed by tacit agreement for a period of five years, unless notice of
denunciation is given by either Contracting Party to the other at least two years before the expiry
of the current period.

Done at Warsaw in duplicate, May 9, 1930.

In faith whereof the Plenipotentiaries have signed the present Convention and have thereto
affixed their seals.

(Signed) Adam TARNOWSKI. (Signed) G. CRETZIANO.
(Signed) Ceeslaw Firirowicz.
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ALLEMAGNE, GRANDE-BRETAGNE

ET IRLANDE DU NORD, CANADA,
AUSTRALIE, NOUVELLE-ZELANDE, UNION
SUD-AFRICAINE, INDE, FRANCE, ITALIE,

JAPON, PORTUGAL, YOUGOSLAVIE

Accord relatif a I'emprunt international de 5 % % 1930
du Gouvernement allemand, signé a Paris, le 10 juin
1930, avec annexe et échange de notes de ]a méme
~date relatif a la notification de cet accord a la Banque
des Reglements internationaux et Déclaration des
Gouvernements de la Belgique, de la France, de la
Grande-Bretagne et de I'ltalje.

GERMANY, GREAT BRITAIN
AND NORTHERN IRELAND, CANADA,
AUSTRALIA, NEW ZEALAND, UNION
OF SOUTH AFRICA, INDIA, FRANCE,
ITALY, JAPAN, PORTUGAL, YUGOSLAVIA

Agreement in regard to the German Government
International 5 % % Loan 1930, signed at Paris,
June 10, 1930, with Annex and Exchange of Notes
of the same date regarding the Notification of this
Agreement to the Bank for International Settlements,
and Declaration by the Governments of Belgium,
France, Great Britain and Italy.
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TEXTE ALLEMAND. — GERMAN TEXT.

No 2618. — ABKOMMEN UBER DI1E INTERNATIONALE 5 1 % ANLEIHE
DES DEUTSCHEN REICHS 1930. GEZEICHNET IN PARIS, AM
10. JUNI 1930.

Textes officiels allemand, anglais et frangais com-
muniqués par le ministre des Affaires étrangéres
de la République francaise et le secretaire
d'Etat aux Affaires dirangéres de Sa Majesté
en Grande-Bretagne. L’enrvegistrement de cet
accord a eu lien le 17 février 1931.

German, English and French official texts commu-
nicated by The Minister for Foreign Affairs
of the French Republic and His Majesty’s Se-
cretary of State for Foreign Affairs in Great
Britain.  The registration of this Agreement
took place February 17, 1931.

Die gehorig bevollmichtigten Vertreter DER REGIERUNG DES DEUTSCHEN REICHES, DER
REGIERUNG DES VEREINIGTEN KONIGREICHS VON GROSSBRITANNIEN UND NORDIRLAND, DER
REGIERUNG VvON KANADA, DER REGIERUNG DES AUSTRALISCHEN BUNDES, DER REGIERUNG VON
NEUSEELAND, DER REGIERUNG DER SUD-AFRIKANISCHEN UNION, DER REGIERUNG VON INDIEN
(NACHFOLGEND DAS BRITISCHE REICH GENANNT), DER REGIERUNG DER FRANZOSISCHEN REPUBLIK,
DER REGIERUNG SEINER MAJESTAT DES KONIGS VON ITALIEN, DER REGIERIUNG SEINER MAJESTAT
DES KAISERS VON JAPAN, DER REGIERUNG SEINER MAJESTAT DES KONIGS VON JUGOSLAVIEN und
DER REGIERUNG DER REPUBLIK PoRTUGAL (nachfolgend die unterzeichneten Regierungen genannt)
sind zu folgendem Abkommen gelangt :

Artikel 1.

Die unterzeichneten Regierungen werden an dem Reinerls der Internationalen 5 % % Anleihe
des Deutschen Reichs 1930 (nachfolgend die Anleihe genannt) in folgender Hohe beteiligt :

mit einem Gegenwert von §

Frankreich 132.215.000
Deutschland 100.000.000
Britisches Reich 50.000.000
Italien 13.105.000
Japan 2.060.000
Jugoslavien 1.842.000
Portugal 748.000

$ 300.000.000

Wenn der genaue Betrag des tatsichlichen Reinerloses der Anleihe mehr oder weniger als
$ 300.000.000 betrigt, soll der Gesamtbetrag in demselben Verhiltnis, wie oben angegeben, verteilt

werden.

Avrtikel 11,

Der Reinerl6s der Anleihe ist an die Bank fiir Internationalen Zahlungsausgleich zu zahlen
und von ihr in folgender Weise zu verteilen : der Reinerlés der Frankenschuldverschreibungen ist
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an Frankreich zu zahlen ; der Reinerlés der Sterlingschuldverschreibungen ist an das Britische
Reich zu zahlen ; der Reinerlos der Liraschuldverschreibungen ist an Italien zu zahlen ; der Reinerlos
der Reichsmarkschuldverschreibungen ist an Deutschland zu zahlen ; der Reinerlés der iibrigen
Schuldverschreibungen ist an Frankreich, Deutschland, Italien, Japan, Jugoslavien und Portugal
im Verhaltnis ihrer in Artikel I angegebenen Anteile zu zahlen, soweit diese nicht bereits durch den
Reinerlos der Reichsmark-, Franken- und Lira-Schuldverschreibungen gedeckt sind.

Artikel 111.

Die Glaubigerregierungen haben die Bestimmungen der ihnen von der Bank fiir Internationalen
Zahlungsausgleich unterbreiteten allgemeinen Schuldverschreibung (General Bond) gepriift und
stimmen ihrem Inhalt hiermit zu.

Die unterzeichneten Regierungen erkliren iibereinstimmend, dass die Bestimmungen der
allgemeinen Schuldverschreibung und des gegenwirtigen Abkommens mit dem Neuen Plan und
der im Haag am 20. Januar 1930 unterzeichneten Ubereinkunft iiber die Mobilisierung?® vereinbar
sind, und dass die ordnungsmaissige Erfiillung der Bestimmungen in der allgemeinen Schuld-
verschreibung und dieser Ubereinkunft nicht die Ubernahme irgend welcher anderer Verpflich-
tungen fiir die Deutsche Regierung zur Folge haben kann als die, die im Neuen Plan vorgesehen sind.

Die Bank fiir Internationalen Zahlungsausgleich soll in ihrer Eigenschaft als Treuhinder der
Glaubigermichte alle Vollmachten haben, um die endgiiltigen Schuldverschreibungen, die in der
allgemeinen Schuldverschreibung vorgesehen sind, zu billigen, nachdem sie sich ihrer Uberein-
stimmung mit der allgemeinen Schuldverschreibung versichert hat.

Artikel 1V,

Die Glaubigerregierungen werden iibereinstimmend der Bank fiir Internationalen Zahlungs-
ausgleich die unwiderrufliche Anweisung erteilen, durch Abzug von ihren Anteilen an den unbe-
dingten Annuititen im Verhiltnis ihrer Anteile an dem Reinerls der Anleihe folgende Betrige zu
zwel Dritteln zu decken :

(1) Alle Betrige, die erforderlich sind, um Verluste oder Fehlbetrige zu decken,
die nach ordnungsmissiger Zahlung jeder vollen Monatsrate der unbedingten Annuititen
an die Bank fiir Internationalen Zahlungsausgleich im Zusammenhang mit dem Dienst
der Anleihe entstehen konnen. Hierzu gehoren auch alle Kursverluste, die sich aus der
Tatsache ergeben konnen, dass der Dienst der Anleihe halbjihrlich zu leisten ist, wihrend
die genannten Annuititen entsprechend den Bestimmungen des Neuen Planes an den
monatlichen Zahlungsterminen durch monatliche Zahlungen in Gold- oder Golddevisen-
wihrungen im Gegenwert eines festen Reichsmarkbetrages getigt werden und

(i) Alle Lasten (mit Ausschluss von Kapital und Zinsen), Provisionen, Aufwen-
dungen und gelegentlichen Kosten im Zusammenhang mit dem Dienst der Anleihe, wie sie
in der allgemeinen Schuldverschreibung bestimmt sind.

Die Glaubigerregierungen erkliren sich damit einverstanden, die notwendigen Schritte zu
tun, um die gebotene Anschaffung der zur Durchfithrung der Bestimmungen dieses Artikels erforder-
lichen Summen sicherzustellen.

Artikel V.,

Nichts in diesem Abkommen soll die Vorzugsrechte zu Gunsten der Deutschen Ausseren
Anleihe 1924 beeintrichtigen, wie sie in dem Neuen Plan niedergelegt sind.

1 Vol. CIV, page 243, de ce recueil. 1 Vol. CIV, page 243, of this Series.
No. 2618
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Artikel V1.

Gemiss Artikel XIT (g) des Treuhandvertrages soll die Bank fiir Internationalen Zahlungs-
ausgleich fiir ihre Auslagen und Provisionen bei der Ausstellung und Begebung der Anleihe erhalten :

1° Den Betrag von £ 10.000 nebst kleinen Nebenspesen, der vom Nettoerlés der
Anleihe abzuziehen ist, und .

20 Jahrlich einen Betrag von 1/6 %, (einem Sechstel Prozent) der auf die Kupons
oder auf die gezogenen Stiicke gezahlten Betrage. Dieser Betrag ist auf die fiir den Dienst
der Anleihe bestimmten Gelder anzurechnen.

Die Bestimmungen dieses Artikels bleiben bis zum Abschluss eines neuen Abkommens in
Kraft ; ein neues Abkommen kann auf Ersuchen einer jeden der unterzeichneten Regierungen
oder der Bank entweder am Ende des ersten Anleihejahres oder am Ende einer jeden danach
folgenden Fiinfjahresperiode abgeschlossen werden. .

Uber die Provision,; die im Falle einer vorzeitigen Tilgung der ganzen Anleihe oder eines Teils
der Anleihe an die Bank zu zahlen ist, wird ein Sonderabkommen abgeschlossen werden.

Artikel VII.

Es besteht Einverstindnis dariiber, dass die Bestimmungen in der allgemeinen Schuldver-
schreibung tber die besonderen Wahrungen auf einer Gold- oder Golddevisenbasis, in denen die
Zahlungen fiir den Dienst der Anleihe zu leisten sind, kein Prijudiz fiir Abkommen bedeuten, die
. etwa iber diesen besonderen Punkt fiir kiinftige Mobilisierungsanleihen abgeschlossen werden
konnten.

Artikel VIII.

Entsprechend den Bestimmungen des Artikels IV, Absatz 2 und 4 der deutschen Schuld-
bescheinigung treten die Schuldverschreibungen der Anleihe an die Stelle eines entsprecheénden
Betrages der gesamten Schuld, die durch Teil A der Kupons dargestellt wird. Diese Kupons sind
Zug um Zug gegen Ubergabe der genannten Schuldverschreibungen an die Bank fiir Internationalen
Zahlungsausgleich fiir die Zeit bis zum 1. Juni 1965 einschliesslich mit einem entsprechenden
Vermerk auf der Rickseite zu versehen.

Demnach wird :

a. Wenn die Anleihe vor dem 1. Juni 1965 durch Riickkauf oder in anderer Weise getilgt
worden ist, die Deutsche Regierung von ihrer Verpflichtung in Bezug auf die unbedingten Annuititen
bis zu diesem Tage einschliesslich in demselben Umfange entlastet sein, als wenn die Zahlungen fiir
den normalen Anleihedienst bis zu diesem Tage einschliesslich hitten fortgefiihrt werden miissen
und tatsdchlich fortgefithrt worden wiren ;

b. Ferner werden Zinsen fiir irgend welche Geldbetrige, die sich wihrend einer bestimmten
Zeit in den Handen oder unter der Kontrolle der Bank befinden und die zur Zeit nicht fiir den
Riickkauf oder die Tilgung von Schuldverschreibungen, Zins- oder andere Zahlungen, wie sie in der
allgemeinen Schuldverschreibung vorgesehen sind, benétigt werden, den in der Hand oder unter
der Kontrolle der Bank befindlichen Geldern zugeschlagen und in entsprechender Héhe dazu
verwandt werden, die nach den Bestimmungen der erwihnten allgemeinen Schuldverschreibung
bestehenden Verpflichtungen der Deutschen Regierung zu vermindern oder sie davon zu befreien.

Artikel 1X.

Dieses Abkommen soll der Bank fiir Internationalen Zahlungsausgleich mitgeteilt werden
damit sie von ihm Kenntnis nimmt, es, soweit sie beteiligt ist, durchfithrt und insbesondere ihr,
Ubereinstimiung mit der in Artikel ITI dieses Abkommens enthaltenen Erklirung bestitige.
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Hierbei sind sich alle unterzeichneten Michte dariiber einig, dass die Bestimmungen des Artikels ITI

in keiner Weise die Rechte der Inhaber der Schuldverschreibungen gemiass Artikel VII, VIII

und IX der allgemeinen Schuldverschreibung begrenzen, einschrinken oder abandern, der Inhaber-

schuldverschreibungen, die die unmittelbaren und unbedingten Verpflichtungen der Deutschen
Regierung sein sollen.

Artikel X.

Das gegenwirtige Abkommen. tritt fiir alle unterzeichneten Regierungen mit Ausnahme der
Regierung von Japan, das den Neuen Plan noch nicht ratifiziert hat, am Tage der Unterzeichnung
in Kraft. Im Falle der japanischen Regierung tritt das gegenwirtige Abkommen an dem Tage, an
dem Japan die Ratifizierung des Neuen Plans bekanntgegeben hat, riickwirkend in Kraft. Fiir
die Zeit bis zu dieser Bekanntgabe und ohne Prijudiz fiir ihre rechtliche Stellung ermichtigt die
japanische Regierung die Bank fiir Internationalen Zahlungsausgleich, von dem Anteil an den
unbedingten Annuititen, der Japan zugeteilt ist und fiir Japan bei der Bank fiir Internationalen
Zahlungsausgleich zurii kgestellt wird, die Summzn abzuziehen, die erforderlich sind um dem
Artikel IX und den {ibrigen Vereinbarungen des General Bonds sowie den Bestimmungen des gegen-
wirtigen Abkommens sofort Wirksamkeit zu verleihen. Die anderen unterzeichneten Méchte
stimmen dem zu, dass diese Abziige bewirkt werden.

Artikel XI.

Das gegenwirtige Abkommen ist in deutscher, englischer und franzosischer Sprache abgefasst.
Der deutsche Text, der englische Text und der franzosische Text sind in gleicher Weise massgebend.

Paris, den 10. Juni 1930.

DoRN.

S. D. WALEY.
Jean DEzy.
S. D. WaLEY.
S.D. WALEY.
S. D. WaALEY.
S. D. WALEY.
FARNIER.
Lanino.
KriucHi.
BOSHKOVITCH.
FERNANDES.

16 No. 2618
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No. 2618. — AGREEMENT IN RE-
GARD TO THE GERMAN GOV-
ERNMENT INTERNATIONAL
51 % LOAN 1930. SIGNED AT
PARIS, JUNE 10, 1930.

The duly authorised representatives of THE
GOVERNMENT OF THE UNITED KINGDOM OF
GREAT BRITAIN AND NORTHERN IRELAND, THE
GOVERNMENT OF CANADA, THE GOVERNMENT OF
THE COMMONWEALTH OF AUSTRALIA, THE Go-
VERNMENT OF NEW ZEALAND, THE GOVERNMENT
OF THE UNION OF SOUTH AFRICA, THE GOVERN-
MENT OF INDIA (hereinafter ealled THE BRITISH
EMPIRE), THE GOVERNMENT OF THE FRENCH
REPUBLIC, THE GOVERNMENT OF THE GERMAN
REeicH, THE GOVERNMENT OF His MAJESTY THE
KinG oF ITALY, THE GOVERNMENT OF His Ma-
JESTY THE EMPEROR OF JAPAN, THE GOVERN-
MENT oF His MajesTy THE KING OF JuGo-
SLAVIA, and THE GOVERNMENT OF THE REPUBLIC
OF PORTUGAL (hereinafter called the signatory
Governments) have reached the following Agree-
ment :

Article 1.

The signatory Governments shall participate
in the net proceeds of the German Government
International 5 15 9, Loan 1930 (hereinafter
called the Loan) as follows :

the equivalent

of §
France . 132.215.000
Germany . . . 100.000.000
British Empire 50.000.000
Italy 13.105.000
Japan 2.060.000
Jugoslavia 1.872.000
Portugal 748.000

$300.000.000

If the exact amount of the net effective
proceeds is greater or less than § 300.000.000 the
total amount shall be distributed in the same
proportions as those indicated above.

No 2618. — ACCORD RELATIF A
L’EMPRUNT INTERNATIONAL
5% % 1930 DU GOUVERNEMENT
ALLEMAND. SIGNE A PARIS,
LE 10 JUIN 1930.

Les représentants diment autorisés du Gou-
VERNEMENT DU REICH ALLEMAND, DU GOUVER-
NEMENT DU RoOYAUME-UNI DE GRANDE-BRE-
TAGNE ET DE L'IRLANDE DU NORD, DU GOUVER-
NEMENT DU CANADA, DU GOUVERNEMENT DU
COMMONWEALTH D’AUSTRALIE, DU GOUVERNE-
MENT DE NOUVELLE-ZELANDE, DU GOUVERNE-
MENT DE L'UNION SUD-AFRICAINE, DU GOUVER-
NEMENT DE L'INDE (ci-aprés dénommés '« EM-
PIRE BRITANNIQUE »), DU GOUVERNEMENT DE
LA REPUBLIQUE FRANGAISE, DU GOUVERNEMENT
DE SA MAJESTE LE Ro1 D’ITaLIE, DU GOUVER-
NEMENT DE SA MAJESTE L’EMPEREUR DU
Japron, DU GOUVERNEMENT DE LA REPUBLIQUE
DU PORTUGAL et DU GOUVERNEMENT DE SA
MajeEsTE LE RoOI DE YOUGOSLAVIE (ci-aprés
dénommés les « Gouvernements signataires »)
sont tombés d’accord sur ce qui suit :

Article premier.

Les Gouvernements signataires participeront
au produit net de 'Emprunt international 51 %,
1930 du Gouvernement allemand (ci-aprés dé-
nommé « 'Emprunt ») comme suit :

Pour I'équivalent

de §
France . .. 132.215.000
Allemagne . . . . 100.000.000
Empire britannique 50.000.000
Italie .. 13.105.000
Japon 2.060.000
Yougoslavie 1.872.000
Portugal 748.000

$ 300.000.000

Si le montant exact du produit net effectif
est supérieur ou inférieur & 300.000.000 de dol-
lars, le montant total sera réparti dans les
mémes proportions que celles indiquées ci-dessus,
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Article 11.

The net proceeds of the Loan shall be paid
to the Bank for Intzrnational Settlements to be
distributed by it as follows : the net proceeds
of the Franc Bonds shall be paid to France ;
the net proceeds of the Sterling Bonds shall be
paid to the British Empire, the net proceeds
of the Lire Bonds shall be paid to Italy ; the
net proceeds of the Reichsmark Bonds shall be
paid to Germany ; the net proceeds of the
remaining Bonds shall be paid to France,
Germany, Italy, Japan, Jugoslavia and Portugal
in proportion to the shares referred toin article I
so far as not already satisfied out of the net
proceeds of the Reichsmark, Franc and Lire
Bonds.

Article 111.

The Creditor Governments, having examined
the terms of the General Bond which has been
submitted to them by the Bank for International
Settlements, hereby approve the terms thereof.

The signatory Governments agree in declaring
that the terms of the General Bond and those of
the present Agreement conform with the New
Plan and with the Mobilisation Agreemet signed
at The Hague on 2oth January 1930, and that
the due performance of the stipulations of the
General Bond and of the present Agreement
cannot result in the assumption by the German
Government of any obligations other than those
provided for by the New Plan.

The Bank for International Settlements in its
capacity as Trustee for the Creditor Powers
shall be fully empowered to approve the Defi-
nitive Bonds referred to in the General Bond
after having satisfiied itself that they are in
conformity therewith.

Avrticle TV.

The Creditor Governments agree to give to
the Bank for International Settlements an
irrevocable standing order to meet by deduction
from their respective shares in the unconditional
annuities in proportion to their respective shares
in the net proceeds of the Loan, two-thirds of :

(i) All amounts required to cover losses
or deficiencies which may occur in con-

No. 2618

Article 11.

Le produit net de I'Emprunt sera versé a la
Banque des Réglements internationaux pour
étre réparti par elle ainsi qu’il suit : le produit
net des obligations en francs sera versé a la
France ; le produit net des obligations en
sterling sera versé 4 I’'Empire britannique ; le
produit net des obligations en lires sera versé
a I'Italie ; le produit net des obligations en
reichsmarks sera versé a 1’Allemagne ; le produit
net des obligations restantes sera versé i la
France, a I'Allemagne, a I'Italie, au Japon, a le
Yougoslavie et au Portugal proportionnellemnat
aux parts visées & l'article premier, dans la
mesure ou ces parts n’auront pas été couvertes
au moyen du produit net des obligations en
reichsmarks, en francs et en lires.

Article 111.

Les Gouvernements créanciers, ayant examiné
les dispositions de I'Obligation générale (General
Bond) qui leur a été soumise par la Banque des
Réglements internationaux approuvent ces
dispositions par les présentes.

Les Gouvernements signataires sont d’accord
pour déclarer que les dispositions de 'Obligation
générale et celles du présent accord sont con-
formes au Nouveau Plan et 4 ’Accord de Mobi-
lisation signé a La Haye le 20 janvier 1930,
et que la due exécution des stipulations de
l'obligation générale et du présent accord ne
peut avoir pour résultat de faire assumer au
Gouvernement allemand des obligations autres
que celles prévues par le Nouveau Plan.

La Banque des Réglements internationaux,
en sa qualité de Trustee des Puissances créan-
ciéres, aura tous pouvoirs pour approuver les
Bons définitifs prévus par 1'Obligation générale
aprés s'étre assurée de leur conformité avec ladite
Obligation générale.

Article TV.

Les Gouvernements créanciers conviennent
de donner a la Banque des Réglements inter-
nationaux un ordre permanent et irrévocable de
faire face, par déduction sur leurs parts respec-
tives dans les annuités inconditionnelles, propor-
tionnellement a leurs parts respectives dans le
produit de I’emprunt, A deux tiers de :

1 Tous montants nécessaires pour
couvrir les pertes ou les insuffisances suscep-
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nection with the service of the Loan after
the due payment in full of each monthly
instalment of the unconditional annuities to
the Bank for International Settlements,
including any exchange losses which may
arise from the fact that the service of the
Loan is to be paid half-yearly, whereas the
said annuities are discharged by monthly
payments of gold or gold exchange cur--
rencizs equivalent, as laid down by the
New Plan, on the monthly dates of pay
ment, to a fixed number of Reichsmarks and

(i) All charges (not including principal
and interest) commissions, expenses and
incidental costs in conn:ction with .the
service of the Loan, as they are defined
in the General Bond.

The Creditor Governments agree to take the
necessary steps to ensure the due provision of
the amounts required to carry out the stipu-
lations of this article.

Article V.

Nothing in this Agreement shall affect the
priority in favour of the German External Loan
1924 as laid down by the New Plan.

Article VI.

In accordance with Aricle XII (g) of the
Trust Agreement, the Bank for International
Settlements shall receive in respsct of its expen-
ses and commissions for the creation and issue
of the Loan :

(i) The sum of £ 10,000 together with
out-of-pocket expenses to be deducted from
the net proceeds of the Loan, and

() Each year an amount equivalent
to 1/4th (one-sixth) of one per cent on the
amounts paid in respect of coupons and
drawn bonds, siich amount to be included
in the service moneys of the Loan.

The provisions of this Article shall remain
in force failing any new arrangement ; such
new arrangement may be made at the end of the
first yearly period, or at the end of any one of
the following five yearly periods, at the request

tibles de se produire en relation avec le
service de I'Emprunt, aprés le dii et complet
payement a la Banque des Réglements in-
ternationaux de chacune des mensualités
des annuités inconditionnelles, y compris
toutes pertes de change susceptibles de
résulter du fait que le service de I'Emprunt
doit étre assuré par semestrialités, tandis
que lesdites annuités sont acquittées au
moyen de versements mensuels en mon-
naies sur la base or ou de change or équiva-
lentes, comme il est indiqué au Nouveau
Plan, aux dates mensuelles de payement, a
un nombre fixe de reichsmarks, et

2° Toutes charges (non compris le prin-
cipal et les intéréts), commissions, dépenses
et frais accessoires en relation avec le ser-
vice de 'Emprunt, tels qu’ils sont définis
dans I’Obligation générale.

Les Gouvernements créanciers conviennent
de prendre les mesures nécessaires pour assurer
que seront diiment fournis les montants requis
pour l'exécution des. stipulations du présent
article.

Article V.

Rien dans le présent accord ne modifiera la
priorité en faveur de ’'Emprunt extérieur alle-
mand 1924 telle qu’elle a été instituée par le .
Nouveau Plan.

Article VI.

Conformément 2 'article XII (g) du Contrat
de Trust, la Banque des Réglements interna-
tionaux recevra, au titre de ses dépenses et
commissions, pour la création et 1'émission de
IEmprunt :

(7) Une somme de dix mille livres et la
couverture de ses menues dépenses, & dé-
duire du produit net de I'Emprunt, et

(4z) Chaqueannée unmontant équivalent
a2 1/6 de 1 % des sommes payées au titre
des coupons et des obligations sorties au
tirage, ce montant devant étre compris
dans le service de ’Emprunt.’

Les dispositions du présent article demeure-
ront en vigueur en l’absence de tout nouvel
arrangement ; pareil nouvel arrangement pourra-
étre conclu 4 la fin de la premiére période d’un
an, ou de l'une quelconque des périodes de
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of one of the signatory Governments or of the
Bank for International Settlements.

A special agreement will be made as to the
commission to be paid to the Bank for Iater-
national Settlements in the event of an anti-
cipatory redemption of the Loan or any part
thereof.

Ariicle VII.

It is understood that the provisions in the
General Bond as regards the specific curren:ies
on a gold or gold exchange standard to be paid
for the service of the Loan do not prejudice the
arrangements which may be made on this
particular point for future Mobilisation Loans.

Article VIII.

Pursuant to the provisions of paragraph 2
and of paragraph 4 of Article IV of the German
Debt Certificate, the Bonds of the Loan shall be
substituted for a corresponding amount of the
total debt represented by Part A of the coupons,
which shall, in return for the delivery to the
Bank for International Settlements of the said
Bonds, be endorsed accordingly up to and includ-
ing the 1st of June 1g65.

In consequence :

(a) If the Loan shall have been redee-
med before 1st June 19635 by anticipation
or otherwise the German Government shall
be discharged from its obligation in respect
of the unconditional annuities up to and
including that date to the same extent as if
the normal service of the Loan had con-
tinued to be payable and paid up to and
including that date ;

(b) Interest on any moneys for the
time being in the hands of or under the
control of the Bank and not presently requi-
red to be applied in the purchase or re-
demption of Bonds, payment of interest or
otherwise as provided in the General Bond,
shall be added to the moneys so in the
hands or under the control of the Bank and
shall operate to that extent to relieve or
release the German Government from its
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cing ans ultérieures, A la requéte de l'un des
Gouvernements signataires ou de la Banque des
Réglements internationaux.

Un accord spécial sera conclu en ce qui con-
cerne la commission & payer 4 la Banque au
cas d'un amortissement anticipé de I'Emprunt
ou de toute fraction de 'Emprunt.

Article VII.

Il est entendu que les dispositions de 1'obli-
gation générale en ce qui concerne les monnaies
spécifiques basées sur un étalon or ou sur un
étalon de change or a verser pour le service de
IEmprunt, ne préjugent pas des accords qui
pourront étre conclus sur ce point particulier
lors des futurs Emprunts de Mobilisation.

Article VIII.

En exécution des dispositions du paragraphe 2
et du paragraphe 4 de 1'Article IV du certificat
de Dette allemand, les obligations de I'Emprunt
se substitueront & un montant correspondant
de la dette totale représentée par la partie A

" des coupons, qui seront, en contrepartie de la

remise 4 la Banque des Réglements internatio-

naux desdites obligations, endossés corrélative-

ment jusqu’au et y compris le 1ef juin 1965.
En conséquence :

a) Si l'emprunt se trouve avoir été
amorti avant le 1T juin 1965 par antici-
pation ou d’une autre maniére, le Gouver-
nement allemand sera déchargé de son obli-
gation au tire des annuités incondition-
nelles jusqu'a et y compris cette date dans
la méme mesure que si le service normal
de 'Emprunt avait continué a étre payable
et 4 étre payé jusqu'a et y compris cette
date ;

b) Les intéréts sur toutes sommes se
trouvant entre les mains ou sous le con-
trole de la Banque et qui n’auront pas a
étre immédiatement utilisées au rachat ou
a I'amortissement des obligations, au paye-
ment des intéréts ou de toute autre maniere
ainsi qu’il est prévu dans I’obligation géné-
rale, seront ajoutés aux sommes se trouvant
ainsi entre les mains ou sous le contréle
de la Banque et auront pour effet, & due
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obligation under the provisions of the said
General Bond.

Ariicle 1X.

This Agreement shall be notified to the Bank
for International Settlements in order that it
may take note thereof and give effect thereto
so far as it is concerned, and may in particular
confirm its concurrence with the declaration
contained in Article III hereof, it being agreed
by all the signatory Powers that the provisions of
Article IIT above do not in any way limit,
restrict or vary the rights of the holders of the
bearer bonds under Articles VII, VIII and IX
respectively of the General Bond, which bearer
bonds shall be the direct and unconditional
obligations of the German Government.

Article X.

The present Agreement shall come into force
on the date of its signature for all the signatory
Governments with the exception of the Govern-
ment of Japan, which has not yet ratified the
New Plan. In the case of the Japanese Govern-
ment the present. Agreement shall come into
force with retroactive effect from the date of its
signature on the date of the notification by
Japan that she has ratified the New Plan.
Pending such notification and without prejudice
to its legal position, the Japanese Government
authorises the Bank for International Settle-
ments to deduct from the share in the uncon-
ditional annuities allocated to and held by the
Bank for International Settlem:nts in reserve
for Japan, the amounts required to give imme-
diate effect to Article IX and the other stipu-
lations of the General Bond and to the provi-
sions of the present Agreement. The other
s‘gnatory Governments consent to such deduc-
tions being made.

Article XI.

The present Agreement is drawn up in the
German, English and French languages, the

concurrence, de décharger ou de libérer le
Gouvernement allemand de son obligation
résultant des dispositions de ladite obliga-
tion générale.

Article IX.

Le présent accord sera notifié 4 la Banque des
Réglements internationaux afin qu’elle puisse
en prendre note et lui donner effet dans la
mesure qui la concerne, et qu’elle puisse en
particulier confirmer son accord avec la décla-
ration contenue dans larticle III qui précéde,
toutes les Puissances signataires étant d’accord
sur le fait que les dispositions dudit artile III
ne limitent, restreignent ou modifient en aucune
maniére les droits qui découlent pour les
détenteurs des obligations au porteur des
articles VII, VIII et IX respectivement de
Pobligation générale, obligations au porteur qui
constitueront les obligations directes et incon-
ditionnelles du Gouvernement allemand.

Article X.

Le présent accord entrera en vigueur 2 la
date de sa signature pour tous les Gouverne-
ments signataires, a l’exception du Gouverne-
ment du Japon, qui n’a pas encore ratifié le
Nouveau Plan. En ce qui concerne le Gouver-
nement japonais, le présent accord entre
vigueur, avec effet rétroactif 4 la date de sa
signature, a4 la date de la notification par le
Japon de sa ratification du Nouveau Plan.
Pour la période qui précédera cette notification,
et sans préjudice de sa position juridique, le
Gouvernement japonais autorise la Banque des
Réglements internationaux a déduire de la part
des annuités inconditionnelles qui est allouée au,
et qui est mise en réserve par la Banque des
Réglements internationaux pour le Japon, les
montants nécessaires pour donner immédiate-
ment effet & l'article IX et aux autres stipula-
tions de 'obligation générale et aux dispositions
du présent accord ; les autres Gouvernements
signataires sont d’accord pour que les déductions
susvisées soient effectuées.

Article X1I.

Le présent accord est rédigé en langue alle-
mande, en langue anglaise et en langue franqaise,
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German text, the English text and the French
text being equally authentic.

Done at Paris the tenth day of June 1930.

Dogrn.

S.D. WALEY.
Jean DEsy.
S. D. WALEY.
S. D. WALEY.
S. D. WaLEY.
S.D. WALEY.
FARNIER.
LawNiNo.
Ki1ucHI.
BOSHKOVITCH.
FERNANDES.

GERMAN GOVERNMENT
INTERNATIONAL 5 1 PER CENT.
LOAN 1930.

GENERAL BoND.

June 10, 1930.

These Presents are entered into between the
Government of the German Reich (hereinaiter
called *‘ the German Government ) of the one
part and the Bank for International Settlements
as Trustee for the holders of Bonds for the time
being issued and outstanding under the provi-
sions of these presents (hereinafter called * the
Bank ') of the other part.

Whereas :

(a) Under and by virtue of an Agreement
(hereinafter called ‘“ The Hague Agrecment ')
dated the twentieth day of January One thou-
sand nine hundred and thirty and made at The

les textes allemand, anglais et frangais étant
authentiques.

Fait a Paris, le 10 juin 1930.

DornN.

S. D. WaLEY.
Jean DEsy
S. D. WALEY.
S. D. WALEY.
S. D. WaLEY.
S. D. WALEY.
FARNIER.
LANINO.
K1iucHlI.
BOSHKOVITCH.
FERNANDES.

1 TRADUCTION. — TRANSLATION.

EMPRUNT INTERNATIONAL 3% % 1930
DU GOUVERNEMENT ALLEMAND

OBLIGATION GENERALE.

Les présentes sont conclues entre le GOUVER-
NEMENT DU REICH ALLEMAND (ci-aprés dénommé
« LE GOUVERNEMENT ALLEMAND ») d’une part,
et la Banque des Réglements internationaux
comme Trustee des porteurs des obligations qui
seront émises et circuleront en vertu des dispo-
sitions des présentes (ci-aprés dénommeée « La
Banque ») d’autre part.

Attendu que :

a) Aux termes d'un accord (ci-aprés dé-
nommé « I'’Accord de La Haye») en date du

vingt janvier mil neuf cent trente, et conclu
a La Haye entre LE GOUVERNEMENT DU REICH

1 Traduction du Ministére des Affaires étran-
geres de la République Frangaise.
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! Translation of the Ministry for
Affairs of the French Republic.
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Hague between THE GOVERNMENT OF THE GER-
MAN REICH, THE GOVERNMENT OF His MAJESTY
THE KING OF THE BELGIANS, THE GOVERNMENT
OF THE UNITED KINGDOM OF GREAT BRITAIN
AND NORTHERN IRELAND, THE GOVERNMENT OF
CANADA, THE GOBERNMENT OF THE COMMON-
WEALTH OF AUSTRALIA, THE GOVERNMENT OF
NEw ZEALAND, THE GOVERNMENT OF THE
UNION OF SoUTH AFRICA, THE GOVERNMENT
OF INDIA, THE GOVERNMENT OF THE FRENCH
REPUBLIC, THE GOVERNMENT OF THE GREEK
RepuBLIC, THE GOVERNMENT OF His MAJESTY
THE KING oF ITALY, THE GOVERNMENT OF His
MAJESTY THE EMPEROR OF JAPAN, THE Go-
VERNMENT OF THE REPUBLIC OF POLAND, THE
GOVERNMENT OF THE REPUBLIC OF PORTUGAL,
THE GOVERNMENT OF His MAJESTY THE KING OF
_ROUMANIA, THE GOVERNMENT OF THE CZECHO-
SLovak REPUBLIC and THE GOVERNMENT OF
His Majesty THE KING OF JuUGosLAVia, the
German Government has undertaken to pay to
the Bank for International Settlements for the
benefit of the other parties to The Hague Agree-
ment (in addition to the postponable annuities
mentioned therein) unconditional and non-
postponable annuities (hereinafter called ‘* the
unconditional annuities ') of Six Hundred and
Twelve Million Reichsmarks per annum during
the period therein specified and in respect of
both the said postponable annuities and the
unconditional annuities has constituted as colla-
teral guarantee a special tax payable to the
German Government by the German Railway
Company and has undertaken subject to the
charge securing the German External Loan 1924
to reserve free from any charge securing any
loan or credit in priority to or pari passu with
the said postponable and unconditional annui-
ties the proceeds of the Customs the Tobacco
Taxes the Beer Tax and the Tax on Spirits
(Administration of the Monopoly) and such
additional Revenues as may be required by the
Bank for International Settlements pursuant to
the conditions contained in The Hague Agree-
ment.

(b) The German Government in pursuance
of The Hague Agreement has deposited with
the Bank for International Settlements a Debt
Certificate with Coupons attached representing -
the unconditional and the said postponablz
annuities.

(c) The Hague Agreement provides for the
mobilisation in the conditions there laid down of
the unconditional annuities or any part thereof
by the creation of issuable Bonds of the German

ALLEMAND, LE GOUVERNEMENT DE SA MAJESTE
LE Ro1 DEs BELGES, LE GOUVERNEMENT DU
RovAUME-UNI DE GRANDE-BRETAGNE ET DE
L'IRLANDE DU NORD, LE GOUVERNEMENT DU
CANADA, LE GOUVERNEMENT DE LA FEDERATION
DES ETATS D’AUSTRALIE, LE GOUVERNEMENT DE
LA NOUVELLE-ZELANDE, LE GOUVERNEMENT DE
L’UNION SUD-AFRICAINE, LE GOUVERNEMENT DE
L'INDE, LE GOUVERNEMENT DE LA REPUBLIQUE
FRANGAISE, LE GOUVERNEMENT DE LA REPu-
BLIQUE DE GRECE, LE GOUVERNEMENT DE SA
MAJESTE LE RoI D'ITALIE, LE GOUVERNEMENT
DE SA MAJESTE L'EMPEREUR DU JAPON, LE
GOUVERNEMENT DE LA REPUBLIQUE DE PoLo-
GNE, LE GOUVERNEMENT DE LA REPUBLIQUE
DU PORTUGAL, LE GOUVERNEMENT DE SA
MAaJESTE LE Rol DE ROUMANIE, LE GOUVERNE-
MENT DE LA REPUBLIQUE TCHECOSLOVAQUE et
LE GOUVERNEMENT DE SA MAJESTE LE ROI DE
YoucosLaviE, le Gouvernement allemand a
convenu de payer & la Banque des Réglements
internationaux pendant la période indiquée
ci-aprés et au profit des autres parties & I’Accord
de La Haye (outre les annuités différables y
mentionnées), des annuités inconditionnelles et
non différables (ci-aprés dénommeées « annuités
inconditionnelles »), de six cent douze millions
de Reichsmarks par an. En ce qui concerne tant
lesdites annuités différables que les annuités
inconditionnelles, le Gouvernement allemand a
constitué comme garantie collatérale une taxe
spéciale qui lui sera payée par la Compagnie
des Chemins de fer allemands et a pris 1'enga-
gement, sous réserve de la charge garantissant
I'Emprunt extérieur allemand de 1924, de
laisser libres de toute charge garantissant un
emprunt ou une créance quelconque par priorité
sur lesdites annuités différables et incondition-
nelles ‘ou pari passu avec elles, les produits des
douanes, des taxes sur le tabac, sur la biére, sur
I'alcool (Administration du Monopole) et tels
autres revenus qui pourraient étre requis par la
Banque des Réglements internationaux confor-
mément aux dispositions de ' Accord de La Haye.

b) Le Gouvernement allemand a remis a la
Banque des Réglements internationaux, confor-
mément 3 I’Accord de La Haye, un certificat de
dette muni de coupons représentant les annuités
inconditionnelles et lesdites annuités différables

¢) L’Accord de La Haye prévoit la mobili-
sation, dans certaines conditions qu’il détermine
des annuités inconditionnelles ou d'une partie
de celles-ci, par la création d’obligations du Gou-
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Government in substitution pro tanto for the
Coupons representing the unconditional annui-

ties.

(d) By a further Agreement (hereinafter
called ‘“ the Mobilisation Agreement ” which
together with The Hague Agreement are
hereinafter referred to as ‘“ The Hague Agree-
ments ”’) made at The Hague in January One
thousand nine hundred and thirty between the
Government of the German Reich the Govern-
ment of the United Kingdom of Great Britain
and Northern Ireland the Government of the
French Republic the Government of His Majesty
the King of Italy the Government of His Ma-
jesty the Emperor of Japan the Government of
the Republic of Portugal and the Government
of His Majesty the King of Jugoslavia it.was
agreed that Bonds of the German Government
should be issued of a nominal amount sufficient
to produce an effective sum of Three Hundred
Million Dollars and that of the proceeds thereof
‘two-thirds should be paid to the Creditor
Governments entitled to a share in the uncon-
ditional annuities and one-third should be paid
to the German Government and that the service
of the said Bonds should be provided as to
two-thirds out of the unconditional annuities
and as to one-third by payments by the German
Government to the Bank for International
Settlements.

(¢) By Law Number 7 of the thirteenth day
of March One thousand nine hundred and
thirty which was duly promulgated on' the
nineteenth day of March One thousand nine
hundred and thirty and by Law Number 21
of the thirtieth day of May One thousand nine
hundred and thirty which was duly promulgated
on the fourth day of June One thousand nine
hundred and thirty the German Government is
empowered to issue the said Bonds and for this
purpose to enter into all necessary arrangements
with bankers and other parties and to execute
or cause to be executed all necessary contracts
and other documents in relation thereto includ-
ing a General Bond containing the covenants
and provisions in these presents more parti-
cularly set forth.

(f) It has been agreed between the German
Government and the Creditor Governments
entitled to a share in the unconditional annuities
that the said Bonds shall be issued in the
countries and in the currencies hereinafter
specified and that the said issue shall be called
the ¢ German Government International 514 per

No. 2618

vernement allemand susceptibles d’étre émises
en remplacement pro tanto des coupons repré-
sentant les annuités inconditionnelles.

d) Par un autre accord (ci-aprés dénommsé
«’Accord de mobilisation » et désigné plus
loin avec I'Accord de La Haye sous I'appel-
lation commune de « les Accords de La Haye»)
conclu & La Haye en janvier mil neuf cent trente
entre le Gouvernement du Reich allemand, le
Gouvernement du Royaume-Uni de Grande-
Bretagne et de 'Irlande du Nord, le Gouver-
nement de la République Frangaise, le Gouver-
nement de Sa Majesté le Roi d'Italie, le Gou-
vernement de Sa Majesté 'Empereur du Japon,
le Gouvernement de la République du Portugal
et le Gouvernement de Sa Majesté le Roi de
Yougoslavie, il a été convenu que les obligations
du Gouvernement allemand seraient émises pour
un montant nominal suffisant pour produire une
somme effective de trois cents millions de dol-
lars ; que, de leur produit, deux tiers seraien